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LOK SABHA DEBATES 

LOKSABHA 

----
Friday, November 13, 1987/ 
Kartika 22, 1909 (Saka) 

The Lok Sabha met at Elevell 

of the Clork 

[MR. SPEAKER in tire Chair] 

[Translation) 

MR. SPEAKER: Today, Achariaji is 
'itting by the side of Shri Kolandaivelu. 

[English] 

SHRI P. KOLANDAIVELU : Today is 
Private Members' Business day. 

[Trans/at iOll] 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, Shri Dandavate is absent 
today. 

MR. SPEAKER : We were talking about 
this very thing. 

ORAL ANS\VERS TO QUESTIONS 

[English] 

,Purcbase of CottOD by C.C.I. 

·102. SHRI AMARSINH RATHAWA: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the names of cotton-growing States 
jn the country and the approximate cotton 
production in each of those States 
annually; 

(b) the quantum of cotton purchased by 
the Cotton Corporation of India during the 

last two years from each of cotton-growing 
States; 

(c) the procure men t price fixed by 
Government for cotto n and at which rate 
the cotton was purchased by the Cotton 
Corporation of India during the above 
period; 

(d) whether Government havo received 
any representation from cotton growers with 
regard to the payment of low prices for their 
products; and 

(e) if so, the dataHs thereof and the 
steps being takcn by Union Government to 
ensure remunerative prices to the cotton 
growers in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STAl E OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIW AS MIRDHA) : (a) and (b). A stament 
is given below indicating the names or cotton 
growing States in the country, the 
production of cotton in these States during 
1986 .. 87 and the quantity of cotton 
purchased by Cotton Corporation of India 
during 1985 .. 86 and 1986-87 (Annexure-I). 

(c) Cotton Corporation of India 
purchased cotton at the minimum support 
prices fixed by the Government of India 
during 1985-86 and 1986 .. 87. 

(d) and (e). Some reprelCntations for the 
unward revision of minimum support prices 
for certain varieties were received from 
Gujarat, Punjab and MaIlarashtra. The 
minimum support prices fixed by the Govt. 
of India for various varieties of cotton are 
considered to be remunerative prices. 
Moreover the market prices of coHon have 
been ruling at levels substantially hi&her 
than the minimum support levels. There is 
therefore, presently no need for any upward 
rovision of minimum support prices. 
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StatetaeDt 

S. Name of the State Cotton production Procurement of cotton by CCI 
No. in 86-87 (in 

bales) 

_._--"'--_. 
1. Punjab 1 Haryana 31.00 

Rajasthan J 
2. Gujarat 15.00 

3. Maharashtra 16,00 

4. Madhya Pradesh 7.SO 

5. Andbra Pradesh 12.00 

6. ICarna taka 6.50 

7. TamilNadu 6.25 

8. Others 0.75 

Total: 95.00 

(Translation] 

SHRI AMARSINH RATHAWA: Mr. 
Speaker, Sir, the farmer is considered to be 
the protector of the world, but he is not 
letting the remunerative prices of his 
produce. He is not getting even the cost of 
production. The minimum support price of 
the cotton for the cotton growing farmers 
is fixed only when the cotton reaches the 
market. That means that the minimuln 
support price is fix.ed when cotton has 
already been purchased by the businessmen. 1 
would. therefore, like to ask the hon. 
M.inister whether the minimum support price 
of cotton would b~ fixed when cotton is still 
with the farmers ? 

SHRI RAM NIWAS MIRDHA: Sir, as 
the House is aware, there is an Agricultural 
Costs And Prices Commission for the 
Ministry of Agriculture, which fixes the 
prices of agricultural products keeping in 
view the overall situation e\'ery year and it 
is the duty of Cotton Corporation of our 
Ministry to purchase all the cotton available 
in the market at the fix.ed price so that 
cotton growing farmers may at least get that 
minimum price. 

Efforts are always made by the Ministry 
of AJriculture to fix the prices sufficiently 

lakh --_._-----_..._,_-
1985-86 1986·87 

(In bales) (In bales) 
- -.., .-.. . ~- ... " ... - ~ 

1,57,422 1,69,031 
1,05,262 1,64,138 
:1,41,347 1,60,321 

4,96,571 76,639 

1,08,574 1,34,928 

3,37,665 1,08,163 

J ,00,517 3,]44 

25,992 6,676 

282 355 

16,73,632 8,23,395 

in advance so that co tton growers may come 
tG know as to what price they arc going to 
get for their produce. Every year some in­
crease is nlade in the minimum price and 
efforts are also made that in addition to 
increased prices, the cotton growers are 
helped through other means also. 

SHRI AMARSINH RATHAWA : Through 
you, Sir, I would like to ask another 
supplementary. As you arc aware of the 
serious drought in Punjab, Maharashtra and 
other states this year, the production of 
cotton is also likely to go down under these 
circumstances. I would like to know whether 
any such price policy is going to be 
formulate d in the near future which may 
ena ble farmers to get higher price of their 
produce and they may not have to suffer 
any loss? 

SHRI RAM NIWA~ MIRDHA : Sir, due 
to drought and famine .. like situation this 
year and other reasons, the price of cot ton 
is very high and it is much higher than the 
minimum support price which has been fixed. 
Therefore, Cotton Corporation of India 
could purchase very less quantity so far, 
because the cotton growers are already 
setting higher price than the minimum 
support price and they are already selling at 
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higher prices. Therefore, there is no problem 
about prices this year, becauae the prices 
are very high. The Cot ton Corporation has 
been able to p'urchasc hardly 2,75,000 bales 
of cotton so far whereas it had purchased 
approximately three or four times of this 
quantity in the corresponding period last 
year. As prices are high this year, the 
farmers would get remunerative prices. 

SHRl UTTAMRAO PATIL : Mr. 
Speaker, Sir, through you, I would like to ask: 
the hone Minister that the market price of 
cotton .is many times higher than the 
minimum support price this year and Cotton 
Corporation is procuring cotton at the 
market price in many states. However, in 
Maharashtra, Government of India has 
compelled the Maharashtra Government to 
purch9se cotton from the farmers under the 
cotton procurement scheme at support price 
of about Rs. 560/- whereas the current 
market price is about Ra. 9000/-. As a 
result, the farmer is not selling its cotton 
to Maharashtra Government. I would like to 
ask the hone Minister the reasons thereof 'f 

SHRI RAM NIWAS MIRDHA : Sir, in 
Maharashtra, Monopoly Procurement 
Scheme has been in vogue for the last so 
many years and Cotton Corporation in not 
allowed to make purchases there, because the 
Maharashtra Government want that under 
Monopoly Procurement Scheme, farmers 
should sell their cotton to the Maharashtra 
Government only. Earlier when this scheme 
was not in vogue, they had approached the 
Central Government to promote that 
scheme, the Government of India had told 
them at that time that the Corporation of 
Maharashtra or Maharashtra Government 
should make procurement at the minimum 
support price fixed by the Central 
Government from time to time. This policy 
was formulated. This year a situation can be 
developed, there since the p rices in the open 
market are higher and as a result thereof 
the Government" may not be able to procure 
cotton in a large quantity, but the situation 
goes on changing every year. It is for the 
Maharashtra Government to decide whether 
to continue with their Monopoly 
Procurement Scheme or to adopt the scheme 
which is being followed in the entire country 
under which the Cotton Corporation makes 
purchases at the minimum support price 
bed by the Central Government. 

[Englls"] 

SHRI KADAMBUR JANARTHANAN ; 
Sir, through you, I want to draw the atton­
tion of the hone Minister that in his answer 
he has given the number . of colton bales 
purchased as 3000 and 6000 in Karnatafca 
and Tamil Nadu respectively, the baro 
minimum compared to other States. I am 
not telling about the remunerative prices 
alone; the intention of the CCI is good. But 
at the aross roots level, where the purchases 
are made, the cotton selectors and inspec­
tors; mostly, do not know anything about 
cotton. , They are not able to seJect cotton 
properly and give the proper remunerative 
prices. It is clear from the Cotton Advi­
sory Board's Report that this year there 
was a scramble for good quality of cotton. 
41,900 bales are there to be sold but not 
lifted till 31st August 1987. Therefore, it 
is clearly evident that the selectors/inspec­
tors are poor in their capacity to select to 

. and fix the prices correctly. Therefore, I 
want to know, through you, whether CCI 
will expedite purchases jn Karnataka and 
Tamil Nadu and, not like this year, have a 
proper "monitoring system for selecting of 
cotton and fixing of the prices. The selec­
tors and inspectors must be monitored. Will 
any new monitoring system be introduced 
like that ? Selectors should be separate and 
inspectors fiixing the market price should 
be separate. So, there should be two per .. 
sons so that there may not be corruption 
and the mechanism will also get improved. 
I want to know this categorically from the 
Minister. 

~HRI RAM NIWAS MIRDHA: As I 
said earlier, the Cotton Corporation of 
India has not done much purchases this 
year. The figure I had given was 2.75 
lakbs bales but be have procured only 
50,000 to 60,000 bales this year. As regards 
the question of the hon. Member regard .. 
ing our purchase centres and the 
qualification and expertise of the 
purchasers who man these centres, 
we always see that they are properly trained 
because they have to distinguish various 
varieties of cotton according to various 
varieties. So, we had tried to see that they 
are pro:perly qualified and trained. Our Tex .. 
tile Research Organisation is also involved 
in telling them as to how to differentiate 
between one variety and another. I wouJd 
accept the hon. Member'S suggestion tlla' 
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we should do more and we try to do what­
over we can to increase their expertise and 
competence in this area. 

SHRIMATI BASAVARAJESWARJ 
Due to tho inconvenience faced by the 
farmers, I would like to know whether 
the hon. Minister will try to introduce 
moisture testing machines and staple length 
testing machines in co-ordination with 
agriculture produce markets in various 
States where cotton is grown abundantly. 
Will the hon. Minister provide the mois­
ture testing olachines and staple length 
testing machines in the APMR ? 

SHRI RAM NIWAS MIRDHA : Sir, 
the specifications for our purchases are 
properly drawn and inclnde all the elements 
to see what we call fjJ.ir average quality 
which should conform to those standards. 
As regards as the moisture content and 
staple length testing nlachines. as I replied 
to earlier questions, we will see that proper 
equipment and training is given and their 
expertise in this area is increased so that 
they can judge the various varieties 
properly. 

Another thing that I would like to 
mention in the House is that at present 
there are a large number of varieties, about 
twenty-five or so. We have set up a special 
group to reduce those varieties. Some of 
the varieties are non-existent or arc very 
few and it takes a lot of time and expertise 
to differentiate tllose varieties from onc 
another. The Agriculture experts and our 
experts are getting together to sec if those 
varieties can be reduced so that their 
appraisal can be simplifk~d and proper 
procedure followed. 

[Translation] 

Indoor Stadium in Cantonment Area, 
Ranikhet, U. P. 

·103. SHRI HARISH RAWAT : Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether he has received representa­
tions from local representatives of people 
for setting up an indoor stadium in canton­
ment area of Ranikhet in Uttar Pradesh; 
and 

(b) if so, the steps proposed to be takan 

by the Ministl:Y to set up an indoor 
stadium there '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC ... 
TION AND SUPPLIES IN THE MINISTRY 
OF . DEFENCE (SHRI SHTVRAJ V. 
PATIL) : (a) Yes, Sir. 

(b) The ground measuring 4.497 acres, 
populorly known as N.C.C. ground, under 
the management of the Ranikhet Canton­
ment Board is being used as a playground 
by the local civil population of the canton­
ment. Construction of an indoor stadium 
can only be considered by the Can tonment 
Board keeping in view other priorities and 
the availability of funds with them. 

SHRI HARISH RAWAT : Mr. Speaker, 
Sir, it came to me as a pleasant surprise 
that in spite of the natural habit of the 
hon. Ministers to give replies to the 
questions in the negative, the hon. Minister 
has replied to my question in the positive. 
But my pleasant surprise was short-lived 
because when the hon. Minister reached 
th\: second half of my question, he clearly 
twisted the reply in such a manner that it 
almost resulted in the negative. I would 
Hke to know fronl tIle hon. Minister whe­
ther he would kindly consider providing all 
sports facilities in Ranikhct Cantonment 
Area? Since it is the responsibility of the 
Defence Ministry, I would like to know 
from him whether in view of this responsi­
bility, he would approve the proposal and 
arrange to provide funds for it if a propo­
sal for the construction of a Indoor Stadium 
in Ranikhet is received from the Canton­
ment Board? 

SHRI SHIVRAJ V. PATIL : Mr. 
Speaker, Sir, Such facilities are to provided 
by the Cantonment Boards on their own 
fronl the funds available to them... Some­
times, assistance too is provided to them. 
In the first instance, it is for the Canton­
ment Board to see whether facilities like 
drinking water, school, dispensary, etc. 
exist there or not. If they have sufficient 
funds to provide such facilities, the Central 
Government cannot have any difficulty about 
it. But the authority to accord priority is 
vested in the elected representatives of that 
area and they can do it. 

SHRI HARISH RAWAT : Mr. Speaker, 
Sir, as bas been said by the hon. Minister. 
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there is an N.C.C. ground in Ranikhet 
Cantonment which is being used as a play­
ground by the local civil population. I 
would like to tell the hon. Minister that a 
decision was taken in 1984 according to 
which it was decided to hand over the 
N.C.C. ground to the Cantonment Board. 
But you will be surprised to know that 
even today a major part of that N.C.C. 
ground is being used by the Army officers 
to park their vehic.les. Their vehicles remain 
stationed there. When the civilians go 
there to play, the ground in not available 
to them for playing." Therefore, I would 
like to know from the hon. Minister 
whether he would issue instructions to the 
Army officers oot to usc tho ground at all 
and hand it over conlpletely to the Canton­
ment Board so that the local civil popula­
tion could usc it properly for playing? 

SHRI SHIVRAJ V. PATIL: Sir, this 
open space is used by the local children 
for playing. It is also used for N.C.C. 
parade and for giving motor training to the 
army personnel. If there is a p'roposal to 
construct a stadium there and the Canton­
ment Board is ready to do it, then the 
Central Governnlcnt would have no objec­
tion to it. If the local Government want to 
make use of that space by spending money, 
some assistance can surely bl! provided. 
But to say that, that place should not be 
used by the arnlY personnel to park their 
vehicles or to impart motor training, I 
think, the hon. Member will himself 
realise, it will not be justified. The child­
ren will certainly get playing facilities, the 
ground will also be used for N.C.C. parade 
and arnlY personnel too will contiune to 
get facilities because the ground was pri­
marily Oleant for them. It will not be 
proper to stop then1 fronl using it and at 
the same time allow others to Inakc use of 
it. 

SHRI HARISH RAWAT : How the 
people will play there when it is being used 
as parking place? 

[English] 

Effect or New Textile Policy OD Powerloom 

+ 
*104. DR. G. S. RAJHANS : 

SHRl' S. G. GHOLAP : 

Will the Minister of TEXTILES be 
·,.h"ased to state: 

(a) whether it is a fact that duo to tho 
new textile policy, powerloom business haa 
become very slack; 

(b) if so, the action taken by Govern­
ment to help powerloom so far; 

(c) whether tht': policy is weighted in 
favour of mills; and 

(d) if so, the r.Jasons therefor? 

THE DEPUTY MINISTER IN THB 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) No. Sir. 

(b) Does no t arise. 

(c) No, Sir. 

(d) Does not arise. 

DR. G. S. RAJHANS : Sir, is it a fact 
that because of non-availability of cheap 
yarn, a large number of handlooms have 
been closed in the last two-three months? 
[f so, what has the Government done to 
redress the difficulties of handloom 
owners? 

SHRI S. KRISHNA KUMAR : Sir, it 
is correct that there has been a contraction 
in the working capacity of power-looms in 
the last few· months, not merely due to the 
increase in the price of yarns but due to 
the stagnation in the demand the power-
100m cloth as well as in certain areas speci .. 
fie problem like power availability was 
there. The increase in the price of yarn, 
which the hon. Member has mentioned has 
been mainly due to the increase in the 
price of cotton due to the short cotton crop 
of 1986-87. Sir, even though the price of 

cotton has increased by S2 to 65 per cent 
in the period Jan. Sept. 1987, in the whole­
sale price index the price of yarn has 
increased only by 33 per cent. Therefore, 
it is a sympathetic rise because 50 per cent 
of the yarn is the basic raw material of 
cotton. Government does not, as the hone 
Member is aware, implement any price 
control measure for yarn but we have asked 
the NTC mills to make available yarn at 
mill rate price to any responsible organisa­
tion designated by the State Government. 
It is only the question of price when suffi .. 
cient stock is available; about SO minioA 
Kas of the yarn required for power-loom 
is available with the mill. 
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DR.. G.S. RAJHANS: Is it a fact that 
because of large scale smugglling of cloth, 
textile, from Korea and Taiwan, both the 
handloom and mill sector are badly affec­
t~ ? If so, what steps the Government has 
taken to meet the situation? 

SHRI S. KRISHNA KUMAR: Sir, the 
phenomenon of smugglling of cloth in India 
is certainly a factor in the textile economy. 
We have had a series of inter-minis terial 
meetings to reduce the impact of smuggll­
ing on the economy of the textile of the 
country but the total extent of smugglling 
is only estimated to be less than 5 per cent 
of the total indigenous production of the 
country. 

SHRI C. MADHAV REDO!: Sir, the 
crisis in the power-100m Ministry has been 
the subject of discussion in the Ministry 
and on the floor of the House. In May 
last the Hon. Minister for Textile announ­
ced that a Task Force was being constituted 
to go into the question of requirements of 
credit to the power-loom industry so that 
the industry could be modernised and this 
Report was to come by the end of Septem­
ber. I would like to know whether the 
Government has received such a report and 
if so, what is the action taken on it? 

SHRI S. KRISHNA KUMAR : The 
Task Force headed by the Textiles Com­
nlissioner appointed by the Government, 
has already, nlore or less finished the work 
and Lhe report is expected by 30th of 
November. 

[Trans/at ;on] 

SHRI ABDUL HANNAN ANSARI: 
A similar question had come up in the last 
session also and in my supplementary 
question, I had asked whether Central 
Government had any proposal to export 
cotton which could result in the price of 
cotton yarn going up. I would like to 
know whether it is a fact the weavers of 
both handloom as well as powerloom 
sector have been the victims of 7S per cent 
increase effected by the Government in the 
price of cotton yarn? Their number runs 
into crores and they have also given a 
memorandum to the hon. Minister. What 

steps Government propose to take in this 

reprd? 

[English] 

SHRI S. KRISHNA KUMAR : Sir. 
the Long Term Export Policy for Cotton 
was undertaken by the Government in view 
of the ample crops of cotton which the 
country had in 1984-85 and 1985-86. The 
idea was to export about six lakh bales of 
cotton every year. In view of the short 
crop of cotton in 1986 .. 87, resulting in un­
precedented rise in the price of cotton, we 
have frozen exports and thl! remaining 
quantity of one lakh ten thousand bales 
which would have been ordinarily released, 
has been stopped. We have also limited 
the export of cotton yarn to 7S million 
kilograms. The question of further release 
for export will only be considered after 
making an in-depth analysis of tho cotton 
price situation in the months to come. 

SHRI BASUDEB ACHARIA : When 
the new Textile Policy was announced, it 
was our apprehension that this policy would 
adversely affect the powcrloom and hand­
loom sectors and it would rather help the 
big mill owners. Government had rather 
succumbed to their pressure and as a result 
of this new Textile Policy, there is a serious 
crisis ih powerloom and handloom sectors. 
In view of this, may I know from the 
Minister whether Government proposes to 
review this new textile policy? 

SHRI S. KRISHNA KUMAR: Sir, it 
has already been admitted that there have 
been temporary fluctuations in the utilisa-

. tion of the working capacity in powerlooms 
and handlooms due to a variety of factors 
including the, fluctuations in the prices of 
raw material. This is not due to the 
operation of the Textile Policy. In fact, 
the actual statistics of production in the 
three different sectors of the textile eco .. 
nomy, viz. handloom, powerloom and 
organised textile mil1s, show that while the 
production in powerloom has increased by 
12.5 per cent since the introduction of the 
Policy, the total prodpction in the textile 
mill sector has gone down by 3.5 per 
cent. 

PROP. N.G. RANGA : What about 
handlooms? 

SHRi S. KRISHNA KUMAR: After 
the introduction of the Textile Policy J the 
production of textiles has lOne up by one 
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thousand million metres out. of which, for 
every ton metres of additional production, 
six metres have beeft contributed by power-
100m, four ,metres by handloom and the 
textile mill pt'oduction has marginally 
declined. The Textile Policy seeks to find 
a harmonious balance between these three 
different sectors of the economy whose' 
intex:ests are often confiicting and always 
competing with each other. 

[Translation] 

SHRI SATYANARAYAN PANWAR : 
Mr. Speaker, Sir, I would like to submit 
that due to the heavy increase in the price 
of cotton yarn recently, the cost 0; produc ... 
tion of Janata cloth has gone up subs tan­
tially as a result of which its production is 
being affected. 1 would like to know 
whether the hon. Minister is considering 
increasing the subsidy on handloom cloth ? 
It has boon stated that there has been some 
increase in the price of Cotton yarn, but it 
is not a fact. When weaver goes to buy 
cotton yarn in the retail market, he has to 
pay Rs. 200/- in place of Rs. 100/-. The 
increase in price, thus, is 100 per cent and 
as a result thereof the handloom industry 
js in peri 1. I would like to know what 
steps the hon. Minister is going to take in 
this regard ? 

[English] 

SHRI S. KRISliNA KUMAR: Sir, the 
Government are aware that because of the 
increase in yarn prices, there are difficul­
ties in the production of Janata cloth 
assigned to the Handloom Sector. We have 
received several representations from their 
Associations and the quantum of subsidy 
for Janata cloth is being examined by the 
Government. 

[Tran.dat;onl 

SHR[ C. JANGA REDDY : I want to 
know whether efforts are being made to 
import cotton in order to reduce the price 
of cotton yarn keeping in view the formers' 
agitation for it ? Has the Government 
received farmers' memorandum in this 
regard; if so, what action is being taken 
thereon? 

MR. SPEAKER 
imported. 

It is not being 

14 

[English] 

SHRI S. KRISHNA KUMAR : Wo 
have already answered in this House only a 
few days ago that the Government do not 
intend to import cotton at present. This 
facility by way of imports is given to the 
exporters of yarn, that is, under the rep le­
nishlnent licence of the Import-Export 
Policy. 

PROF. N.G. RANOA: Has the 
Government any information at all about 
the increase in unemployment among 
the handloom weavers ? He has given 
only the total production. It has gone 
up and so on. 

The total production goes up because 
of improved implements and better efficiency 
on the part of the handloom weavers 
who are employed. 

But what about the unemployment 
among the bandloom weavers? Is is not 
more among the mill workers and also the 
powerloom workers ? 

SHRI S. KRISHNA KUMAR : There 
are three million handloom weavers in the 
country. Their welfare is at the core of 
Government's Textile Policy. But there 
is over-capacity, not only in the handloom 
but also in the pO'W'erloom and the textile 
mill sectors. There is always a degree of 
under-employment and unemployment in 
all the sectors of the textile economy. The 
remaining capacity is supposed to be in 
excess of the· demands for cloth by some­
thing variously estimated between 25 per 
cent and 60 per cent. 

Under this situation, this is more rela­
ted to the demand for cloth rather than due 
to any intervention or lack of intervention 
on the part of the Government. 

O,erdrafts by Karaataka 

*105. SHRIMATI BASAVARAJESH­
WARI : Will the Minister of FINANCE 
be pleased to state : 

(a) the Dumber of occasions since 
1 October, 1985, Karnataka was allowed 
overdraft; 

(b) when the Overdraft Regulation 
Scheme was enforced-, 



15 Oral Answers NOVEMBER 13, 1987 Oral Answer" 16 

(c) the total overdraft made to ICarna .. 
taka Government upto-date; and 

,(<I) the steps taken or proposed by 
Union Government to bring the State with­
in the national financial discipline ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) and (c). Karnataka 
Government went into overdraft on sixteen 
occasions since 1st October, 1985. A state­
~nt showing the dates, the amount of 
overdraft and number of days for which the 
State Government was continuously in over­
iraft, is given below. 

(b) The overdraft Regulation Scheme 
came into force from 1st May, 1972. 

(d) To ensure that the State Govern­
ments do not run into overdraft due to 
temporary imbalances between their re­
ceipts and expenditure, the authorised ways 
and means limits of the State with the 
Reserve Bank of India have been increased 
from 1st October, 1986. Further, the 
Overdrft Regulation Scheme is being en­
forced strictly and if any State remains in 
overdraft with the R.B.I. for more than 
7 continuous working days, R.B.I. will stop 
payments on behalf of that Government. 

Statement 

Date 

1 

1913-86 

Overdraft of Karnataka Stale 

Amount of 
overdraft 
(Rs. crores) 

2 

No. of 
days 

3 

(Since lst October, J985 to 31st March, 1986-NIL. 

1916-87 

April, 1986 

1-4-1986 

12-4-1986 

]4-4-1986 

17-4-1986 

NOl'ember, 1986 

6-11-1986 
7-11-1986 
8-11-1986 

10-11 .. 1986 

17-11-1986 

December, 1986 

8-12-1986 
9-12 ... 1986 

10-12-1986 
11 .. 12-1986 
12-12-1986 

15-12-1986 

1.24 

4.63 

4.63 

2.16 

9.26 
7.32 
8.77 
8.09 

0.52 

0.58 
7.26 
7.26 

12.52 
9.99 

6.48 

1 

II 
2 f 
3 ~ 
4 I 
5j 
1 

No. of 
spells 

4 

2 

3 

4 

5 

6 

7 

8 
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.----- •.. _--------" 
1 2 3 4 

----------------------------------,------------------, 
Janaary, 1987 

] .. 1-1987 
2 .. 1-1987 . 
3-t-1987 
5-1 .. 1987 

15-1-1987 

March, 1987 

27-3-1987 
28-3-1987 
30 .. 3-1987 

1987-88 

April, 1987 

7-4-1987 
8-4-1987 
9-4-1987 

10-4-1987 

May, 1987 

27-5-1987 

August, 1987 

17-8-1987 
18-8-1987 
19-8-1987 
20-8-1987 
21-8-1987 

October, t 987 

8-10-1987 
9-10-1987 

10-10-1987 
12-10-1987 

, 13-10-]987 

15-10-1987 
16-10-1987 

• _____ ... ~ •.•• _,r' 

SHRIMATI 

5.43 
23.46 
30.83 
39.71 

1.77 

7.95 
17.54 
17.54 

9.65 
20'51 
23.24 
26.00 

6.40 

1.98 
3.~9 

5.97 
5.23 
5.11 

4.80 
8.41 

12.70 
13.22 
18.77 

1.49 
0.38 

~- -- -. ---"¥, .~ .... -, " -- ---- ---- ~. 

BASA VARAJESWARI . 
Mr. Speaker Sir, I would like to know from 
the hon. Minister, the total amount of 
overdraft made by Karnataka Government, 
as on today? 

In reply to my question--"in part 'd'-he 
has stated "further, the Overdraft Regulation 
Scheme is being enforced strictly and if any 
State remains in overdraft with the R.B.I. 
for more than 7 continuous working days, 
R.B.l. will stop payments on behalf of the 
Government. " 

If 
2 r 
3 • 
.) 

1 

1, 
2 : 
3 ~ 
4 \ 

• 5j 

9 

10 

11 

12 

. 13 

1-4 

15 

16 

Are there any such instances wherein 
payments were stopped? 

SHRI B.K. GADHVI : Sir, as on today, 
Karnataka is not in overdraft. But in 
1985-86 and 1986-87, on 16 occasions, 
Karnataka had gone into overdraft. But the 
overdraft was p41id within the seven days as 
per the formula. But in the past, in respect 
of one or two States, namely, Karnataka 
and KeraJa, payments were stopped. It was 
stopped in May, 1974. But thereafter, since 
1985, the Policy has been strictly followed. 
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The States have not become so deliquent. 

SHRIMA TI BAS A V A'RAJESWARI : Has 
any of the State Governments (Interruptions) 
made proposals before the Central 
Government to relax such conditions in view 
of the acute drought and flood situations 
prevailing during this peri od ? 

SHRI B.K.. GADHVT: Yes; the State 
Governments of Karnataka, U.P. and other 
States also are requesting that we should 
review the policy, and that we should give 
them more flexibility. But this policy was 
adopted with a view to have a better fiscal 
management in the States; and, therefore, 
their ways and nleans limit has also been 
increased, and other help is also being 
given. Therefore, although the State 
Governments had made this request in the 
past, that request was not acceded to by the 
Government of India. 

SHRI S. JAIPAL REDDY: The Centre 
has imposed strict fiscal discipline on the 
States in respect of overdrafts. I would like 
to know what arc the corresponding fiscal 
steps taken by the Central Government in 
regard to its own deficit financing which is 
growing by leaps and bounds with each 
passing month and year? 

SHRI B.K. GADHVI : As I have 
already stated, Reserve Bank has twice 
revised the ways and means limit. At the 
same time, because of our better tax 
collections, the States' share bas also 

increased. At the same time, whenever States 
have come into difficulties, we have given 
loans, and we have also re-phased the 
instalments which were due" . (Interruptions) 

SHRI S. J\IPAL REDDY: I seek your 
inter\cntion; I seek your protection, Sir. The 
Minister cannot give any answer of his 
choice. His answer must be related to the 
question. I would request the Speaker to say 
whether the answer is relevant to my 
question at all. (lnterrllption~') 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI 
NARAYAN DATT TIWARI) : I am very 
thankful to the hon. Member f.or his very 
distinguished support for having fiscal 
discipline at the Centre also. I may assure 
hin1 that we will take, and we are taking all 
possible steps to maintain fiscal discipline. 

(Interruption,f) 

SHRI S. JAIPAL REDDY: What arc 
the steps? Sir. you had allowed me to put 
this supplementary. (Interruption 

SHRI BASUDE3 /.CHARIA : He has 
evaded. 

MR. SPEAKER: I have allowed you, 
Mr. Reddy. You can ask a separate question; 
I will allow you. 

SHRI S. JAJPAL REDDY: You have 
allowed me to put a supplementary. 

SHRI B.K. GADHVI: I have already 
answered his supplementary. He cannot 
force me to answer in a particular way. 

Deposits in Nationalised Banks 

*1'06. SHRI K. RAMAMURTHY : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether there is decline in the growth 
of deposits in nationalised banks during 
1986; if so, the reasons therefor; and 

(b) the net profit of nationalised banks 
as a ra tio of working funds as compared t() 

other core public sector industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). A 
Statement is given below. 

Statement 

According to the information furnished' 
by Reserve Bank . of Indja, the aggregate 
deposits of 28 public sector banks registered 
a growth of Rs. 14818 crores in 1986 as 
against a growthof Rs. 12690 crores for 1985. 

The published profits of 28 public sector 
banks in 1986 were 0.15% of their working 
funds. The net profits in public sector 
undertakings for the year 1985-86 were 
2.78% of capital deployed. 

While in the case of banks the ratio is 
worked out on the basis of published profits 
to working funds, in the case of public 
sector undertakings, whose working is quite 

. different from those of banks, net profit. is 
related to capital deployed. It is, therefore, 
not possible to attempt any meaningful 
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comparison between the profitability of 
public sector banks and other public sector 
undertakings. 

SHRI K. RAMAMURTHY: I am very 
fortunate in, having this question for 
discussion in this House, because every 
time any question pertaining to banking 
comes up_ it goes out under the cover of the 
secrecy clause of the Banking Companies' 
Act. 

. 'In his answer, the hon. Minister has 
stated that there is a steady growth-·viz. Rs. 
14,818 crores in 1986 compared with Rs. 
12.690 crores in 1985. In view of the present 
trend in this country, I do not think any 
individual, or any same person will deposit 
his amounts in the bank. because of the 
meagre interest rates. Public limited 
companies, and the public undertakings are 
offering even 14%. Institutions also are 
offering 14~ «Yo. 

First of all, I would like to know the 
split-up figures of these depopits, viz. into 
Government or public undertakings' 
deposits, and also individual deposits. What 
are the respective figures? 

Another malady is that when no person 
is prepared to come forward to deposit his 
amounts in the nationalized banks and other 
banks also because of the meagre rate of 
interest, it is another secret as to how this 
amount is growing every y~ar. Another 
problem which is facing the Reserve Bank 
of India time and again is, it is not only 
penalising but imposing punishment also on 
the individual banks for window dressing 
the deposi ts, and also, has he come across 
any such thing about the Reserve Bank of 
India passing strictures against individual 
nationalised banks for window dressing, if 
so what punishment has he accorded to the 
Chief Executive of the banks? 

SHRI JANARDHANA POOJARY :. The 
hon. Member has put a very pertinent 
question. Now, so far as the window dressing 
is concerned, so far, it has not been 
brought to my notice that window dressing 
is there. 

SHRI K. RAMAMURTHY: It isfinding 
a place in the report of the Reserve Bank of 
India. If the Minister wants I can supply the 
information. 

SHill BHAOWAT JHA AZAD : Supply 
it to the House. 

SHitI JANARDHANA POOJARY : If 
there is any window dressing I will look 
into it also and the Reserve Bank of 
India also is expected to look into all the. 
matters and I will assure the hon. Member 
that if at all there is any window d~ssinl, 
action will be taken, i.e., the Reserve Bank 
will be asked to take action against tho 
bank. So far as I am concerned, fo far, I 
have not come across any such thing. 

As far as the deposits are 'concerned 
and also the interest rates are concerned, 

. recently from 1-4 ... 1987, for short term 
deposits we have increased the bank interest 
rate and for .the benefit of the hon. Member 
I can say this because he has stated that 
the interest rate has not been brought up. 

SHRI K. RAMAMURTHY : That is 
not my question. 

SHRI JANARDHANA POOJARY : I 
am coming, one by one. The ratc of 
interest for deposits for one year to less 
than two years, is being increased for 8.5 
per cent to 9 per cent. Deposits of the 
public sector banks are going up and I have 
stated in my reply also what is the growth 
of deposits in a public sector bank. There 
is no question of any unsatisfactory 
performance of the banking sector $0 

far as mobilisation of the deposits is 
concerned. 

SHRI K. RAMAMURTHY Mr. 
Speaker, Sir, I seek your protection. My 
pointed question was two··fold. About the' 
split up figure of the deposits, what has he 
said in his answer, about the 14,000 and odd 
of the individual deposits as far as the 
public undertakings deposits are concerned? 
That is a pointed question I have asked. 
I am not asking for the major increases; 
everybody knows it. 

The other point which I am asking him 
is, as 'be has also mentioned "If at all there 
is any window dressing", I am prcpa.reli to 

.supply information to him. How can he 
say that there is no window dressing ? 
Against so many executi ves of the Reserve 
Bank has passed strict ures, on its files. I 
do not want this sort of an evasive answe, 
from the hon. Ministcf. 
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SHRl lANARDHANA POOJARY : I 
have stated clearly, that I have not come 
across window dressing. If there is any 
Window dressing, I said that the Reserve 
Bank will be asked to take action. 

SHRI K. RAMAMURTHY : Can he 
set the information from the Reserve Bank 
and put it here ? 

(Interruptions) 

SHU K.P. UNNIK.RISHNAN : The 
hone Member has referred to the split up 
figure of deposits. 

SHBl JANARDHANA POOJARY : I 
willlook into it. 

SHRI lC..P. UNNIKRISHNAN: Not 
looking into it. 

SHRI JANARDHANA POOJARY 
Action will be taken. 

SHRI K..P. UNNIKRISHNAN You 
are now confusing. (Interruptions) 

SHRIK. RAMAMURTHY : Can he get 
the information from the Reserve Bank 
and :place it before the house '1 

SHRI K.P. UNNIKRISHNAN : Place 
a report. 

SHRI JANARDHANA POOJARY : I 
have already stated that the Reserve Bank 
will be asked to look into that and action 
will be taken. I assure the hone Member 
that the Reserve Bank will be asked to 
investigate into the matter. What assura~ce 
does he require from me more ? 

SHRI K. RAMAMURTHY: Sir, nlY 
second supplementary question pertains to 
tho comparative profitability of the public 
sector banks with that of public sector 
undertakings. Here, one funniest word 
has been used by the hon. Minister in his 
reply, I am sorry to comment, that is 'the 
basis of the published profits of the banks'. 
Is there any unpublished profits in the 
country'1 Also it is quite correct that he 
has given in the foregoing paragraph that 
the public sector undertakings profitability 
ia 2.78 per cent, whereas for the public 
~tor banks, it is 0.1S per cent. So, with 
dill huge outlay of the capital and also the 
'upport of the Government by way of huge 

deposits and other things. why are all these 
nationalised banks every year going 
down in the profitability 1 I would like to 
know very much from the hone Minister 
through you, is there any unpublished 
profits in the banks? 

SIIRI JANARDHANA POOJARY: So 
far as the gross profits are concerned, there 
is a statutory prohibition for publishirig 
the gross profit. We are publishing only the 
net profit. The hone Member should know 
it before conlmenting on the perfornlance 
of the Minister. 

So far as the percentage of the pro­
fitability in regard to the public sector 
undertakings is concerned, the capital is 
arrivcd at 'Capital including assets minus 
depreciation'. For "example, if the capital 
of the Company is Rs. 100 crores and if 
there is depreciation of Rs. 25 crores, then 
it comes to Rs. 75 crores. The value of the 
assets will be Rs. 75 crores. Then the 
capital would be Rs. 75 crores. If the profit 
of t! ,,\t Company is Rs. 25 crores, it will 
come to twenty per cent, whereas in the case 
of banking sector, the profit is relatcd to 
the working funds. The working funds consti~ 
tute the capital. If the capital of the 
bank is Rs. 100 crores plus the deposits 
colleeted so far, so far the deposits 
collected is Rs. 1,10,377 crores, then the 
capital of Rs. 100 crores, deposits, reserves 
and all these things are included and then 
the profits are arrived at. While comparing 
the profit of that year, the published 
profits of the 28 public sector banks in 1986 
were 0.15 per cent-that of their working 
funds. 

The profits of the public sector banks 
in the year 1985 were Rs. 117 crores and 
in the year 1986 it went up to Rs. 192 
crores. There is a record increase of 63 
per cent, which never happened in the 
history of the banking sector. The exact 
figure is 63.2 per cent. So, the hone 
Member should know that the banks are 
achieving the profits, they are earning the 
profits. Hence, there is no scope for any 
concern. 

SHRI K.P. UNNIKRISHNAN : I want 
to repeat. I am sorry Sir, I do not know 
whether it has escaped your attention. The 
hon. Minister has not answered one pointed 
question which Mr. Ramamurthy has raised, 
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that is on the composition or components 
of the deposits, how much from individual 
depositors, how much from corporate 
sector and how much from public sector 
banks? Would the hon. Minister consider 
laying a statement on the table if he does 
not have the information? I can understand 
that he may not be having the information. 
Would he lay a statement on the tabl~ ? 

SHRI JANARDHANA POOJARY: So . 
far as the banks deposits relating to 
corporate sector and public sector banks 
are concerned, the informa tion is not 
readily available with me. I will furnish 
that infornlation. 

(1111trruptiolls) 

MR. SPEAKER : Please repeat the 

question again. 

SHRI K.P. UNNIKRISHNAN : I would 
again repeat. He had asked a pointed 
question. Will the han. Minister lay a 
statement on the Table giving details if 
he does not have-if he has, then give us­
of the components of deposits in the 
nationalised banks, how luuch fronl private 
or individal depositors, how luuch fronl 
corporate sector and how much from public 
sector undertakings? 

SHRI JANARDHANA POOJARY: So 
far as deposits relating to corporate sector 
and public sector undertakings are 
concerned, I do not have the information. I 
will furnish the information. So far as 
individal deposi tors are concerned, I will 
not be able to give the information because 
of a statutory provision. So far as each 
individual is concerned, I am not in a 
position to furnish the information. If you 
want tota1 ... 

SHRI K.P. UNNIKRISHNAN: I want 

total. 

MR. SPEAKER : He docs not want 

information about the individual deposits. 

He wants totaL ..... He . will provide the 

information. 

DR. CHINTA MOHAN: There should 
be a discussion on the mobilisation of 
deposits. 

[Translation] 

Attack on Indian Border by Foreign 
Countries 

*107. SHRI KAMMODILAL JATAV: 
Will the Minister of DEFENCE be pleased 
to state : 

(a) the names of the places on Indian 
border where attack ruts been made by 
foregin countries during the last three 
years; and 

(b) the steps taken to contain thcso 
attacks? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT) : (a) There has been no attack 
on our borders by any foreign country 
during the last 3 years. However, Pakistani 
troops attacked our positions on the 
Sahoro Range in the last week of September 
and first week of October this year. On 
both these occasions, the attacks were 
successfully repulscd by our troops. 

(b) Our Armed Forces maintain 
constant vigil to frustrate any attack from 
across the border. 

SHRI KAMMODILAL JATAV : Mr. 
Speaker, . Sir, the hon. Defence Minister 
has stated that there has been no attack 
on our borders by any foreign country 
during the last 3 years. However, our 
positions were at tacked at one place. I 
would like to know from the hon. Minister 
whether our positions were attacked at 
Siachin or not? 

SHRI K.C. PANT: Sir, I have referred 
to the same place in my reply. Saltoro 
range is in Siachin area. 

SHRI KAMMODILAL JATAV : Mr. 
Speaker , Sir, now I would like to know 
from the hon. Minister as to wha:t 
assistance has been provided to the Jawans 
who were killed or wounded in action on 
our borders in the past ? 

SHRT K.C. PANT: Mr. Speaker, Sir, 
this is altogether a different question. 

[English] 

SaRI SURESH KURUP : In a recent 
article in the 'Fron tline' maaazine regarding 
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Siachin glacier it is l11entioned that there 
is a lacuna in the agreement between india 
and Pakistan which was entered into in 
1972 regarding the line of control. It is 
also mentioned that the statement made by 
the then Defence Minister in 1972 in this 
House regarding this line of control is 
incorrect. Actually nothing is mentioned 
about certain vital areas in this agreement. 
I would like to know the correct position 
regarding tllis. 

SHRI K. C. PANT: So far as broader 
question is concerned, the State of Jammu 
and Kashmir is a part 0 (' india. This land 
comes in Ladakh which is part of the State 
of Jammu and Kashmir. So, this question 
we need not debate at length. 

SHRI SHANTARAM NAIK: Sir, with 
respect to the border skirmishes which took 
place recently, it seems that the President 
of Pakistan reportedly made a statement 
that not a blade of grass grows there. 
Then the Prime Minister Junejo went to 
the extent of saying that they will get back 
the areas even if a blade of grass does not 
grow there. Moro or less at the same time, 
Ms. Benazir Bhutto made a statement stat­
ing that India is occupying certain areas. 
in this sector which belong to Pakistan, 
and if she comes to power, she will leave 
no stone unturned to get back those areas. 
During the same day she met our Ambas­
sador in Pakistan. May I know, therefore, 
whether she made any represen tation to 
our Ambassador there, or otherwise what 
is your reaction to Ms. Benazir Bhutto's 
statement? 

MR. SPEAKER: What is she? 

SHRI BHAGWAT JRA AZAD: Why 
should be react to what she has said, Sir? 

MR. SPEAKER: That is why I say, 
what is she 1 Shri Shahabuddin Ji. 

[Translat ion] 

SHRI SYED SHAHABUDDIN : Mr. 
Speaker, Sir, a ttacks from the foreign 
countries are of many types. There is 
difference between attack and forcible 

, occupation. There is one type of attack in 
which the troops come forward and start 
firing. Thereafter, the troops rctrea t to 
their original positions. A year back, it 
was noticed that some chinese jntruded 

into our territory in the Eastern Sector 
and set up some check posts also. Will the 
hon. Minister kindly clarify whether he 
considers it an attack on the country or 
not? 

SHRI K.C. PANT: 1 do not (( J s;(~ 
it an attack. 

AN HON. MEMBER 
think about it ? 

What do you 

SHRI K.C. PANT: I consi der it as an 
intrusion. 

[English] 

SHRI S. JAIPAL REDDY : What is 
the difference between 'attack' and 
'intrusion', Sir? 

SlIRI K.C. PANT : Sir, the hon. 
Member can think about it. i can only 
answer the question. 

[Translation] 

SHRI SYED SHAHABUDDIN : And 
they still continue to occupy our territory. 

SHRI C. JANGA REDDY : What 
action is proposed to be taken to free our 
territory from their occupation? 

[English] 

SHRI ATISH CHANDRA SINHA: Sir, 
it was reported in the papers that the 
Chinese have intruded' into Arunachal 
Pradesh and they have occupied certain 
portion of land there. So, I would like to 
know from the hon. Minister whether they 
are still occupying that area or they have 
gone back frotll that place? Or have they 
not come there at all ? 

SHRI K.C. PANT: Sir, presumably D1y 

friend is referring to Wang Dung about 
which a statement was made in the House 
last year. The Chinese are still at that 
point in Wang Dung. 

Opening of Urban Bank in Perundurai, 
Periyar District in Tamil Nadu 

*108. SHRI P. KANNAN : Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether there has been a long out .. 
standing demand fqr opening of urban bank 
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in Perundurai, Pcriyar district, Tamil 
Nadu; 

(b) whether no action has been taken 
in this regard even though the need for 
starting urban banks has been substantiated 
by salient facts like small industries are 
coming up, agricultural production is 
increasing in the area and the place is made 
fA' grade municipality; and 

(c) the action being taken on the recom­
mendation of Tamil Nadu Government to 
accord special permission to the opening of 
the urban bank in Perundurai by Reserve 
Bank of India ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy) : (a) to (c). 
The Reserve Bank of India (RBI) has 
reported that the proposal for setting up a 
new urban cooperative bank at Perundurai 
in Periyar District of Tamil Nadu was 
received by them in October, 1986, After 
scrutiny of the proposal, RBI came to the 
conclusion that Perundurai town was 
adequately banked, as per the RBI norms 
for opening new bank offices. In view of 
this, the proposal for ~ctting up a new 
urban cooperative bank at Perundurai was 
declined by RBI and the State authorities 
were informed accordingly in December, 
1986. 

SHRI P. KANNAN : Sir, the Govern­
ment of Tamil Nadu has reco mmended 
twice for the opening of an urban coopera.­
tive bank in Perundurai. The viability for 
the same has been studied and it was found 
feasible. But the Reserve Bank of India 
has refused the permission. So, why does 
the Government not reconsider it in view 
of the recommendations nlade by the 
Government of Tamil Nadu ? 

SHRI JANARDHANA POOJARY : Sir, 
already there is a cooperative bank working 
there and it is having six branches. Apart 
'from that, there are commercial banks 
also to meet the requirements of agri .. 
culturists and other people also. 

SHRI P. KANNAN : Sir, this is a 
growing city where there is a medical 
college; an en8ine-~ring coHege, a pharmacy 
coUege, and also large-scale acricuhural 

operations ale 'going on there. In view of 
this, why does the Resorve Banlc no t 
reconsider j ts original rejection order ? 

SHRI JANARDHANA POOJARY 
Now the Registrar of Co-operativos have 
submitted their r~uest. I havo already 
sta~ed that we have sent our rap)y. 

SHRI P. KOLANDAIVELU 
Perundurai is my constituency. I am grate­
ful to my friend Shri Kannan. Perundurai 
is a locality where agricultural operations 
are being done. Basically this is an agri:­
cultural area. A rural bank will help the 
farmer. That is why they have requested 
the Government of TanliJ Nadu and the 
Reserve Bank of India to have a co-operative 
urban bank centre. You lta;e declined the 
request made by the Tamil Nadu Govern­
ment and also Perundurai locality. I request 
the hon. Minister--:-why not reconsider it '! 
You can send some recommendation to 
the R.B.I. to reconsider this urban bank. 

WRITTEN ANSWERS TO QUESTiONS 

[English] 

Non-Resident Indians Inl'estment 

* 109. SHRI" VAKKOM PURSHO­
THAMAN : Will the Minister of FINANCE 
be pleased to state: 

(a) the total investmcn t of nOIl-rcsioon t 
Indians in the country; 

(b) the amount accounted for in rupees 
and in foreign currency separately; 

(c) whether the interest rate for the 
foreign currency deposit is higher than that 
of the rupee deposits; 

(d) jf so, rate of interest for both the 
deposits; 

(e) whether the repatriation of the 
foreign currency deposits is made in rupees 
or foreign currency; and 

(f) if repatriation is made in rupees 
also whether this has incurred any loss due 
to fluctuations in exchange rate? 
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nIB MINISTER OF ~TATB ~N ~ 
DEPARTMENT OF BXP'ENl>ITU~E IN 
THE M~STRY Of FINANce (SURI B. 
lC.. GADHVl) : (a) and (b). The total in­
vestments made by Non-Resident Indians/ 
persons of Indian Origin in the country 
under various Schemes as on 30th June, 
1987 are as follows :-

(Rupees in 
Crores) 

1. Direct lnvestulent 1083.37 
(Proposal Approved) 

2. (Portfolio Invcsttnent) 26.93 
(Actual purchases of 
shares/Debentures) 

3. Deposits in Indian Companies 26.23 

4. Bank Deposits 
Outstanding Balances in 4462.34 
NRE 

FCNR U.S. $ 3185.86 
(Rupees equivalent) 

FCNR £ Stg. 45].88 
(Rupees equivalent) 

(c) No, Sir. 

(d) Does not arise. 

(e) The repatriation of maturity proceeds 
of the deposits held in FCNR Accounts 
which are either US $ or £ Stg. deno­
minated are generally allowed in the same 
foreign currency in which such deposite are 
allowed. In case repatriation is required 
to be made in any other foreign currency, 
the balances are converted into the requi­
red currency at the exchange rate prevalent 
on the day of conversion at the risk of the 
depositor. 

(f) Rupees arc not allowed to be repa­
triated abroad. In case of Non-Resident 
(External) Rupees Accounts, the repatria­
tion of balances is allowed in foreign cur­
rency at the exchange rate prevalent on the 
day of such conversion and the exchange 
risk involved is to be borne by the NRE 
Account holder. 

Change in Foreign Travel Scbeme 

*1)0. SHRI THAMPAN THOMAS 
Will the Minister of FINANCE be pleased 
to state : 

(8) wheth~r the Reserve Bank of India 
has revised its rules regarding the fOfe~gn 
travel scheme; 

(b) if so, the changes nlade; 

(c) whether the Reserve Bank of India 
has increased the foreign exchange being 
made available to traveJlers un4er FrS; 
and 

(d) if not, the reason therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI): (a) to (d). The Reserve 
Bank of India has not revised recently its 
rules regarding the Foreign Travel Scheme 
(FTS). The changes in the Scheme were,. 
however. introduced last year when it was 
decided to streamline Foreign Travel Scheme 
(FrS) and Neighbourhood Travel Scheme 
(NTS) by introducing the following changes 
effective 7th April, 1986 :-

(i) FTS as well as NTS will be available 
once in 3 calender years instead of 
once in two calender years. 

(ii) If the \ ish only to countries where 
NTS is applicable. the travellers will 
be eligible to apply for exchange 
quota only under NTS and not under 
FTS. 

(iii) Minor children upto the age of 12 
will be eligible to draw exchange at 
half the norma] FrS/NTS quota. 

(iv) If a traveller holding a renewed pass­
port is unable to produce his pre .. 
vious passport, he will be eligible to 
avail of exchange under the scheme 
only or completion of two full calen­
dar years covered under his current 
passport. 

(v) It has been reiterated that it is abso­
lutely necessary for authorised dealers 
and full .. fledged money changers to 
insist on personal appearance and 
identification of the travellers in case 
of foreign exchange under FTS/NTS. 

These changes have been nlade with a 
view to· conserving foreign exchange and 
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also to prevent the miSU8~ or the two 
Schemes. 

News-Item CaptlonecJ, "Pat Ready to 
Produce New Fighter Jet" , 

*111. SHRI G. BHOOPATHY: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether Government's attention has 
beefl drawn to the news-item captioned "Pak 
ready to produce new fighter jet" appearing 
in the Newstime, dated 16th September, 
1987; and 

(b) if so, the reaction of Government 
of India thereon? 

THE MINISTER OF DEFENCE 
(SHRI K.C. PANT) : (a) Yes, Sir. 

(b) Government keep a constant watch 
on acquisitions intended by neighbouring 
countries that have a bearing on our secu­
rity. The information that Pakistan is 
likely to produce a new jet fighter has beon 
taken into account in planning our defence 
measures. 

Withdrawal ef Coacessiooal D.ties for 
S.S.I. Establish_Dts 

• J 12. SHRI K.P. UNNlKRISHNAN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) wl1ether small scale industrial units 
are threatend with closure as a result of 
withdrawal of concessional duties fOJ SSI 
establishments; 

(b) whether there bas been representa­
tion by small scale units from an over the 
country seeking its reversal; 

(c) whether it will adversely affect every 
~mall scale industry and ancillary industry; 
and 

(d) if so, whether this decision is pro· 
posed to be reversed? 

TIlE MINISTER OF STATE I.N THE 
DEPARTMENT OF "EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) to (cJ), 'The excise duty 

Written A.n.Iwrs :,34 

exemption for small scale unitt has not 
been. withdrawn, but only modified 80 as 
to deny the benefit of tho exemption in 
the case of goods which are manufactured 
by a small scale unit under the brand name 
of a big manufacturer or "trader. It is 
not likely to effect the ~ S units presently 

, enjoy this exemption and reports received 
80· far. do not indicate any adverse trend. 
This modification is not expected to cause 
any hardlhip'to any small scale units con­
sidering the fact that the goods marketed 
under the brand name of big manufacturers 
are sold at high prices as compared to the 
price of similar products of SSI units not 
using such brand names. The units, which 
were so for manufacturing goods with the 
brand name of big manufacturers or traders 
can still claim the SSI exemption by chang­
ing their manufacturing and" marketing 
pattern. A few representations have been 
received in the Ministry requesting for 
reversal of the modification. At ~ the 
same time some associations including the 
Federation of Associations of Small Indus­
tries of India and National Alliance of J 

Young Enterpreneurs have welcomed to 
modification. Hence there is no proposal 
at present to reverse the modification 
made. 

Performance of Bofors GuDS 

*113. SHRI JAGANNATH PATNAlIC. : 

PROF. K. V. THOMAS: 

Wil~ the Minister" of DEFENCE be 
pleased to state : 

(a) whether Members of Parliament 
belonging to various parties were taken to 
a firing range in the Southern Sector to 
see the performance of the Befores guns in 
action; and 

(b) if so, the det,ails regarding the 
performance of these guns? 

THE MINISTER OF DEFENCE 
(SHRI X.C. PANT): (a) Yes. Sir, in a 
firing range in the Southern Command. 

(b) It was demonstrated that the gun 
achieved the envisaged range, burst fire. 
and other requirements. 
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[Translation] 

LoaD Granted by Delhi Branch of State 
Bank of Indore 

*114. SHRI RAJ RUMAR RAI : Will 
tho Minister of FINANCE be pleased to 
refer to the reply given to Unstarred 
Question No. 4767 on 26th August, 1987 
regarding advances by Delhi Branch of State 
Bank of Indore and state: 

(a) the number of officers found guilty 
in advancing loan of rupees one crore; 

(b) the action taken so far agrinst them 
and the names thereof; and 

(c) if not action has been taken, the 
reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
1 he State Bank of Indore has reported 
that in respect of certain procedural 
irregularities in the matter of allowing 
facilities by their Chandni Chowk Branch 
to two importers, steps have been 
taken for initiating action against 4 officials. 
The Bank has also reported that an officer 
who was also allegedly involved in 
this casc, has been removed from the 
Bank's service in connection with aqother 
case. 

[English] 

Sip honi ng off J ute Industry Fuods 

·115. SHRI BASUDEV ACHARIA 
Wilt the Minis er of TEXTILES be pleascd 
to state: 

(a) whether it is a fact that an amount 
to tho tune of more than Rs. 500 crores 
has been siphoned from the jute industry 
to other areas during the past fifteen years 
by the jute Inill owners; 

(b) if so, whether any measures have 
been taken in this regard with a view t(l 

revive the jute industry from continued 
look out; and . 

. (c) if so, the outcome of the measures 
taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINiSTRY 
OF WATER RESOURCES (SHRI RAM 
NIW AS ·MI.RDHA) ~ (01) There is no such 
specific information with the Government. 

(b) and (c). With a view to revitalising 
the industry and giving a major thrust to 
the modernisation programme, the Govern­
ment has recently initiated the following 
package of measures :-

(i) Setting up of Jute Modernisation 
Fund of Rs. 150 crores with effect 
from 1st November, 1986 for 
modernisation of jute mil Is; 

(ii) Setting up of a Special Develop­
ment Fund of Rs. 100 crores for 
restructuring I re .. opening/rehabili­
tation of jute industry as well as 
for development of jute agri­
culture; 

(iii) Waiver of Customs Duty on 
import of certain specified 
items of jute machinery and 
accessories with a view to 
encouraging modernisation pro­
gramme of jute mills; 

(iv) Enactment of legislation i.e. Jute 
Packaging Meterial, Material 
(Compulsory use in Packing Com­
modities) Act, 1987 for mandatory 
usage of jute packaging material 
for certain sectors of the economy. 

Besides the above measures, the 
Government has been various taking 
corrective measures from time to time for 
improving the working of jute industry, 
which include :-

(v) Providing cash compensatory 
support for export of jute goods; 

(vi) Purchase of jute goods by Govern .. 
ment (DGS & D) from jute 
industry at cost plus price ac­
cording to Palekar formula; 

(vii) Permitting new constructions of 
jute and jute-based bags for com­
mercial use ,by cement industry; 
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(viii) Measures to find out alternative 
uses of jute in packing tea. apples 
and production of carpets, 
blankets etc; 

(ix) Creation of a buffer stock scheme 
of raw jute so as to bring stability 
in raw jute prices; and 

(x.) Vigorous efforts to participate in 
global tenders for jute goods by 
offerring competitive prices. 

Proposal to Organise Credit Camps in 

Tripura 

*116. SHRI SHANTARAM NAIK: 

SHRI AJOY BISWAS : 

Will the Minister of FINANCE be 
p leased to s ta te : 

(a) whcth.:r Union Government/banking 
institutions propose to organised a credit 
canlp in Tripura; 

(b) whether any hurdle or difficulty is 
being encountered in holding such a camp; 
and 

(c) if so, how these difficulties are 
being solved and when the camp is likely 
to be held? 

THE MI.NISTER OF STATE IN THE 
I\lINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
The United Bank of India (VBI), convenor 
bank for the State Level Bankers' Commit­
tee for Tripura, has informed that 
necessary preparations like distribution 
of forms and receiving of applications had 
been commenced by the banks in Tripura 
with a view to holding credit 'camp in near 

I future. It is further reported that a large 
number of people, who gathered in front 
of branches of the banks on 23rd and 24th 
October, 1987, indulged in violence as a 
resul t 323 persons were inj ured and 5 
persons lost the ir lives. The situation is 
being watched before taking further action 
for holding the credit camps. 

Closure of Small Scale 
Industries 

*117. SHRI VAKKOM PURU .. 
SHOTHAMAN : Will the Minister of 
FINANCE be pleased to state : 

(a) whether exemption given to the 
small scale industries is t.aken away in caSC 
of manufacturets who affix; their goods wi th 
a brand name of anotJler person who is not 
eligible for exemption; 

(b) if so, how many small scale units 
have been affected by this order; 

(c) how many employees are working in 
these small units; and 

(d) whether Government ar~ aware of 
the large scale closure of the small scale 
industries after this notification was 
issued? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) Yes, Sir. 

(b) to (d). The modification of the small 
scale exemption scheme with effect from 
1 .. 10-87 in not likely to affect the small scale 
units presently enjoying the exemption and 
reports received so far do not indicate any 
adverse trend. The units who have been so 
far manufacturing goods with the brand 
name of a big Q1anufacturer or a trader can 
still avail of the exemption by changing 
their manufacturing and marketing pattern. 
Considering the fact the goods marketed 
unde-r the brand nam~ of a big manufacturer 
are normally sold at much higher 
prices as compared to prices of similar 
products of small scale units not affixing 
such brand name etc., such goods should be 
able to b~ar the normal excise duty 
incid~nce. Therefore the modification made 
is not expected to cause any serious 
hardship. Since the changes have been made 
recently, it has not b~en possible to 
estimate the number of uni ts or the number 
of workers which may be aff\}cted by the 
change. 

Long Term Textile Export Policy 

*118. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of TEXTILES be 
pleased to state 

(a) whether a long term policy for 
textile ex.ports has been announced; 

(b) if so, the main objectives of this Ions 
term policy; 
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(c) the various innovaUvo features of 
the DeW policy and till which year the policy 
wil. remain valid; 

(c) how far the new policy will help to 
beolt foreian exchange earninls; and 

(e) the detaill therof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER .OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NlWAS MIRDHA) : (a) to (e). The Export 
Entitlement (QUOTA) Distribution Policy, 
for garments and knitwear and fabrics and 
made-ups to quota countries was announced 
on 15th October, 1987 for a period of three 
years, namely for 1988. 1989 and 1990. • 

The main obejctives of the Policy 
are :-

1. Maximum utilisatton of the annual 
restraint levels. 

2. Higher realisation of foreign exchange 
carnings by increasing unit. value 
realisation; and 

3. Orderly development of export 
trade. 

The various innovative features of the 
Long Term Textile Export Policy are :-

(0 The policy will be for a period of 
three years as against an annual 
policy. 

OJ) The allotment of past performance 
quota will be made on the basis of 
value instead of on the . basis of 
quantity to realise higher unit 
values. 

,(iii) A new system called Open Tender 
System has been incorporated in 
the policy for superfast categories 
on an experimental basis. 

(iv) Under the Manufacturer-Exporter 
System, the eligibility for new 
comers will be 100 machines and 
150 workers. The present 
Manufacturer-Exporters win also 

have to come within these 
parameters in one year. 

(v) Allocation for Non-Quota 
Exporters System has been 
increased substantially and exports 
of non-quota items exported to 
quota countries will also be 
counted for allocation under the 
system. 

It is anti~ipated that the new innovati ve 
measures incorporated in the policy would 
result in modernisation of garment industry, 
increased unit value realisation, better 
utilisation or quota and encouragement for 
exports of non-quota items as well 
as exports to non-quota markets reasulting 
in further increase in India's textile 
exports. 

Closure of Powerlooms Due to 
Non-Availability of Yarn 

*119. PROF. MADHU DANDAVATE : 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether it is a fact that for non­
availability of cheap yarn and other 
constraints many powerlooms in the country 
have been closed down; 

(b) if so, the. percentage· of powerlooms 
which are closed down; and 

(c) what steps are proposed to ensure 
that the power loom indust ry does not face 
a crisis and threat of further closing down 
of the powerlooms ? . 

. THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTRY OF STATE OF THE MINIS­
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA) : (a) to (c). The 
levels of weaving activity the decentralised 
power 100m sector change froln time to t me 
depending upon the prices of yarn, off-l ike 
of cloth, availability of eloctric supply aand 
economic decisions of power loom owne t s. 
The profitability of weaving operations in 
recent months has been affected because of 
rise in prices of cotton yarn and poor off­
take of cloth due to erosion of purchasing 
power in rural and urban areas. Thi' bas 
resulted in reduction in levels of Mavin. 
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activity in various aroas. The available 
figures of yarn deliveries to the powerioom 
sector, for the country as a whole, indicate 
that the production of cloth in the 
powerloom sector has b"cn maintained 
durinl the first half of the current financial 
year. It is qot possible to give any precise 
estimate about the percentage of 
powerlooms which may have stop ped 
weaving activity. Government are 
maintaining a constant watch and taking 
necessary measures to ensure availability 
of yarn at reasonable prices to the power­
loom sector. 

[Trans lat ion] 

ApPointments in Nationalised 
Banks 

* 120. SHRI KALI PRASAD PANDEY : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether any case or cases of bogus 
appointments in nationalised banks has been 
brought to the notice of Government; and 

(b) if so, the action so far taken against 
officers making bogus appointments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
In nationalised banks appointments in the 
Officers' and Clerical Cadre are made 
through Banking Service Recruitment 
Boards. In the· Subordinate Staff Cadre the 
appointments are made directly by the 
Banks. A news-item in "JANA SATTA" 
dated 6th October, 1987 under the caption 
"Farzi Niyuktian Karke Vetan Sahab 
Harapte Rahe", alleging bogus appointments 
in a branch of the Vijaya Bank, has come 
to the notice of the Government. The bank 
has prima facie noted some procedural 
irregularities in the nlaking of these 
appointments and is further examining the 
matter. 

[English] 

Export of Silk 

*121. SHRI RAM SWARUP RAM: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) the quantum together with value of 
silk: exported durin, the last two years, 
year-wise; 

(a) how much of it represent finished 
products and how much as raw silk; and 

(c) the steps taken by Government to 
increase .·-the quan tity and improve the 
quality of silk for ex.port ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER· OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA): (a) and 
(b). There has been no export of raw silk: 
during the last two years. Tho quantum 
and value of finished silk products exported 
during the last two years arc as under: 

Year 

1985-86 

1986 .. 87 

Quantity 
(in lakh 

sq. m.) 

194.15 

243.53 

Value 
(Rs. In 

crores) 

159.21 

200.01 ---------- -_.-.. _---------
(c) In order to improve the quality of 

raw silk, Central Silk Board's Research. 
Institutes are engaged in evolving superior 
strains of mulberry and silkworm 
caces. Four bivoltine silkworm races and 
three high-yielding varieties of mulberry 
have already been released in the field. In 
addition, the Central Silk Technological 
Research Institute has been established in 
1983-84 in order to imprdve post-cocoon 
technology, including finishing of silk 
fabrics. Further, to supplement the efforts 
of the State Governments to increase the 
quantity of raw silk production, the Central 
Silk Board extends R&D Support through 
a country .. wide network of Research Insti .. 
tutes, Research Stations.. Research-cum­
Extension Centres etc. Besides, the Board 
is also imp,lementing a number of Intensive 
Sericulture Development Projects. 

IFe Investment in India and Pakistan· 

*123. SHRI S.M. OURADDI : 
SHRIO.S. BASAVARAJU : 

Will the Minister of FINANCE be 
pleased to' state : 
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(a) whether the In ternational Finance 
Corporation has decided to make invest­
rylCnts in India and Pakistan in the coming 
year; 

(b) if so, th~ projects on which the IFC 
has agreed to make big investments in 
lndia; 

(c) whether any agreement with JFC 
has been reached in this regard; and 

(d) if so, the total investment the IFC 
propose to make to India? 

THE MINISTER OF STATE IN TH'E 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI): (a) International Finance 
Corporation (IFC) have been making 
investments in India and Pakistan even in 
the past. It will continue to make invest­
ments in India in the coming year. 

(b) to (d). In FY-88 0-7-87 to 30-6-88) 
IFe has so far approved following invest­
ments in Indian Companies 

(i) WBI Advanced I Equity invest-
Technology- ~ ment of Rs. 
Computer sof- I 36 lakhs. 
ware project. ) 

(ii) Kera la Elictro-
nics Corpora- 1 Equity invest-
tion-Tele- ment of 
phone lnstru- \ 38.4Iakhs. 
ments projects. J 

Foreign Assistance for Light Combat 
Aircraft Programme 

Rs. 

]033. SHRI MULLAPPLL Y RAM­
CHANDRAN: Will the Minister of 
DEFENCE be pleased to state : 

(a) whether Government have taken a 
decision on the choice of western aircraft 
lnanufacturers to help Indian design and 
develop a new fighter for its Light Combat 
aircraft progranune; 

(b) if so, which is the company thus 
selected; 

(c) whether a contract has been entered 
into with the side company; and 

(d) if so, th,~ details of the terms of 
SUdl contract ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF D.EFENCE PRODUC­
TION SUPPLIES IN THE MINISTRY OF 
DEFENCE (~HRI SHIVRAJ V. PATIL): 
(a) to (c). An agreement has been signed on 
October 1, 1987 between the Aeronautical 
Deveiopnlent Agency (ADA) Bangalore .and 
Avionics Marcel Dassault-Breguet Aviation 
(AMD-BA), France for the Project Defini .. 
tion Phase (PDP) activities for the LCA 
programme. AMD-BA's role will be that 
of Prime Consul tant to ADA during this 
phase. 

(d) It is not in public interest to give 
details of the terms of the agreement, 

Declaration of Port Blair as Free Port 

1034. SHRI MURLIDHAR MANE 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government propose to 
declare port Blair as a free port; 

(b) if so, the details thereof; and 

(c) if not, the the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (c). Some suggestions 
have been received for the development of 
a free port in the Andaman and Nicobar 
Islands. No decision has been taken on 
the proposal which requires to be evaluated 
in depth having regard to various issues. 

Restrictions Imposed on Foreign Tours 

1035. SHRI MATILAL HANSDA 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether any restriction WaS imposed 
on tours/travels abroad by the Ministers 
and high Government officials as a measure 
of economy; 

(b) whether, despite such restrictions, 
any tours/travels abroad by the Ministers/ 
Government officials was allowed; and 



45 Written Answers KAR'nKA 22, 1909 (SAKA) Written Answers 46 

(c) if so, the details of such tours/travels 
abroad. reasons therefor and expenses 
incurred for each of such tours/travels? 

THE MINISTER OF STATE. IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) and (b). In view of the 
serve drought and consequent financial 
stringency, instructions have been issued to 
all concerned for the deferment of all 
foreign visits, of Ministers and Officers. 
However, after the strict scrutiny, 
foreign visits of Ministers/Government 
Officials have been a))owed only in such 
cases which have been considered inesca­
pable and absolutely essential in public 
interest. 

(c) The information is not available and 
will have to be collected from all the 
Ministries/Departments of the Government 
of India. Collection of this information 
win involve considerable time and labour 
and resu1t to be achieved will not be 
commensurate with the time and labour 
involved in collecting the information. 

Import and Export of Cotton 

1036. SI-IRI AMARSINH RATHAWA : 
Will the Miniter of TEXTILES be pleased 
to state : 

(a) the quantity of cotton exported 
during the years 1985-86, 1986-87 and likely 
to be exported during the year 1987-88; the 
foreign exchange earned;J 

(b) the total quantity of cotton 
imported during the above period and the 
amount involved; and 

(c) the steps being taken to reduce the 
gap between the import and export of 
cotton? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRJ S. 
KRISHNA KUMAR) : (a) During .1985-86 
a quantity of 4.41 lakh bales valued at Rs. 
99 crores and during 1986-87 a quantity of 
13.81 lakh bales (including spit) over of 9.71 
lakh bales of 1985 .. 86 crop) valued at Rs. 
247.81 crores were exported. During the 
year 1987-88 in terms of long term export 
policy on cotton, a quantity of 5 lakh 

bales of long and extra long staple cotton 
and. 50,000 bales each of digvijay and 
Bengaldeshi, variety are envisaged for 
export. The actual exports will depend 
upon the quota to be released keeping in 
view the sizo of cotton crop, domestic 
demand and prices in the domestic and 
international market. 

(b) No quantity of cotton was imported 
during 1985-86 and J986-87. 

(c) Does not arise. 

l.osses in Aluminium Import 

1037. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be 
pJeased to sta te : 

(a) whether there are likely to be 
heavy losses in aluminium import this year 
as the international alunlinium price is 
fact shooting up; and 

(b) if so, the reaction of Government 
alongwith the salient features of the policy 
in this regard? 

TI-IE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). The import of 
aluminium is canalised through MMTC for 
catering to the requirements of the user 
industries within the country. The prices of 
aluminium on the London Metal Exchange 
h~i ve been rising steadily from the beginning 
of January, 1987. As the Pound-Sterling has 
also been stronger over the period vis-a­
vis Indian rupee, the landed cost of 
imported Aluminium in terms of Indian 
rupees has gone up steeply. As a conse­
quence, MMTC is expected to incur a loss 
of around Rs. 13.17 crores during 1987-88 
on the quantities 'contracted by it for 
imports upto December, 1987. Government 
is taking necessary steps to reduce the 
losses. 

LTranslation] 

Sale Tax at Source 

1038. SHRI SARFARAZ AHMAD: 
Will the Minister of FINANCE be pleased 
to state: 
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THE;MINISTBll OF STATE IN. THE 
DBPAllTMBNT OF. sxPENI>ln1RE IN 
TBB . MINISTRY .. OF FINANCE' (SBRI 
B.JC. •. OADBVI) : (a) to (e). Levy of tax Oft 

sales or pure bases t",king place within a 
S~to .is a State subject to taxation under 
t~ Constitution. It is, there.fore, for the 
State Governments alone to decide whether 
sales tax is to be levied at source or at 
any other point within their respective 
territories, l1a Yin, regard to economic and 
other relevant considerations. However, an 
,Expert Comtnittee was set up by the Central 
Government in torms' of a resolution adopted 
in a Chie!Ministers' Conference an sales tax 
held on 15-2-81 to study the financial implica· 
tions 0 ~ extension of .the scheme of additional 
excise duty in lieu of sales tax on vanaspati, 
drop and medicine~, cement,. paper and 
p.per",boatd~ and petroleum products and 
the manner in which the financial interests 
ot the States could be safeauarded. The 
recommendations of the Committee headed 
by Shri Xamlapati . Tripathi were considered 
by another Chief' Ministers' Conferen~ 
held on 2-11-83. In that Conference some 
of the Chief Ministers indicated thei r 
acceptance of .~he recommendations, in 
priniciple with or without reservations. 
Some ot the Chief Ministers, however. 
indicated that tl1fY were not in a position 
to accept the recommendations. They 
expre.Jed the view that replacement of sales 
tax by additional excise duty will affect 
the power of tbe States and erode their 
revenues and reso:urce position. A t the end 
of the Conference a. resolution was adopted 

. to the effect that efforts should be 
continuod t() brin, about a con&enus among 
tho State Governments on the issue. Et'forts 
made so rar have not resulted' in reachina 
a consensus. 
[English] 

Restrietlod 08 )aport of Wool 

1039. SHRI MOHANBHAI PAT'a : 
Will the Min;ster of T)3XTILES be pleased 
to ltate : ' 

' .. '. (a)t~:quatltl\)' .. qr:~l.~\ "~ 
. dmi. t .. _. " .. " .. ' fi"~I' .. · , ..... . 6 •. · .. M:·. ·:·"8"'.,.· A .....•.. A:. . .' ~" .• : ., .. ",~ .f ...... 
1~-I8,' Ie) far, .. and .... ..,' ·,.tore" 'o~~'b_ 
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,~ , ,,~b) ,tho quantitY ,and. val. '0'[ W~OU.D 
• c.lo~bes ~,rt"d ·,durin, the aboVe peri04t.· , 

• • • \ ~ ',t , 

. (e) wbetlle .. it is 'a fact' tltat 'India :11 
-, selr .... ufIlcient in reaard to wool" procl~ , in 
~ country:; if' so, t11e reasons. for ,im.,ot .. 
ttnl wool tpps fro.m abroad for' manu­
facturbia cloths; and ' 

(d) w~ther Government propose to 
put restriction on the imoport of WQol ? 

THE l>BPt:JTY MINISTER IN THE 
MiNISTRY OF TEXTILES (SHltI S. 
KRISHNA. KUMAR) : (a) lmpo·rt of wool 
to~s is banned, since AugUst, 1984. A 
quantity of 18 tonncs of wool tops was 
imported in 1985-86 qainst the firm order 
placed prior to August, 1984. 

(b) the value of woollen/worsted 
fabrics exported .during 1985-86, 1986-87 
and 1987-88 (April ... July) was Rs. 6.S crores t 

Rs. 4.7S crores and Rs. ).80 crores 
respectively. 

(c) and (d). Import of . raw wool is 
allowed under OGL due to the limited 
availability of finer quality of wool in the 
country required of manufacture of worsted 
fabric and hosiery. New Zealand wool is 
also required for blending with indigenous 
wool for better quality carpet. 

Deatancl of Dal'j~1iDl Tea ia U.K. 

1040. SHRI R.M. BHOYE: Will· the 
Minister of COMMERCE be pleased to 
state : 

(a) whether a potential ·of further 
growth in demand for DarjeeIing tea in 
the United ICingdom and ·other market of 
the developed countr ies is high; and 

(b) if so, the quantities exported, year­
wise, durinc the 'last . three . years and the 
quantum of foreign exchange earned. 1 

THE MINISTER OF STATE IN THE 
.MlNIST&Y OF COMMERCE (SlDU P.R. 
DAS )dUNSI) : (a) Yes, .Sir. ' 

(b) Pro«uGtio~ of '9arje,e1in~ .T~a C1u~nl 
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the last 3 years has averaaed over 
12.5 .M. kp. per· annum. Approximately 
80 percent (9;5 to M'.kgs) of tbtal produc­
tion of Datjeeti'l1l "~a is' exported, earning 
annually Rs. 40-50 crores in foreign 
exchange. 

Loans Granted under SEElJY 

1041. SHRI MULLAPPALLY RAMA­
CHANDIlAN: : Will the Minister of 
ptN.ANCE be pleased to state : 

(a) whether the Reserve Bank of India 
has conducted any study on the utilisation 
of Joans granted under the scheme for self 
~tnpJoyment to educated unemployed youth 
(SEEllY); 

(b) if so. the detai Is of the findings 
thereof; 

(c) the total Ilumber of beneficiaries 
who were granted loans under the scheme 
during 1986-87; and 

(d) the number of projects financed 
under the scheme which have been found 
to be productive as on Septemb~r 30; 

1987 1 

THE MINISTER OF STATE IN THE 
MINSTRY OF FINANCE (SHRJ 
jANARDHANA POOJAR Y) : (a) Reserve 
Bank of India(RBJ) have conducted a study on 
utilisation of loans granted during the years 
1983-84 and 1984-85 under Self-Employment 
Scheme for Educated Unemployed Youth 
(SE£OY). The study was carried out in the 
selected districts of 17 States/Union Ter­
ritories covering 1141 beneficiaries. 

(b) The important findins of the study 
are given below: 

0) The eligibility criteria regarding 
age, qualifications, occupational 
status, incom:: w~rc nol satisfied 
in a number of cases. 

(ii) The financial assistance in a 
number of cases was not utilised 
by the borrowers for purposes for 
which the loans w\!re sanct.ioned. 

(iii) Beneficiaries di d not receive­
;rcJ1.11ar or ageq,uate income from 

the ac tivities financed to repay 
the b&n:k loans in some cases. 

(iv) Additional security was obtained 
from some beneficiaries, which 

,fIIIJ contrary to the security norms 
laid down in the scheme. 

(v) There was time-lag between the 
da te of sanction and date of 
d'isbursement of loan. Bank had 
fixed repayment schedule in 
respect of the entire composite 
loan instead of the term Joan 
cortlponen t only in some cases. 

(vi) Performance of District Industries 
Centres (DfCs) in general had not 
been satisfactory in selection of 
bencficiaries, identification or 
suitable activities, preparation of 
schenlcs, supply of necessary 
inputs etc. In cases of mis-utilisa­
tion of Joan amount, DICs did 
not initiate any action even when 
instances were brought to their 
notice by the concerned banks. 

(c) 2.19 lakh beneficiaries were 
sanctioned loans under SEEUY during the 
year 1986-87. 

(d) The prescnt datil reporting system 
of banks under SEEUY does not generate 
informa.tion asked for. 

Guidelines Regarding Shifting of Branches by 

Banks after Issue of Licences 

1042. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
FINANCE b~ pias;.!d to state: 

(a) whether there are any guidelines 
issued to the ban ks for shifting of their 
braches after the issue of licences from 
one place to another, in respect of 0) 
shifting within the same district Oi) shifting 
within the same State but within the 
adjoining districts; 

(c) if so, the guidelines issued by the 
Reserve Ban k of India in this regard; and 

(c) if nut,' the reasons therefor and 
whethe'r Governm~nt propose to issue any 
$l'~cial auia~1ines for this purpose 'l 
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, "THE MINlSTER ,OF STATE IN THE 
MINlSTllY OF ,FINANCE (SHRI 
JANARDHANA POOJARy) : (a) to (c) 
The licences, issued by' Reserve Bank of 
Jndi. (RBI) to the" banks for opening 
,branches are area specific. For the purpose 
o,f shifting of an existing rural or semi­
urban branch within the same revenue 
villase, permission of RBI is not necessary 
'provided the terms and conditions of the 
licence and the distance stipulations 
specified are' not violated on account of 
such shifting. But shifting of existing 
btanches t other tha.n within the revenue 
village, either within the same district or 
wbithin the same State would require the 
prior permission of RBI. As the existing 
clientele are likely to be put to difficulties 
requests from banks for shifting of a branch 
from one centre to allother is not generally 
encouraged. However, cases needing special 
considerations are examined and considered 
on merits. Consent of the concerned State 
Goverrunent is also obtained before 
permitting such shifting. 

(Translat ion] 

Benefit of New Textile Policy on Mill 

Workers 

1043. SHRI KAMLA PRASAD 
RAWAT : Will the Minister of TEXTILES 
be pleased to state: 

(a) whether Government have formulated 
a new tcxti Ie po Hey; and 

(b) if so, the benefits accrued to the 
ditr"rent categorii:s of persons, such as mill 
workers etc., under the new textile 
policy'? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
K.RISHNA KUMAR) : (a) and (b) Yes, 
Sir. The policy has benefitted all the three 
sectors of the industry viz., handlooms, 
powerlooms and the organised mill industry 
These sectors enjoy the facility of expansion 
or contraction of their capacity and 
flex.ibility in the choice of fibre for pro­
duction of different varieties of cloth. In 
regard to the workers of the mills declared 
unviable or pel'nlanently closed, Govern­
ment have set up the Textile Workers' 
Rehabilitation Fund for providing financial 
relief to them. 

(English] 
, , 

Assistaace to Handloom 
Cooperative SodetJes 

1044. SHRI R. P. DAS Wilt ' the 
Minister of TEXTILES b~ 'pleased to' 
state :' 

(a) whether Government are providing 
marketing, financial, publicity and 
exhibition assistance to 'the handloom 
cooperative societesfcorporations; 

(b) if so, the dl!tails theNOr; and 

(c) the details of the steps taken by 
Gov~rnment to protect the handloom s~ctor 
against the big textile mills? ' 

THE DEPUTY .MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) Yes, Sir. 

(b) The Government of India is 
implementing several scheme in this regard, 
such as :--

(I) Shar~ capital assistan.ce to hand­
loom weavers to enroll thcmsclv~s 
as members of ("oopcrativl! 
socictjcs~ 

(2) Share capital assistance to hand­
loom weavers ap:!x cooperative 
societies and State Ha ndloom 
DevcJopment Carporations to rais~ 
working capital for procurement 
of handloom doLi , .. nJ f0i" in­
creasing the marketing outlets., . 

0) Assistance for modernisation of 
looms; 

(4) Managerial Subsidy to Handloom 
\¥eavers' Primary Societies; 

(5) Fjrancial assistance to State Hand ... 
loom Devdopment Corporations 
and l-Iandloom Cooperative 
Societies for setting up of pre .. looIll 
and post-100m processing facilities; 

(6) Janata cloth scheme; 

(7) Thrift Fund Schcm...!; 

(8) Works~ed-Cl.lm .. Hou$ini Scheme; , 



" (9) O~aDistati~.,n of Handloom ,Ex.pos 
. in major cities of the Cttllotry; 

'I 

(to) Opening of handloo~ marketing 
complexes through the National 
Handloom Development Corpora­
tion; and ' 

(11) Giving assistance for National 
Design Collection programmes for 
the promotion of unique weaves 
and designs through Exhibition­
cum ... sales. 

(c) Under the Handlooms (Reservation 
of Articles for Production) Act, 1985, 
Government of India have reserved 22 items 
with certain specifications for exclusive 
production in the hadlootn sector. ,Besides, 
20~{) special rebate which is shared equally 
between the Centr~ and State Gov~rn ments. 
is allowed on handloom' sale for 30 days in 
a year and during National Handloom 
Expos organised or approved by the D.C. 
(Handlooms). 

Concessional Loan to Industries in 

Financial Difficulties 

1045. SHRJ CHI~ATAMANI JENA : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether Government have issued any 
guidelines for extending loans facilities at 
concessional rate of interest to such 
industries which are in financial difficulties~ 

(b) if so, the s'llicnt features thereof~ 

(c) whether it is a fad that the 
nationalised banks and other financial 
institutions run by Government are not 
extending this benefit to the fishing 
industry, which js considered a priority 
sector industry; and 

(d) if so, the reasons therefor and the 
remedial steps Government propose to take 
in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
Reserve Bank of India (RBI) had issued 
guide]jnes in February _ 1987 to all 
scheduled commercial banks regarding 
rehabilitation of sick small-scale industrial 

units with spc.cific reference to. the definition 
of .sick. SSI units, viability norms, reliefs 
and concessions fr~m banks. .for ': . 
implementing rehabilitation packages in . 
respect of potentiaUy viable sick units. 

(c) and (d) RBI had issued general 
guidelines in March 1984 to aU scheduled 
commercial banks for advances to priority 
sector including fisheries, which is considered 
as an activity allied to agriculture~ The 
guideli nes envisage the advances to fisheries 
and its related activities are required to be 
granted under the comparatively liberalised 
terms and conditions laid down for priority 
sector advances. 

Incentives to Aluminium 

Mauufacturers 

1046. SHRI GURUDAS KAMAT : Will 
the Minisier of COMMERCE be pleased to 
state: 

(a) whether Governn1ent have decided to 
give incentivas to aluminium manufacturers 
to promte its exports; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DASMUNSI) : (a) and (b) At present India 
is a net importer of aluminium. The 

, question of giving incentive for aluminium 
export, therefore, does nbt arise. 

Losses Suffered by Government 
Cr.ntroUed Textile Mills 

1047. SHRI SURESH KURUP: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) the losses suffered by Government 
controlled textile mills during the last three 
years and the names of those mills; 

(b) the production and sale of those 
mills during the above mentioned p~riod; 
and 

(c) the steps taken to reduce the losses, 
if any, and improve the production as we 11 
as the sale ~ 
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Year Loss 

(Rs .. in crores) 

19~8S 246~85 

1985 .. 86 .164.87 

1986-87 (prov.) 237.93 

Statement-I showing the names of 
Tox.tile Mills controlled by Govt. of India 
which incurred losses during the year 
1984-85 to 1986-87 is given below. 

(b~' Sta·tement-II' slwwing the production 
and production value/sales of such mills 
during the above said period is given 
belOw. 

(c) Some of the important steps being 
taken to improve the performance of 
Government controlled textile mills are as 
under :-

(1) selective modernisation accoroing 
to pf'iorities to achieve optimum 
gains within available resources~ 

Oi) strict review of the porformance of 
managers with reference to definite 
action plans; 

(iii) greater enforcement of accounta­
bility of top managers; 

(jv) review and strict control of various 
cost elements; 

(v) infusing better Iuanagement at 
levels; 

(vi) improvement in product-mix and 
grater. maketing efforts to achiew 
better sales realisation rates; 

(vii), streQgthening of management 
information system for timely flow 
of information, effective review and 
decision-making; 

(viii) ·SpOady . j"mplemomatton':Of " !*our 
rationalisation:; 

Ox) effective impleme1ltation '<:If~8 
participation in man.ftiteilt so as 
to increase prodtlctivity'; 

(x) strict control and supervision on 
the filling up vacant posts. 

(x:i) identifying the mills profit cen.trcs 
and delegation. of power and 
authority to the Gena'ral Managers 
of the miUs, with responsibility for 
per "ormance. 

State.ent·I 

Name of texlile mills controlled by Go:,~rn­

men' of India which incurred lasses dwing 
Ih~ years 1984-85 to ],986-87 

1. Dayalbagh Spg. & Wvg. Mills 

2. Suraj Texti'le Mi'lls 

3. Shri Bijay Cotton Mills 

4. Kharar Textile Mills 

5. Ajudhia Textile Mills 

6. Mahalaxmi Mills 

7. Edward Mi lis 

8. Panipat Woollen Mills 

9. Udaipur Cotton Mills 

to. Hira Mi lis 

11. Swadeshi Cotton Mills 

12. New Bhopal Mills 

13. Burhanpur Tapti MiHs 

14. Bengal Nagpur Mills 

15. Indore Malwa Mills 

16. KaJyanmal Mills 

17. ~ hri Vikram Cotton Mills 

18. BijIi Cotton Mills 

19. Muir Mills 

20. New Victoria Mills 

21. Lord Kt'ishna ToJkUe,MiRs 
22. Swadeshi, Maunath Bhanjan 



23. kaibarc'H Text.i~ MWw·" . ,.:,': ." 

24.'··SwacUmt ·Mittt·, . "-in. 
25. Swadeshi MU~, Kanpur 

26. Apollo Textile Mills 

27. Bharat Textile Mills 

28.< Digvjjay Textile Mills 

29. Jupiter Textile Mills 

30. New Hind Tex;tile Mills 

31. Mumbai TextHe Mills 

32. Aurangabad Textile Mills 

33. Chalisgaon Tex.tile Miibl 

34. Dhvle T~xti1e MWDs 

35. Nanded T~xtiJe Mills 

36. Itidia United M'i11 No. I 

37. & 38. India United Mill No.2 & 3 

39. India United Mill No.4 

40. India UAtted" MfU :r4(,. 5 

41. Indu Dye Works 

42. Model Mills 

43. R.S;R.G. Mills 

44. R.B.B.A. Mills 

45. Savatram Ramprasad Mills 

46. Vidarbha Mills 

47. Ra.jkot Textile MiUs 

48. Mahalaxmi Textile Mills 

49. Petlad Textile Mills 

SO. AhMedabad New TextUe· Mills 

51. Ahmedabad Jupiter Mills 

52. Jenangir Textile Mills 

53. Rajnagar Textile MtHs 

54. Viramgam Textile'Mills 

55. NeW Manekchock Nfills 

56. Himadri Textile MUIs 
57. N6tha Spg. Mills:' 

~8. Natraj Spg. & Wvg. Mills 

, , " . 

'.~~~.:'.'.". 

59 .. Ananta6t*i~:t~d' MtDs·. 
60. T.irupati C(Uton: MHiS 

6 t. Sbree Ya:1tUftma Con"", Ntlla 

62. ConnadItN',M;ftI, Cob1lQie 

63. K.erala La .. mi. ,Mitis 

64. Vijaymo .... t Mitis 

65. CannanO'f~ IMiiHs,~ M., 
66. Adoni Cottoft MiH. 

67. AIagappa Tex.tile MtHs 

68. Mysore Mi-lls 

69. Minerva Mi. 

70. M.S.K. Mills 

71. Parvathi MiRa 

72. Azam Jahi Mills 

73. Om Parasaktlti Mitls 

74. Cambodia Mills 

75. Krishnaveni Mills 

76. Sri Rangavilas 

77. Pankaja Mills 

78. Pioneer Spinners 

79. Kaleeswarar '.B' Unit 

RO. Coimbatore Murugan Mjlls 

81. Somasundaram Mills 

82. Kaleeswarar 'A' Unit 

83. Coimbatore Spg. & Wvg. MiHs 

84. Shri Bharati Mills 

~,~ Sri Sarda Mitt; 

86. Kothandram Spg. Mill 

8t.7~ Swadeshi Mills, Pondieh'trry 

"~ Bengal Textile Mills 

89-~ Laxminarayan Cotton Mills 

.~ Arati Cotto. Milts 

91,. Benpl Fine No. 2 

I)t~, Kanoria Industries 

93: 'Sblfel'bte' Cotton· MiMs 



94. Aisqci.~tod Iuduatrios 

:9$. Biber Cooperadves 

96. Orissa Cotton MUls 

91. Central Cotton MiUs 

98. Bengal Fine No. t 

99. DenIal Laxmi Mills 

100. Sri Mahalaxmi Milts 

101. Rampooria Mills 

102. Banaasri 

103. Jyoti Wvg. Factory 

104. Gaya Cotton Mills 

105. Manindra Mills 

106. Etphinstone Milli 

107. Finaly Mills 

108. Gold Mohur Mills 

Statement· I I 

109. Jam MUla 

110 to 112. Kohinoor Mills No.1, 2 
and 3 

113. Madhusudan Mills 

] 14. New City Mills 

115. Podar Mills 

.116. Sitaram Mills 

117. Tata Mills 

118. Laxmirattan Cotton Mills 

119. Atherton West Mil1s 

120. Mohini Mills 

121. British India Corporation Ltd., 
Kanpur 

122. Elgin Mills Co. Ltd., Kanpur. 

Nati ..... Textile Corporation MiUs (Both Nationalised and Managed) 

,--.. -----..... ,--- ....... --------..... ~-.-.-._. --- ~"~ --- ,' ...... ---------_-
Year Production 

Mrket Yarn Cloth 

(Lakh Kgs.) (Lakh Mtrs.) 

1984·85 

1985-86 

1986-87 

730.08 

789.38 

830.03 
-------.---

Other than NTC Mills 

8871.97 

10017.15 

9476.63 

Name of the MiJls Year Production 

British India Coerporation 

Ltd., Kanpur. 1984-85 2808 

-do- 1985-86 2961 

-do- 1986-87 3790 

Elgin Mills Ltd., Kanpur 1984-85 2324 

-do- 1985-86 3388 

-do- 1986-87 3432 

Production Value 

(Rs. in Lakhs) 

TOTAL 

77727.31 

95481.11 

84040.55 

Sales 

2228 

3373 

3614 

2242 

2999 

3187 
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, . 1048. SMRI ANIL' BASt); will ~he 
Minister of TEXTILES be pteased 'to 
state : 

(a) whether there is .ny proposa.i to 
increase the sericulture production iri West 
Bengal; and 

(b) if so, the details thereof? . 

'tHE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) and (b) In order 
to supplement the efforts of the State 
Government of West Bengal to increase 
sericulture production, the Central Silk 
Board is already implementing an Inten­
sive Sericulture Devlopment Project in the 
State involving an outlay of Rs. 9.66 crores. 
The Project initiated during 1985-86 envi­
sages bringing an additional area of 4000 
acres under high yielding mulberry planta­
tion by 1989-90 and. jntroduction, of impro­
ved methods of silkworm rearing, besides 
providi.ng infrastructure required for seri­
cu1ture development. 

. , ' 

Joint Ventures in Ji"isheries 

1049. DR. T. KALPANA DEVl: Will 
the Minister of COMMERCE, be. pJ~ased to 
state : 

(a) whether Government. ha vc r~ceived 
representations against its fishery policies 
with special reference to· chartering and 
joints ventures in the last five months; 

(b) if so, the details thereof; and 

(c) the action taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) to (c) A few references 
have been received during the last few 
months against the Charter Policy/Joint 
Venture Po1icy in deep sea fishing. It is 
not proposed abondon these policies. . 

Rise in Consumer Price Inde~ in Karanataka 

1050. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIAR : Will the 
Minister of FINANCE be pleased to 
state: 

Wrltt,,, AnnHrs 6~ 

(a) whether the consumer price index 
,bas increased in' all the nine· centres j~ 
l(ariiataka; 

(b) if so, to what extent it has. incrc~­
sed . as compared to the previous' yoars; 
and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DAPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVl) : (a) to (c) The percen: 
tage increase in the Consumer Price Index 
(Base: 1960=1(0) UP. to September, 1987 
(latest available) over Septemer, 1986 for 
the four industrial centres for which indices 
are being compiled in Karn4taka as part 
of Labour Bureau's All India Consumer 
Price Index for Industrial Workers has 
been as under : 

Centre 

Ammathi 

Bangalore 

Chickmagalur 

Kolar 

Percentage increase 
September 1987 Sebte­

mber 1986 

8.4 

10.9 

8.1 

9.3 
,. , 

Steps to Ameliorate Socio-eeoaomie 
Conditions of Weaker Sections 

1051. SHRI HARIHAR SOREN : Will 
the Mnister of FINANCE be pleased . to 
state: 

(a) whether . Government· have taken 
some steps to ameliorat~ socio-tconomic 
conditions of the weaker sections of the 
society; 

(b) whether these steps are beinl taken 
under the World Food Programme; an<l .. 

(c) if so. the steps taken in this regard 
in Orissa? 

THE MINl~TER OF STATE IN tHE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE . (SHRI 
B. K. GADHVI) : (a) and (b) Yes, Sir. 
Ur~r the World· Food Pro.ram~,. a 



'~ .... ' of . scbcfmes have boren·. takC;n up 
'utrGIli(j 'food as ait aid to ecollhhfie ~~ 
social development, particularly fot· tfil~1b­
v'_ the nutritional conditions of the most 
·.ra1)l~ and neediest ,roups,. inc~sing 
.fe\llt'ural production and prO Moti"rtg 
rural employment and welfare and hurttan 
resources development and such other 
projects. 

(c) A project for socio-economic 
"~"piDeht through forestry ac'tJvitics in 
Qri$Sa bas been agreed, l.tpOn between 
~.rtunerlt of India and the 'World Pood 
~ogramme. 

·JtelPilatIOR of Procedures of Stok, EJ[c~ 

1052. SHRT K.. P. UN.NLKRlSHN,AN: 
Wn! the M<itlister of FINANCE be pleasred 
to state :. 

(a) whelher Gov.!rnm~n t have imposed 
any fOJUlations in 1987-88 on organisational 
'''~I and procedures of lndian' Stock 
Exc~; 

(b) the details of regulatory mechanism 
and directions issued; 

(c) the names of stock exchanges where 
mechanistation and computerisation pro­
grammes WefJ undertaken; 

(d) ,the det~ils of its. implementation; 
and 

(e) wleth~r Go.v~~nm!nt have approved 
thoae pro~raOlm~s ? 

THE MINISTER OF STATE IN THE 
DBPAllTMENr OF EXP~ND11URE IN 
THB MINISTRY OF FINANC~ (SHRI 
B.K.. GADHVI);: ($)' ~tld : (b) T~ m"i.n 
directives/guidelines issued by the Ministry 
of Finance to the Stock Exchanges so far 
datina 1987,·88 relate to the setting up of 
Market Sutwcillance Division in St~k 
Exchanges for prevention of mal-practices 

.7ft tramlll in securitie$ and amendment in 
the Rules/Articles of Associatidn of Stock 
Exchanges for permitting corporate 
membershi" in the. ·Exchanges .. ' 

(t) atl4 (d) Major Stock E~hAhges at 
-rriltay, Delhi, Calcutta, Ahll10dabad and 
\t .... ;~elec.ronicaJ;~ Hnkedfor diapl~ 

or share Prices in August,' 1981. In(orrnat.ion 
~ t~, a~a ~( S~. &.f~n~s 
w .,' ,-, ~ru.,;s~~,: . ~~. cORlPuterJ"'1t:~ 
programmes were undertaken during htl -88 
and details of their implementation is 
bei,~ c~.l,lec~ed and wi II be laid on the 
Table of ~he House. 

(e) Programmes of mechanisation and 
computer~ti.on in Stoc:k E~cha9IC8, do not 
require specific approval of the Ministry. 

COCCNIut' Production 

10S3. SHRt V. KltlSlINA RAO: Win 
the ·Miriister of COMMI!RCE be pleased to 
state : 

(a) whether there is a plan to increaSe 
productiOn of coconuts in Karnataka 
State; 

(b) i,e SQ, the dcJtails thareo(; a~d 

(c) whethe:t th~re is any plan (0 export 
tea@r cocenu t water ? 

THE MJMlSTER OF STATE IN THE 
MINISTRY OF COMMBIilCE (SHRI P.R. 
DAS MUNSI) : (a) Yes, Sir. 

(b) The Coconut. D~velopment Board 
is implementing various schemes for 
increasing production of coconut during 
the 7th Five Year Plan. Out of a total 
outlay of Rs. 115.093 lakhs for these 
sc~~s, the share oC K-:lfnataka Stat~ IS 

R, .. 43.71.9 lakhs. The schemes being under­
taken are :--

(I) Pj0.8~tion and distribut ion of 
TXD hybrid seedlings. 

(2) Establishment of hybrid seed 
gardens for the production of 
nXT hjbrids. 

(3) S~tting up of a cocenut nursery 
attac~d Mandya in Katnataka. 

(4) Establi8htnent of 20 hectares 
D. S. P. Parnl for coconut at 
Mand),a in Karnataka. 

(5) Est.,blishment of regional coconut 
nuiaery. 

(6) ~st$¥lishment of TXT Elite _d 
farm in Karnataka. 



· <~ll _9.r._j".,"t~~~,; f~~) ~~rlgA.~\On 
racuit~:.t~,,~~p~;utatQwqr8. 

(8) / IAtearated ' control.()f. Leaf. Eatjng 
''', CalOr,pillar in IC.arnataka. 

(c) There is no specific plan for ex.port 
of tender coconut water. 

~ sa, ..... 1.l3 am.t .W~ving Mills in 
TaaUnadu 

lQ~4t SHRI C. K. KUPPUSW AMY: 
~J:,t~, Minister of TEXTILES be pleased 
to state: 

(a) whetper Union Government have 
t~Q" s~~p(to run the sick spinning and 
\\!~ •. x.~. ~iils i~ Tarnilnadu; and 

(b) the steps taken by Governnlent to 
save the interest of labourers those mills? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) The Union 
GQv~rA~n~ do not propose to tak,~over 
and r\l~ s~~~. textile mills ilnywhcre in the 
Co,"n~ry'. 

(b), The Union Government had set up 
a Nodal Agency to determine whether sick 
textile nliUs are potentially via.ble or not. 
The Nodal Agency evolves and manages 
rehabilitation packages in respect of those 
mills.· found by it to be potentially viable. 
Non-viable mills may ha.ve to close down 
permanently. Workers of those textile 
milts which' close down nermanently from 
6th'June, 1985 will be eligible for financial 
aSsistance from the Toy tile Workers Rehabi­
litation Fund Scheme. 

Loans Given Under SEPUP in 
Andhra Pradesh 

105~. ~ HRI C. SAMBU : Will the 
Mjt;\iStei. of FINANCE be pleased to 
state: 

(a) the nunlber of unemployed youth 
benefited under the self-employment 
prolramme for the urban poor (SEPUP) in 
Andhra' Pradesh during 1986-87 and in 
198·1.88' ' , 

(b) the amount distributed among the 
candidates under this scheme during these 
yearg··in';A.,n.~. Pradesh.; and 

(c) . t~~ total. uumber of appljc8ttiQns 
reQelved a~cJ the total number. or ap,U .. 
cado~'s cle_red and rejected in Andftra 
Pradesh during, these years ? i 

THE MiNISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANA.RDIiANA POOJARY) :' (a) to (c)' 
The Self-Employment Programme, for 
Urban Poor (SEPUP) is open to all adults 
and is not confined to youth alone. The 
performance under the programme during 
1986-87 in Andhra Pradesh is as under :-

(Number in 
thousands) 

Applications received 94.24 

Loans sanctioned 27.36 

Loans disbursed 

Amount disbursed 

24.27 

817.47 lakhs 

Reserve Bank of India (RBI) has 
reported that data relating to performance 
during the current financial year has not 
yet become available. 

Excisable Products Manufactured in Delhi 

1056. SHRI MAMLA PRASAD SINGH: 
Will the Minister of FJNANCE be pJeased 
to state: 

(a) the numb~r of industries in Delhi 
producing excisable products; 

(b) how is it ensured that these 
industries do not evade the payment of 
excise duty; 

- (c) how much duty was coJleeted from 
those industries in 1987-88 so far and how 
does it tally with the corresponding period 
during the last three years; and 

(d) the steps being taken to open up 
more Collectorates in the country to check 
the evasion of excise duty and smuggling as 
was announced by him recently in the 
Collectors' Conference ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MIN.)STRY OF FINANCE (SMRI B. 
K. GADHVI) : (a) As per Central Excise 
records there are 6350 factories in Delhi 
producing excisable products. 
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(b) Eft'orts are made through periodical 
checks of records and returns, surveillance 
of suspected units, transit checks and audit 
checks to ensure that those factories do not 
evade payment of Central Excise duty. 

(c) Comparative figures of collection of 
Central Excise duty from· above factries 
are given beloy/ :-

--_._--------
Year 

1984-85 (April-October) 

1985 .. 86 (April-October) 

1986-87 (April-October) 

1987 .. 88 (April-October) 

Central Excise 
duty collected 
(Rs. in crores) 

105.16 

124.28 

131.23 

131.51 

(d) A proposal for restructuring the 
whole Customs and Central Excise Depart­
ment also containing measures for 
strengthening Anti-Evasion and Anti­
Smuggling machinery is presently under 
consideration by the Government. 

Gold Confiscated During 1986-87 

1057. SHR[ MANIK REDDY: Will 
the Minister of FINANCE be pleased to 
state : 

(a) The volume of gold confiscated 
during the year 1986-87; and 

(b) main source of confiscation '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI): (a) The volume of gold 
confiscated during 1986-87 was 1067.395 
Kgs. 

(b) The highest confiscation of gold 
was done by Bombay Customs. 

Vegetable Oil Import 

1058. DR. G. VIJAYA RAMA RAO : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the quantity of vegetable oil 
imported during last three years and 
through which agencies, by way of gifts or 
commercial; 

(b) the details of its distd~utjon to oach 
State with its price year-wise; 

(c) whether tbe release· of lifts was not 
done through Publish Distribution System 
and the State Agencies and if so, the 
reasons therefor; 

(d) whether gifted oil was largely released 
in oil producing States in order to depress 
local prices; and 

(c) whether this has .resulted in 
depressing production as happened earlier 
for gift whear and milk imports? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) to (e) The information 
is being collected and will be laid on the 
Table of the House as soon as it becomes 
available. 

Export of Betel Lcal'e5 

1059. SHRI SATYAGOPAL MISRA: 
Wjll the Minister of COMMERCE be 
pleased to state the details of the steps 
takr:n or proposed to be taken for the 
export of betel leaves to' different 
countries '? 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI' 
NARAYAN DATT TIWARI): The export 
potential of betel leaves js limited. Ex.ports 
are primarily being made to Middle East 
countries which has sizeable ethnic 
community which consume thjs item. Th~ 
consumption of b~~el leaves being limited, 
no specific proposals for increasing its 
exports atc envlsag'!d. 

Assets of Transnational Corporation 
Companies 

1060. SHRI MAHABIR PRASAD 
Y ADA V: Wi 11 the Minister of FINANCE 
be pleased to state : I 

(a) whether in the period betweea 
1975-76 and 1980-81 the assets of 314 mixed 
Transnational Corporation companies and 
branch offices in India have increased 1,74 
times and arc about rupees forty seven 
thousand million~ 

(b) if so, whether economy. of India in 
the long run would be affected; and . 
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(c) tllC steps Governmen t propose to 
take in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDlTURE IN 
THE MINISTRY OF FINANCE (SHRI.8. 
K. GADHVI): (a) According to the 
information compilod by the Departnlent of 
Company Affairs, ther~ w~re 481 branches 
and 171 subsidiaries of foreign companies 
functioning in India as on 31 .. 3 .. 1976. The 
ass'ets of these conlpanies as on the said da.te 
were Rs. 37000 million. As on 31-3-1981, 
there were 300 branches and 111 subsidiaries 
of foreign companies and assets of thes~ 
Companizos amounted to Rs. 47000 million. 

(b) and (c) Adequate powers arc 
available under the legal and administrative 
framework of the country for regulating the 
entry into and the subsequent functioning 
in India of foreign companies. 

Applications for Import of Penicillin- V 

1061. SHRI JANAK RAJ GUPTA: 
Will the Minister of COMMERCE be pleased 
to state : 

(a) the number of applications for 
import of penicillin-V cleared during the 
last 12 months by the Chief Controller of 
Import & Exports; 

(b) the number of applications 
rejected: and 

(c) if so, under what provisions these 
have b¢en rejected and if not, by when thos...:: 
applications will be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) During the last 12 
months (from 1st November, 1986 to 31st 
October, 1987) 2 applications were approved 
for import of Penicillin-V. 

(b) 2 applications for import of 
Penicillin-V were rejected during the above 
period. 

.. (c) The above applications were rejected 
as these two units had been using Penicillin­
G as the raw material and had been allowed 

, some imports of Penicillin-G in proportion 
to the lifting of indigenous material by 
t~cm. At prescnt Penicillin-V is not 

produced in the country. However. since 
PenicUlin·Q is indigenously available, 
switchover from the use of PeniciUin-O to 
Penicillin-V, as raw material, . is o.ot 
permitted. Import of Penicillin .. V is being 
allowed where a manu racturer could use 
only PeniciUin-V, and not Penicillin .. G, as 
raw material. 

Retail Price for Jansta Cloth 

1062. SHRI SYED SHAHABUDDIN: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the retail price for Janata 
cloth has been raised; and 

(b) if so, the details thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) and (b) The 
consumer price for Janata Cloth is revised 
from time to tilne based on proposals 
received from State Govts. However, a 
general 15% increase in the consumer price 
of Janata Cloth for all States was allowed 
in July 1981. 

SC/ST Employees in Central Bank of India 

1063. DR. P. VALLAL PERUMAN : 
Will the Minister of FINANCE be pleased 
to state zone-wise and category-wise, 
Scheduled Caste and Scheduled 1 ribe 
backlog position of subordinate cadre as 
on 30th September, 1987 in Central Bank 
of India 1 

THE MIN]STER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): Central Bank 
of India has reported the zone-wise and 
category-wise, backlog position of Scheduled 
Caste and Scheduled Tribe in subordinate 
cadre as on 30th June, 1987 as under :-

Zones 

Ahmedabad 
Bhopal 
Bombay 

Backlog (Recruitment) 
-------_ .. _----

Scheduled 
Caste 

1 

Scheduled 
Tri"e 

15 
19 
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. ';OllC\ltta 

, lctiindlgarh. 

. 'I Hyderabad 
Lucknow 

New Delhi 

··Madras 

Patna 

'''Pune 

Agra 

Raipur 

2 

38 

3 

11 

4 

1 

Revival of Capital Market 

3 

37 

3 

7 

12 

3 

3 

5 

. t064. SHRI C. MADHAV REDDY: Will 
-\:lie Minister of FINANCE be pleased to 
state: 

{a} the steps taken by Government to 
revive the capital market; 

(b) whether Governll1ent have accepted 
the recommendations of S,A, Dave Com­
'Iriitee in this regard; and 

(c) the decisions taken at the 111eeting 
of Stock Exchanges held in October 1987 
in Bombay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDJTURE IN 
'THE MlNISTRY OF FlNANCE (SHRI 
B~K. GADHVI) : (a) Taking nlcasures for 
the development of capital nlarket and to 
resolve its problems is an on-going exercise. 
(iovernnlcnt have decided to establish a 
Board for the regulation and orderly 
functioning of stock exchanges and the 
securities industry. 

(b) and (c) The Phase I recommenda-' 
tions of the Dave Working Group, relating 
to trading in shares in the specified group, 
have been found acceptable. At the 
. ~tling of the Stock Excha·nges referred to 
it was decided, inter alia, to implement 
the above with effect fronl 22nd October, 
1987 in all concerned Stock Exchanges. 
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1065. SHRI KRISHNA SINGH: Will 
the Minister of tiIN'ANCE' be ; pleased to 
state : 

(a)' whether' Non-Resident In'diao''flrms 
have shown i'nterest in atqu'ir'ing and ·;·i'evi­
ving sick textfle units in Irtdla' as '1l' "fdsuit 
of the Government's policy ''to a ittactf~RI 
investments in such seethrs; and 

(b) if so, the details of the sick "feitile 
and other mitis acquired by NRI 'fttrits so 
far ,and the details of 'such 'proposals 
under negotiations? 

THE MINISTER OF 'STATE tIN THE 
DEPARTMENT OF EXPEND1TUR:E'IN 
THE MINISTRY OF FINANCE '(SHRI 
B.K. GADHVI) : (a) and ~ (b) No 'applica­
tions have so far been received by the 
Reserve Bank of India for investment by 
Non-Resident of Indian Nationality'/Origin 
or overseas corporate bodies predominantly 
owned by such persons for acquisition of 
shar.:s of sick. textile units' in India. 

However, investment by Non-Resi­
dents/Overseas Corporate Bodies 
predonlinantly owned' by them has been 
permitted under the above scheme in the 
following sick companies :-

(i) Punjab Maize Products Ltd., 
Chandigarh. 

(ii) Amar Dye Chem Ltd., Bombay. 

(iii) Paper Coat 'lnd Print Pvt. Ltd., 
Thane, Maharashtra. 

Target of Indo-US' Trade 

1066. SHRr~lATI MEIRA l,'KUM:*R : 
Will the Minister of CO~M£ItCE be 
l,leased to state : 

(a) the target for Indo-US trade turn .. 
over by the end of the 'Seventh Five Year 
Plan; 

(b) the total Indian exports . ouring 
last three years, how 'much -did the USA 
account for; "and 

(c) the new export/import items which 
are proposed to be 'covered ·'utlder 'Indo­
us trade? 



, , 

kft~i''fi,d_('AKA)' , 

'''~fHE''g'tNISTER OF STATE 1N THE 
MiNi~TKY'OF ·'CQMM'!RCE," ('lHttJ. "PiR. 

, "t .. ~~MttN*) : (d'):~b (c) ~-No, ta. t7has 

bee.,(frawA.\\p foriIrido~US .t~e :lur'nover 
"either through a fofntal triac a*reefbent 
~.Wherwae."'$Iimitarl" the.re I';S 1\0 '*St'Ied 
Uat of spe.cifi: items for export and 
import berw~en' the') two' co\Wtfiies. 

~) the 'las fifdW -yeats e.~)ls fronl 
i~,~:.to USA"uve·ti~'n ·s~. ,Ia ~rliing 
:~tttwd'l\as~'W~d ~e ".~ -from ·,t1\e f~"owing 
1_1e :-

Ye"ar Indla"'s "lotal 
"Exports 

"'E'X;pOrt,' to 
U'SA ---_., .. _--_. 

1985-86 (PR) 

. "1'~86-87 (p) 

10,420.37 

12,550.06 

'1 ~ '6S~83 

1,994.25 

2,357.26 

(P) Provisional 
revisiolt. 

and subject 

(PR) Partially Revised. 

to 

Besides traditioftal-itoms Uke tea,-'eoIfee 
and spices, etc. new items that India has 
been endeaVOuring to I'~ete in the US 
market include diamonds, jewellery, 

·eleetrenic oprdducts mt'l6dmg cemputer 
"~oftware~ 1eather' ·products i:ncladiag·- Ieat>h er 
shoes, processed food items, oagineermg 
products, readymade garments and carpets. 

'Mii1l1Tacf'ttre 'of 'MissiOli' Computers . for 
L.C.A. Programme 

1067. ·SHRI PRAK.ASH CHNADRA : 

SHRI SUBHASH Y ADAV : 

Will the Minister of-;'DEFENCE 'be 
. pleaaed to state : 

(a) whether Gover'nnient ''prapoie to 
set up' a: separate hlgh t~c1idb.~to_jy~ c~a­
tion to develop 'and -'manlfrabtttre ' m1d1on 
COJBp:Itters fo'r the Lilht Combat Aircraft 

. Prop-amme tn the country; 

ij) if SOt the-details thefeof; and 

(c) by what time it wiil be set'up ? 

TftEi.1I~lftmt t)F m~ IN THE 
~fSi!jt,(~ -"OF . Df!tt£1fCS '''fIk).. 
DUCTION AND SUPPLIES IN \~B 
MINJSTRY OF DEFENCE (SHRI 

;~tAttRAJ·'V.~·':~'PA'T1L) : (a) 'to'£~e) 'hie Mia .. 
',IStun 'tMl~nt "'for lthe l1flht,t-Oe.at 
Aircraft (LeA) is one of sev~ral 1';~X 
sub-systeols of the LeA to be dovoloped 

I Mdljenously. 'nie rtature ' of tftei'!lnova­
'frfe triks 'l1iat r.eed 'to be"t1i~d 

, 'is sUc'h that 'tfit'ir -, t-ealisation''in''.j_st 
c'd*t ·'t\nd i tiYnc:Je~;cti\'e lfnaft'nor "",,\tires 

'T1tt1'6vat'f6'b:s'ln ·~rgat\ifttidn"awd .. ta4m&iistta­
. "Uve flclli'fatinn. '1"het'posSibi'lity"of'1Jflfi'WIng 
't1teSe Wit-Ttln '·hie : format ora f'~ri.ytf 
'sttu~ture' '1S l1e'itig 'e'tiJJ6red. 

"Bonafton of'Oue ,Day' ·SjfB..y to "'* 
: Mt .. tstr$'~tJrbuglbt Relterl'flbd 

·,868. 'SHRI fLA1f<SHMAN 'iMl4:lLtGK ; 

SHRI JAGANNATH 'PAT'N'(1lc. : 

Will the Minister of FINANCE be 
~leaged· to state: 

<a) whether' Union GoverlUllent' have 
made any appeal to the Central Govern .. 

, ment .Employees to donate one day salary 
to the Prime . Minister's Drought ").telief 
FURd; and 

· (b) if so, whether there have been' any 
~atisfactory response in this regard? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT' OF' EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B~K.' GAbHVl) :' (a) Yes, 'Sir. 

(b) 'The information is not bentraUy 
available at present nor it is practicable to 
coHect the"~atne within a reaioda&le time 
from t all Government of India $1ftees 
I~~d ,in' the' OOQQtry. 

Proposal for taking over of SclmUa Stetr. 
Navigation Company 

1070 DR. V. VENKATESH: Will the 
. Mtaister :of FINANCE be pleased to 
state : 

(a) whether the Shipping Credi t and 
InveatrAent ", Colil'pafty ·oti India LiMited has 
'recently "dimt6d' 'the' SCindia "Steam ':.mv;­

. ,'ption · Colfipii1y' t()'ln'ake pay.,Nmt 'br' '1M.n J 
, ia:vaiiees lhitn6ma t~1y ; 
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• , I (b) whether the' Scindia Stea.m N'avi-
ption Company is heading for liquidation ; 
and 

.' (c) if SOt whether there is and proposal 
to take over the Scindia . Steam Navigation 
Company? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
Shipping Credit & Investment· Company 
of India Limited, as the design8 ted person 
under Chapter-llI of the Shipping Deve­
lopment Fund Committee (Abolition) Act, 
1986, has issued notice under Section 8 of 
the said Act on 17-7·1987 directing Mis. 
~ cindia Steam Navigation Co., Ltd. to 
make' payment of all dues and the loans 
given by the erstwhile Shipping Develop­
ment Fund Committee within a period of 
two weeks. 

(b) and (c) At prescnt, the Company's 
fleet of 22 ships is nei ther in operation nor 
earning any income. The company has 
substantial carried forward losses and also 
owes large sums to the Government, to 
other creditors and to its employees. 
lInder the circumstances, it does not seenl 
feasible for the company, in its present 
form to continue operations on a viable 
basis. There is no proposal under consi­
deration to take over the Company. 

Export Targets 

1071. SHRI VAKKOM PURUSHO-
THAMAN Will be Minister of 
COMMERCE be pleased to state : 

(a) the aniount of foreign exchange 

earned rrom the export of coir, coff~c, 

tea and cardamom during for the last three 

years, year·wise ; 

(b) the target of export of coir, coffee. 
tea and cardamom during 1987-88; and 

(c) the export targets achieved during 

the last six months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSl): (a) Details of the export 
earninas for last three years are as under : 

(Rs. in crores) 

Year Coir Coff"e T~a Cardamom 
--~- ...... -'. 

1984-85 26.41 209.69 '. 771.39 64.81 

1985·86 32.85 274.98 674.25 ", 53.46 

198&-87 31.45 362.92 615.00 18.S0 

(b) and (c) Quantitative expOrt tar-
gets for these commodities are g~neral1y 
in line with tho growth rate projected in 
the VIIth Five Year Plan. The v()lume of 
exports as envisaged the Plan is projec .. 
ted to grow as the rate of 7% annually 
during Plan period' 1985-90. Value reidisa .. 
tion however; depends on a number of 
factors including international market 
trends. The achievements in respect of 
these commodities since April, '87 are as 
under: 

Coir 

Coffee 

- 15.70 

-134.24 

Tea ' -274. S6 

Cardamom - 1.78 

(Figurcs~-Provisional) 

(Rs. in crores) 

April to Sept. '87 

-6°-
-do-

-do-

Unearthing of Black Money 

1072. SHRI PARASRAM BHARDWAJ: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether raids have been conducted 
duripg the last six months in important 
cities; 

(b) jf so, the details thereof and the 
amount recovered city-wise; and 

(c) other steps being taken to unearth 
bJack money? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) Yes, Sir. 

(b) Detai1s regarding the number of 
searches conducted and the value of assets 
seized between 1st April, 1987 to 30th 
September, 1987 in respect of certain im­
portant cities are given below: 
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SI. Name of. City, 
No., 

No. of' searches Value of assets seized 
(Rs. in taUs) 

1. Ahmedabad 

2. Bangaiore 

3. Baroda 

4. Bombay 

5. Calcutta 

6. Coimbatore 

7. Delhi 

8. Hy4erabad 

9. Jaipur 

to. Jodhpur 

11. Kanpur 

12. Lucknow 

13. Madras 

14. Surat 

282 

82 

99 

695 

282 

44 

256 

157 

122 

63 

213 

35 

168 

127 

352.33 

50.54 

125.23 

1507.00 

375.94 

68.96 

,231.00 

176.65 , 

254.91 

254.94 

166.53 

73.37 

145.47 

97.47 
........... _ .... ,--_ ... __ ..... ---~. ----_. ---. ---' .. -_._,...--,---.--..",. 

(c) Government is fully comrnit'ted to 
(.."Ombat tax-evasion and unearth black 
money. All possible measures, insti­
tutional, administrative and legislative are 
being taken from time to time. 

[Translation] 

Price Level of Consumer Goods 

]073. SHRI llALWANT SINGH 
RAMOQWALIA: 

DR. CHINTA MOHAN: 

Wi.ll the Minist~r of FINANCE, be 
pleased to $tate :. 

1. Cereals 

(i) Rice 

(ii) Wheat 

2~ Pulses 

(i) Gr~m 

(ii) Arhar 
3. Fruits & Vegetables 

(a) whether the prevai ling market 
price of the commodities of common use 
are satisfactory; and 

(b) if SO~ how these prices compare 
with the prices prevailing during this 

period 1ast year '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINHTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) and (b) The requisite 
information: in ternlS of wholesale price 
il)dex (1970-71 =.;:-: 100) in respect of selected 
commodities group is given below: 

Wholesale Price Index 
for the week ending 

--- --._. ---_ .. ,,- --------
25.10.86 24.10.87 

281.5 303.8 

313.9 335.4 

241.6 258.1 

414.5 507.4 

414.3 505.5 

420.4 564.2 
463.4' 444.7 



4. Condj~a~ts" Spice~ 

S. Tea 
6. Fibres 
7. Oilao04t 

8. Suaa~~~ 
9. Gur 

10. Edible Oils 
1'II"o.j,"" • 

0) (:;'roundnut Oi I 
.1 .. ,'I 

(ij) Mustard OJ) 

1 J • Oil cakes 

ALL COMMODITIES 

[English] 

Sub.i_sioh of Statutory Returns Relating to 
Deposits by Non-Banking Companies 

1074~ SHRI S. JAIPAL REDDY: Will 
t~~~, Minister of FINANCE be p,leased to 
s~t\lf : 

(a) whether the Reserve Bank of 
India has issued a notification regarding 
noa.~qanki1l&, financial and misceJlaJ.'~.ous 
'\96rb~kpl~, com~anies to sub~it their: 
statutory returns relating to deposits h~ld 
by them as on 31 M~rch, 1987; 

(~) w,pe~ber the said "otifi~~~i,on s.ta,ted 
tJv\t f.j)~r" t~ fU~ returns by 30)u,!~, 1~~7 
.... ·~·IlJ.Jl~~ltA~~, ~jt,h fi~e and wit}l. ~n$..lty 
f'f;,;~;'$.d~~ay; and 

~~), if. so. the. name$ of t~o~, C01~­
-panies' wh~ ~,ave, failed to sub~!t. r~~~~~~. 
by 30 June, 1987, amount of fine and 
penalty collected from each of the com­
pany, separately ? 

TH~,~~NJSTER OF STATE IN. THE 
MINISttY OF FINANCE (SRRI 
JANAR:q~,~A POOJARJ) : (a) to (c) 

In terms' of direct ions issued by the 
Reserve Bank of India, all nori-banking 
financial aJ;'d miscellaneous nOI\ .. l?ilnking 
companies' are required to submit their 
statutory returns reJath18 to deposjts· held 
by the~. a~. on 31st march, every ye,ar to 
Reserve Bank of India before 30th June of 
t.hat yea(,. F~ilure to file the returns by the 
.tipulate~ .4a.:le of 30th June, is p.~~l~able 

WholeSale I Pt~~'tI\~~N' 
for the week' eD~ris 

216.2 302~3 

441.9 421.-;6 

182.0 27S.(i· 
370.9 ~:~" • " ,I' 

:\02.0 311.8 

520.0 488.,3 

384.0 492.2 

405.3 520,11 

36J.3 5,l'i~1. 

311.4 44ft 3 

384.6 4Q9..2 
.. ~ .... .,---,---.--,---.--

with fine. The fine is leviable on both the 
company and its directors. 

Reserve Bank of India has reported 
that out of 15193 companies on it~, majJing 
list, 6444 companies had, as on :n)-6-~987, 
defaulted j'n filing their returns of deposits 
with ref~f'J;l~ to t~ir .deposit. positio.n as 
on, 31'-3fil9.iZ. In accordance with'. tbe 

. prov.i.iion$. contained; in, Section .. 58 B(:2) 
read with. Se'tion. 58" C or., Reserve 
Bank of India Act. 1934., failure 
to file the return within the stipulated 
date is punishable with fine which may 
extend to Rs. 2,000 and jf the default 
persists with further' fine which may extend 
to, R.~. )00 forI eV~Co1ry, ~!lY' R~~r~)J,.nk 
o( In~~~ .. hasi" a.4'fised that in accordance 
with"" the practice followed by it, the 
defaulting com.,~nies ar~:: first" reminded to 

fil~ . t~oi~~ r".~!n~;, a~~. if. ~~ r~JUfP,~,d are 
receIved Insp.te of thIs reUlJnde~' tbelol' a 

'" , ,.', ~ h' ·~.I, . I t:. 4; \k . , 

show cause notice is issued to the defaul-
ting company. Reserve Bank of India 
normally launches prosecution proceedings 
only after exhausting the above steps. 
Since Reserve Bank of India has not yet 
launched prosecution against any of the 
defaulting companies for their defauk in 
respect of their position r91~(ipg to 
31-3-1987, the question of collecting 
penalty/fine has not yet arisen. 

Loans to Gram PanchaYats" TN"..I. 
Nationalised Banks ' 

1075. SHRI KAMAL NATH: Will the 
Minister of FINANCE be pleased to 
stl\te : 
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<a) whether the Union GoverlllDCrit 
have received any request ,from the Madhya 
Pradesh Government for sanction of loans 
to Gram Panchayats thr.ough nati'Jnali sed 
banks to facilitate lifling of foodgrains 
from co-operative societies in order to 
streamlin~ the distrib~tion of foodgrains ; 

(b) if s~. the action taken by Govern­
ment in this regard; and 

(c) total amount of loans given or 
sanctioned to the Gram Panchayats for the 
purpose ? 

THE MINISTER OF STATE IN THE 
~INISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) : 
The information is'being collected and wil1 
be 1aid on the Table of the House to 
to the extent possible. 

Li .. ing ConditioM of llandloom Work.ers 

1076. SHRI A. CHARLES : Will the 
Minister of TExTILES be pleased to 
~tate : 

(a) the number of workers engaged in 
the handloom sector all over the country, 
State-wise; 

(b) the average monthly wages each 
worker gets, State-wise; 

(c) the total export of handlooJ)1 
materials made during the year 1986-87 and 
the total foreign exchange earned ~ 

(d_) whether the wages .of ,the handloom 
workers are far to low and that their living 
conditions are still deplora.ble ; and 

(e) jf so, the steps taken to improve 
the living conditions of the real handloonl 
workers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) On the basis 
of the over all production of handloom 
cloth during 1986-87, the number of workers 
in the handloom sector all over the country 
is estimated to be 82.86 lakh persons. 
Statewise employment figures are not 
maintained. ' 

(b) The average molithly wages of 
workers in hand160m sector are not 
maintained. Only daily wages ot workers 
are maintained statewise and the same are 
given in the statement below. 

(c) The total export of handloom 
materials made during the year 1986-87 is 
86,565 sq. mtrs. worth Rs. '391.81 crores. 

(d) The wages of the handloom 
workers vary from state to state and depene 
on the variety of fabrics they produce. Thd 
weavers who produce cheaper varieties of 
cloth get lower wages than those who pro .. 
duce fuicw varieties. 

(e) Various handloom Development 
Schemes are being implemented by Central 
and State Govts. to improve the living 
conditions of the h3ndloom weavers. They 
are as follows: 

(1) Share Capital assistance to hand­
loom weavers to enrol themselves 
as members of cooperative 
societies; 

(2) Share capital assistance to hand­
loom weavers primary Apex co-·~ 

operative SOcIetIes and State' 
Handloom Corporations: 

(3) Assistance for modernisation of 
Jooms ; 

(4) Managerial subsidy to handloom 
weavers~ primary societies; 

(5) Financial assistance to State hand-
100in development corporation 
and handloom cooperative societies 
for setting up pre-loom and post­
IOO1n processing facilities; 

(6) Special rc.:batc at the rate of 20% 
on sa1e of hand loom products; 

(7) Janata cloth scheme; 

(8) Thrift Fund Scheme; and 

(9). Workshcd-cum l-Iousing Scheme. 

Besides, certain items of textiles have 
been reserved for exclusive production by 
the handloom se~tor under 'The Handloom 
(Reservation. of Articles for production) 
Act, 1985.' 
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)077. SHRI D.P. JADEJA : Will the 

Minister of FINANCE be pleased to 

state: 

(a) whether Government are aware 
that there is a wide divergence between the 
interest charged by banks and Union 
Government financial institutions for 
purchase of fishing boats; 

(b) the steps taken to ensure tha t 
nationalised banks charge the same rate of 
interest as financial institutions like 
S.C.I.C.l. etc~ 

(c) whether such guidelines are pro­
posed to be circ ulated to all the nationa­
lised banks and State Bank of India and 
its associated banks ; and 

(d) if not~ the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY) : (a) to (d) 

In terms of the guidelines of the Reserve 

Bank of India (RBI) commercial banks 

charge the following rates of interest on 

loans for purchase of fishing boats : 

--------- .----,---.-~--

Category Rate of interest 
(Percent 

per annum) ---------- --,_.----
(i) Small farmers/lRDP 

beneficiaries }O.O 

(ii) Other farmers 12.5 

(iii) Loans under 
DRI Scheme 4.00 

Industrial Development Bank of India 
(lOBI) has intimated that under their 
Refinance Scheme, assistance is available 
to fishing units from State-level financial 
institut,ons vit:. State Finantial Corpora· 
tion aild State Industrial Development 
CorpQrations. The ceiling rate chargeable 
~y these primary looders in respoet of their 
loans for fishina units is as follows : 

------------

(i) Fishing units in speci .. 

Ceilins rate 
chargeable by 

primary 
lenders 

(Percent per 
annum) 

fied backward areas 12.5 % 
(ti) Fishing Units with 

investment upto Rs. 5 
lakhs in Don-backward 
areas 13.5% 

(iii) Fishing units in other 
areas 14.0% 

Shipping Credit and Investment Com­
pany of India (SerCI) provides financial 
assistance for acquisition of deep sea 
fishing vessels and not for fishing boats. 
The rates of interest charged by SCICI on 
their rupee loans for acquisition of deep 
sea fishing vessels is as follows: 

Category 

(i) Indegenously 
vessels 

(ii) Imported vessels 

built 

Rate of 
interest 

(Percent per 
annum 

6.75% 

7.50% 

As the types of investment for which 
commercial banks and SCICI provide Joans 
are different, there is no proposal to bring 
the rates on par. 

Deposits and Advances of Natlonalised 
Banks During 1986 .. 87 

1078. SHRI RAM BAHADUR SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the details of the recent increase 
of the deposits of nationalised banks 
during 1986 .. 87, bank-wise ; 

(b) the details of advances given' by 
n~tionalised banks during 1986·87, bank­
wIse; and 

(c) the ratio of the increase in 
deposits and the advances made ? 



THE MINISTER. OF' STATE IN THE 
MlNISTltY OF FIN'ANCE' (SHRI 
JANADHANA POOJARY): (a) to (c) 
According to the information avai1abL~ 
from ,Reserve ,Bank of India bank ... w:.'s'! 

details' indieadnl' 'increase in" depoIitl, 
advances and inc,emetital credit deposits 
ratio of Public Sector Banks during June 
1986 to, June 1981 .are set out, in the state­
Inen t below : 

Statement 

Bankwise growth of Deposits, Ad"Qllces and incremelltal Credit: Deposit ,Ralio of 
Public Sector Ballks 

(As.o!1 the last Friday 0/ June 1987), 

SI. Name of the Bank 

No. 

1. State Bank of India 

2. State Bank of Bikaner & Jaipur 

3. State Bank of Hyderabad 

(Amount ,of Rs. crores) 

.. _,,------,----, •. _-------
.1ncrease during the year 

June '86 June '87 

Deposits 

(Rs.) 

2796 

129 

ISl 

Advances 

(Rs.) 

1138 

80 

91 

Incremen tal 

Credit ' 

Deposit 

Ratio <%) 
40.7 

62.0 

47.6 

4. State Bank of Indl"re 125 77 6J.6 

5. State Bank of Mysorc 1 ~ 6 60 51. 7 

6. State Bank of Patiala 219 77 35.2 

7. State Ba.nk of Saurashtra 58 32 55.2 

8. State Bank of Travancorc 115 110 95.6 

9. Allahabad Bank 707 110 J 5.6 

10. Andhra Bank 198 109 55.] 
11. 'Bank of Baroda 734 419 57.1 

12. Bank of India 847 494 58.3 

13. Bank of Maharashlra 258 202 78.3 

14. ,Canara Bank 758 634 83.6 

15. Central Bank of India 885 ]71 19.3 

16. Corporation Bank 166 60 36.1 
17. Dena Bank 177 68 38.4 

18. Indian Bank 649 251 38.7 

19. Indian Overseas Bank 565 179 31.7 

20. New Bank of India 165 46 27.9 

21. Oriental Bank of Commerce 248 75 30.2 

22. Punjab National Bank 1639 567 34.6 

23. Punjab & Sindh Bank 189 67 35.4 

24. Syndicate Bank 549 125 22.8 

25. :Union Bank of India 461 72 15.6 

26. United Bank of India 356 32 9.0 

27. UCO Bank 632 224 35.4 

28. Vijaya Bank 238 146 61.3 -----_ .. _---'---_ ... _----------_ .. ---------------------
TOTAL PUBLIC SECTOR BANKS 14160 5716 '40.4 ---------- "' .... --~---~---,-,-... ............ - ............... 

Note: Data are provisional. 



[Trana/a/ion] 

Uniform Machinery for Realisation of Bank 
LoaDS . 

1079. SHRI DILEBP SINGH BHURlA : 
Will be Minister of FINANCE be pleased 
to state' : 

(a) whether the present machinery 
responsible for realisation of loans in 
various States is inadequate; 

(b) if so, whether ke~ping in view the 
non-realisation of loans advanced by the 
nationalised banks after 1969 to date and 
with' a view to check the misuse of loans 
advanced by these banks Government are 
considering a proposal to set up a uniform 
machinery ~ , .. nd 

(c) if so, the details thereof? 

THE MINIS'fER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
Government hav~ considered the proposal 
for creation of a special legal machinery 
for recov~ry of bank dues and decided that 
for the present banks may continue to 
pursue their recovery efforts within the 
framework of the existing legal machinery. 
The Reserve Bank of India has issued 
guidelines to banks for taking effective 
lneasurcs like strengthening of the orga­
nisational structure, post lending super­
vision and launching of recovery drives 
with the help of State Governments. Banks 
have also be~n a.dviscd to create separate 
Recovery Cells fvr a cluster of branches 
for continuous and effect ivc supervision. 

[English] 

Decline in Pepper Production 

1080. SHRl K. KUNJAMBU : Will 
the Minister of COMMERCE be pleased to 
state ~ 

(a) wl~ther there has been a decline 
in the production of pepper; 

(b) if so, the facts thereof; and 

(c) how far the Spices Board has been 
above to encourage scientific cultivat'ion 'of 
pepper and reduce its cost of production ? 

,THE ,MINISTER OF FINANCE AND 
·MINISTeR. 'OF' COMMERCE" (~HRI 
·N,ARAVAN nUTT TIWARI) : (a) and (b) 
The official estimates of production of 
black pepper during the last three years 
were as follows : 

CtQP 

year 

1983-84 
,1984-85 
1985 .. 86 

--- ,--------
Production 
'000 ,tonnes 

22.7, 
18.2 
30.2 

-----------------
Estimates :for· 1986 ... 87 have not been 

finalised. 

(c) The Spkes Board is not 'directly 
concerned with .pepper production as this 
aspect is looked after by the State Govern .. 
Jnents and the Ministry of Agriculture in 
the Central Govt. The Board however 
has maintained liaison with these depart­
Juents and pepper farnlers for monitoring 
production for devising export. strategy. 
Board's other programnles include dis­
semination of information on scientific 
cultivation of pepper to farmers through 
seminars. distribution of literature in 
popular languages. The Board has not 
formulated any Strategy to reduce the cost 
of production. 

Repayment of IMlj Loan 

1081. DR. A.K. PATEL: WiJJ the 
Minister of FINANCE be pleased to 
state : 

(a) whether at the time of drawal of 
IMF loan of SOR 3900 million, the value of 
SDR was Rs. 10.88 only, whereas it is 
about Rs. 16.51 present)y; if so, its im­
pact on repay nlen t ; 

(b) whether India had taken another 
loan of SDR 529.1 miJ1ion from Trust 
Fund, administered by IMF in August 
1980; if so, by how much India suffered in 
its repayments due to the fall in rupee 
value, viz·a .. viz SDR ; and 

(c) the steps enforced to meet these 
losses and the results achieved '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) to (c) Drawals under 
Extended Fund Facility (EFF) : India baq 



, dr.wn SDIl 3900 million ,(equivalent I to 
It.~ 4115 .. 19 crores at' the then prevailing 
exchange rate) from IMF under Extended 
Fund Facility duriog the period November 
1981 to April 1984. The drawals were in 
the form of purchases of SDRs or other 
foreign currencies against Indian Rupees 
at the exchange rate prevailing on the date 
of purchages, which ranged from Rs. 10.02 
to Rs. 10.88 per SDR. It may be noted' 
that loans taken in SDRs or foreign cur .. 
rencies have necessarily to be returned in 
SDRs or foreign currencies. 

The repayments of the above mentioned 
drawals under EFF also have therefore 
to be Inade to IMF in terms of SDR or 
other foreign currencies specified' by the 
IMF at the exchange rate prevai ling on the 
date of repurchases. Repayment in terms of 
SDRs is made by repurchase of Indian rupees 
in return for SDRs. We have so rar repur­
chased SDRs 937.50 million upto 31st 
October, 1987. At the rupee SDR exchange 
rate prevailing on the dates of repayment 
which ranged from Rs. 12.38 to Rs. 16.51 
per SDR, this was equivalent to Rs. 1392.23 
crores. The outstanding balance on 1-11-1987 
which is to be repaid by 29th April, 1994 
was SDR 2962.50 million. 

Trust Fund Loan : India had taken a 
loan of SDR 5~9.51 million (Equivalent to 
Rs. 537.51 crort:s at the then prevailing 
~DR-Rupee exchange rate) in August, 
1980, fronl the Trust Fund administered 
by IMF. We have so far rapid SDR 
210.18 nlillion equivalent to Rs. 327.83 
crores in various instalments at the SDR-­
Rupee exchange rate prevailing on the date 
of each repayment. The outstanding 
balance 011 1 .. 11-87 was SDR 318.92 nlillion 
equivalent to Rs. 526.53 crores at the cur­
rent rupee SDR exchange rate of Rs. 16.51 
per SDR, which is to b~ repaid by 14th 
August, 1990. 

The enhancement or diminution in the 
rupee value of IMF loan designated in SDR 
does not have any particular impact on ~he 
economy. 

Ex.port of Filament Yarn 

1082. SHRIMATI GEETA MUKHAR­
JEE: Will the Min.ister of COMMERCE 
be pJeased to state : 

(a) whether Government have alJowed 

export of polyester fibre and fUarnel'lt, 
yarn; 

(b) jf so, whether these items are 
allowed to be imported under Open General 
Licence Scheme; and 

(c) jf so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Yes Sir. 

(b) Import of polyester filament yarn 
is allowed under open General Licence. 

(c) While allowing limited imports, the 
access to imported Polyester Filament yarn 
is being kept open to keep a check on 
domestic price and to ensure easy availa­
bility of the material, 

Schemes for the Welfare of Ex-Servicemen 

1083. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI BHADRESWAR TANTI: 

DR. V. VENKATESH : 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether various schemes for ex­
servicemen welfare are under consideration 
of Government; 

(b) if so, whether the implementation 
of these schemes will be taken up as a 
national responsibility; and 

k) if S{), the details thereof? 

THE tvHNISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO­
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) to (c) A number 
of Schemes for the welfare and resettle­
ment of ex-servicemen are already under 
implementation by the Central and State 
Governments. Brief details of these schemes 
are given in the statement below. 

Statement 

Most of the State Governments have 
already made necessary provisions for the 
restoration of lands and houses of Defenor 



personnel on retirement. '1he Ministries 
of' Defence· and Rural Development haw 
been hi correspondence with the State' 
Governments for making necessary provi­
sions in the Rent Central Acts and tenancy 
laws in the remaining States to enable ex­
servicemen to get back the possession of 
their houses and land on retirement. Some 
of the State Governments such as Assam, 
Tamil Nadu and Rajasthan have recently 
made necessary amendments to enable 
ex-servicemen for speedy restroation of 
their rented premises. 

Canteens, including nlobile canteens, 
have been set up in a phased manner in 
places having concentration of ex-service­
men. Ninety-eight such canteens have 
been set up between ]982 and 1986. 

Ex-servicemen can get free medical 
facilities in military hospitals. The State 
Governments have also been urged to 
provide free medical facilities in the Civil 
Hospitals to ex-servicemen and their 
families on the Karnataka pattern. 

There is reservation of seats in the 
Medical Colleges for the wards of ex­
servicemen, war widows and serving 
personnel. 

A number of welfare funds are opera­
ting at the Centre and the States to heJp 
ex .. servicemen in distress. Small loans for 

. self-employment ventures and grants for 
marriage of daughters are sanctioned from 
these welfare funds. 

Besides these welfare measures, a 
number of schemes are in operation for 
the re-settlement of ex-servicemen. These 
include reservation of posts at the Centre 
and the States, training facili ties for 
serving personnel and the ex-servicemen, 
interest subsidy on loans taken for self .. 
employment, price subsidy for items 
supplied to the Ministry of Defence, 
priority /preferential allotment of com­
mercial booths for various activities, 
transportation service, etc. A new scheme 
SEMPEX (Self-employment for ex-service .. 
men) has been launched with eff~ct from 
1 .. 4-1987, in collaboration with the Industrial 
Development Bank of India. Under this 
s~heme, the ex-servicemen are offered. 
besides enfrepreneurial training, soft seed 
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capital,' assistance and term loans for 
specified industrial ventures with. project 
cost upto Rs. 12 lakhs. 

Export or Filament Yaras 

108S. SHRl INDRAJIT GUPTA: WHI 
the Minister of COMMERCE be pleased 
to state: 

(a) whether Government have allowed 
an ex.port quota of Polyester filament 
yarn (PFY); 

(b) if so, the detai Is thereof and the 
reasons therefor; and 

(c) whether the indigenous consumers 
of polyester staple fibre and polyester 
filament yarn were consulted before taking 
such a decision and jf so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Yes, Sir. 

(b) Export of polyester filament yarn 
is allowed within a 1irnited ceiling on first­
cODle-first .. served basis because of better 
prospects of domestic production. 

(c) Yes. Sir. The viewpojnts of the 
consumers as well as the manufacturers 
were heard by the Government. 

[Trans/at ion] 

Rupees Five Hundred Denomination Notes 

1086. SHRI VILAS MUTTEMWAR: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether recently issued notes of 
Rs. SOO denomination are easily available 
in the market; 

(b) if not, the time by which Govern­
ment will issue SOO rupee denomination 
notes in sufficient number; and 

(c) whether the paper of 500 rupee note 
is not of very good quality and if so, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY . OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
The Rs. SOOt- denomination has been put 



i8(O circ;ulatio.o only" on l-1~37:. About 
~ '.milltpn, pieces o£. this note, ltavo· boea 
iuued so far from the "RBI oftices at New 
Delhi, Calcutta, Madras, Baoglore, 
Ahmedabad, Patttar, Gttwahati, Bhubaneswar, 
'Kanpuf, Hyderabad and Nagpur. Steps 
have been taken to issue more notes in 
thiS denomination. ' 

(c) The quality of the Rs. 500/* 
denomination paper is the same as that of 
R.s. 100/- denomination. 

[English] 

Working 'Capital Limit for CODl'ersioD of 
Urban Co-operative Bank as Scheduled Bank 

1087. SHRI V.S. KRISHNA IYER : 
Wil1 the Minister (1f FINANCE be pleased 
to state: 

(a) whether the Reserve Bank of lnuia 
has be~n insisting on a working capital 
of Rs. 50 crores for converting urban en­
operative bank. ~.s scheduled bank; 

(b) whether any representation has 
been received from urban co·operative 
banks to reduce the limit to Rs. 10 crores; 
and 

(c) if so, whether Government propose 
to reduce the limit to Rs. 10 crores ? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRl 
JANARDHANA POOJARY): (u.) to (c) 

Urban C".,-operativc Banks arc not at pre­
sent included in the Second Schedule of the 
Reserve Bank of India Act. 1934. Reserve 
Bank of India llavc received representations 
requesting that certain cla.ss of urban Co­
operative banks ma.y a.lso be included in 
the Second Schedule of ~thc Reserve Bank 
of India Act, 1934. No final decision has 
yet been taken on this. 

Enquiry into HDW Submarine Deal 

1088. SHRI H. M. PATEL: Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether tht,,! Enforcement Djr~cto­

rate and the Central Board of Direct Taxes 
n,re presently enquiring into the HDW 
lubmarine deal; and 

(b) if 10, whether the enquiry has been 
completed and the results of the enquiry 7 

THE·MINISTER OF STATE IN THE' 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SH-RI 
,B.K. GADHVI) : (a) and (b) Enquiries 
and surveys in the course of regular aSsess­
ment proceedings are being conducted by 
I.T. DepU. in the case of assessees who are 
reported to have entered into an agreement 
with HDW. Similarly, the Directorate of 
Enforcement is conducting enquiries into 
the matter under the F.E.R. Act. The 
onquiries are in progress. 

French Entry into LeA Project 

1089. SHRI P.M. SAYEED : Will the 
Minister of DEFENCE be pleased to state ; 

(a) whether a contract has been recently 
entered into with a French firm for 
designing a Light Comb~t Aircraft for 
India; 

(b) if so, whether the light aircraft 
lik.e gnat already being manufactured in 
India were not considered upto the 
mark; 

(c) the amount involved in the con .. · 
tract of the project; and 

(d) the approximate cost of the air­
craft proposed to be designed and manu­
factured? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PRODUCTION AND 
SUPPLIES IN THE MINISTRY OF 
DEFENCE (SHtll SHIVRAJ V. PATIL): 
(a) A contract has recently been signed 
with French firm 'Avions Marcel Dassault 
-Breguet Aviation" only for giving con M 

sultancy during the Project Definition 
Phase of the LeA Project. 

(b) LeA is a new generation aircraft 
with enhanced capabilities as compared 
to aircraft like Gnat. 

(c) The amount involved in the con­
tract for consultancy is French Francs 
(FF) 55 million. In addition FF ]5 
million will also bo paid towards purchase. 
of know-how for computerised aeronautical 
design/optimisation methodology and 
en,ineetina data-base. 
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(4) A realistic estimate of tlnal ,COlt of 
the aircraft will be available on comple­
tion of Project Definition Phase. 

, PulllshDlent to Tax Evaders 

1090. SHRI BANWARI LAL PUROHIT; 
Will the Minister of FINANCE be 
p leased to state : 

(a) whether Government have empha­
sised the need to deal. firmly with the tax 
evaders and other economic offenders ; 

(b) if so. wheth(~T the machinery to 
deal with the tax evaders and economic 
offenders has since been strengthened ; 
and 

(c) if so, the details thereof? 

THE MINiSTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) Yes. Sir. The 
policy of the Government has always been 
to deal firmly with tax (-varleTs and other 
economic offenders_ 

(b) and (c) Strengthening of anti­
evasion machinery to deal firmly with tax­
evaders and economic offenders is a conli .. 
nuous process taking into account the 
administrative requirement and financial 
constraints. The Government has also 
~et up the Central Economic intelligence 
Bureau in September, 1985 for this purpo~c. , 

Export of Pepper 

1091. PROF. P.I. KURIEN : Will the 
Minister of COMMERCE be pleased to 
state : 

. (a) whether there has been any precia­
bIe increase in the export of .pepper ; 

(b) jf so, the details thereof; 

(c) the names of non-traditional coun­
tries to which pepper has been exported 
during the past two years with quantity; 
and 

(d) the steps being 1aken to augt).'lcnt 
export to these countries in future 1 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI 
NARAYAN DATT TIWARI): (a) Yes, Sir. 

(b) Figures for export of black pepper 
fo~ the last Dve years are as' below: " ,:' 

Years Qty. 
in 
M.T. 

Value in 
Lakhs 
of Rs. 

") These 1lgures 
1982 .. 83 22,495 2,900.15 ,I do not include 
1983 ... 84 25,667 4,082.34 dehydrated, 
1984 ... 85 25,322 5,999.08 ~ pepper, white 
1985 ... 86 37~S20 17,185.63 I pepper, long 
1986 ... 87 ,~36,660 19,744.18' pepper and 

J pe,pper powder. 

(c) During the last two years export 0 

black pepper was made to the following 
countries to which there was no e'Cport 
during the preceding two years. The 
quantity exported is indicated against 
,'ach. 

--------------------.. 
Countries 1985-86 

Qty. in 
M.T. 

1986 .. 87 
Qty. in 
M.T. ---.-- .. - ...... ~ .. --- ... "'-~-, ,-.. _--......""._---

Portugal 

Jordan 

Malaysia 

Hongkong 

Morocco 

Finland 

Lebanon 

Senegal 

.. ~- ~ .. ----.~- ....... ------
3.00 

38.00 

2.00 

19.04 

291.92 

16.00 

295.12 

(3 Kgs.) 

1.00 

141.00 

(d) Steps to boost ex.port of pepper 
to tradHionaJ and non .. traditional markets 
include contact wi1 h Indian Exporters and 
Foreign buyers, Delegations to selected 
countries, strict quality control, participa­
t ion in Food Fai rs and Exhibitions in 
selected countries, publicity etc. 

Financial Assistance to Spinning/Weaving 
{_T nits in KeraJa 

1092. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether Government have any 
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, tcbetne to PJovide financial SUPPQ1t to non .. 
, viable spinning/weaving units to make them 

viable; • 

(b) if so, the details thereof; and 

(c) the names of such units in Kerala 
which have been given financial assistance '? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHANA KUMAR) : (a) No, Sir. 

(b) and (c) Do not arise in view of (a) 
above. 

Pay, Scales of Clerical/Cashier Service in 

Nationalised Banks 

1093. , SHRI HAFIZ MOHD. SIDDIQ : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government purpose to 
restructure the pay scales of the clericall 
cashier service of the nationalised banks 
consequent on the restructuring the pay 
scales of the clerical service of the 
Ministries etc.; 

(b) if so, the details thereof; and 

(c) the time by which these pay scales 
are likely to be announced together with 
the date from which these will be 
effective '! 

THE MINISTER OF STATE IN THE 
Mlf\I~TR Y OF FINANCE (SHRI 
JANARI)HANA POOJARY): (a) to (c) 
The pay revision for the enlployces of 
nationalised banks is not linked to the pay 
revision of Government employees. The 
pay scales, ctc. of workmen employees 
including clerks antI cashiers in 
nationalised b:rnk~ pxc d .. ~cided through bi­
partite settlements signed at industry 
level India.n Banks' Association (IBA) 
which represents the management side and 
th(~ All India unions of Banks employees. 
On expiry of the 4th Bi-partitc settlement, 
the unions have submitted their charters 
of demands on revision of pay and IBA 
held preliminary rounds of discussions 
with the unions. The new pay scales etc. 
to be so decided wi 11 be announced on 
conclusion of the nt;gotiations. 

Production of Turmeric 

1094. SHR[ V. SOBHANADREESWARA 
RAO : Will the Minister of COMMERCE 
be pleased to state: 

(a) the total production of turmeric 

durin, t~e years 1987 and: \ d"rinS'1 the; last 
two years; 

(b) the quantity and the 'value of 
turmeric exported in the lut tw~ years 
and the quantity to be exported during 
1981; 

(c) whether Government have received 
rc~.,resentation from Duggirola Turmeric 
Merchants Association over the reported 
ban (\f turmeric; and 

(d) if so, the reaction of Government 
thereto '! 

TIlE MINISTER OF FINANCE AND 
MlNISTER OF COMMERCE (SHRI 
NARAYAN DATT TIWARI): (a) All 
India production of turmeric during the 
crop year ]984-85 was estimated at 259.2 
thousand tonnes and in J985-86 at 323.8 
thousand tonnes. Production figures for the 
crop year 86-87 are yet to be received from 
some of the States by the Ministry of 
Agriculture. 

(b) The export figures in respact of 
of turmeric have been as follows :--

Year Qty. 
000. Tonnes 

1984-85 12.80 
1985-86 8.56 
1986-87 18.74 
1<)87 -88 (Target) 14.00 

Value 
CrUTes of Rs. 
11.]6 
12.09 
18.58 

14.00 
These figures are provisional. 
(c) Yes, Sir. 

(d) The Govt. have already informed 
that there is no proposal at prescnt to ban 
the export of turmeric. 

Dri Raids i 0 Delhi 

1095. SHRI MAHENDRA SINGH: 
WiJl the Minister of FINANCE be pleased 
to state the dctai.ls of the raids conducted 
by the Enforcement Directorate in Delhi 
during the past three months indicating 
the total a.mount of black money and tax 
evasion detected as a result hereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K.. GADHVJ): Search operations (raids) 
are conducted by the Directorate of En­
forcement for suspected violations of FERA 
(and not from the angle of detecting black­
money or tax evasion). The details of the 
searches conducted in Delhi during the past 
J months i.c. from 1-7-87 to 30-9-87. 
are given in the statement below. 
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1096. SHll~ AMAL DATT,A: WiH ~he 
Mi •• ter of TEXTIJ£S be pleased to state : 

(a) what js the present stage of vacall­
c~s in the top posts of NTC subsidiaries; 
and 

(b) what etforts are being 1l1ade to fill 
up these posts by competent personnel? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
K~HNt\ KUMAR) : (a) the following 
&atd level posts are lying vacant in NTC 
i~s(diartes : 

No of vacancies 

1. ChaifJuan-ClllTI- 3 
Mana:ging Director. 

2. Director (Finance) 2 

3. Director (Technical) 5 

4. Director (Commercial) 6 

5. Director (Personne 1) 6 

(b) Action to fill up these vacancies 
has been initiated and is at various stages. 

Recovery of I .. oans in Drought Hit Areas 

1097. SHRI H. N. NANJE GO\\'DA : 
Will the Minister of FlNANCE be pleased 
to state : 

(a) whether all thc State Governments 
have been issued instruction to suspend 
recovery of loans in arcas hit by drought; 

(b) if so, whether the banks have also 
been issued such instructions; 

(c) whether Karnataka have foHowed 
the same; and 

(d) the other concessions Union Govern­
ment have agreed to provide to the drought 
affected people? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No Sir. 

(b) Reserve Bank of India (RiBI) has 

:J¥riJ(en·An.sWers' .. 121 ... , 

i .. _d gUidelines tor convcrsioa of ahott 
torm ·toall' into ~edium term loans aDd 
rescheduling of investment credit in aNal 
affected by droughts/ft.oods in all parts of 
the country including Karnataka. National' 
Bank for Ascicult'U£e and Rural Develop .. , 
ment (NABARD) has also issued detailed 
guidelines to Central Co-operative Banks 
(CCBB)/Laod Development' Bank.s (LDBs)! 
Regional R.ural Banks (RRBs) on the lines 
of instructions issued by RBI to enable 
these banks to provide necessary relief to 
farmers and other weaker sections of the. 
society. 

In the areas affected by drought/fJ.oeds 
successively for three years or more, banks 
have been advised to defer recovery of 
amount fallen due for a period of two years 
or till the ne'Ct norlllal year if it occurs 
earlier. 

(c) Docs not arise in view of (a) above. 

(d) Apart fronl the credit facilities 
extended by the banks, there are also 
inbuilt prOVISIons under the existing 
institutional arrangen1ents for conversion/ 
reschedu1emcnt of loans in the event of 
crop failure due to natural calamities. In 
areas affected by droughts/floods succcs 
sively for three years, banks have also been 
instructed not to charge penal interest in 
these cases nor should they compound the 
interest on dues postponed. Banks are to 
charge a rate of interest of 10% per annum 
on short term loans upto Rs. 5,000/- in 
case of farmers who have suffered three or 
more consecutive droughts/floods and whose 
loans have been converted/rescheduled. 
These measures have been taken in consulta­
tion widl the Central Government. 

The Government of India have released 
an amount of Rs. 787.5 Iakhs to the 
Governments of Bihar, Haryana, Gujarat, 
Punjab, Madhya Pradesh and Tamilnadu 
for distribution amongst the small and 
marginal farmers as subsidy for increasing 
fodder production in the drought affected 
areas. 

Export of Cotton 

l098~ SHRl SUDHlR ROY: Will the 
M'iniltor of TEXTILES be pleased to 
state : 



<a) whether it is a fact that Govern­
ment .Uowcd expor t of over fifteen lakh 
ton of cotton in the current financial 
year; 

(b) jf so, what was the original target 
of export; 

(c) whether the actual exceeded tlle 
target, jf so, by what nlagnitude; and 

(d) whether this resulted in adverse 
price rise in the coun try <? 

THE pEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
,KRISHNA KUMAR) : (a) No, Sir. 

(b) and (c) Under the long term export 
policy on cotton, 5 lakh bales of long/ex.tra 
long staple cotton, 50,000 bales of Bengal 
deshi and 50,000 bales of Digvijay varieties 
are to be ex.ported every year for a peri od 
of 3 years on a continuous basis beginn­
ing from the cotton year 1986-87 (Septem­
ber-August). Under this policy, 3.80 lakh 
bales of long staple variety and 44,648 
bales of B~ngal deshi (of 1986-87 - crop) 
were exported during 1986-87 year. 

(d) No, Sir. 

Export Growth 

1099. SHRI T. BALA GOUD : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the percentage of export 
growth during 1986-87 would be far less 
than that calculated by Government when 
considered in terms of depreciation in rupee 
value vis-a-vis dollar; 

(b) whether it is a fact that no appreci­
able break-through has been achieved in 
the export of traditional goods because of 
non-implementation of certain decisions 
taken by Government to promote their 
exports; and 

(c) if so, the method to work out the 
export growth rate of the country and what 
would be the actual rate of export growth 
by taking into account the depreciation of 
rupee vis-a-vis dollar as against the poreen­
tasc worked out by Government? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRIP.R.. 
DAS MUNSI) : (a) and (c) No, Sir. Accor­
ding to the provisional data, India's exports 
dur ing 1986-87 in rupee terms increased 
by 20.4 per cont as compared to the provi­
sional data for 1985 .. 86. Measured in dollar 
terms, the pr.ovisional figures indicate an 
increase of 15.3 per cent in India's exports 
during 1986--87 as compared to the provisio­
nal figures of 1985-86. 

(b) No, Sir. Actually exports of 
several traditional sectors show a signmcan t 
increase during 1986-87 as cOD'lpared to 
1985-86. Thus, Coffee (+ Rs. 70.60 crores), 
Tobacco (+Rs. 18.74 crores), Cashew 
Kernels (+Rs. 185.31 crores), Oil Meals 
(-+. Rs. 63.48 crores), Spices (+ Rs. 13.98 
crores), Marine Products ( + Rs. 88.82 
crores), Cotton Raw (~-Rs. 116.02 crores), 
Cotton fabrics, yarn and made ups etc. 
(+Rs. 60.52 crores), Silk fabrics <+Rs. 
67.63 crores), Handicrafts (-f.' Rs. 94.50 
crores). 

Demand of NTC Cloth in Various Foreign 
Countries 

1100. SHR T V. TULSIRAM : Will the 
Minister of TEXTILES be pleased to 
state : 

(a) whether there is a demand of cotton 
doth manufactured by the National Tex­
tiles Corporation Mills in various foreign 
countries; 

(b) if so, the names of the countries 
which have shown interest in NTC cloth; 

(c) whether some agreements have been 
reached between India and those countries; 
jf so, the details; and 

(d) the extent to which the production 
of cloth will be required to meet the export 
and domestic requirements? 

THE DEPUTY MINISTER IN THE 
MINJSTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) : Yes, Sir. 

(b) NTC is exporting fabrics to USSR, 
USA, UK, France, Italy, GDR, Hungary, 
Bulgaria etc. 

(c) NTC has entered into a contract 
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with the importing organis_tion of USSR, 
for export of certain quantity or cotton 
textiles. 

(d) This would demand upon actual 
exports by NTC. 

Export of Diamonds and Gems 

1102. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the exports of diamond 
and gems have dropped during 1987-88; 

and 

(b) if so, the reasons therefor and the 
measures taken to boost their exports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl 
P.R. DAS MUNSl) : (a) No, Sir. 

(b) Does nl.)t arise. 

Indo-Italian Talks Regarding Aid for Joint 

Ventures 

1103. SHRIMATI N.P. JHANSI 
LA KSHM1 : Will the Minister of 
FINANCE be pleased to state: 

(a) whether Indo-Italian talks were 
held in October 1987 regarding aid fClr 
joint ventures; and 

(b) if so. the outcome ~)f the disclIs­

sions? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI) : (a) and (b) Tbe official dele­
gation which accompanied the Italian 
Minister of State in the Ministry of Foreign 
Affairs had discussions on 21st October, 
1987 with officials of the Finance Ministry. 
The Italian side expressed, inter-alia, its 
keen interest in promoting joint ventures 
and stated tbat concessional financing may 
be available for the purpose. A mem­
ber of the delegation also l1ad a mt;eting 
with the Director General of Coni\.deration 
of Engineering Industries. The detaiJs of 
financial assistance possib Ie to proposed 
Indo-Italian joint ventures arc being 
ascertai ned. 

Help to Robber Growers ia Kerala 

1104. SHRI P.A. ANTONY : Will the 
Minister or COMMERCE be pleased to 
state : 

(a) whether Government are aware of 
the djfficulties created by the strike of 
rubber dealers in Kerala following heavy 
taxation by the State Government; 

(b) whether the ~ late Trading Corpora .. 
tion (STC) has released imported rubber 
during the last two months ; 

(c) whether Governm! nt purpose to 
take any steps to help small rubber 
growers who could not seJJ their rubber 
during the long strike period ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (d) Yes, Sir. Aft~r 

the Commencement of strike on 26th 
September. 1987 the State Trading Corpora­
l ion (STC) released about 1000 MT of im­
ported rubber to help genuine consumers 
in the non-tyrc small sector. With the 
withdrawal of strike by the rubber dealers 
in Kerala wi th effect from 28th October, 
1987 the back-Jog of rubber is heing cleared 
to a great extend by means of large arrivals 
~..,f the same in the marker. 

Opium CuUivat ion 

1105. SHRI BIRINDER SINGH : Will 
the Minister of FINA NeE be pJeased to 
state : 

(a) the total area under opium poppy 
cultivation; 

(b) whether Government have reduced 
the minimum yield limit whidl qualifies a 
farmer for renewal of licence; and 

(c) its projections fo~ the next year 
keeping in view the drought conditions in 
the count ry ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHItI.8. 
K. GADHVI) : (a) to (c) The total area 
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under ",10m poppy c\litiutioll in the 
COlnltry, in 1986-87, was 23,339 hectares. 

Wlttle the minimum qualifyina yield for 
grant of licences for poppy cultiva.tion in 
tile crop year 1987-88 has been retained at 32 
kit. per hectare for the farmers in Madhya 
Piadeth and Rajasthan, it has been reduced 
to 30 ·kgs. per hectare for farmers in Uttar 
Pradesh on accoun t of damage suft"cred by 
the crop in the crop year 1986 .. 87. 

T'M luiJlimum qualifying yield for the 
crop year 1988-89 has been fixed at 34 legs. 
per hectare keeping all tIle relevant factors 
in view. 

Loans to Mis. P.T. Five Star IDdusttit.~ 

1106. SHRI BHATTAM SRIRAMA­
MURTY: Win the Minister of FINANCE 
be pleased to state : 

(a) the nature and ex.tent of involve­
ment of the Indian Overseas Bank in 
Bombay Dyeing's joint venture in Indo­
nesia, MJs. P.T. Five Star Industries, which 
is facing imminent crisis; 

(b) whether the Industrial Development 
Bank of India had also made investment 
to support equity participation of the com­
pany ; and 

(c) if so, lh~ details thereof '! 

THE M1NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY) : (a) A Con­
sortium of Indian banks. led by Indian 
Overseas Bank, had granted certain facili­
ties by way term loans and working capi­
tal loans from their overseas branches to 
Mis. P.T. Five Star Industries Ltd., Indo­
nesia. The Company which had been 
incurring losses earlier had reportedly 
improved its pcrf0rmance in the recent 
past and have nlld~ some repayments to 
the Consortium of banks, 

(b) and (c) The industrial Development 
Bank of India (IBOI) has reported that 
it had sanctioned a term export credit to 
MIs Bombay Dyeing and Manufacturing 
Company Ltd. towards financing of the 
Comp,ny's equity contribution to the 
above mentioned Joint Venture Project. 

AecotdinJ to J.DBl the equity fn1anee' ai-wl'l 
to the Company liil been {any'repaid.' 

Cases Pending before AppeUate TrIbunals 

1107. SHRI HAROOBHAI MEHTA 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of cases pending 
before the various Benches of the CU!toms, 
,Excise and Gold (Control) A'Ppc~lnate 
Tribunals in India; 

(b) whether there is a proposal before 
Government to increase the number of 
Benches of the said Tribunals; and 

(c) whether Governm~nt propose to set 
up a Bench of the Tribunal at Ahmedabad 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) As on 30 September, 
1987, 26544 appeals were pending before th.e 
various BenChes of t11e Customs, Excise and 
Gold (Control) Appellate Tribunal. 

(b) No, Sir.' 

(c) No, Sir. 

Implementation of Austerity Steps by Centre 

and State5 

1108. SHRI NARSING SURYAVA,NSI : 
Will the Minister of FINANCE be pleaSed 
to state: 

(a) how far the ·'Austerity steps" 
announced by Government to fight drought 
have been implemented by the Centre and 
States so far; and 

(b) the results achieved, step-wise and 
state-wise. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) and (b) The austethy 
steps and measures initiated by the Contra) 
Government have been intimated to the 
State Governments with tlle request to 
adopt suitabJe similar measures. The 
economies effected by the~ austerity steps' 
by different Ministries/Departments of the 
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Contral Government will be taken note or 
in tho Revised Estimates for 1987 .. 88 which 
wHI be presented to Parliament along with 
the Budget Estimates for 1988-89. In the 
case of State Governments the results 
achieved by them as a result of austerity 
steps will be reflected in the Budgets of the 
States which will be presented to their res­
pective Legislatures. 

Demand of Employees of Regional Rural 

Banks 

1109. SHRI VISHNU MODI 

SHRI SHANTI DHARIWAL : 

Will the Minister of FINANCE be 
pJeased to state: 

(a) whether clnployees of regional 
rural banks have submitted their charter of 
demands to Government; 

(b) if so, the salient features of their 
demands ; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The em­
ployees of Regional Rural Banks (RRBs) 
have been submitting their charter of 
demands / grievances to Government, 
NABARD and Managements of RRBs from 
time to time. 

(b) The salient features of their 
demands is that they should bt:: given parity 
in payscales and other benefits wj th the 
employees of commercial banks. They 
have also been demanding more promo­
tional avenues. 

(c) Regional Rural Banks have been 
concejved as Jow cost institutions having 
limited jurisdiction confined to one or more 
districts in a State and clientele comprising 
of small/marginal farmers, rural artisans 
etc. 

Two Writ Petitions on the subject 
came up for hearing the Supreme Court 
recently. During the course of hering the 
Supreme Court directed the Government to 

constitute a National Industrial Tribunal to 
decide the question relating to pay. allowan­
ces, and other benefits payable to employees 
of RRBs. Efforts are under way to appoint 
such a Tribunal. 

1,00 per cent Export-Oriented Gem aad 

Jewellery Complex 

1110. SHRI PRATAPRAO B. 
BHOSALE : Will the Minister or 
COMMERCE be pleased to state: 

(a) wheth • .!r Government propose to 
set up frist 100 per cent export oriented 
gem and jewellary complex; 

(b) if so, th·::: details of the proposal 
and the plancc chosen for the purpose; 

(c) the estjm:\t(~d cost of this complex; 

(d) the salicr,t features of the complex;' 
and 

(c) by what time the complex will be 
in operation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SlIRI 
P.R. DAS : r-.1UNSI) (a) to (c) An 
export oriented jewellery complex under 
the 100 per l'~nt export oriented scheme is 
being set up at Jhandcwalan in De1hi, the 
cost on which is being incurrod by the 
entrepreneurs themselves. 

(d) 12 units for export production of 
gold jewell~ry h~t\'c been approved for being 
sct up in the ,-:omplcx. TIle complex is 
governed by the pr,.wisions of the 100 per 
cen t export orien ~c\l unit schome as detailed 
in Appendix 23 of the current Import & 
Export Pulicy (V\''l). I) subj'':!ct further to 
the conditions detailed in Annexure IV to 
Appendix 22 of the said Policy. 

(c) Th'~ J1J:tndc·,.valan jewellery complex 
is expected to h~come operational in the 
next few weeks. 

I;'unds for Hi~b-Yjelding Varieties of 

Cardamom 

1111. SHR I K. MOHANDAS : Will 
the Minister of COr..1MERCE be pleased to 
state: 
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(a) whether Rs. 120.50 lakhs have been 
earmarked \d~ring the Se'YOnth Five Year 
Plan for production and supply of high­
yiolding varieties of cardamom ; and 

(b) ir so, the atnount spent so far and 
the work done under this scheme ? 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI 
NARAYAN DATT TIWARI) : (a) The 
allocation for Nurseries for production 
and supply of high yielding varieties of 
cardamom during the Seventh Five Year 
Plan is Rs. 224.00 lakhs. 

(b) The amount spent as on 13-9-87 is 
Rs. 102.22 lakhs. During 85-86 and 86-87 

. a total number of 53,58,010 and 44,17,599 
seedlings were produced in the Nurseries. 

Shoe Uppers Export Agreement with GDR 

1112. SHRIMATI n.R. BHANDARI: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether some contract for supply 
of shoe uppers to the German Democratic 
Republic has been signed; 

(b) if so, the details thereof; 

(c) the names of places and industries 
dealing in manufacture of such shoe 
uppers; and 

(d) the other steps Government propose 
to take to encourage Small Scale Indus­
trial (S.S.T.) Units dealing in manufacture 
of leather items? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (8HRI P.R. 
DAS MUNSl) : (a) Yes, Sir. 

(b) STC has signed two contracts with 
Interpelz, GDR for supply of 95,500 pairs 
of shoe uppers valued at Rs. 109.40 lakhs 
for deilvery during October-December, 
1987 and 8.43 lakhs pairs of shoe uppers 
valued at Rs. 1018.73 lakhs for delivery 
during the first half of 1988. 

(c) The above q llantitics of shoes 
uppers will be suppJied by 16 registered 
associates of the STC in the small scale 
.. ~tor located at Agra, Kanpur and Delhi; 
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(d) An easy .CCOA to imported inputs, 
training facjlities for workers eDlaae~ in 
the leather goods industry, marketilll 
assistance under MDA are some of tho 
steps taken by the Govt. engaged in export 
production of leather goods. ' 

Wit bdrawal of Excis~ Duty on SSI Goods 

1113. SHRI SWAMI PRASAD SINGH: 
Will theMinister of FINANCE be pleasod 
to state : 

(n) whether the excise duty concessions 
on goods manufactured by Small Scale 
Industrial (8.S.I.) units have been 
withdrawn: 

(b) if so. the details of Excise duty 
concessions withdrawn item-wise ; 

(c) whether the ·withdrawal of these 
concessions wilJ effect the functioning of 
S.S.I. units in any; 

(d) if so, the details thereof; 

~e) whether withdrawal of Excise duty 
concession wi II he Ip the consumer in any 
way; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) and (b) Th" general 
exemption scheme for small scale units 
manufacturing specified goods and the 
exemption schemes for small scd~ units 
manufacturing cosmetics and toilet prepara­
tions and refrigerating and air-conditioning 
appliances and machinery were not with­
drawn but only modified with effect from 
1-.10-1987 so as to deny the benefit of con­
cessions in the case of goods which are 
manufactured by a small scale unit under 
the brand name/trade of manufacturer or 
trader, not eligible for such concession. 

(c) and (d) As a result of the modi­
fication, small scale units manufacturing 
such goods under the brand name or trade 
name () . a manufacturer or a trader not 
eligible for such concessions would be 
required to pay excise duty at the normal 
rates. 

(e) and (f) The above modifications 
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were done in order to' reduce the chances 
of large manufacturers or traders deriving 
unintended benefit by getting their goods 
manufactured by units in the small scale 
sectors. 

Bicycle Export 

1114. SHRI K. PRADHANI : Will 
the Minister of COMMERCE be pleased 
to state: 

(a) the exports of bicycles and com­
ponents during 1985-86 and 1986-87; 

(b) the export target for 1987-88 and the 
achievement during April to September, 
1987 ~ and 

(c) the measures proposed to be taken 
to increase their exports? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R. DAS MUNSI) : (a) The exports of 
bicycles and components during 1985-86 and 
1986-87 w~rc Rs. 42.50 crores and Rs. 55.00 
crorJS respectively as estimated by Engi­
neering Export Production Council. 

(b) The targe t for exports of bicycles 
and components for 1987-88 is Rs. 90.00 
crores. The commodity wise figures of 
exports for September, 1987 have not yet 
been com!Jilcd by EEPC. Export of bicy­
cles and components for the period April 
to August, 1987, as reported by EEPC. 
amounted to Rs. 17.25 crorcs. 

(c) Government has announeed a 
number of m;!LlSLlrC;; to assist ex-porters 
which would also promote bicycle and 
bicycle components exports. These mea­
sures inter-alia include, liberal isation of 
licensing procedures, a new CCS regilne to 
compensatte fOr the cascading effect of 
domestictaxaion ; access to raw materials 
and co nsumable at international compe~ 
titive prices; reduction in rates of pre 
and post shipment credit; high debt equity 
J'B tio for identified export thrust industries; 
introduction of a new blanket permit 
scheme liberalising provisions for export 
promotion activities. 

In addition measures whi ch have been 
taken specifically for the bicycle and 

bicycle component industry inter-alia 
include 

(0 Assistance for technologjcal up .. 
gradation of th.e industry by per­
mitting import under OGL of a 
specified list of capital equipment 
not indigenously available. 

Oi) Removal of bicycle industry from 
the negative list for import of 
technology. 

(iii) Setting up of a task force by the 
Development Commissioner of 
Small Scale Industries to examine 
the aspects of technological up­
gradation of small scale units 
producing bicycle components. 

(iv) Permission to exporters to take 
product liability insurance with 
insurance compan ics operating 
abroad. 

(v) Government is encouraging trading 
houses in the Public Sector such 
as STC and HMT to assist in the 
marketing of bicycle components 
produced by the smal-} scale 
sector. 

Excise Duty on Electronic Goods 

1115. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether Government have rationa­
lised the excise duty rates in respect of 
certain consumer electronic items; 

(b) jf so, what are these consumer 
electronic items; and 

(c) the details of the rationalisation 
made in the excise rates of these items? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MIN·lSTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) Yes, Madam. 

(b) and (c) Following table indica­
tes the new rates of consumer electronic 
items on which excise duty rates have been 
rationalised. 
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(1) Radios in combination with dock. 

(2) Broadcast television receiver sets 
(monochrome) of scr~cn siz~ not 
exceeding 15 cCI'lti metres. 

(3) Broadcast teh"vision receiver sets 
(monochrome) of screen size not 
exceeding 15 centimetres but in 
combination with 

(0 Clock: 

Oi) Radios with or without clock 

(iii) Cassette Recorder/player with 
or without clock 

(iv) Cassette recurder/player and with 
or without clock 

(4) Broadcast television receiver sets 
(monochrome) of screen size exceed­
ing IS centimetres but not exceeding 
36 centimetres in combination 

with radio with or without 
clock. 

(5) Broadcast television receiver sets 
(monochrome) of screen size exceed­
ing 36 centimetres in combination 
with: 

(i) Clock 

(ii) Radio with or without clock 

Manufacturing of Gold Jewellery in FTZS 

1116. SHRIMATIJAYANTI PATNAIK: 
Will the Minister of COl\1MFRCE be 
pleased tot state : 

(a) whether the manufacturing of gold 
jewellery in the Free Trade Zones (FIZs) 
is being allowed under special scheme; and 

(b) if so, the details of that special 
scheme and thJ Free Trade Zones where 
Bold jewellery manufacturing is being 
allowed? 

THE MINISTER OF STATE IN THE 
M'NISTRY OF COMMERCE (~HRI 

P.R. DAS MUNSI) : (a) and (b) Manu­
facture for export of gold jcwcllery is 
permitted in SA N1 A CRUZ Export 
Processing Zone (SEEPZ), Madras. EPZ 
(MEPZ), Falta EPZ (FEPZ), Cochin EPZ 
(CEPZ), and NOIDA EPZ (NEPZ). Units 

Twenty percent advalorem. 

RS. 200.00 per sct. 

Rs, 200.00 per set. 

Rs. 250.00 per set. 

Rs, 300.00 per set. 

Rs. 350.00 per set. 

Nil. 

Rs. 300.00 per set. 

Rs. 350.00 per set. 

set up in EPZs fot fl1anufacture of gold 
Jowellery are governed by the FTZ scheme 
as described in. Appendix 15 0·' current 
Import and Export Policy (vol. I) subject 
further to the conditions described in 
Annexure V of Appendix. 22 of the said 
Policy. 

Export of Castor Oil 

1117. SHRIMATI JAYANTI PATNAlK: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the. quantity of castor oil to be 
exported during 1987-88 ; and 

(b) the efforts being n1ade to increase 
export of castor oil ? 



THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R. DAS MUNSI) : (a) It is expected that 
approximately 6O;()()() MT of castor oil would 
be exported fronl the country during 1987-
88. Actual ex.port will, however, depend 
on . the demand and the surplus quantity 
availab Ie for export. 

(b) The improve the export of castor 
oil, Government is giving CCS at the rate 
of S% on medicinal castor oil, 8% on 
dehydrated castor oil, and 10% on hydro­
genated caster oil and ertain other castor 
oil derivatives. Bulk of our exports are 
to USSR. In order to improve our 
competitiveness in the GCA countries, 
Government has permitted import of castor 
seed for export production by units located 
in Export Processing Zones. 

ODA Loan from Japan 

1113. SHRIMATI JAYANTI PATNAIK : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whe ther Government have a propo­
sal to implement some projects in the 
country widl the Overseas Development 
Assistance (ODA) l()an sanctioned by Japan 
for 1987-88; 

(b) if so, the name and the number of 
the projects proposed to be implemented 
in the country with ODA loan quring the 
current financ ial year; and 

(c) the details thereof '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K.. GADHVI) : (a) Yes Sir. 

(b) and (c). Japanese bilateral assis­
tance for' 1987 -88 is to be utilised for 
implementation of the following eight 
projects :-

(Million Yen) 

(i) Srisailam Left Bank 26,101 
Hydro Power Station (Rs. 232.00 crores) 
Project (I) 

Written A"$w~"s 

Oi) Purulia Pumped Storage 628 . 
Project . (Engineering (Rs. 5.68 crores) 
services) 

(iii) An-para 'B' thermal 14J129S 
Power Station Con- (Rs. 127.06 crotes) 
struction Project (n) 

(iv) Assam Gas Power 13,552 
Station and Trans .. (Rs. 120.46 crotOl) 
mission Line Con-
struction Project (II) 

(v) Tamil Nadu Small- 3,191' 
Scale Enterprises (Rs. 28.42 crore!) 
Development Project. 

(vi) Telecommunication 
Network Expansion 
Project (X) 

3,337 
(Rs. 29.66 crorcs) 

(vii) Gorakhpur Fertiliser 2,635 
Plant Revampjngj (Rs. 23.42 crocea) 
Rehabilitation Project. 

(viii) F.A.C.T. Cochin 2.000 
Division Captive Power (Rs. 17.77 crorcs) 
Plan t Project. 

Trade Talks with EEC CommissiOJler 

11 19. DR. B.L. SHAILESH: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether a wide range of economic 
issues, including heavy trade deficit faced 
by India and matters relating to collabora­
tion and upgradalion of technology for 
improving he position of exports from 
India to the Community were discussed with 
the Commissioner of the European Econo­
mic Community (E. E. C.) during his 
visit to Delhi this month; 

(b) if so, the issues discussed; and 

(c) the reaction of the Commissioner 
of the E.E.C. to the Indo-EEC co-operation 
and adverse impact of the drought on the 
Indian economy ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (c) The proposed 
of the EEC Commissioner to India has 
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. , COUIder Trade Am ...... ts 

1120.' SHill MUR.LIDHAR MANE 
'".-nt', the Minister of COMMERCE 
be pJoased to state the names of the 
countries with which counter trade arrange .. 
monts bave been concluded for the year 
,1987 ... 88·'against our crude oiU mports ? 

tHE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 

. DAS MUNSI) : No counter Trade arrange­
ments have been concluded with any 
country for the year 1987-88 against our 
crude oil imports. However imports from 
U.S.S.R., being covered under the Rupee 
trading arrangement, are paid for in Rupees 

,~' ,I 

to 'be used by. them for iRlPOrts of ,,0041 
an.a services from India. 

Import of Copper alld Nickel by MMTC' 

1121. SHRI MURLIDHAR MANE': 
Will the Minisler of COMMBRCE be 
p leased to state the quantity and value of 
copper and nickel imported from each 
country of MMTC during the last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : Quantity of copper and 
nickel imported by MMTC during 1984-85 
to 1986-87 is indicated in the statements 
I & II below respectively. 

Statement I 

MMTC'S Country-wise Imports 0/ Copper~ /984-85 (0 1986 .. 87 

(Quantity: MIT) 
(Value : in Rs. lakhl) 

--- --- ---.-,--, ..... _----
S. Source 1984-85 1985-86 1986-87 

No. ----- ------------- -----
Qty. Value Qty. Value Qty. Value 

1. Zambia 25452 4253 50019 8061 21893 3858 

2. Zaire 6918 1178 12103 2208 16332 2901 
3. U.K. 1895 274 5981 1 ]91 

4. Chile 1000 159 4998 955 6011 1070 
S. France 6487 1182 3496 705 

6. Peru 1008 195 

7. W. Germany 1084 305 

8. Others 190 36 140 32 465 91 -,-------... ~-- ... --~---.... _......,--- ~-... ---.. ,---- -- ._--.... _' .. _- ---
Total 41915 7082 77745 33347 45785 8225 

---~ -----...- ... ~~ .. --... - .. -,."----,'.~.- ,.----~-~- .... --.- ---_, 
Statement II 

Country-wise Import of Nickel by MMTC 

(Qty. in MT) 
(Value: in Rs. lakhs) 

.. _----_. 
S. Source 1984-85 1985-86 1986-87 

No. _-----_ ........ _.._ .,.._.-,..._-_ _.___..----....-_ 
Qty. Value Qty. Value Qty. Value 

1 2 3 4 S 6 7 8 

1. U.K. 390 721 1704 1100 514 273 
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1. 1 3 4 S 6 7 a 
_..,.~~-.. ~."---.. -~ ... '~-----'--

2. U.S.S.R. 1969 1068 1264 821 148S 75' 

3. Finland ·764 473 767 479 210 t09 

4. Norway 1704 942 728 440 365 195 

s. Canada 1243 760 713 476 349 181 

6. Dominican 1910 1022 546 350 

Republic 

7. France 541 345 449 303 S4 29 

8. Australia 784 432 205 112 452 231 

9. Others 5706 3207 639 405 54 27 

. ~"~--~~n""'+_,_~ ___ • . ___ 

~. 

Total 15011 8970 7015 4486 3483 1800 ----_ -...... -.. -~ .. -.......... ,-----.-, ... --.~---~- ~~, .--.--_ ..... -- __ "-v __ ~_ .. " __ • ''"' ____ " __ 

U Ie of Hand loom in Go\'erDm~nt Sector 

1123. SHRl MULLAPPALLY RAMA· 
CHANDRAN : Will the Minister of 
TEXTILES be pleased to state : 

(a) whether Government have received 
any request from state Governments for 
increasing the use of handloom in Govern­

m:! n t Sector; 

(b) if so, the dctails thereof; and 

(c) the reaction of Union Government 
thereto? 

TIlE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRJ S. 
KRISHNA KUMAR): (a) The Govern­
ment have not received any specific request 
from any State Govcrnment for increasing 
the use of Handloom in Government 
sector. 

(b) and (<;;) DJ not arise. 

Modernisation of Textile Industry 

1124. SHRI MULLAPPALLY RAMA­
CHANDRAN : Will the Minister of 
TEXTILES be pleased to state : 

(a) the details of the stops taken for 
rejuvenating the health of textile industry 
and to help it complete in the international 
market; 

(b) t.he details of the financial a.nd 
technological assistance obtained from 
abroad for the modernisation of textile 
industry during 1986-87 and 1987·88; .and 

(c) whether any research projects we~ 
set up by the textile industry; jf so, the 
details thereof? 

THE DUPTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) Government 
have set up a Nodal Agency to evolve and 
manage rehabjlitatio n package in respect of 
sick miJls assessed by the Nodal Agency to 
be potentially viable. A Textile Modernisa­
tion Fund was set up in August, 1986, with 
a corpus of Rs. 7S0 crores to be utilised 
over a period of Sycars. The Fund provides 
a local point for modernisation efforts in 
in the industry. 

(b) No financial and technological 
assistance was obtained from abroad for 
the modernisation of the textile industry 
in 1986-87 so far as this Ministry is 
concerned. 

(c) No, Sir. 

Rise in Deficit Financing 

112S. SHRl THAMPAN THOMAS 
Will the Minister of FINANCE be ploased 
to state: 
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, 
~a) whether there is steep increase in 

de8cit financing during 1980.81 ; 

(b) whether this has increased from Rs. 
366 crore. in 1975 .. 76 to Rs. 4937 crores in 
1985-86; and 

(c) whether any steps are proposed to 
arrest the budgetary deficit ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
"'E.. GADHVl) : (a) The deficit envisaged in 
the Budget for 1986·87 amounted to Rs. 
3703 crores while in the Revised Estimate 
it was Rs. 8285 crare including Rs. 1200 
crores to Food Corporation of India to 
finance buffer ~tocks of foodgrains which 
welC earlier financed by bank credit. The 
actual deficit for that year will be k.nown 
enly after the Accounts for 1986-87 arc 
closed. 

(b) As per Accounts, the increase has 
been from Rs. 299 crores in 1975-76 to 
5315 crores in 1985-86 (excluding Rs. 1628 
crore! given to States to c lear their over­
drafts). 

(c) Government is keeping a close 
watch on the budgetary position and in­
structions have been. issued to Ministriesl 
Dopartments to observe strict budgetary 
control. 

[Trans Jat ion 1 

LoaDS to Cottage Entrepreneurs at Cheaper 
Rate of Interest 

1126. SHRI KAMLA PRASAD 
RAWAT : Will the Minister of FINANCE 
be pleased to state: 

(a) whether Government have consi .. 
del'Od a proposal to provide more amount 
to cottage entrepreneurs at cheaper rate of 
interest; 

(b) if so, whether any po licy and rules 
ia this regard have been laid down and the 
number of cottage entrepreneurs which have 
been benefited under this new policy and 
rules; and 

(c) jf not, the reasons therefor? 

THE MINISTER OF STATB IN nm 
MINISTRY OF FINANCE (SHIll 
JANARDHANA POOJARy) : (a) to (c) 
Cottage and ViUage Industries (i.e. small 
industria] activities undertaken in villages 
and small towns with a popula.tion not 
exceeding 50)000/- and where the individual 
credit requirement docs not exceed Rs. 
2.5,000, .. ) are included in the category of 
"Weaker Sections" within the priority 
sector, for which a sub-target of 10 percent 
of total credit extended by commercial banks 
has been fix:ed. Cottage and Vil1age Indus­
tries thus can avail composite loan upto 
Rs. 25,000/ .. with payment period of 7 to 10 
years or even more with moratorium of 
12 Inonths to 18 months both on principal 
and interest. The rate of interest is 10% 
in backward areas and 12% in other areas. 
There is no stipulation of margin for these 
categories of borrowers. 

The advances to weaker sections in the 
respect of Artisans, Village and Cottage 
Industries as at the end of June, 1986 were 
Rs. 371.21 crores in 10.57 Jakh borrowal 
accounts. 

Export of Wheat. 

1127. SHRI KAMLA PRASAD 
RAWAT Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Goverment exporting wheat 
to other countries this year ~ 

(b) if so. the quantity of wheat pro­
posed to be exported, country-wise; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNS1) : (a) Yes~ Sir. Export of 
wheat within a limited quantity has been 
permitted during 1987-88. 

(b) Contracts for commercial sale of 
around 5 lakh tonnes of wheat have been 
concluded for export to Jran, D.P.R. 
Korea and Nepal. 

(c) Does not arise. 

[English] 

Accident at INS Virat 

1128. PROF. K.V. THOMAS: Will the 
Minister of DEFENCE be pleased to state : 
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(a) 'Whetbbr there was an acdCidrlf at 
INS Virat orl 19 So~teritber ~ 198'1; 

(b) 'if so, the nature of the accident; 

(c) whether an enquiry commission 
was let up; 

(d) whether the commission has sub .. 
mitted the report; and 

(e) the financial assistance proposed to 
b~ given to the injured and deceased per­
sons in the accident? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIERS IN THE 
MIN 1ST R Y OF DEFENCE (SHRI SHIVRAJ 
v. PATIL) : (a) Yes, Sir. 

(b) While visitors were coming on 
board INS Virat, the Port Trust Gangway 
broke resulting in injuries to some persons. 
The injured were immediately given first­
aid and rushed to hospital where one person 
later died. 

(c) to (e) A Board of Inquiry has been 
constituted 19 inquire into the accident. 
The proceedings of the Board are awaited. 
Further action will be taken after receiving 
1he proceedings of the Board of Inquiry. 

rTranslt,f;on] 

Economic Situati(}D Due to Drought 

1129. SHRI SARFARAJ AHMAD: 

SHRI VILAS MUTTEMWAR: 

SHRIMATI MANORMA SINGH: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Reserve Bank of India 
has predicted disturbances in every field 
of economy due to present situation of 
drought and drawn the attention of 
Government towards the imbalance of the 
Oovernment receipt and ex.penditure; 

(b) if so, the concrete steps taken to 
deal with this situation and to check the 
price rise; 

(e) whether Government have also 

curiaiW itt ~~itutet if 10, the ... \~ 
tbdrt.of; 

(d) whether the order or cuttliJdt6lt" 
, of expenditure wi 11 also apply to tho 
. autonomous bodies and Government cor­
porations and semi Government in.tUu­
tions ; and 

(e) tlie reaction of Government insti­
tutions' and autonomous bodies to this 
proposal of curtailment of expenditure '1 

tHE MINISTER OF STATE IN me 
DEPARTMENT OF EXPENDITuRE IN 
THB MINISTRY OF FINANCE (SHRI B. 
te.OADHVI) : (a) to (e) The It_ve 
Bank of India in its Annual :Report for the 
year 1~86-87 ha's, in the context of the 
currtmt drought situation, observed that 
"the rilain task ahead is to overcome the 
resource imbalance and generato adequate' 
resourc~s, for tIle Plan". The Government 
has already, initiated several measures to 
overcome the imbalance in resources.. such 
as raising of additional revenues through 
taxation and effecting economies in expen­
diture. The economy measures s'tipulated 
are likely to result in a saving of Rs', 650 
crores. In addition, the Government haw 
taken various measures to check rise hi 
prices, which include the strengthening of 
public distribution system, allocation of 
additional stocks of foodgrains to drought 
affected areas, augmenting domestic 
availability of essential commodities like 
sugar, edible oils and pulses and mopping 
up excess liquidity in the economy. 

Economy instructions wouJd, with such 
modifications as may be appropriate, aJso 
apply to Government Corporations and 
Government-aided institutions. In view of 
the priority attached to fighting the drouaht 
all such institutions are expected to exer· 
cise maximum restraint on expenditure. 

[Eng-li.flr ] 

National Housing BaDk 

1130. SHRl G.S. BASAVARAJU : 

SHRI S.G. GHOLAP : 

Will the Minister of FINAN'CE be 
pleased to state: 

(a) whether the need for now initiative 
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;f" . . 
:t< fQ,'l.-tiGi a network of specialised hoUSing 
:\~ ,fiD~ :institutions has been underlined by 
i~, '" '!liah' level group on the National 
'I, 'Ho"i_'!lank'and other allied issues; 
,~: I I" I 

\ . (It) if so, whether the ,group has given 

" r, 

, a. Ilwnber of recommendations in this 
,reprd. if so. the detans thereof ; and 

. (c) ~ progress made so far regarding 
~ttlns up ,of the National Housing Bank-? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DIiANA POOJARY) : (a) to (c) A High 
Group level under the Chairmanship of Dr. 
C. Rangarajan, Deputy Go\ernor, Reserve 
Bank of India (RBI), with had looked into 

: the details of the proposal for the setting up 
of a National Housing Bank (NHB) and the 
manner in which the funds could be allo­
cated for housing, came to the conclusion 
that the new initiatives were necessary to 
create a net work of specialised housing 
finance institutions with a view to mobilis­
ias additional savings and to provide 
finance for the construction of houses. 
The Oroup recommended that the primary 
responsibility of the NHB would be to 
promote regional and local level housing 
finance institutions with the object of 
mobilising resources for financing housing 
construction and that during VlIth Plan at 
least 4 to S regional type housing finance 
institutions should be set up. The Bill for 
setting up of a National Housing (Bank 
(NHB) had been introduced in the Lok 
Sabha on 28th August, 1987. 

NOD .. utilisation of Funds for Research and 
Development by NNBARD 

1131. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether huge amount of money is 
lying unutilised in the Research and Deve­
lopment Department of the National Bank 
for Agriculture and Rural Development; 

(b) if so .. the reasons thereof; 

(c) whether the banks of Karnataka or 
the State Government have submitted pro­
pOsal to the NABARD to implement 
,S9~ prolrammes !~ that State; and 

(d) ·if so,. the amount Sancti,0neG ,to 
that State in response to the 'proposals , 

THE MINISTER OF STATE IN nm 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy) : (a) and (b) 
National Bank for Agriculture and Rural 
Development (NABARD) has reported that 
the balance in its Research and Develop­
ment Fund (R & D Fund), as on 30-6-1987 
was Rs. 25.06 crores. Since 1-7-1987, an 
amount or Rs. 47.98 lakhs has been dis­
bursed from the Fund. Besides, there are 
commitments for disbursement from the 
Fund to the extent of Rs. 8.24 crores 
against assistance sanctioned to reseach 
projects, seminars, etc. which have already 
been approved. 

(c) and (d) NABARD has reported that 
out of the R&D Fund a sum of Rs. 6.90 
lakhs has been disbursed to 10 RRBs in 
Karnataka and a sum of Rs. 3.60 lakhs to 
the Karnataka State Co-operative Agri­
culture and Rural Development Bank, 
towards manageria1 assistance for establi­
shing/strengthening Technical, Monitoring 
and Evaluation Cells. NABARD has 
further reported that thn:e research pro­
posals involving a total grant of Rs. 13.80 
lakhs in the State have sanctioned and an 
amount of Rs. 3.45 lakhs has already been 
disbursed ror these proposals. 

Reduction of Non .. plan ~xpenditurc 

1132. DR. B.L. SHAILESH : Will the 
Minister of FINANCE b~ pleased to 

state : 

(a) whet her the Planning Commission 
has asked the administrative Ministries to 
take effective administrative measures to 
reduce substantially tIle dependence of 
Public Undertakings on non-plan budgetary 
support by 1989 ; 

(b) if so, the reaction of the Minis­
tries thereto ; and 

(c) the other tneasures, the Planning 
Commission has suggested for the reduc­
tion of non-plan expenditure during the 
next two years of the Plan in view of tho 
prosent serve drou&}lt condition,S '1 
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Tim MINIStER OF STATE IN THE 
DEPARTM'ENT' OF EXPENDITURE IN 
THB MINISTRY OF FIN~NCE (SHRI 
B.K. GADHVI) : (a) Yes, Sir. ' 

(b) and (c) The discussions with re­
gard to the Annual Plan proposals for 
1988-89 in respect of Central Ministrjes/ 
Departme~ts have been recently initiated 
in the Planning Commission. The Minis .. 
tries/Departments are expected to take 
adequa te measures to curtail the depen­
dence of Public Sector Undertakings non" 
Plan budgetary support on the basis of 
guidelines for Annual Plan 1988·89. 

Measures for control/reduction of non­
Plan expenditure are high-lighted in the 
Seventh- Plan Document (Sixth Chapter). 

In the context of the present drought 
situation Government have decided on a 
numbor of measures towards economy in 
expenditure. These iI1clude curbs on expen· 
diture on travel, furnishings, fairs, exhibi­
tions, seminars, publications, fuel, etc. 

[Tralls/af iOIl] 

Gang of Smugglers Operating on Indo--Pak 
Border 

1133. SHRI KAMLA PRASAD 
RAWAT : Will the Minister of FINANCE 
be pleased to state = 

(a) whether a notorious foreign 
smuggler gang is active on Indo·Pak border 
and some smugglers of that gang have been 
arrested and gold has also be ... m seized from 
them; 

(b) if so, the action being taken by 
the Government against these smugglers; 
and 

(c) if no action is being taken, the 
reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K.. GADHVI) : (a) and (b) Reports 
receiVed by the Government indicate that 
some notorious gangs of smugglers are 
operating in the Indo-Pak border region. The 
Preventive and Intelligence machinery of the 

,'I, ')', 

Customs Department deployed in the rCaio., 
however, remain vigilant to thwart': t'"ir 
attempts at smuggling in the region. DutI.:' 
tho first 9 months of 1981, contrabarid 
gold worth Rs. 1.58 crores was 8Ci~ 
and 171 persons were arrested in connec­
tion wi th smuggling activities in the Indo .. 
Pak border. region. Stringent action in. 
taken departmentally as well as through pro;" 
secutions in a Court of Law against tho. 
involved in smuggling activities. Apart 
from consfication of 'contraband goods, 
including gold, and imposition of penalties, 
detention under COFEPOSA Act is also 
resorted in suitable cases. 

(c) Does not arise. 

(Figures arc provisional) 

[English] 

Bank Robbery at Coonaugbt Place, 
New Delhi 

1134. SHRI M. RAGHUMA REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether any arrest has been made 
in connection with the bank robbery in 
Connaught Place Branch, New Delhi of 
the State Bank of Mysore in the month of 
May, 1986; and 

(b) jf so, the details thereof? 

THE 'MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
The Delhi Police have intimated that 2 
persons have been arrested in this case. 
The Delhi Police have further reported that 
a sum of Rs. 89,000/-, 250 grams of melted 
gold, 2 gold bangles with one gold chain 
and house-hold goods worth Rs. 15,000/" 
have also been recovered. 

Integrated Export Promotion Programme 

1135. SHRI SRIKANTHA DA.TTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the export potential of 
India"8 food based commodities has not 
been fully exploited; -



I 

. tit ' W"ttIM, A",.,ers . N:OyD"~\ACD,: 13· ,i60/7 . 
~ .~f J5,% 

., ... I 

: tb) \'I..tIler Govornmen t purpoae to 
f~.p\"'_.to an. integrated export prqmotion 

. _~ for these commodities along-
.'~Jl 'tho marine products as there is a 
.... ~ ;dof4lJld of Indian processed foods in 
\b.o :llltofnational market; and 

(c) if.so, tho steps proposed. to be taken 
... dll •. diroction ? 

THE MINISTER OF PINANCE AND 
MlNISTBR OF COMMERCE (SHRI 
NARAYAN DATI TiWARI) : (a) Export 
ot agricultural commodities from India has 
boon showing steady growth in recent years. 
Bxports of agricultural items, however, are 
dependent upon domestic· production 
and availability, indigenous producti tivty and 
price competitiveness. Exports of agro-based 
itoms are primarily in bulk form. Exports 
of processed and value added agricultural 
items though increasing in recent yoars suff~r 
on . account of price.competitiveness and 
poor quality vis-a-vis the requirements in 
~he international market. Measures arc! 
being taken by the various Conlnlodity 
Boards and Export Promotion Councils 
concerned with agro-based commodities and 
products to increase exports of these items. 

(b) and (c) The agro-based ex.port 
sector consists of a large number of com­
modities each having separate and specific 
problems. There is, therefore, no move 
to formulate an integrated export promo­
tion proaramme for all agricultural items. 
Expo,.'t promotion progranlmes arc under­
ta,ken by the concerned Commodity Boards 
and Export Promotion Councils for the 
aaricultural items within their purview. 

. The Agricu1tural and Processed Food 
Ex.port Development Authority (APEDA) 
has been recco tJy set up to specifically 
addressed itself to increasing exports of 
value added processed food items. The 
Spites Board similarly is undertaking a 
scheme for promotion of spices in WANA 
rQlion, export develop. 

Taxes on Essential Drugs 

1136. SHRIMATI BASAVARAJE .. 
SWAlU : Will the Minislpr of FINANCE 
be pleased to ,tate : 

(a) whe~r the. incifieucc of taxes on 
essential drugs has b~n reduced .; 

(b) if so, the losses likely to be in .. 
curred by the Government on this revenue 
loss is likely to be met ; 

(c) whether reducing of taxes on 
essential drugs have reduced the price of 
the vital drugs ; and 

(d) if so, to what extent the cost has 
been reducing ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) There has been no 
reduction of customs or excise duties on 
essential drugs since the Budget of 1987. 
Under Part A of Notification 208-Cus 
dated 22-9-82 specified life-saving drugs are 
exempt from duty. Under Part C of th.e 
sams notification any other life saving drug 
is 2.1';;0 exempted provided it is so certified 
by th.} Directorate General of Health 
Services. Additions have been made in Part 
A from time to time but these are not fresh 
concessions as earlier these would have 
been covered under Part C of the 
Notification. 

(b) to (d) DQ not arise. 

Widening up of Business by Mis. Scindia 

Steam Navigation Company 

1137. DR. V. VENKA TESH : Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether Governnlent have permit­
ted MIs. Scindia Steam Navigation ·Com­
pany to wind up business ; 

(b) whether the shipping company has 
notified to seH its seventeen ships by public 
auction; 

(c) whether remaining five ships with 
the Industrial Credit and InvestJlleot Cor .. 
poration of India and Shipping Credit 
Investment Company of India Liln.ited (as 
mort&aaed) are also being sold; and 

(d) if so, t~ <lota.ils thereof? 



lHi'iM.NlSTsa OF STA-TE .IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY) : (a) to (d) 
At p'~$cnt, the Comptl\\y's f1:ct of 22 
ships is neither in operation nor earning 
any incoroe. The company llas substan .. 
tial 'carried forward losses and also owes 
large sums to the Govt., to other creditors 
and to its c111pJoyees. Unde.r tte circum 
stances, it does not s,~cm feasible for the 
company, in its present form, to continue 
operations on a financially viabl" basis. 

The Receiver of Scindia Steam Navi­
gation Company Ltd. had notified in the 
press, sal~ 'by public auction on 'as is 
where is' basis on 19th October, 1987 of 
17 ships which arc mortgaged to the 
Government. Following 'a writ petition 
by the Scindia Employees Union filed in 
the Bombay High Court, the auction was 
stayed by the High Court eKcept j 11 respect 
of nine unserviceable ships. Of these, 
ultimately five w~r~ put up for auction on 
19th Octob~r, 1987. How~vcr, sal~ of these 
ships did not take place as there were no 
bids. No decision h~s been taken regard­
ing auction or sale of the remaining five 
vessels of the company. 

Perspective Plan for Border Roads 

1138. SHRI G.S. BASAVARAJU 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether any p~rspcctiv~ plan for 
the border roads has been prepared ; 

(b) if so, the main points of the plan 
that have been undertaken ~ 

(c) whether one of the main aim of 
this plan is to build 700 km. roads every 
year; and 

(d) if so, the time by which this will be 
completed? 

TH,E MINISTER OF DENENCE 
(SHRI K.C. PANT) : (a) Yes, Sir. 

(b) (i) B.R.O. has assured workload for 
the next two decades or so to sustain a 
.minimwn an.nual construction capacity of 
about 700 Kms of new roads, surfacina/re­
surfacing of about 1400 IC.ms of existina 

roads, ,and. o,«hcr connected W4.>rks .uk~,' 
bridges, culVerts etc. ; . 

,(ii) Pavement works of Defence air­
fields, construction of major bri4les, 
improvement of National Hiahways 
entrusted to the a.R.O., particu.larly ip' th.,e 
border States, and, other miscellaneous 
work would form cetain special featul'Cs 
of this plan ; 

, (iii)' Increased mechanisation and use 
of computers to improve the spead and 
quality in the execution of works and 
for evolving bet ter management systems 
would form other highlights of BRO's 
working in future. 

(c) y~s, Sir. 

(d) The present load of work already 
included in the BRDB programme and that 
projected by various sponsors are expected 
to be completed by about 2004-2005. 

[Tran.dalion] 

Acquisition of Land by Army Near 
Pitboragarh Uttar Pradesh 

1139. SHRI HARISH RAWAT : Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether a piece of land was acqui .. 
red by the army near Pithoragarh in 
Uttar Pradesh during the period of Chinese 
invasion on India for the usc of military 
and 10 open an office of Major General 
there: 

(b) jf so, whether it is a fact that the 
whole of this piece of land is not being 
utilised by the military; 

(c) if so, whether Government propose 
to return the remaining land to its pre .. 
vious owners ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINI~TRY 
OF DEFENCE (8HR1 SHIVRAJ v . 
PA TIL) : (a) to. (d) No land was acquir­
red during l~l npar Pithoraprh in Uttar 
Pradesh. However 598 acres of private 



'. ,Iud' hi 'itho'rq.rh wa.s ttquir~d' 'betWeen 
l 1N5 'to 1910. No office of Major General 
":fla' been opened at Pithoraaarh. 

, " The unutiUscd land in Pithoragarh is not 
,urplus ,to the Army's requirement and is 
neeclOd for planned raisings. 

, There is no provision in the existing 
Defence Jand policy to return the Defence 
lands not being utilised by the Army either 
temporarily or otherwise to the previous 
owners of these lands. 

[English] 
I ' 

Scheme for Ex-servicemeo in Karaataka 

1140. SHRIMATI BASAVARAJE-
SWARI : Will the Minister of DEFENCE 
be pleased tr state: 

(a) whether a Scheme for Ex-service­
nwn was launched in ICarnataka State on 
September 1st, 1987; 

(b) if so, how many Ex-servicemen have 
been p,rovided self-employment in Kar­
nataka during 1987-88 ; and 

"(c) the main schemes that will be 
implen1ented in 1987-88 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) SEMFEX 
Scheme (Self-Employment for Ex-service­
Illen) fornlulated by the Centre with the 
assistance of Industrial Development Bank 
of India (IDBI) was launched in Karnataka 
State on 1st September, 1987. 

(b) The position regarding number of 
ex-servicemen who have been provided 
self-employment in ICarnataka State during 
1987-88 is not available. However, two 
persons have been sanctioned loans under 
the SEMFEX Scheme and 38 applications 
are being processed. 

(c) Besides the SEMFEX scl1cme 
launched in 1987 ... 88, several on Joing 
schemes for rehabilitation and we1fare of 
ex-servicemen are being implemented in 
It.matalea. Some' of the main on-goins 
~beJnes are : 

(i) 10%' ':reservation fo, eb:lployment' 
in GoV'ernineftt. ' " 

(ii) '10% reservation for industrial 
sheeds, permits, shops and sbop~ 
ping complexes built in Bansa10re 
by local bodies. 

(iii) Jai Jawan stalls for disabled ex .. 
servicemen. 

(iv) Preferential allotment of milk 
booths, fair price ~ops, Kiosks, 
transport permits for autorikshaws, 
taxis etc. ' 

(v) Promotion of small scale ventures 
like transportation, machine tools, 
electronic fabrication, garment 
export etc. through assistance 
from State Financial Corporation 
and Nationalised Banks. 

(iv) Vocational Training and training 
in Industrial Training Institutes. 

(vii) Interest subsidy on loans for 
small scale ventures. 

(viii) 9% reservation of house sites by 
Banglore Development Authority 
and 9% of ready built houses by 
the Karnataka for Housing Board. 
Free houses for families of war 
casualties. 

Ox) Reservation of seats in profes­
sional colleges,' polytechnics etc. 
for children of ex-servicemen and 
scho larships. 

(x) Free nledical treatment in Govt. 
Hospitals for ex-servicemen and 
their dependents. 

Export Incentives of Large Industrial 

Houses 

1141. SHRIMATI BASAVARAJE ... 
SWARI : Will the Minister of COMMERCE 
be pleased to state : 

(a) whether the incentives' given to 
large industrial houses in the country to 
promote exports and earn foreign exchanso 
over the years, have not achieved tho 
desired ,oal ; 



(b) if 10, whether a study' was 'coa4uc­
ted OD 400, selected/limited companies ; .. 

(c) if so, tho main roasons found by ,the 
study report ; and' 

(d) the othol: main points mentioned 
in the Study report and what further steps 
are being considered to give more incen- . 
tives to the exporters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.P. 
DAS MUNSI) (a) to (d) The Confe­
deration of Engineering Industry has con­
ducted a study of the production and ex-

, port performance of top hundred Engineer­
ing Companies ranked .in terms of their 
turn-over. These 100 companies include 
22 Public Sector Companies. These table 
below gives the sales and production of 
these 100 companies in 1984-85 and 1985-86 : 

Sales 

Production 

(Value Rs. crores) 

1984-85 

19313.64 

196'2.64 

1985 .. 86 

22341.43 

22714.48 

Of these tOO companies exporting com­
panies numbered 85 in 1985-86 as against 
87 in 1984-85. 'Exports of these companies 
were 408.64 crores in 1985-86 as against 
472.03 crores in 1984-85 showing a decline 
of 13.4 per cent. As a percentage of 
production, exports of these companies 
constituted 1.9 per' cent of production In 
1985 .. 86 as against 2.6 per cent in 1984-85. 

IDBI Loan for Modernisation of 
NTC Mills 

1142. SHRIMATI BASA VARAJE­
SWARI: 

SHRI ANIL BASU : 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the IDOl has agreed to 

provide loan to the National Textile 
CorPora tion . , 

(b) if so,. the total amount of aid pro­
~idod by the IBDI 'i 

(c) to what extent· the National Textile 
Corporation has been able to effect moder­
nisation ; and 

(d) the NTC mins which have been 
modernised from this Joan ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TE.XTILES (SHRI S. 
KRISHNA KUMAR) (a) to (d) : An 
amount of Rs. 89.79 crores has been recei­
ved by National Textile Corporation, as 
financial assistance, from lOBI, as" on 
30-9 .. 1987. This . amount has b,en uti .. 
lised in implementing modernisation 
sch~mes of varrous NTC mil1s. A state­
ment in respect of NTC mills to which IBDI 
funds have been allocated/given for 
modernisation is given below. 

Statement· I 

1. NTC (DP & R) LIMITED 

Edward Mills 

2. NTC (WBABO) LIMITED 

Bengal Luxmi Mills 

Rampooria Cotton Mills 

Benga I Fi ne No. 

Laxmi Narayan 

.Bengal Textile Mills. 

3. NTC (UTTAR PRADESH) LIMJTED 

New Victoria Mills 

Muir Mills 

Lord K.rishna Mills 

4. NTC (APKK & M) LIMITED 

Azam Jahi Mills 

Mysore Mills 

Minerva Mills 

M.S.K. Mills 

Parvathi Mills 

Ananthapur Cotton Mills 

Alagappa Textiles 

Kerala Laxmi 

Shree Yalamma 



\5. me (SM) LIMITED 

Apollo Mills 

Bbarat Textile Mills. 

Djgvijay Spg. & Wvg. Mills 

Ju.piter Textile Mills 

Mumbai Textiles Mills 

New Hind Texti1es Mills 

Chalissaon Mills 

Dhule Textile Mills 

6. NTC (MN) LIMiTED 

India United Mills No. 5 

Model Mills 

R.B.B.A. Spg. & Wvg. Mills 

Sawat Ram Rarnprasad Mills 

7. NTC (GUJARAT) LlMITED 

Ahmedabad Jupiter Texttle Mills 

Ahmedabad New Textile Mills 

Himadri Textile Mills 

Jebangir Textile Mills 

New Manckchowk Textile Mills 

Rajnagar M i H No. I & 2 

Mahalaxmi Mills 

Petlad Texti les 

Rajkot Textiles 

Viramgram Mills 

8. NTC (TN & P) LI M lTED 

Om Parasakthi Mills 

Combodia Mills 

Krishnaveni Textiles 

Sri Rangavilas Mills 

Coimbatore Murugan Textile Mills 

Somasundaram Mills 

Ka1eoswarar 'A' Mi lis 

PaDkaja Mi 11s 

Poineer Mills 

Shri Bharati Mills 

Coimbatore Spg. & Wvg, Mills 

Balaramavarma Textile Mills 

Sri Sarada MiUs 

Kaleeswarar 'B' Mills 

9. NTC (MP) LIMITED 

Indore Ma)wa United Mills 

Ka1yanmal Mills 

Swadeshi Cotton & Flour Mills 

Hira Mills 

New Bhopal Textile Mills 

Burhanpur Tapti Mills 

Bengal Nagpur Cotton Mills 

Right of 1 rade Unions to Correspond witb 
Management 

1143. SHRI K. RAMAMURTHY : Will 
the Minister of FINANCE be pleased to 
state : 

, (a) whether the provisi(~ns of the Trade 
Union Act and clause 19-12 of the first 
bi-partite settlement of award employees 
in banks giving a right to a Trade Union 
to correspond with the management on 
grievances concerning its members and also 
tn n(.\gotiate with the management on 
matters connected with the members is denied 
in the State Bank of (ndia and its Associate 
banks; 

(b) jf so, the reasons therefor ; and' 

(c) whether the industrial relations policy 
followed in the Slate Bank is as per the 
Indian law or the laws fo JI owed in 
England? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJA'RY) : (a) to (c) 
State Bank of India (SBl) has roported 
that as per the policy followed by them 
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for long, bi-partite relationship is main­
tainod with those Unions/Associations 
which are in majority IreC~lnised. How­
ever, menlbets of 'minority unions can reo 
pres~nt their grievance's which are looked 
into on merits and c'Jrrective action taken 
whereVer required in accordance with the 
laid down policy. Th, right of trad~ 
unions to corresp,nd wjth the' management 
is outsid." the ambit of the Trade Union 
Act, 1926. State Bank of I ndia was not a 
party to the earlier settlements' and the 
provisions of the 1st and 2nd bi-partite 
settlements are not applicable to them. 
Th' bank has also maintained that the 
representatives of Registered Trade Unions 
arc permi tted to represen t the casei of 
employees against whom disciplinary pro­
c.~edings are held in accordance with the 
provisions of Sastry Aw.ud and other 
relevant provisions of bi-partite agreements. 
The SBI has advised that it follows industrial 
relations policy as per Indian Laws and not 
under the Laws of England. 

New Texti Ie Mills in Kerala 

1144. SHRI VAKKOM PURU .. 
SHOTHAMAN : Will the Minister of 
TEXTILES bo! pleased to state : 

(a) whether any assistance was given 
to State Government of Kerala fl.)r esta­
blishing new textile mills in the State; and 

(b) if sa, thl.! details thereon? 

THE DEPUTY ~llNISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) Yes, Sir. 

(b) Under the Central Sector Scheme 
for share capita I participation in Weavers' 
Cooperative Spinning Mills, National 
Coopcrat.iv~ D:vclopm~nt Corporation 
sanctioned and released a loan assistance 
of Rs. 17'3.70 lakhs for s~tting up two new 
spinning mills with 25,000 spindles each in 
K'!raia name Iy, the Mallapuram and 
Quilon'Mills. 

Steps 'to Boo;t the Export of Coir 

1145. SHRI VAKKOM PURUSHO­
THAMAN: 

SHRI K. KUNJAMBU : 

Will the Minister of TEXTILES bJ 
pleased to state : 

(a) whtther there are large quantities of ' 
coir-lying unsold for want of demlnd ; 

(b) if so, the total quantity of coir 
ly ing unsold in Kerala; and 

(c) the steps taken by Government to 
boost the export coir ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) and (b) The 
Coir Board has no direct reports ~bout 
large quantities (.~f coir lying ur.s11d for 
want of demand. 

(c) The Government has, been ,taking 
a number of measures for bocsting coil" 
ex.port~ which include sending trade dele­
gations, conducting market studies and 
market res~arch, releasing advertisements 
in foreign trade magazines and distribution 
of publicity material, participation in fairs 
in major markets, quality improvement of 
coir products and grant of Cash Compen­
satory Support. The exports of coir and 
coir products have gone up by 5 % in 
quantitative terms during AprH-Sept.. 1987 
as compared to the corresponding pericd 
last year. 

Deposits CoHected and Advances Made 

by Nationalised Banks 

1146. SRI THAMPAN THOMAS 
Will the Minister of FINANCE be pleased 
to state : 

(a) the detai Is of the increas~ j n the 
nationalised banks deposits during 1977-
1987, bank-wis,;:; 

(b) the details of advances given by 
nationalised banks during 1977-1987, bank· 
wise;," and 

(c) the ratio of the increase in deposits 
and the aC:vances malo? ' 

THE MlNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
According to the information available 
from Reserve Bank of India the bank .. wise 
growth of deposits, advances and incremental 
credit : deposit ratio of Public Sector Banks 
during the period June 1977 to 1987 (.'.L~ 
set out in the Statement below. 
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Statement 

Bank-wise growth 0/ Deposits, Advances and incremental credit: deposit ratio 0/ 
Public Sector Banks during the period 1977 to 1987 

(Amount of Rs. crores) 
--__ P .... ___,_,__ ___ 

- -,----~ --Sl. Name of the Bank 
Increase from Incremen tal No. 

June 77 to June 87 C:D 
Deposits Advances Ratio (%> 

(Rs.) (Rs.) 
----------

1. State Bank of India 19033 10962 57.6 
2. State Bank of Bikancr & Jaipur 907 578 63.7 
3. State Bank of Hyderabad 1005 628 62.5 
4. State Bank of Indore 481 354 73.6 
5. State Bank of Mysore 670 463 69.1 
6. State Bank of Patiala 1145 567 49.5 
7. State Bank of Saurashtra 433 282 65.1 
8. State Bank of Travancore 1044 697 66.8 9. Allahabad Bank 2227 926 41.6 

10. Andhra Bank 1622 908 56.0 
11. Bank of Baroda 4389 2634 60.0 
12. Bank of India 5033 2777 55.2 
13. Bank of Maharashtra J523 946 62.1 
14. Canara Bank 5279 3478 65.9 
15. Central Bank of lndia 5418 2691 49.7 
16. Corporation Ban k 841 463 55, .1 
] 7. Dena Bank 1277 786 61.6 
18. Indian Bank 2645 1373 51.9 
19. Indian Overseas Bank 1899 .1462 50.4 
20. New Bank of India 1025 554 54.1 
21. Oriental Bank of Commerce 1221 570 46.7 
22. Punjab National Bank 6705 3001 44.8 
23. Punjab & Sindh Bank 1275 626 49.1 
24. Syndicate Bank 2865 1934 67.5 
25. Union Bank of India 3227 1487 46.1 
26. United Bank of India 2207 1120 50.8 
27. UCO Bank 2640 .1322 50.1 
28. Vijaya Bank 1110 657 59.2 _ .. --'-~-.-... --.-.-."'---.-.........__----.------. --"--
TOTAL PUBLIC SECTOR BANKS 80146 44246 55.2 .. __ ._._-

.----..,.--~" ... ---
Note : Data are provisional. 
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Trauf'er Pollq In state Ballk of Indore 

1147. SHRI RAJ KUMAR RAI : Will 
the Minister of FINANCE b" pleased to 
refer to the reply given to Unstarred 
Question No. 1666 on 6 August, 1987 
regarding transfer policy in State Bank of 
Indore and State : 

(a) tlte number of officers/clerks, 
branch-wise, who are staying at one place 
for the last 5/10 years in State Bank of 
Indore; 

(b) whether it is fact that transfers 
are not being affected even after their 
promotion; 

(c) if so, the reasons therefor; and 

(d) what are the instructions in this 
regard and how Government propose to 
deal with their ,.jolation ? 

Statement 

Wrlll_' A,·nlWfr, 1" 
THE MINISTER Of- STATE IN THE 

MINISTR.Y OF FINANCE (SKR.I 
JANARDHANA POOJAR Y) : (a) N",mbcr 
of officers/clerks, who are staying at one place 
for the last S/10 years, as reported by Stato 
Bank of Indore is given in the Statement 
below. 

(b) and (c) State Bank of Indore has 
reported that it is not a fact that trans .. 
fers are not being eff~ctcd even after 
promotions. The bank has also informed 
that in very few cases transfer has not been 
done due' to administrative exigencies 
or in consideration of genuine difficultie~ 
being faced by certain officials. 

(d) Governnlont have j::;su;!d guide­
lines for rotation of officers every three 
years and of award staff every fiv~ years 
posted in branches/offices. State Bank of 
Indore is reported to hay!! started the 
implementation of Government's insrtruc­
tions regarding implementation of these 
guidelines. 

Number of officer,'! I clerks who are staying at olle place for I he last 5/10 years ill Slale 

Bank of Indore . 
. _------ -. --------- .. _._ ... _-----.- .. _--_ .... _ 

Place 5 Years 10 Years 

Clerks Officers Clerks Officers 
. __ ... _.-----_.- ----_.-----_._----------------------

2 3 4 S 
_, ___ --0" ---~- .' __ "--

Indore 208 22 44 4 

Bhopal 21 5 2 

BOlubay 41 13 20 1 

Jabalpur 10 1 

Calcutta 18 1 3 

Depalpur 2 

Kampe 1 1 

Mhow 12 18 

Sanwer 2 

B~dnawar 7 

Bidwal 1 

Ohar 10 4 

Dharampuri 

Oandhwani 2 

K.ukshi 1 



J67 JY, ill en Answers NOVEMllER. 13, 1987 Wr;Uell Answer.f 168 

......_...._ .. ~ ..... , . ..-"'.--,.- ... '" ... -.... -~- .... -........ , .... ----,-.. ---...... ~--~ .. - ." .. ~--... , .. "_. __ ..... -,_,--_ . .,,,.-............. -----.-~_.~---

2 3 4 5 

Manwar 1 

Pithampur 2 

Tirla 1 

lobat 1 

Thandla 1 

Anjad 2 

Baidia 

Barwaha 4 :2 

Barwani 3 

nhikang~lOn 3 
.., 

l30rlai 

. Gog?wa 

Kasraw~~d 2 

Khargone 3 11 

Maheshwar 1 

Pansemat 3 

Rajpur 3 

Sanawad 5 
.., 

Sendhwu :2 :! 

Ahmedabad 14 

Barcda 6 

Dewas 10 4 

Sonkutch 1 

tJdainagar 

Bhanpura ) 

Garoth 3 

Jawad 2 

Mandsaur 4 J 

Nccnlw.:h 5 9 

Rnmpura. 2 

Sitamau 3 

Tilakhcda 

Alot 1 1 

Dharad 2 

Jaora 9 6 

Ratlam 10 4 

Dhulia 2 
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I 
1 2 3 -4 S i 

~ 
Barnprr S 2 i1 

~ 
Mahidpur 4 t 
Tarana :\ 

:~ . 
f{ 

Ujjain I' J3 .€,' 

l 
Burhanput 6 I , 

~I 

Khandwa 
, 2 J 

BilaspUf Z 

Damoh I 

Chhindwara t 

Sapr 3 

Raipuf 2 

Satna 1 

Seoni 3 

Multai t 

Nagpur 2 

Abhaypur 1 

Agar 2 

Badipolai 

.Berchha 

Panwari 

Shajapur 5 04 

Shujalpuf 5 " -. 

Susner 2 

.Bareth 

Basoda 3 5 

Gulabganj 

Kurwai 2 

Lateri 1 

Pipaldhar 

Pipalkheda 1 

Sherpur 2 

Scronj 5 2 

Vidisha (; 5 

Harda 

Hoshangabad 2 

ltarsi 

Ambah 2 

Bijaypur 

lOUT. ~ -r 
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---
1 2 3 4 5 -. ------.---_ ..... _,---

Morena 3 

Sheopur 1 2 
Bhind 7 3 

Gohar t 1 
Lahar 2 

Antri 1 

Dabra S 

Gwalior 17 

Agra 6 

Kanpur 5 

Kota 3 
Madras 5 
Hyderabad 2 
Bangalore 3 

Aron 

Ashoknagar 2 
Chachoda 1 
Chanderi 1 1 
Guna 8 S 

Kumbhraj 2 

Mayana 

Mungaoli 2 
Pagara 1 
Raghogarh 

Badarwas 1 

Dinara 2 

Karera 5 
Kolaras 3 

Narwar 1 

Pichhore 

Shivpuri 10 3 
Biaora 2 

Khilchipur 3 

Narsingarh 2 

Padhana 

Rajgarh 2 
Sarangpur 2 

Delhi 12, 
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[.Translation] 

Loss Suffered by Agra Brancb of State Ba.t 
of Indore 

1148. SHRI RAJ KUMAR RAJ: Will 
the Minister of FINANCE be pleased to 
refer to the reply given to the Unstarred 
Question No. 4840 on 26 August, 1987 
regarding fraud in State Bank of Indore, 
Agra Branch in U.P. and state: 

(~) the total amount of loss suffered 
by the Agra Branch of State Bank of 
Indore in 1987 as a result of mortgaging 
lotters of credit and bills; and 

(b) the numbers of officials found 
guilty and the particulars thereof? 

THE MINISTER OF STATE fN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) State 
Bank of Indore has reported that consider­
ing the value of stocks hypothecated/ 
pledged to it and personal guarantees I 
additional collateral security obtained by 
way of equitable mortgage, no loss is 
anticipated by the Bank at this stage. 

(b) State Bank of Indore has 
reported that 2 Managers have been found 
responsible fpr lapses in the assessment of 
the parties. 

[English] 

Manufacture of Dornier Aircraft 

1149. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI KAMAL NATH : 

SHRI M. RAGHUMA REDDY: 

SHRI PRAKASH CHANDRA : 

SHRI YASHWANTRAO 
GADAKH PATIL: 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether . Government's attention 
has been drawn to the news-i tern captioned, 
ClDornier Project may be scrapped" appear­
ing in the Hindustan Times dated 15 
September, 1987 wherein it has been stated 
that the plan to manufacture Domior, a 
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light transport aircraft at the Kanpur 
Unit of Hindustan Aeronautics Limi,ted il 
likely to be scrapped midway; 

(b) if so, the reasons thereof; 

(c) financial loss to the exchequer as a 
result thereof; and 

(d) the natnes of the users and total 
number of aircraft which were to be induc­
ted into service and the total cost incurred 
on this project so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINIS .. 
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) The news-itenl has come to 
the notice of the Government. There is no 
proposal to stop the production of the 
Dornier 'aircraft at the Kanpur unit of 
HAL. 

(b) and (c) Do not arise. 

(_d) The Dornier project envisages the 
production of 150 aircraft, including 10 
aircraft imported in a flyaway condition 
from M Is. Dornier GmbH, West Germany 
for the Air Force, Navy, Coast Guard 
and the civil users comprising Vayudoot, 
'National Airports Authority, Oil and 
Natural Gas Commission and others. 
Approximately Rs. 30 crores have so far 
been spent by HAL as capital and deferred 
revenue expenditure on this project. 

Misappropriation of Drought Relief Funds 

by States 

1159. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI M. RAGHUMA REDGY : 

SHRI PRAKASH CHANDRA : 

Will the Minister of FINANCE' be 
pleased to state: 

(a) whether Governn1ent have received 
a number of complaints regarding mis­
,appropriation of Drought Relief Funds by 
various State Governments; 

(b) if so, the names and number of 
States Government against whom such 
complaints has been received; and 
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(c) the action taken by Government 
for a proper check over the Drought Relief 
Funds provided by Union Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SHRI 
B.K. GADHVl) : <a) No, Sir. 

(b) and (c) Do not arise. 

Directives to Iasurance Companies Regarding 
I .. provement i. Customers Service 

11'51. SHRI S.M. GURADDI : 

SHRI S.M. BASAVARAJU : 

Will the Minister of FINANCE be 
pleased lO state : 

(a) whether General Insurance Conl­
panies have bee n directed to launch a 
special four-months drive from September, 
1987, to bring about quality improvement 

"in customer service; 

(b) if SOt the main points of directive~ 

issued to the General Insurance Company 
in regard to the rural areas; 

(c) if so, to what extent the insurance 
services in rural areas have improved; 
and 

(d) the other efforts being made in this 
regard 1 

THE MINISTER OF STATE IN ·THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) Yes, 
Sir. 

(b) Quantifiable targets have been fixed 
by the insurance companies in regard to 
settlement of claims, cattle insurance and 
other rural insurance covers for every 
Development Officer, Branch, Divisional 
and Regional Offices. 

(c) The extent of improvement of insu­
rance services in the rural areas as a result 
of the four months· special drive will be 
known only in the first quarter of 1988. 

(d) The companies have been directed 
to recruit unemployed secondary school 
qualified persons as Marketing Agents for 

rural areas to create greater awareness about 
rural insurance covers by a door to door 
approach in villages. 

Indian Delegation to IMF .ad WerW Be_ 
Meetings 

1152. SHRI S.M. GURADDI : 
SHRI O.S. BASAVARAJU: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether a meeting of the Interna­
tional Monetary Fund and the World 
Bank was held in the month of September, 
1987; 

(b) if so, whether the Indian delegation 
was led by the finance Minister; 

(c) if so, whether the difficult economic 
situation has arisen due to widespread 
drought and floods in the country; and 

(d) if so, whether Governnlent had 
used the Internntional Monetary Fund and 
World Bank to provide help to give thrust 
to the economy to contain the inflationary 
pressures? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : <a) to (d) The Annual 
Meetings of the World Bank and the In­
ternational Monetary Fund were held in 
September-October, 1987 as Washington. 
The Indian delegation to these meettings 
was led by the Finance Minister. At these 
meetings issues relating to the World 
economic situation as well as those specific 
to the World Bank and IMF were discussed. 
While Country specific issues are normally 
not discussed on the Annual meetings, the 
opportunity was availed of to respond 
to the President eonable's offier of 
assistance to India in the con text of wide­
spread drought and floods. Discussions 
were initiated with the President and his 
staff in regard to the magnitude, timing and 
modalities of the assistance. 

Production of Missiles 

1153. SHRI S.M. GURADDI 
DR. G.8. RAJHANS : 
SHRI LALITESHWAR PRASAD 

SHAH! : 
Will the Minister of DEFENCE be 

pleased to state : 



177 Written Answ'rs KAllTIK.A 22, 1909 (SAKA) Written Anlwer$ 17. 

ta) whether India has made rapid 
strides in the development of advanced 
mtssiles and acquired necessary skills and 
capabilities to make the country substan~ 
tially self-reliant; 

(b) if so, to what extent the advanced 
missiles have been introduced in the 
country's defence forces; 

(c) whether Government are consider­
'jng to indigenise the short-range ·surface­
to-air missiles' to nwet the immediate 
needs; 

(d) if 50, whether med~um range 
surface-to-air missiles will serve as a 
common weapon system for the' three 
services; 

(e) if so, by what time the same is 
likely to be achieved~ and 

(f) whether the country had developed 
anti-tank and surface-ta-air missiJes and 
what are the efforts being made to make 
Indian army more modernised equipped 
with Jatest weapons ? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI SHJVRAJ V. 
PATIL) : (a) and (b) Development of 
certain types of missiles required by the 
three services has been undertaken. Neces­
sary skills in the vat'ious technOlogies re­
quired for these systems are being acquired 
with a view to achieve self-reliance. 

(c) No, Sir. The development work. i~ ~n 
ab-initio indigenous effort. 

(d) Different versions of a missile 
would be developed to suit the rcquiremenls 
of more than one service. 

(e) The objective of the development 
programme is to achieve capability and self­
reliance as early as possible in the techno­
logy of similar weapon systems. 

(0 Yet, Sir. These were developed 
earlier. More modern versions of these 
rniaiJes aTe now under development. 

Unir ... Aceouotiqg Pradices ror AU 
Banks 

1154. SHRI S.M. GURADDI : Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether the Reserve Bank of India 
is considering uniform ac counting practices 
for all banks in the country; 

(b) if so, whether a panel has been appointe 
consisting of representatives of nationalised 
banks to look into the long term aid proce­
dure being adopted by RBI to evaluate 
the perfornlance of the individual banks in 
t he country; and 

(c) if so. the time by which this panel 
has agreed to submit the report and by 
what time uniform banki ng method is 
proposed to be introduced ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Reserve 

. Bank: of India (RBI) have reported that in 
the matter of preparation of their Balance 
Sheet and Profi t and Loss Account, all 
the commercial banks are required 10 
comply with the provisions of Section 29 
of the Banking Regulation Act, 1949 which 
stipulates that at the expiration of each 
calendar year every banking company 
incorporated in India in respect of all 
business transacted by it and every banking 
company incorporated outside India in 
respect of all busines! transacted through 
its branches in India, shall prepare with 
reference to that year a Balance Sheet and 
Profit and" Loss Account as on the last 
working day of the year in the forms set 
out in the Third Schedule or as near there­
to as circumstances admit. Banks are 
however free to have their own accountin& 
procedures which are consistent with the 
requirements of accounting profe~ion. 

(b) and te) Reserve Bank of India 
have reported that they have not appointed 
any panel of rcpresenta tives of nationalised 
banks to look into long term aid procedure 
beinl adopted by RBI to evaluate the 

performance of individual banks in the 
country. 



119 NOVEMBER 13, 1987 Writ/en AnSlNrs 

Response to Small Savings S~beme 

1155. SHRI SRIBALLAV PANIGRAHI: 

SHRI BALWANT SINGH 
RAMOOW ALIA : 

DR. CHINTA MOHAN: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact' that there has 
been poor response regarding the collections 
from small savings this year because of 
the lowering of interest rates from April, 
1987; 

,b) if so, the detai Is regarding the 
collection; and 

(c) the steps Government have taken 01' 

propose to take to find out considerable 
scope for improving collections and extend 
facilities to attract more and more people 
toward small savings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 

The information regarding deposits in small 
savings schemes shows lesser deposits under 
some schemes. To improve collectjons, 
a new Monthly Income Scheme was intro­
duced on 15-8-1987. Government is consi­
dering steps necessary 10 maximise cellec­
tions. A special drive for three months 
from 2-10-1987 has already been launched. 

Export of Iron Ore by MMTC from 

Orissa 

1156. SHRI CHINTAMANI lENA: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the total quantity and value of iron 
ore procured by the Minerals and Metals 
Trading Corporation from Orissa and ex­
ported during the 1985-86, 1986-87 and 
likely to be exported during 1987-88; 

(b) whether it is a fact that there is 
decline in the export of iron ore from 
Orissa; 

~c) if so, the main reasons therefor; 
~ 

(d) the steps beina taken to solve the 
problem and to increase the export of iron 
ore from Orissa ? 

THE MINISTER OF ,STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Quantity and value of 
iron ore procured fronl Orissa and exported 
by MMTC from Orissa through Paradip port 
during the last two years are as under: 

Year Quantity Value 
(lakh tonncs) (Rs. crores) 

.--" ----- .- --_--_ ... ---- -~~-_,.,---.--... -

1985-86 18.70 37.69 

1986-87 20.79 40.80 
--.- .. ,----_-_ ~ ~ ___ ~_, __ ~ __ ..... ___ ..0--_ .• _ 

~.-------,-....._-

Likely export of iron ()re through 
Paradip Port during 1987-88 is about 21.60 
lakh tonnes. 

(b) No, Sir. 

(c) Does not arise. 

(d) Steps being taken to increase export 
of iron ore from Orissa arc as under : ' 

ti) Provision of incentive.! by way of 
marginal discount in iron ore 
price to induce nlajor buyers to 
increase off take from Paradi~ 
Port. 

(ij) Export through Paradip port have . 
been diversified by entering into 
contra,ct with Yugoslavia, Bulgaria 
and China in recent years. 
Japanese . Steel Mills arc being 
impressed upon t(l increase their 
off take from Paradip. 

(iii) A~ against present capacity to 
accommodate vessel of upto 55,000 
DWT possibility of deepening the 
port for handling vessels upto 
170,000 DWT class are being 
examined. 

News-item captioned "Pak Adoptiag 
F-16 for Bomb Delivery" 

1157. DR. G.S. RAJHANS : 

SHRI BANWARI tAL 
PUROHIT : 

Will the Minister of DEFENCE be 
pleased to .tate : 
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(a) whether the attention of Govern­
ment has been drawn to a news-item 
captioned "Pak adopting F-16 for b~mb 
delivery" as reported in the Hindustan 
Times date 3-10-87; and 

(b) if so, the reaction of Governtuent 
and further precautions taken by 
Government in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) Yes, Sir. 

(b) G0vcrnment carefully monitors all 
such developments having a bearing on our 
security. This information has been taken 
into account in planning our Defence 
measures. 

Financing of Fishing Companies by 
S. C. T. C. I. 

1158. SHRl DAULATSINHJIJADEJA : 
Will the Minister of FlNANCE be pleased 
to state: 

(a) whether the Shipping Credit and 
investment Company of India Limited 
(SCICI) has taken over the function of the 
shipping development fund committee in 
financing fishing boats; and 

(b) the details of dues of each and 
every fishing comany that has been financed 
by the SCICI, figures for every fishing 
company, separately ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy) : (a) The 
Shipping Development Fund Committee 
(SDFC) has been abolished in terms 
of the Shipping Development Fund 
Committee (Abolition) Act, 1986 with effect 
from 3 .. 4-1987. The Shipping Credit and 
Investment Co. of India Limited has been 
set up under the Companies' Act, 1956 
with effect from 8-12-1986 and it has 
undertaken fresh financing of deep sea 
fishing trawlers. 

(bY Since the loans have been recently 
sanctioned, no instalments for repayment 
have fallen due so far. 

• 
CODversion of 'E' and ~F' Series .of 1'100-

CODve.·tible Debentures by Reliance 

Industries 

lJ59. SHRI RAM BAHADUR SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government hav~ banned 
the conversion of ·F· and 'F' serks non .. 
convertible deb\!ntures of MIs. Reliance 
Industries Ltd.; 

(b) whether M/s. Reliance Industrie!1 
Ltd. have defied the ban and advertised to 
convert 'Et and • F' series; and 

(c) if so, what acti on has b·::en taken 
against the R.I. Ltd. '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) Yes, Sir, In view of the 
decision taken on 10-6-86 not 10 permit the 
conversion into shares of non-convertible 
debentures and non-convertible portion of 
partially convertible debentures, MIs. 
Reliance Industries Ltd. were not permitted 
to convert the E and F series non­
convertible debentures .. 

(b) The Government arc not aware of 
any such action. 

(c) Does not arise. 

Seizure of Heroin 

1160. SHRI RAM BAIJADUR SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether several crores cf heroin was 
seized in New Delhi on September 8, 1987; 

(b) the total quantity of heroin hauled 
during the past six months; 

(c) whether the hauled heroin is being 
stored by Government or resold to 
consumers; 

(d) if so, at what rate and through 
what distribution centres it is distributed; 
and 

(e) if not, whether the hauled heroin 
is destroyed and if so, through what 
method? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRJ 
B. K. GADHVn : (a) On 7 .. 9-1987, on the 
buis of intelligence, the cffieers of Ddhi 
Zonal Unit of the Directorate of Revenue 
IntetligencJ recovered 15 kgs. of light­
brownish pcwder, suspected to be heroin, 
from a truck. (No precise valtic of the 
drug sdzcd can be determined as the i llici t 
nlarket price varies from place to place 
d·.:p('nding UPQn the purity, place of origin, 
local demand and supply etc.) 

(b) In the p:!st six month (i.e. April 
to Scptcmb!r, 1987), about 2,190 kgs. of 
heroin have b~~n seiz~d in 157 cases. 

(~) to (e) the confiscated heroin i:i kept 
under proper s.!curity of the seizing agency 
till the completion of legal proceedings. 
The usc of heroin being prohibited in 
India., the quesrion of its resale to 
consumers docs not arise. Th0 s~ized drug, 
ripe fOf disposal, after due legal proce­
edings, is to he destroyed unner proper 
supervision. 

[Translatio1l] 

Bank Lonn for Construction of \\-'ells 

1161. SHRI DILEEP SINGH BHURIA : 
'Nill the Minister cf FINA NeE be pleased 
to state : 

(a) whclhrr ceiling of loan advance­
ment through the nationalised banks f<.)r 
the construction cf a new well under minor 
irr;gation scheme is Rupees 10.000; 

(b) whether it is a fact that because of 
the escalated prices of the material and 
over all 'ncreasing dearness, the construc­
tion work of most of the wdls remains 
incomplete with this amount; 

(c) whether Government are thinking 
to tive extra loan or additional Goverll­
nlcnt assistance to get the construction 
work of these wells c(.~mpletcd or fer 
,getting the work comph..:ted through a 
Government agcn(.;y; and 

(d) if so, the details thereof '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI, 
'JANARDHANA POOJARY): (a) to (d) 

Ther" is no uniformly applicable ceiling 
prescribed for the amount of loan to be 
adVAnced by nationalised banks for 
construction of wells. 

The cost of construction of wells would 

vary depending upon the diameter t depth, 
soil type, level of water table and other 
hydrogeological conditions. Tbe extent of 
bank loans as well as refinance assistance 
from National Bank for Agriculture and 
Rural Development (NABARD) are worked 
out on the basis of average unit cost 
recomm'ended by the State-Le\-el Unit Cost 
Committees. These costs are fixed for eash 
Geophysical region separateJy. These 
C0n11nittces meet periodically to consider 
revision of the unit ccst to take care .of 
escalation. Since the unit eost for 
construction of wells is fixed after taking 
into consideration all the important factors 
relating to cost of construction, the need 
for providing additional loans by the 
Government or its other agencies does not 
arise. 

Bank Loans for Digging \-Vells 

1162. SHRI DILEEP SINGH BHURIA : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that the 
nationalsed banks advance loan for digging 
wells under I1linor irrigation schemes and 
in case of failure of wells a subsidy of a 
amount of Rs. 1000/- only is given; 

(b) if so, whether the liability to pay 
the remaining amount (If loan increases the 
debt liabilities cf the fanners and tl1US they 
arc deprived of financial assistance under 
other schemes; and 

(c) whether Government have conducted 
any study in regard to this situation or 
whether Governmen t are taking any steps 
to solve this problem or to declare such 
farmers eligible for other financi11 
assistance ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
The public sector banks and the other 
commercia 1 banks, regional rural banks, 
state cooperative land development banks 
provide credit assistance to the farmers for 
cons·truction of welJs. With a view to 
provide relief to farmers in case of faiJure 
of wells constructed for minor irrigation 
purpoSes with Joans from these banks, a 
centrally-sponsored 'Failed Wells Fund 
Scheme' is uuder operation. Presumably 
the reference by the Hon'ble Member ~o " 
compensation in case of failure of wells 
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referr. to the compensation available under 
the failed Wells Fund Schemes. At present, 
the schenle covers small and nlarginal 
farmers and scheduled caste and scheduled 
trib, beneficiaries in the States where the 
State Governments have signifiod their 
acceptance of the scheme. Compensation 
under the scheme is payable to the effected 
beneficiary to the extent of principal 
amount of loan utilised for boring/digging 
of the wells. This cOlnpensation amount 
is to be shared by the Government of India 
and the concerned State Government on a 
50 : SO basis. The interest amount on the 
outstanding loan is to be borne equally by 
the participating bank and the National 
Bank for Agriculture and Rural Dovelor­
ment (NABARD) on a 50 : 50 basis in 
respect of schemes refinanced by NABARD. 
Such borrowers would not therefor be 
defaulters. 

[English] 

Study on Integrated Rural Development 
Programmes of South Asian Countries 

1163. SHRI SAIFUDnIN 
CHOWDHARY 

SHRI HANNAN MOLLAH : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether suggestions by the study 
jointly Jllade by the FAO, EEC and the 
World Bank on the Integrated Rural 
Development Programmes of the South" 
Asian countries are acceptable to India; 

(b) if so, how those suggestions are 
being put into use; and 

(c) if not, the reaSO,lS therefor? 

THE MINISTER OF ,STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SMRI 
B.K. GADHVI) : (a) Ministry of Finance 
is not aware of any study ,having been 
jointly made by the FAO, EEC and the 
World Bank on the Integrated Rural 
Development Programmes of the South 
Asian countries. 

(b) and (c) Do not arise. 

Finance Assistance to NTC 

t 164. SHRI SAIFUDDIN CHOW­
DHARY : Will the Minister of TEXTILES 
be pleased to state : 

(a) how much financial assist~nce the 
National Tex.tile Corporation has received 
from various financial institutions includina 
the World Bank andt he Overses Economic 
Co-operation Fund tilJ now; 

(b) whether this money has been 
distributed to the NTe MiJls; and 

(c) jf so, State-wise details of distri ... 
bution ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTiLES (SHRI S. 
KRISHNA KUMAR): (a) NTC hits 
received financial assistance of Rs. 132.08 
croreS from IDBI and IFei as on 30~9":87. 
So far no financial assis.tance has been 
rc~e~v~d by NTC fronl the World Bank 
a~a "'die Overseas, Economic Co-operation 
Fund. ,,-

(b) and (c) Yes, Sir. A statement 
showing state-wise position of financial 
assistance given by lOBI and IFeI to NTe 
Subsidiaries/mills upto 30-9-87 is given 
below. 

Statement 

S. Name of the State/UT 

No. 
____ ""'.__ ... ________ .. _ ... _ ... _.,,, ___ , ____ ••• ~ .... ~.~. , • o-

j 

1 2 

lOBI 

3 
-------_ .. _-,,----,,-_."'---

1. Pondicllerry 3S4.50 

(Rupees in Lakhs) 

IFCI Tota.l 

·4 5 

147.2S 501.7S 
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2 3 4 5 
......... ----,-------

2. Tamil Nadu 2010.46 828.98 

306.00 

147.00 

2839.44 

917.00 3. Karnataka 

4. Andhra Pradesh 

5. Kerala 

6. West Bengal 

7. Ra;asthan 

8. Madhya Pradesh 

9. Uttar Pradesh 

10. Maharashtra 

11. Gujarat 

611.00 

270.00 

321.00 

453.00 

64.00 

1014.00 

452.00 

1849.40 

1579.25 

160.00 

220.00 

30.00 

506.00 

250.50 

886.50 

747.00 

417.00 

481.00 

673.00 

94.00 

1520.00 

702.50 

2735.90 

2326.25 
- ~---'- ,_. "._----- - ....... ~, ",,".~-~~- -----, 

,L ~ _______ • __ '" _____ ~. __ ... , ____ ---_. __ .. _------------
Total : 8978.61 4229.23 13207.84 

Subsidy for Handloom Weavers 

] 167. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI BHADRESHWAR TANTI 

DR. V. VENKATESJ-I : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether yarn prices have hit the 
handlo('m (;xports~ 

(b) if so, whether hand loom Export 
Promotion Council has urged Union Govern­
ment to improvise a scheme of subsidy for 
handloom weavers~ ar.d 

(c) if so, the reaction of Government 

thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) The cotton 
handloom exports during April .. September, 
1987 were worth Rs. 95.63 crores as com­
pared to Rs. 77.44 erOles in the corres­
ponding period last year representing an 
increase of 23.5%. 

(b) Government has not received any 
sugestion from HEpC regarding subsidy 
for handloom waeavers. 

(c) Does not arise. 

Liberalisation of Provisions Regarding 
Forfeiture of LIC Policies 

1169. SHRI PRAKASH V. PATIL: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whethc r life Insurance Corpora­
tion has since issued SOIne orders liberali­
sing provis lons hitherto in force for 
forfdture of policies for non~payment of 
premium and jf so, the details thereof' , 

(b) whether the Supreme Court has 
made serious observations about it and if 
SO~ the dctai Is thcreof; 

(c) whether the amending orders still 
do not fully meet the advice of the 
Supreme Court, as reported on the press; 
and 

(d) if so, the areas of non-fulfilment 
and when it IS propcsed to be rectified? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. The LIe has libe.·alised the provisions 
for settlement of claims of policies lapsing 
for non ... payment of premium after 2 com­
plete years of paymenr of premium but 
before completion of 3 years. 
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, '(b) The observation of the Supreme 
Court in regard to n'on .. forfeiture clause 
was that it was in practice operating harshly 
against the poorer class of poJicy .. holders. 

(c) and (d) The Lie has taken into 
consideration, the obSCJ vat ion of the 
Supreme Court while Hberalisieg the provi­
visions for revival of lapsed policies after 
payment of premiums for two complete 
years. Considering the initial administra­
tive expenditure, it has not been found 
possible to do away altogether with 
th~ non-forefeiturc clause, which has legal 
sanction under the Insurance Act. 

Export of Foodgrains 

1170. SHRI PRAKASH V. PATIL : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the quantity of f(Iodgrains exported 
during 1987 to different countrics-ccuntry-
wise and crop-wise so far; 

.. 

(b) the contractual obligations for such 
exports; and 

(c) how much of our Ie,cal needs had 
to be curtailed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) and (b) Export of 
Wheat and Basmati Rice durirg April­
September. 1987, as per provisional data 
compiled, is estimated at 2.27 lakh tonn(s 
and 1.80 lakh tonnes respectively. Contracts 
for commercial sale of around 5 kkh tonnfS 
of wheat to Iran, D.P.R. Korea and Ncpd 
have been concluded durir.g the (urrent 
financial year. Export of Basmati Ric( 
is permitted und( r Open Gcncrnl Licence 
and hence details of contractual cbligation 
of our exporters are not available. Regis­
tration for export 28083 tom~es of r.on­
basmati rice have been done till October, 
1987. 

'(c) . Our local need had not been cur­
tailed as there were sufficient stocks with 
public agencies. 

Moratorium for Agriculture l Loans 

1171. PROF. K.V. THOMAS: 
SHRI JAGANNATH PATNAJK : 

Will the Minister of FINANCE be 
plt.1ed to state: 

(a) the drought affected areas where 
Government have declared moratorium for 
the agricultural loans; 

(b) the procedure adopted by nationa ... 
lised banks in this regard; and 

(c) the amount which comes under this 
moratorium? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI t, 

JANARDHANA POOJARY) : (a) and (b) 
Reserve Bank of India has advised the banks 
that in areas affected by drougllts/floods 
successively for three years or more, 
recovery of amount falling due be deferred 
for a period of two years or till the next 
normal yea r, jf it occurs earlier. Banks 
have also been instructed not to charge 
penal interest in these cases nor 'Should they 
compound the interest on dues postponed. 
Banks are to charge a rate of interest of 
10% p.a. on short term loans upto Rs. 
5,OOOi- in the case of farmers who have 
suffered three or more consecutive draughts 
and whose loans have been converted/re­
scheduled. In the case of short term loans, 
the totoal inter(st payable by small and 
marginal farmers should nOl ex.ceed the 
prircipaJ amount. 

BaI:ks have also been advised that Itad 
banks machinery in the concerned distdct 
should be activated. The progress in 
implementing the a\.:tion plan should be 
monitored closely by District Consultative 
C{1mmittee. The nature of assistance 
rendered to ~ffected perSOI1 s be also reviewed 
by State Level Bankers Committees. 
Regional Managers cf the banks are t<) pay 
special attention and oversee the performance 
cf each of the branches under their control 
in rendering assistance on the basis of 
agreed prcgramm(s allotted to them, 

. (c) The informatiun is being colJected 
and wiJJ be laid on the Table of the House 
to the extent possible. 

ProductioD of Sulabb Saris by NTC 

1172. SHRJ PRAKASH V. PATIL 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether it is a fact that lOme 



if so, the details thereof; 

, (c~ !h~ original ctteme f ,production 
and, whether thi wilJ be scaled' down; and " 

ductioll is lik ly 

,) whether the net bank credit to 
overnment ha increased during the ) 

cu~reDt financia1 y at mote than it did in 
the same period last year; 

(el) whether the World aa k and lM:F 
p:'essuring to devalue the rupee to me t 
chall nge of tligher exp rt ? 

, HE MI JST STATE 1 , TH:E 
DE:PARTMENT OF EX .ENDITURE IN 

' THE MIN STRY Off FINANCE (SHRI 
:It . GAD VI) : (,) and, (b ~ Yes, Sir" 
The discllssions with th World 'anK 
President covered international economic 
issue t the rol~ and th ", op""ration of th 
Wo ld n nd the lenain 1 prog anlme of 
1ft an , to India . 

c) The detail ' of the B lane of ay-
men,t for the financial y ar 1986 .. 87 a: d the 
p riod thereafter are not yet available. 
However foreign 'xchange reserve ' have 
shown a decline of Rs. 755 crores in the 
period ,April to Oc ber, 1987 a 
compar" 4 to a deCline of 'Its. 880 crores 
In t'he corre pondiJ1g period last year. 

31-3-1986 

servicing tatio and the overall 
xt,ernal debt position of the country are 

within nlanageable' limits.. The level . of ' 
country's, eternal indebtedness and the 
likl Iy burden of debt erVJClng are cons­
tantly kept in "lew to ,ensure that the debt 
servicing liability ' remaIns within prudent 
I
, .. 
Jmlts. 



1175. DR. B"L. SHAILESH . Will 
Minister of FINANCE be plea ed 
tate: 

(a) whethor narcotics, 5nluggling has 
enormously increa ed during the- -past few 
years is evident from tn hundreds of 
cases ,pending in courts; 

• <b.) w~ctb~r it is a fact that only a few 
~Dgplns have been c~ugh.t and most of th -. 

. person~ arrested t.lre those who act on 
behalf of those ingpiris; 

(c) , the re s 

(d) tbe strin ent 
proposed to be 
ttaftickin 1 

T E MINIST. 11 ,0 
DEPARTMENT O · XP -NDITUR_ IN 
T MINISTRY 0 1 FINANe (SHRI B. 
K. GADHVI) : (,) [t j di lIt to qua,lify 
extent of. smllgglin of drll f How,ever, 
there 1188 been a sharp increas in the 
quag.tities of drui! . 5eized in rent year . 

, 

(b) and (c) It is not ~ lways pos ible 
to nab tIle kinspin as, they act from behind 
he scene . . Moreover, ·the main rackete r 

are based either at the ource or the desti­
nation country a ndja i n1ainly a transit 
country for natcotic dl"ll s. 

(d) The field formations ren1ain vi ilant . 
to curb such illicit activities. The preven­
tivo nd intelligence 11lachine y ha n 
geared up an,d appropriate ' enforcement 
measures are taken in co .. ordination with. 
the Central and State Gov rn,meut autho­
ritie.8 Iconce-rned. A Ubcralised reward 
:SChCD1C has. be n introdu cd by the 
Gov¢rnment unde whicl1 both the Central 
and s,tatc enforcement offioers and' tl-eir 
informers are entitled to reward to' drug 
seizures. The drug otfendet's arc proceeded 
against and punished under the Narcotic 
Drugs and Psychotropic Substance Act,. 
1985. 

~ 

11'76. S R C. 
Wi n the Minis te r 
pJeased to state: 

.. . 

(b) jf s " the 
thereto; and . 

e) w at fut'ther , 



(c) W' ether s me State 
l1ave aIr ady demanded f r 
cr ase in subsidy? 

THE DEPOT M 
MINI TRY' ·OF TEXTiLeS (SHRI S. 

' K I H A KUMA ): (a) to (0) Pr pO$~l 
r cctved from various State Government 
f r incr a e in the subsidy rate . for lanata 
Cl th produ tion . r un er consid ration 

f Governnlent. 

me-tax ecei vcd 
received during 

(0) what percentage of it 
Government mpJ yees,; " 

c) Ii 'W , mue 1 adC1itf nat . anl unt has 
been paid to .ovcrnnlen lploye ,8 ,,-
r suit f tbe n::c mIne dations f the 
'c~lrth Pay C Inmi sio ; and 



(c) Th r qui He inforn1 tion is not 
available. How vcr, tl .. e'timat d financia.l 
implication of the recommendations of th 

ourth Central Pay Cotnmis ina given 
in the r p rt i:s R . 965 cro~es fot ci'\'iJian 
employee including cnlpl yee of the 
Union Territories. The ov raJ lot f 
Pay mmission s recoJnmendations, a 
e timated by the Coollnis ion is Rs. 1282 
ctores, per annUDl r cutring (Cl pter 32 
of the Report). The rocurring additional 
cost 0 the improvcn1ents mad,e by Gov rn .. 

ment OV r the Pay onlmi sion s rccorom n"'! 
dation ~ a about s. '124 crores for Group 

'BJ , , and 'l} eo) loyees and Rs. 4.04 

crores for Group 'A' officer. Additional 

non-recurring co ts of th iJnprove ent 

n1ade by Government wa about R. 165 

crote . 

(d) Income .. tax Act, 
paynle,nts are not separately taxed. encc 
the r quisi1e information i.s not available. 

lEN : Will the 
Minister 
state: 

lea ed 

(a) whether ther ha been an increase 
in ' he f reign exchange re erve due to 
incr as in xp rts 

b) if so, the deta i Is thereof; and 

(c) the efforts boing made to 
export and the result thereof? 

THB M Nt T R 0 :S AT I HE 
MINI TRY OF COMM RC (SHRI P .. R .. 
DAS MUNSI) : (a) and (b) Changes in 
Indi s for ign exchange res erv r fi ct t e 
net result of all transactions in the ext r­
nal sector which not on y include. export 
receipts but als im 6tt pay ents, 
debt ser ice paynlen t aid recoi ts 
purchases and ales under oreig 

urrency (Non-resident), Account ,et. 
The det i Is f. or ign cIlan eserve 
during the last to years and month-wise in 

. the current financial 
bela", . 

May 1987 

June, 1987 

July" 1981* 

(c) A series or initi tiv _ s hay 
taken by the G vernment to promote 

I exports; Tbes are designed to ' generate 
urplu es f r export to indue ·tIle ' produ . .. 

. tioo of goods contenlPora y in te hn I ,gy 
and competitive in prices 'an.d to make 
the export profitable. Accordin to ' the 
Jatest provjsional data, Indi ~s e p ,tt 

during, the first h~.lf of th current financial 
y ar i.e. April ... Sel,tember , 1987 am nted 

'" to R. 7411.26 cror-cs as c mpared to , 
, 5857,.44 cro;res during pril ... Septemb-r 1986 

thus registering 26.5 . 
percent. 

1183. SHRI V .. VIJA A AGHAVA,__ , ~ 
Will the MOnister Qf FIN N be 
to sta.te : 

(a) the total han 
ble to beneficiaries in 
cr di t camps; 

(b) the details of the 
get th~ credit; 



to 

C rl s, ince ce , tral n ani .. 
f uch 10 j onsid red to be 

1 ",i er f: a ib !~ n r n \~ sa 'Y. wey r 
a at the d f June 1986 t] e 0 11lstandin 
cred i f Dub Ii sector bank ' gain t weaker 
s"'ct' n In entia oe d at s.315.)3 
cr 'f . 

t , ('ntre~ ' i It 

1184. S RI V.S. V JAYARAG VAN: 
ill th . Mini er f ~FENC' e pleased 

(~) wh th 
01 g n1 re 

l:a' 1 d 

tJ "0 j 

recrui t n1cnt 
denland for 

c ntr 
. 
In 

, ) J tho of T( V rnll1.en t 
th r ,') 

No Si. 

, T I 
PRODUC­
IN TH "' 

It S flV AJ 

( ,) D e, lot arise . 

cti n Jail ,to Acce)cn te the Tex ,j], 

E ort 

tJ8S. H I V. 0 AN SWARA 
RAO : Will tho inistcr of TEXTILES c 

lea ed to ta 

Mill Owner' 
A 11 action plan 

v r nl nt to further accelerat 
... ... 'L~'U .Lot of te til ' 

C) the ratio 
t ? 

W'rilt~1J A" wer ' 

(b) '& d (c) The nlain su.ggestions, 
relate to upward ipc(ease in the input ... 
output norm for the purpo c of reple'ni h ... 
nl n of imported input again&t e port 
and increa c in the ratc of CCS for 
p Iyeste.r b ended fabric and blend ' d 
yarn. ecessary technical and cost dat 
would form the bas.is for ny deci ion in 
this I , -aId,. 

o erni: - t.:on . nd tiOB U tio 0 

TC Mill ' 

186.. SHRI : Wi 11 the 
Minister of TE I I ES be . plea ed, to 
fefCl" to it 0 r ply given to' Unst 'Iced 
Question No. 2959' on 14 ... 8-87 regarding 

110 ,ation by Planning CODlmiss·on or 
moderni' ation of NTC mill ' and t tc : 

a) whother election of potentially 
viable 'Dlills ha~ been nlade for the pur .. 
pose of nlodern'isation and ra tionalisation 
of TC mill ; 

(c) if .0, the detail_ th reof;, 

(c) whether the chemes fOf n1oderni .. 
, tion and rationalisation have been recti .. 
vcd after re-f rmulation; and 

(d) if so the de tail thereof? 

HE DEPUTY MI ISTER IN THE 
MINISTRY, OF TEXTILES (SHRI S. 
KR SHNA KUMA, ). : (a) and, (b) Te'· 
ha ten.tative]y reported id ntification of 

' 42 Qlills for the purpose of selective 
lrl0 rde· -nisati n. 

(c) ~n~ ~d) he schenles prepared by 
the 8ubsldlane are to be considered by thel 
Holding COlll pany. 

abour Ratiooftlis_ tjon cheme ' in N 

1187. SH I AMAL DAT A : Will the 
Minister of TEXTIL b p ea ed to tofe 
t the l'epJy given to Un tarred Question 
No. 3061 on 14 .. 8 .. 87 l!'~garding clo ute of 
N . C min and state : 

(a) wbeth r there ha b en any decision 
to 0108 dOW.D any . TC mill in ,the 

e.antimc· 

(b) to what e _tent the I bour rationali­
ation c erne ha e been · mJjlem~nted; 
nd 
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(c) tho detail of the ell mo and 
o labour force ? 

bee taken to 
mill . , f r. 

al decision 
any 0 th 

(b) nd (c) About 23, 0 w r ers have 
been rationali d/po t abolished under 
Labour Rationli ti n ch e in 
mill uring t period from pril, 1984 
to Se temb r 1987. Ra tionalisation 0 

labour i TC mill is based on consult­
tio with trade union and voluntary 

p d' e I curre b a uf ct r· n 
De elopmeillt Coun .• 

1 88. S 
. Mi iter 0 T 
to do reply 

n t rred Qu 
fund with Jute 

ATT Will the 
S be p t ased to refor 

n 2J. Augu t, 7 
tio o. 4214 regarding 

anufacturing Develo m nt 

ou cil and tate the expenditure incurre 
by the t anufact in ' ve opment 
Council during tJ1e ]a t hr e y ar 11 the 
f llowing . t m 

J Buffi to aw Jut·e· 

2 Pilot chenl S f r r w jut 
r d cti ity; 

(3 Export prIce stabHi ation fun 
h m .; 

4) Participation in e hibition within 
nd out ide th ountry; 

(5) of sc lnar and wor -

(6 Re arcl and nt ? 

t tc e t 

(1) Bu r Stocking of aw 
J\'1t 

(2 Hot S he .e for aw 
Jut Productivity: 

(3) Export Pric Stabilisation 
und Sch m 

4) aX' icipation in. hibi-
tions within and 01 tide 
th country: 

(5 Orga ising _ emlna s & 
Workshop 

(6) velopmcnt 

Jot d rni fon d 

1 84-8 

, . 4 01, 32 

R. 43,: 49' 

. 3 ,00,000 

1189. HRI AMA D A: Will the 
Ministry of EXTIL S be pIcas d to r fer 
to the eply giv n on 2 ug t, 1987 to 

n tarred Que ion o. 4216 regarding 

9 S ... 6 1 6. 7 

s. 2,5 ,25 0 3 

,. 1600,933 s. 3 88,32 

Rs. 52,00,0 0 

3,05,594 . 10 34,27 . 

5 ,402 s. ,59,72 

. 43 00,000 . 45,00,000 

application rid und j 
tion fund sc m and tate. 

a tI e posi ion ith r g rd 
atio s receiv d und r tl t 

nisation unds h m 
saneti n d with th valu 



the det it of modernisation e 

, PUTY MINIS , R IN tH 
MI ISTRY F T TIL. S, (SHRI S. 
KRISHNA , KUMAR) : () 23 jute mills 
have so far applied to all ... India Financial 
In titution for financial as istance under 
Jute Moderni a,tion und for a total 
as i tance f . 102.13 crore, of which 

no a Ii ation f . s. 7.56 crores ha 
since been withdrawn. O':o.t of the vern in .. 
in, 22 ppUcations; the inancial In titu­
tion hay al eady cleared 3 applica.tions~ 
involving sanction of total a ,si tane f 

• '1,06 cro e . 

(b) he moderni ation chemes so far 
proe d and 'sanctioned by the inancial 
Institution en'Vi age installation of high 
s)'eed Rap'erl' ircular loonl ,for improving 
productivity a . d quality as also f; t ' manu­
factul" of jute/HOP' blended bags. The 
schem s al '0 envisage Inodernisation of 
the batchin s -ction by installation of 
jut for improving the yarn 
quality to ether with installation of 
balancing equipment f r optiInum capacity 
utilisation. In addition, the modernisa­
tion sdleme'S Iso p ovide for need-based 
r novati n 0 C isting mac1l:' ry to res tore 
t hei n,ormal efficien,cy. 

to Edu£at d Unemployed Per ODS 

for If Emp lo'yment 

·.ARA- C AND 
': Will tl1 Minister o ' 

·CE be plea's d to stat'e : 

1. 

2. L ans sanctio e by the hanks : 

) Numb r 

b) mount in R . 1akh ) 

L _n disbur ed : 

(a 

(b 

umb r 

moun t in . . lakl s 

aluation study was made in on 
elect d dist i · t in ac ' tat IUnion 
T rntory by a team com,pr'si of Stat 

ir· ctor e of ndu tri mall lndu , ries 

(a) wI ether the 's I've ank of India 
r the Government have an ly cd the rol 

play1ed by ea:ch of the tw nty nationalised 
bank 1 f . r providing a istanc : t the 
unempJoy d for 'el mploym nt· 

(b if the contribution mad by 
a~h of the nationali e bank uo'ctioning 

In ' imachtll Pradesll for this purpos.e· 

( ) whetl CI any monitoring and 'eva .. 
luation of the s h Ole at the central level 
is propos,ed to be undertaken; and . 

(d) the numb r Qf applications received 
for this purpos, d. trict-wise in. each of 
districts of Himachal radesl} alongwith 
the , numb r of persons, district-wise to 

h . ' w om aSSistance was given, year .. wise since 
inception? 

THE MI IS R OF STATE IN THE 
MINI TRY OF INANe (S 'RI 
JA , A D A POOJARY) : (a) to (d) 
The R serve :Ban of Ind' a (RBI) h d been 
monitoring the performance of, banks· in 
I .nding under the S heme for providing 
Self.. mp]oymeni to . dll.cate Un'employed 
Youth. R I 1 as reported that State-wise 
data covering performance .of individual 
banks a well as district-wise data are not 
collected by theJn" Performance of all 

the implementing banks , reported by 
RBI in the State of imachal Pradesh 

during the last 4 ye,ars is, howev f, indicated 
below: 

1983 .. 84 

2000 

2465 

449. 9 

2052 

292,.,-8 

1984 .. 85 

2500 

2)56 

448 .. 49 

1715 

270.81 

1985-86 

1600 

1519 

353.25 

1352 

250.72 

1986-87 

11600 

428 

291.78 

1082 

167.80 

Servic Instj ute (SIS I) R,cscrv nk of ndia 
and e dank of tJ di {tict in resepct 

t of cas s san don d in 198 .. 384. Res rv 
Ban . f Indi h -ve a1 0 conducted . s,tudy of 
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,utilisation of loan "granted during the yeaT 
1983-84 and 1984 ... 85 under ' 'elf ... Employment 
Schem,e for . · Educ t d U·nemp)oyed 
Youth. The ' tudy was carried out, j·n the 
-a1 et, d dj -tricts of 17 States/Union 

errit Ties overin 1 4 benefi jade ' . . 

GO''' rn.m nt a accepted tl,e ne d . or 
having a comprehen i v study by Born 
indepe dent reputed organi ation 0 a 
regular ba'sis. Centra.l Government ha 
agr ed to s are the co t of such studies on 
50 : SO ba is with ,he State overnm.ent 
subject to a eHing of Rs. 1 1al h per ,year 
as central vernment h T,e. _ 0 f_ 'r 
11 State inclu ing imachal Prade h have 
convey, d th ir ace ptan e to the proposal. 

on truetion of a Tunne in abaul and 
piti', . -mac ' I p , adesb 

1191. PROF. ARA N I-IA , 
P'ARASHA.R ; Win the Minister of 
D - F NCE be pleased to state: 

(a) whether the work for the constuc .. 
tion of a tunn -1 under Ro tang Pass in 
Lahaul and Spiti di trict ( P) has b en 
san.ctioned and taken up for construction; 

(b) if so, the estimated expenditure and 
the likely p dod for the com -l,etion of the 
proj ct'; and 

(c) if not, the likely datI;; by whi h the 
proj ct would be seoctionad and the n -
ruction work taken up ? 

TH' _INTSTE OF · DE E 'C_ 
(' R K C. ~NT) .: (a) No Sir; however; 
rea ibility study ·of a tunnel at ohtang has 
bevR anctioned at an estim ted cost of 

. 82 la h. The tudy I Ii ely· to b 
oroplet d in two years,. 

(b) Does not ari e. 

(c) t is toO' ea.rly to furnish informa­
tion in th.e rna t r. 

red I Camps 

1]92~ :eR'O RAl 
PARAS A Win b Mini of 

A CE b... plea ed 
reply giv _ n on 19 A 
Qu tion (' , 3 0 
and ta.te : 

(a) whether it i _' propo d to 0) compile 
da a, "an~-wj e~ for each ' t te re rdin 
the credit ·camps; (ii) r, vide central 
m nit rin d i ue uid line -r , ki 
t , or d·t mp' ' mor po uta and re ult 
rieut d a'S a~ 0 ' e d ... based; 

(b) . if , so, the Ii ely a ' b whi h it 
w uld- be done; and 

(c) if not. th fer ons th.e ef r c; nd t11 
ep pro _ 0 d t ,b t e t hat th , 

credit camp in pi e confidenc amon the 
people and al 0 S rV - a us rut pt rpo e ? 

M T 0 - STATE · 
MIN TRY 0 A C_ 
JANARD I - NA POIOJA Y) : ( ) . . 

) Does not arL . 

(c) Th objective be in rganl In 
ere it camp i aimed at r - at in an a ar .. 
ness among the pe pIe f tbe work bein 
done by the ban 'S for th im rovem n t of 

the tot f poor an to a.chieve demon trativ 
. impact on the "oor peo I who nlay be 
feeling J esitant t come f rward and ta, c' 
benefit of ban ',s assistanc main ly 
shO'wing up _ xamp:] ucce sful cono ... 
mic v_nture_ f ot inlilarly la cd 
person _ . It is in thi cont t" that' redit 
camps are organised by public c r b n 
at thei·r own initiative a part of tlle]r 
overall programm·e of ac e erated r dit 
assistance t wake section of oc iety nd 
no entral m _ ni ring f sue · 'e - rop 1 

conside cd f as'ibJe or nece, _aTY. 

~ ;- liamentary 0 itt 
or , -,se vi"'_. ~_I..n 

PRO. . AR _I 
:: Win the Mini t r f 

D ' e: pI a cd to _ tate : 

(a) ' whet 1 f' any decision ha b _ n t n 
by Union G vernm for the e ti 

f Parliamentary ommit e' 'fo·r 
W If a re of x-servic mar c 
by , he hig 1 v 1 committee the 

If of 

(b if by 
ommitt nd 

if n t~ tJ "d ' Y 
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T' 
ODU 

T , 
(SHRI 

non-viable may have to lose down 
permanently. 

(b) Ild Ie 1 -. t i not po ibl t indicate S. o. State 
a da.te by which a ,decision w uld be taken . ' -~ ____ ........o:. _ __.:-!.,.,._ __ ___,..~ __ 

o. of Mill 

h~ need for ettin up 0 a ' ar Hanlen.tary 
ommi.ttee t over- ee the non-statutory 

provi ,ion _ ro welfare of Ex"s rvicemen 
requires detailed x m'nati n ta ing variou 
a peet into ccount and ther fore will 
t e time tor a de -. ,ion. 

M ,lIs 

NB AI AT L : 
Mini ter ' XT -LES e pIJea ·- d 

(a) t e . rob r of textile mills los -d 
o n by the nd of 31 March, 1981, in 

ca h t te; 

(b he numb r f u· min w ich 
'V been taken over by ·Government in 
ch Stat durin ' the aid period; 

c) the ' umb~r of such mills 'which 
l1ave been taken ov r by 'Overnment but 
h ve n . t res arted lld the reasons therefor 
__ nd 

d) t11e futu c of ho c o1ills which an) 
till c'los d ud th fi rts being made 

re tart th e ill? 

1ST -R TH 
lL ·1 (HRI 

) : (a) A statement J , 

lV n low : 

b) on 0 the mill whi h W Ie clos d 
n 3,1 t Marc,h 1981 pr ently 

by tIl nio'fl overnment. 

c 

) 

n t arising jew 0 (b) abov . 

overnme nth d et 
d t Irmine whether 

t n tially iabl r 
gency v 1 sand 

n kages i re 
~'l in fund by it to 

Mill f un I t 

l. 

2. 

3. 

4. 

5. 

6. 
7. 

8. 

. 9. 

110-,' 

11. 

J 2. 

13. 

14. 

An-dhr Pradesh 

iha 

Guj rat 

aryana 

arnata 
. I a 

or la 
.. 

'adhya Prade h 

ahara htra 

ajasthan 

Tamil Nadu 

Uttar P d -h _ ra s 

West Bengal 

Pondicherry 

Total . . 

xport Duty on Tobacco 

2 

1 

1 

27 

2 

5 

1 

3 

11 

5 

23 

4 

1 ' 

90 

1195. S RI A BHAI PA EL: 
Will the Minister of lANCE b plea5cd 
to s1 te : 

(a) the rate 0 e port duty on 
toba . , 

(b) . et or 0 vern n'lcnt . p roPQso . to 
aboli 'h e port duty on toba,cco·. and 

(c) if so, the action ta 'en In t'hi' 
dir cHon? 

IS ROT AT ~ --= IN THE 
MENT 0 EXP - .DITURE 

HE M STRY OF lANCE (SHRI B.K. 
GAD, VI): (a) port d1:lty on unmanu­
factured tobacc falling tinder eadi.ng No. 
S of the Second chedule to the Custom 
Tari - Act, 1 75 ha be n empted since 
1, t March 1986. ow v ·r C s at · % 
ad 110 10 rein : d the r V 10n _ Agri-
cultural Pr due S'S A - t 19 nd ,t % 



• 
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ad valorelll und r the provj i n of th 
Tobacco Cess Act, 975 making a 'fotal of 
1 % ad valorenl is ,colle'ctf!d 8'S cu tonlS duty , 
on unmanufactu.red toba co when ex, r­
t.ed ,out of ndia. 

, (b) and (c) There j n prop sal, at 
p -e ent, to abo I ish th ' inlposition of e ' 

n the product. ' 

Raid on Economi _ 0 ode ' 
, 

1196. SHRI _AMLA 
AWAT : Will th - Minister of 

pleased to stat.e : 

(a) the number f raids 
'incb January 19'87 till date t 

ecbnomic ofti nde'rs, in. De hi 
m tropolitan. cities; 

PRASAD 
INA 'e 

conduct,ed 
apprehend 
nd other 

(b) th _ 'D'unlber () ,ccononl offender 
award d 'punishmens so far and the aiil.ouut 
of blac money r covered fr' In them· 

() whethe~ 
received against 
black money'· 

complaints ha,v , been 
me pers ns pas essing 

«(I) '.r' 0, he acti n tak 'n 'by Govern­
I trlent :so faf a. ain t them· 'and 

) if no action ha ' been taken the 
r asons therefor? 

ST'ATE IN HE 
o PARTM NT ·O XP NDITURE IN 

.'THE MINJSTRY 'OF FI A . C I(S R 
B.K. GADHVI) : I(a) to (e) Inf flnat ioR 
to the e tent possible is 'being coll.ected 
and win be laid n. tb '. Table Oof the 
, ouse. · 

Addition tInt ri Relie to Cotton G-ro er 
· j 'n A.P. 

1197. 'S _' I ,I V. TU SIR M : Will the 
Minister' of TEXT L S be pleased to tate: 

(a) whethe there is a p,roposal undor 
cons~deration G vernment to give 
addItional int, rim reHef to .cotton grower 
J A ndhra Pradesh; 

(b) if so, the detail , thereof; 

c) 11e' ext nt to which the tton 
growers in Andbr I r d sh wHl b , 
benefited; and 

Wrtllen Answell 

d) h anl unt f interim' cHe f 
gi\!en to the farnl r ? 

(b to d) o n t ud 

C 0 Ul'e of Ag , 

1 98. HRIMATI M ']R 
Will the Minister of , AN 
to tate : 

Sit. 

oi 

UM 
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a) wheth r tI'e aU j n £' vcr-
nl nt ha b cn drawn to tho new .. ~t' n1 
appearing in the tat inan ,t d 
20, 1987 ' capti n d ' A ra hoe 
'in . prote~t' . 

• 
(b) if 0, the I t nt f do'm' ge and 

hardship caus d t · the sman salt; UI it 
manufactudn - footwear due to 'wilhdr . wal 
f e cise exenltion; and 

(I ) the t ps tak n by. vern - nt ' 'to 
. remove th ir plight ·and to giv them ' 

additional: r lief? 

1ST R 0 STAT 
o PARTM . T 0 I .. XP 
TH MIN T I 
B.K. 0 DHVT) : (3.) Mad 11. 

(b) and (c) The xci 0 du Y XCI pUon 
for mall : cale units manufacturing 'Sp~ i­
fied goods I in luding footw\:;a - h' n t 
been withdrawn t only m dined 0 . f 

deny the b ... nefit 0 t c nee '0 in th 
case of goods whi h ac,e m nufacture by 
mall cale unit. und r the brand n m 

a manuf~cturer or trader, n. t b ibl . 
Sl cb con sio. h fo ' ';';', fo t VI: ar 
manufa tured by ' mall unit -- Hh brand 
names of m n fa rUE r n t tigjbl for 
c nee i n will t b... ,eli iblc for eM, C 

duty xem,pti n. Tll .1J unit Cr ill 
ail of the nlall cal nn ption by 

chan ing th ir 111 nufact ri g tern. 

1199. 
t]"e: ini ter 
tat : 

rcotic b 

Bure 1I 



(a) whether th ,' ,arcotics on1rOIl 
Bureau has ,ma$hed a big international 
narcotics trafficking syndicate' 

(b) the ,quantity of narcot.i s s iz d, its 
t, the number of' per on arrest d and 

who are the kingpin ; 

,c wher - from the heroin wa pro ured 
and to which countrie, it was propos d to 
be taken; and 

(d) wh ther innoc -nt girls were being 
utilised in this acke,t; if so, the reaction 
f ' overnment in this ~egard ? 

THE MI ' E OF STAT I T 
I) --=ARTM T OF EXPENDITU . I 
THE MI ISTRY ,- 'I A ' C (SHR' 
S, . GAD VI) : (a) and (b) The arcotic 
C ntrol ureau has reported that a hi)' 
international narcotic trafficking syndicat,c 
oper tin . in Delhi for many 'Y,ear has bee 
busted with the arrest of 6 p~rsons and 

:izure of ,8,100 kg . of heroin on 1'8-9-1987 .. 
The arre ted per on:5 include the kin pins 
.of thi. syndicate, Joginder Mohan Malhotra 
(alias) Jindo Malhotra and' Yudhishter 
· umar. No pr,ec.ise value of the drug 
-eiz d can be det rmined a the illicit 

. arket pri e vaI'ies from place to place 
dependi.ng upon purity, place of origin, 
1 c I delna d and supply, etc. 
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by Inarkings ,on the pa _ irigs. Investigations 
h vc revealed tb t the desti stion of the , 
drug as Am t rdam. 

(d) Thee · have been r p rts f invol e ... 
ment of female arri rs in drug-tr . ffi ki g. 

n Smt, Manju Narula , who was found 
involved in the instant ca e, nas . be'on 
arrested. 

There are vario us pubHc awar ne 
programmes regarding ,evils f drug addi .. 
tion and perils of. invol] . me nt ~n drlJg ... 
traffi king. 

ndo-_ ian W'ork bop on Drug bu 

1200. H SO NAT WilJ 
the Min:ister of F' NAN be 
st te : 

. (a) the quantIty of her in (in kilo,· rams) 
eiz d in dia in th j',ears 1985, 1986 _ nd 
987 ( 0 far); 

I 

(b) the quantity of other narcou'c 
, eized during the above period; and 

, ' ., ,' . 

(c) the utconle of th.e tl1ree day 
Indooo:Asian Workshop on the drug abuse? 

T MIN S' R 0 , ' TAT 1 T 
D PAR MENT 0 EXPE DITURE IN 
T " E MINISTR OF INA · CB (SHRI 
B.K. GADHV) : (a) and ' (b) Quantities 
of heroin a ld other n.arc tic drugs e.ized. 
in: India during 1985, 1986 ,and 1 87 (upto 

• 

c) The seized heroin at) -ars to have 
b..,en procured fr'om Paki tan a indicated . October) are as und 

1. 

2. 

3 

4. 

arne f dTUg 1985. 

e oin 761 
. 6,840 plunl 

a hi h (cha'ras) 10 3 2 

. 
anJ 

. 
J&U _ r un -d o.ff 'to th n are: t g .)1 

i of the 
public a 

wa , 0 

vi! f 

(Quantity In kil ~rams) . 

1986 

2 .621 

8,789 
, I' 

1 , 09, 

60,620" 

1201. 
the, Mini ~ter () 

ate 

1987 I 

(provi iona1) 

2,294 

2,174 

12,879 

-t 7 
. Iashish oil 

l6,943 

Will 
be plea ed to 
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(a) the nun1b r of ca,ses i , whicb cn­
quiry ha. b~ n instituted for evasion of 
cu toms duty during the current financial 
year; and ' 

(b) the num,b r of case flIed and the , 
stage at whic they tand? 

T MI JST R Of' STATE I 
D PARTM , OF "XP NDI UR · 
T . E MI ISTRY OF FIN 

. ., GAD . VI) : (a) The number of­
ca _as hi wltich investigations .have been 
'nstituted in connection with eva ion of 
cu tom duty durin the current financial 
year as on 30 .. 9 ... 87 is 143. 

(b) Out of 143 cases, p ·oceeding.s hay 
be n initiated in 81 cases. h p -e ent 
posit ion of the e 81 cases i a under: 

Cases adj udic ated 4.5 
Cases where show .. caus 
notices hay be n i ued 
and: ar pending for 

adjudication ,. ' 36 

Op~DiQ' of Coffee Hou e 

1202. SHRI V. S. KRISHNA IYER: 
Will the Minist,er of OMMERCE be 
pleas,ed to :state : 

(a)1 the number of Coffee HOll es run 
by the Coffee Board in Bangaiorc city; 

(b) whether there is any coffee house 
in big extensions ,of Bangalor like Malle .. 
swaram, Jayanagar, ~ajajinaga ; and 

, (c) if not, whethe~ Oovernme t pro ... 
os to open Coff~ Houses in Malleswar;an1, 

Jayanagar and Rajajinagar ex.tension to 
cat r to the needs of those areas? 

THE MINISTER 0 INANe AN 
MINISTER OF COMMERCE (SHRI 
N A.YAN DATT TIWARI) : (a) to (c) : 

her is only one co ee hous run by the 
Coft e Board 'In the Bangalore city and 
p esentJy there is no sp cHic proposal to 
op n any ·other coffee house ill Bangalore 
or it b ig e t,ensions. 

()1I0t G:iven by . stioD lis d Bpn for' 

rought ' eli ' in arnataka 

1203. SHR V. . KRISHNA ¥ , R : 
Will th.e Mini ter of lb · Jea ed 
to tate: 
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, {a) whetbe som ationaH e bank 
Jlav_ eleased any mOD y for dro ght 
r ,Hef . n K rna taka; 

(b) if so, tI e 'nam S of the banks ana 
the amount released; 

(c) to whom the above' amoun twas . 
Slven; 

(d) tile manner in which beneficia i s 
were se~ected; and 

(e) wllether the money J18 bee'n given 
a loan or a sistanc ? 

THE MI r ISTER OF STATE IN TH 
M NiST Y OF INA CE ( R 
JANA DHA A POOIARY) : (a) and (b) 
Re ev ' an of India, ( BI) , has r ported 
that it ha , issued detailed guideline to 
commercial banks £or providing c~edj t 
facilities i,o tlle persons affect'ed by dr ught 
,and the ban have started ,extending credit 
s'l!pport 10 effected P [SODS in various part 
of the coulltry including: th tater of 
Kar ataka. The ban s bave al 0 b en 
advised by RB to furnish progr s on a ' 
periodic basis i,ndicating tll natur and 
quantum of assistance -render d. 

(c) and (d) The detail d guideli.lle~ f; . 
re ief measur s to be pro'vided by die bank 
in the area's affected by dr,ought e vi age 
that the bank branche . 'hOllld obtain 
from the concerned Governll1ernt a thorti, s 
the list of a . cted vilta ,es within thei 
area of loperation. In ca of fre h bo -to­
wers discI et nquiries should be: , ado 
fo assessm t of ]0 S su . tained and 
assistance of tile Government authoritie 
hou!d b - ought wherever avai labl for 

ascertaining g nuineo.e . of their r quir'e­
ments. 

'( ) The commercial banks a provid .. 
jn. ' financial a .istanoe to the drought 
affected persons in he form ot 10 n at 
conc,essio a1 rate of int~r st on co.nlpara .. 
tively liberal t tm . nd con.diti n -. 

Mini tor 
tat : 

I. po 0 Marbl 

DATTA 
,A __ . WiU the 
be pleased to 
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im t nunlbcr of p opte 
n uiIdin activitie in 

nd R j t an in 

n , 
'ut , of tll ntry' rod 

d 

gr nit 

'm 

(i) 

IIJ 

pi fc tI 

r In 

part i not maintaine . 

~l 0 K rt f n1a ble nd 
unlry are god. 

t n U" g t , f 
nit an 111 lh r t D 

, ir. Iud 

n in luded 

c r ' I 

duty fr inlport f r -111, trial , 
ital quip .. bl and c 

A thority 
r n ti n . 
In apan 

t mad t lnmJ 

ip~ ti n 

rantin 0 

t d nit 
in l try_ 

f r n' e t 

n . jnt rnati n 1 

r it 
ov rnm nt 

t p oi p'o 
R j a h n marh I ' 

100 Yc xport 0 ien-
t tu t minin 

_ ....... _0 io of sde bet n ndla & C n 

1205 S RAT DATT 
'RA M AR JA ADIYAR: Will the 

Mini ter f MM R b lea cd to 
t : 

(a wh ther t p ar bing 
pand tr d b tw n ndi a d 

(b) jf 0 th anad 
r th country' pr . gtamm ; 

(c) t a a n wI ieh I d .. Ca ad 
trade has be 0 stabli hed' and 

(d) th d tail f the trad pan_i 
pr gramm dr , n p twe n the two 
count i ? 

THE Ml 1ST R 0 
(.1 RY 0 COMM RC 

D MU ) ; (a) to (d) here h 
no formal Agre ment b tween ndia 
Canada ecifically f r th purpo~e of 
expan i n of trade b tween the two coun .. 
tri , ow v r, S V ra m asur s ha v b en 
ta en by botl id t d vel p and 

t to-way t ad. The e e ur 
s on ring industnal and trade 

mt IOn. froDl ndia, parti ipati n 
teet d trade fair a al 0 organi ation of 

speclalized air by T AI. an da 1 0 

has b en ending trad~ nlj io · etc. from 
tim tim to 1 nd · rti ipati ng in 
trade fair in India. 

Can Id ha n roviding istan 
f pr j t8 and rogramm sunde its 
conomic/d vel pln nt as i tane ... pro-

g a e. At the last meeting of the Aid 
India on or iun1 h ld at Pati .... in June 
1981, the 1 vel of tIl Canadian assi tance 
to ndia during 1987-88 ha b n indicated 
t b nadi, n D UUl" 80 million. 

Tran £ r of tc I t m mport 

1207. A W NTR 
IL : Will the Minister of 

b plea ed t tat · : 

(a) hether Gov rnment ha und r 
con ideration a proposal to transfer the 
. mpo t of cert in st 1 it m from the 
Mine ) and Metal Trading Corporation 
to th St el Authority of ndia imit d; 
and 
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(b) if 0, the dotail tl ereof and tJ e 
r a ns th of ? 

II 

E M NISTER 0 T T IN T E 
MI ISTRY 0 COMM R (8 I.. 
DAS MU SI): (a) nd (b G v nm nt do 
not I 0 c t transf r import f ste I 
it m fronl Min r Is and M _ tal adin 
Corporation ttl uth r'ty of , ndia 
_ imited t present. 

Uniformity in Pri of Gd 

1208. S R AL AS D PA D 
WIll th ini t r r be plea ed 
t sta e wheth r Gov rOln nt hay ta en any 
initiativ to nlaintain tIl uniforol ic 
old in v iou art of th country inclu­

di g II th metr politan citie ? 

e ntial com 
1n 

Trallslation] 

nter t on m II - a in chern Depo it 

1209. SHR , SANTI DHARIW 
Will the Minister of NA C be pI a d 
to at : 

(a) wh the G v ~nnl nt re con ider .. 
in to pay th increa ed rate of inte e t on 
the d p it on lnaU 'aving ; 

) if s ,the evised rate tbereof· and 

(c) if not th rea 0 f r ot ai ing 
the rat ·· ? 

T R 0 TAT I 
o INA C 

A POOJAR ' ) : (a t c) 
A g neral re trncturing of rate of interest 
on nlall ,aving che le nd n Bank 
depo it wa don wit effi ct from 1-4-87. 

h re j n p oposal ' at pr cnt for any 
change in structure of into est a c . 

eport on 

1210. S R 
Will the Minister of 
to stat : 

obber on BS 

DHAR WAL 
b pI a ed 

WI';/1 n Answers 

(a) wheth r altcnti n f ov rnm , t 
ha been r w to the new -i t In appe ing 
in th inan ial xpr dat d 9 0 to 
19 7 und th capti J r por 
dra tic ut in jobb r '. at;ld 

(b) Jf so, th r acti n f ov rnment 
on th r ornm nda i n of the Int rnati· 
na1 inan e Cor r tjo r garding 
cut in th numb r of jobb r in 

toc xch nge . 

(b) A ti n, if aoy, in r gard to ffi t­
ing a cut in t , numb r of j bbe s in 

ombay tock x hang wHh th 
change autho itie . 

. av Commi t e Recommc_ d ion 
Wor· in 01 toe E c n e 

the Mini ter 
tate : 

IWAL' WiJl 
pI a d t 

(a whe ther Governnl nt have r iv d 
tl ecomm ndati n n workin f. toe 

cbang s mad by a infor al w r " g 
gro constitl.l d by th nt oil f 
Capital und r the h irm n h 'p 

hri S. ; and 

(b) if tl mai . COl m nd 
f this g Oup ? 

m In r comm nd ti n th 
Wor ing Group, In er lia, r lat to 
r la atio tried n on t j 

P cificd hare in a ph ~d n 
cd ti n of band f Ii :lit 0 

ri e har t eng h ni n 

lance to t c 
ommon tt I m n i d 
x ha g , t . 



tIl 
tat 

tile. 

. : Will 
b pI ased t 

. I 

a) w th r the manag n e.nt of xp t 
romot.on ~ un ils have, been in ,tructed 

to ta tb bipartite n goti' tion with th ~ 
r -pecti,v olployees· union in r gard t 
tl·, rvi: e onditio.n,. in coolpliance 
with the upr nl Con t s ree nt direc iv 
011 a Writ Petition; and 

)1 if not the r · a on 

lIST R 0 ST'A TE IN THE 
MINISTRY OF COMM RC (SHRI .R. 
AU · I) : (a) No, Sir. 

(b) Bipartite negotiations have to b 
held between the managements of . oncerned 
' x rt fOln tiOD I Councils and their 

mploy 

1213 .. SHR K. RA AMURTHY: Will 
the Minister of COMM R.CE be pleas'cd 
to tate: 

(a) the re'a ons for the ndian hare 0 

e ports of t a to tIle ,ovi t Union declin­
. con ide ably r 'm 981 onwards; 

b) th reason for ndian tea losing 
grou Id in hard curren y regions and also 
in.g upee trade regions' and 

th tep b in , taken to overcome 
th hu d. es in th exp rts of ndian tea to 
h rd urren y r,egion as also to upe 
trad r gion ? 

INIS- . ~ 

o C 
I : (a) . xport of ndian t'ea 

t • i . 'Governed by bi-late al 
rade agreem nt .. __ port in 1981 r flect1ed 

"ncr f -o , 980 I 1 which witne ed 
d lin in 982. n u'bsequ nt years 
port h ' nlai 1 t . n d,a t ady inc ~ a in 

trend both in v lunl and valu rea Ii ation . 
a may vid , nt fronl th- f .}towing 

• fl u' 
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uantity 

On million g .)1 . crores) 

. 
19 -0 6 . ~ l24.9 

1 ' 1 77. 146.4 

82 5 ,5 111.5 

1 83 61- 163.1 

19, 4 75.2 262.2 

985 96. 305.7 

(b) 111 hard currency area like pound 
t ding and US 1 ollar areas high cost and 

good quality Indian tea is facing challeng 
from severe price nnde -.. cutting and cheaper 
varieties, of teas of Sri anka, Tanzania . 
Kenya, Indone ia and Mal wi. 

() ndi '8 Trade wi th Ru ee t ad 
regions is covered under Bilateral T ade 

greement. ""£fort are nlade t.o includ 
more quantunl of tea in the t.rade agree .. 
ill nt specially v lue added tea. Promo­
tional programmes to promot Indian tea 
are al 0 uude -taken by participating . in 
airs and exhObitions and th ough store 

demon trations. 

In hard currency are ' the steps taken 
to increase export of Indian tea include 
higher cash conlpensatory support on valu 
added teas, 'excise r bate' of 50 'paise pel­
kilogram O'n export f bulk tea full rebate 
on tea bags" abol'ition of ~ustoms duty on 
flIt r paper used in the tuanufacture of tea 
bags" sanction of schrnes und r the Bra.nd 
promotion Fund ' and under warehousing 

ubsidy Scheme and provis.ion of 10% of 
-OB realisation for advertising and pro~ 

motion by individual combanies abro'ad 
letc. 

i e in · ric of Gold 

1214 .. SHR K.P. UNNIKRISHNAN: 
W.ill the Minist,er of FIN C be pleased 
to state : 

(a) whether there ha be n. 
ri e 'i th - ric of g Id; 

marked 

I b) tl e ri of go·ld per 10 gms. in 
C ober 1985:, 98 and 1987 at ew York 

and in he dome 'tic n1ar ts' and 
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(c) th rea. on for such abnonnal ri ? 

TH ~ MINIS,T N 
DEPARTMENT OF EXP NDITUR 
TH - M I TRY 0 A 
B.K. GADHVI) : (a) 

(b) Prices of g ld in 'O,ctob 
and 87 in dOln~sti · nd ew 
are given below : 

Average Price 

19 5, ,86 
mark ts 

at Bombay . w York 
~..,.,..,..",.,-.-. _ ... --_----.._----. 

(Rs. per R . per (DoJlar per 
10 gms,,) troy Olnce) 10 gm:s.) 

1'985 213 .46 326.02 1262.6 

1986 2352.88 423.62 1751.60 

1987 ' 3170.83 465 .35 1953.31 

(c) The reasons for th lar e rise i. 
, old price in the dOlTl sfc ' mar et ,have 
been (1) good festival demand (II) paucity 

. of floating, toe due to reduced In:flow of 
muggled gold (111) uptr nd in in ternationa 1 

prices of gold and (IV) diver ion of funds 
into bullion on account of lllggishness in 
the do.mestic stock nlarket. The rea ons 
for ·th,c recent sharp incrca e ip gold prices 
in the international mar ets have been (I) 
,era h"1 sto market all ver the world 
which led t , diversio of inve tible fund \ 
into bulli n mat ets ,(II) per istent an,d 
la ge w a ening of the U.S . . dollar in jnter­
national currency mar e . (11) politi al 
tensions in the Iniddle east : 

ght of e r 'cnt io · 
Do rds 

12,15. S RI K.P. UN 
Will the Mini t r of DEF 
to sate: 

RJ H AN: 
E be pleased 

(a) wh.ether ther _ ha bee er i ten ' 
maud from many as ociations and eople 

living witl in . the juri~ diction ,of. anton .. 
m nt Board' to stabIisll right of repr sen .. 
tation in the Cantonm nt Board ,. through 
democratic means or ele' tions; 

(b) th r, aso,n r r je lin 0 th 
demand and repre nt; ti n ; an 
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(c) whed er Gov nmen t propos to 
:reCOD idcr the matter? 

'TH , Ml IT '. 
DEP'A TM 

. eTO 
MI 1ST Y 0 D · C " 

' IV A V. PATIL , : () t 

n1and for ri ht of r pre entation in the 
Cantonm -nt Board ha been received from 
any A oei' H n. or people living in th 
Cantonm nt ar a . owe er, adequ&.tc 
provisions all" ady ,exist in the antonment ' 
Act, 1924, for safeguarding the d m ' . atic 
right o · the p . ople in the antonment 
Bard area. h yare entitled to le'ct 
their r . presentativ s to the _nt omen _ 
Boards on the basi f 1 niver.al adt: It 
franchi e. 

Out f a total f 62 Ca 
elections to 61 Cantonment . oa d 
been held in 19:85 and ]'986 and the 
tonnllents are having regular Boards 
the le'cted r pr' sentatives of the civil 
p pulation. he remaining one antQn­
me,nt would also h v:e a rogular Boa d 
8ho tly after the elections, whi h have 
already been notified. 

; ricultu .ProducUoo 

1216. SHR jll 
the Minister f TE T t ' 
tate : 

a whethc the tandard of sericuUu e 
produ e in th ' unt y i d ... cr a ing; 

(b) if : 0, th te s ta n to ral ' the 
standard; 

(c) wb til r t e ntr 1 Silk oard 
. a -' n u rogramme 0 t ch ·_ ical 
moderni at i nand t nding ad ilio a 
finan ial a si tance t the I e 'ic dtur 
du iog tate; and 

(d) if ,h det ther ' f? 

CT . ,ing 
ptanne 
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(b) «(1) S icultur " h m fo.r 
dev 10pmen of th indu try in general are 
implemented by the varl us tate Govern .. 
ment. . 0 ever in orde t. tlpplemen 
their ere ris and t · P ' vid & D upp rt 
for in rasing th productivity limproving 
the qua.1Hy f indian silk, the Central Silk 
B Xilrd ha establi hed the foll win nla] T 

nit in the untry : 

i) 3 entral S ri ~ ulture 
Trainin In titute ; 

a h & 

(ii)], ' ntral T hool gi at e arch 
& Training nstitute; 

(iii) 15 R gi nat i ulture 
I~ tatioJl . 

(i ,I) 64 I e ' reh & Extensi n enter· 

v) 21 Sil worn1 e d Produ,ction 
ntres un _f th Nationa Sil-

worm d pr · ct. 

id thi th following edcultuf 
De elopment r j -ct ' ar _ a] 0 bein imple ... 
m nt d : 

rtd ' an - sited 
ricultur pt je t; · 

arnataka 

(ii) I t n ive ' riculture v, lopment 
rloject in West B ngal; 

(iii) Mu,ga cd D velopment project 

1218. 

in the North- tern R~gion' 

nt n iv ' e i ultur 
pr ject in 

r proje t, ph e-II 
Mahara htra. 

ition I ' e eD~e i tnet 

B ~ AB 
Mini t r of 

tat : 

~ rnments 

nam s' 0 th , tat fr nl 
, 1 or rc e iv d; 

nt f ri. a 
nd 

d 

(d) if 0 , th action 1 aken there n ? 

T M Nt T R 0 ST,AT 1 I 

DEPARTMENT OF XP ' DITU 
T Ml 1ST Y FlNAN 
B. DHVI) : (a) " I ir .. 

b) Th I U stion do not ari'$ 

( ) and (d) .A tat, Inent j 

below: 

tat m D 

HE 
N 

(SHRI 

. 
give 

Cr 'IliOn of AdditJolJal Rev /tiles .Dilricts 

Th ,00 ernment of Indi , had not 
'r eived any r qu 8t fro.m the ove~nn1ent 
of Orj a for financial as~istance f r 
creation of addition 1 revenue district. 

owe er th State Governme t in. it, 
m ·mo andum t tho jghth , inance Com­
mis i,on r qu st d that ~n amount of s. 
32.16 cror s may be plFovid d to the ' State 
f r creation of 4 new Districts, 8 new 
Su~ .. Divi ions, 33 new T,ehshils and 200 
Rev: nue In peetor ircle without speci­
fying th ir locatio' . The inance Com~ 
mi ion fel that assi tance ho I,d 'be 
provided on1y f · improving the facilitie 
in the ,existing office and not for creati~n 
of new office. Ther for, th y did not 
r commended any as,sistance to Ori sa r 
any ,other St te for crea.tion of ne'w offices ' 
under "Revenu Adminj,sttation.'. Inst ad~ 
th Y I COfnnlend an assistance of R:s. 
33 .50 lakh or Government of Orissa f r 
c n~t uction of buiJdings for ~ the existing 
offices at sub ... division and tehsil ]ev,e]s and 
for providing some ameniti for 1984-85 . 
to 1988-89. Thi amo,unt wa scaled down 
to R I, 317 lakhs in view of the decision of 
he vernment f India to iInplellent the 

finaJ r commendation 0 the Eighth 
Finance Commission from 1984 ... 86 nwards. 

ort () amb Jp 

1219. S R HRIBA LA.V 
ORA I . HI th Minist r of T ,. 
b pl _a d t tat : . 

,a) wh th r ambalp r I aree are v ry 
p pular in many for,eign countrie becaus 
of th ir g od :a ti tic de ign . and dura .. 
bllity· and 

if 0, th 
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to epxlore th possibility of lexporti ng 
Sambalpur Sarees ? 

THE DEPUTY MINIST_ R IN T 
I MINI TRY, OF TEXT L S (SHRI S. 

R1SHNA, !CUM R)' : (a) No, ~ if', TIle 
' demand for Samhalpur Sar es in for ign 
countries is limit d to areas with popula .. 
li,on of Indian origin and traditional 
Saree users,., 

(b) Doe not ar'se, 
I 

Publishin- of Scheme · 0 ationalised Ba 
in Reoio_RJ Language 

220. 'NTARAM I 

win the Minist r of INA CE be pleased 
to state: 

(,) hether th schen1es f the nationa­
Ii ed banks ar publi hed in the regional 
language of the States in which banks are 
l,ocated; 

(b) if 'so, the names of , ~he bank 
which are publishing their schemes in 
r gional languages; and 

(c) ·whether Union Government or the 
Reserve Ban of ndia have j sued any 
in truction in this regard? 

TH MINISTER OF STATE . IN THE 
MINISTRY OF FINANCE (SHRI 
A~ARDHANA POOJARY) : fa) to (c) 

Reserv,e Ban of · India had ad",' d. th 
public s,ector. bank to' u e besid indi 

. nglish, regional ianguages als at the 
point: of contact with the public f -r 
better custom r service.. The public s ,ctor 
bank do publish varion type of infor­
mation material in ' r gional lan _ uag, 
dep nding on the ize and scale of their 
operation and th ompo ition of their 

Ii, ntele in ' ditJ 'r nt gion' I . ankwise 
and Catego ywi e availability f inf rma­
tion' material in each of h regional 
lang 'age is n t c ntratly m nHor d, 

C _Rein .inanci .1 sr 

1221. S I AK 
,Wi]] th M' . Int tl r be -I a d 
to - tat , 

(a) 11ether (Jov rom ' nt h ve t'e civ d 
r qu st fl' III U ~ t v rnnlents" financial 

institution Associatioll or Organi a'tion ­
,to change th d tes of the finacial year; 

(b) if s ,th - rca,c ion of Government' 
thoreto' . 

" 
. , 

! , 

(c) wllether :,Government have suo' motu 
examined the matter; and 

(d) if 0, the detail , thereof? 

TH MINISTER. OF STATE IN THE 
DEPARTM NT OF EX NDITU , I 
THE MINISTRY 0 FINA C (SH 1 
B.K. GAD -- VI) : (,a) ,and (b) No, ir. 

. 
(c) and (d) The Gov rnment ' of ndia 

by Resolution dat d 1st May, 1984 con .. 
stituted a Committee 0 go into .the que­
tion of change in tIle financial ye T un - r 
the Chairman l1ip of Sh i .K. Jha. The 
t rms of r ference of the Committe in­
cluded among other thin " ex,amin tion 0 

ihe gene is of the curr _ nt financ.ial y "ilJ' 
and the 'studies made in the pa on the 
d -sirability of change in the tina.rieia] year. 
Sunlmary of the cone usions and recomrne ... 
dations of the ommittee was laid on the 
table of both the Ho~se of rliament 
on 17th May, 1985. Th Report of tb 
Comnlittee was examin d by Gorvernm nt 
in ,consultation with tate Governme t 
and it was, dedded that th re wa 110 ne d 
to chang the e ·stjng tina inl y _ r. 
Decision - of G vcrnnle, t th 
recofl'lmendatiolls .of this Re ort 
lajd on t.he table of both t1 e 
Parliament on 1 .. 4 ... 8 in L 
21-4- 6 in Ra.jy Sabha. 

ssi -tane to Ci -ilian u borir b 
rmed Per onnel 

1222. SH g , A . A ' AM 
Will h Minister of F b 
to st te : 

( ) the 
Navy , nd 

a -i t nce r nd 

aut ori i -- dlllrin 
ca' na ural 

o c " t 
the ye 

calamiti , 
uion ,c 'Titory-wi' . and 

(b) . rmy" a y , n 
nel i volv d i each 

ion T rrit II duri 

. 
'" 

d 
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napprov d India roject 

1223. TTA RAM -
o 

" MURTY 
COMM~ .. ",-~ ' b 

til ' Minister f 
1 ased to state: 

(a) wh,ether a numb t of indu trial and 
commer i 1 pc jcct pro te by Indian 
indu triali L abr ad at not qualified . to by 
categoris d as jo' nt v nt res abro d; 

.(b) whet.be overnment hav,e . aceo ded 
pproval t SI me such p,ojects fot last thr e 

y ars-; 

, (c) the foreign xcharlge r roi tance 
to our country by S 'eb pr jets; 

(d), how many such industries are there 
abroad withou.t receiving h ap'proval of 
Gove nm ot· and 

in case of the n .. pprov d pro .. 
ject, whether ndian industriaHsts were 

ble to raise th - nece sary finance to meet 
n , over as project COS,tS? 

TH' MI- 1ST R 0 STATE IN TH 
N)'STR OF C MMERCE (SHRI P.R . . 

DA. MUNSI) ! (.a) Y s, Sir. A concern 
T' ,gi ter d o'Utsid India which is owned . 
wholly by one or mor\; Indian conlpanies' 
is not tr t, d as a joint v -ntUte but , is , 
tr at,cd a a subsidia y. 

b) and (c) s, Sj't. Sev n. such ub j .. 

diarie ' hav b en approved by 'Govt. during 
th year 1984 ... 85 t 19 6 .. 81, and foreign 

xchan.ge remi tt d by them to · ndia 
amounted to Rs. 30.25 laklls as dividend 
al)d I • 12. 4 la hs 'as additi nal ex orts. 

.. (d) and () , inis try f ommerce 
ha- no information .. 

o tin ,of ndo-Tibet B'o .der 'oJ'ice for 

Protection of -Ban I 

1224. S , R V. TULSTR M : ' Will the 
Minister of INA ICE b pI as d to state : 

(a whether - -v rnment 
decision t_ , 0 t ndo-Tib t 

or th rot tion of b ok 
in unjab and D Ihi' 

11 v tak a 
ord P He 

from robbers 

(b) Of so, ,:"hether' the IT P er 0 n -] 
arc .fully t ained in u leila warlar _ to face 
th chal1eng - of robber' · 

c) wheth r the ex} i,bitio of aiol and ' 
ammuniti n t be u~ed by the IT.BP per .. 
on.nel wbi Ie protecti the ban s .appeared 

in th »Indt stan 'ti m f 24 ,Octob r, 
1987; and 

. 
d) . th likely ffeet of 'xhibiiion :of 

arm _ 0 the a tiviti f ban robb rs 1 

TH_ M NJS 'ER OF STAT I IN T E 
MINISTRY OF PI ANCE (SHRI 
JAN A ORA I A .POOJARY): () t has 
been 'd cid d to utili e the services of Indo .. , 
Tibetan order Police p rsonnel f -r pro .. 
viding securi ty 10 vulnerable bank branches 
in -. unjab only. 

(b) The ITBP -have intimated that 
th ir personnel will be train d to face all 
eventualities. 

(c) and (d) The Iodo-Tibetan Bord r 
Po,lic,e have r p rt d that although a photo- ' 
graph of one of the weapons already be;jng, 
u ed by it app ar d in the fHindustan 
Times" dated 24-10-87, there' was no exhibi­
tion of any arms, and amnlunition to - be 
used by tIle ITBP personnel on Bank pro­
t ction duty. The ITBP have also point'ed 
out that display of weaponry deters and 
aff e t the nlorale of fu ture miscr,ean ts. and 
also serve's to fortify til public confidence 
in the cap,ability and detern1ination of the 
security - machinery in hand1ing various 
problems including those of law and order. 

[Trans/aUolz] 

Op,ening of Regional Roral Bank 

Branches j n Madhya Pradesh 

1225. SHRI MA ENDRA SINGH: 
Will the Minister of F NANCE be pleased 
to state: 

(a) whether the Reserve Bank of India 
has d, cid d to open those branche ' of 
regional rural banks soon for which licence 
have been issued unoer the New B,ran,eh 

i'cen,sing - oliey (19,85 .. 90); 
I 

(b) if so tb names of the branches in 
Madhya Pradesh fo'r which ,lioence' I ·have 
be n is ued 0 far and th name.s of the 
branches which l1av since been opened; 
and 
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(c) the time by which Ucences are likely 
to be issued for the remaining branche ' 
which' have been identified? 

of th current Branch Li,c nsing.... oUcy 
1985-90. RBI has report,ed that 210 centres 
have been allott d by it t,o the R gional 
Rural Banks CUBs) in . Madhya radCsb' 
und ~ the current olley. A,s p r informa~ THE MINISTE 0 ' STATE IN TH ' 

MINIST Y OF INA NeE (SHRI 
JA ARDHANA PObJARY): (a) to (c) 
The banks have been advised by the Reserve 
Bank of 'India (RBI) that b anohes at the 
allotted centres should be opened in a 
phased manner durin fbe remainin period 

tion available with BI, the RBs hay 
ope ed branohes at 68 centres a I on 30th 
September, 19·87. he n mes of entre, 
allotted. to s in Madhya Pradesh and 
those: where branches have 'been opened by 
these ~ RBs are giv n in the Stat'ement 

below. 

State ~ ot 

Po,- i'tion of ,allotment" 0/ cef,ztre.s to Regional Rura'l Banks (RRBs) and date of 
, opening o/branches in Madh~a Pradesh a . on 30th September', 1987 

Name ,of the RRB 

Ba star Kshetriya Gramin Bank 

Mandla Balagha~. Kshetriya 

Gramin Bank 

,Chambal Kshetriya Granllin Bank 

Name of centre 

.2 

laibel 

Bade Bakur 

Bade ajpur 

Salana. 

Bad Battar 

~ asani 

Chitapur 

Dhane:li Kanhar 

Surnar (SurepaO 

.Kawadgaon 

hara 

Beni 

Cbada 

Prat.ap'pura 
Pand.ri 

:Barh t 

Andhiyar:i 
Kot itra 

Pahela 

Goras 

Ganjrampur 
Uttampura 

Kasmara 
. Datarda 

_ alpur 

AS,ta, 

D ~,te of opening 

of branch 

3 

< , 

---



Vidi ha ~hopal 

Oramin Bank 

Bundel hand shetriya 

Gramin 'Bao 

Chindwara- 'coni hetriya 

Qramin Bank 

Damo~- 'anna.-Saga' Kshetriya 

Gl'amin _ ank 

Owalior ... Datia ... Kshetriya • 

Gramin Ban 

NOVEMB R 13, 1981 

Suhaya 

Laboll 

arkhed Barm,a,d 

:Bhopal Shahpur 

Jahod 

'Pabai Basado 

Ohatera 

ojna 

Laya a 

Mahaluve 

Dahs} Bamora 

Unarshi Kal 

Johad, 

Bichhia 

Dehri Madh 

Kasbatal 

Aevran 

Amraunla 

Ohanaumari 

Balakot 

Rajpura 

ailwada 

ista 

Deors Dhapatpur 

Saran,8Pur 

Jhila 

Ujllethi 

Uprayan 

Kamad 

ayakbed 
hiraula 

Imaliya 
Uchi - . 

Diguwan 

Sirs 

, Debhai 

orikala 

Banw 

. , 

Writllff Answers 

-

15 ... 6 .. 87 

22-4- 7 

18-5 .. 87 

18-S-87 

1 -5 .. 87 

-
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sh t jya tamJD Ban 

Ho han abad 

Dewas-Shajapur shetriya 
Gramin Ban 

Durg Rajnandgaon Gramin ank 

KART A 22, 1909 (SA A) 

2 

Mastoora 

hairva 

achhaua 

nkhnhi 

ad r Sop fl 

Sohan 

i arava 

ariyawati · 

ha~dpur 

lwai 

Gijaura 

llkha eth' 

e,hai 

j hr 

Jakhoda 

Aaron 

. it aud 

Bar tha 

Bijo1i 

ang h d 

dh Pur 

hi! i 

. 
J rampur 

alaTi 

Balon 

atul'i Gehl . t 

Poch ana 

angrol 

irpurtar 

madu' 

Mullegud 

Mulmula 

hi aura 

hawarm r 

at'rel 

anbodh 
ari 

Written Answer! 

3 

22-5 7 
22-5 .. 87 

3- .. 7 

3-6... 7 

24-4- 7 

--

238 



im r et iya Gramin ank 

. 
b" vpu:ri un shet ' iya 

ramin Ban 

nd r Ujjain Kshetriya 
Or-min I an 

,OY MBER 13, 1907 

2 

angaolD 

Mogargaon 

Tala pura 

. Ch chriyap t 

hirhiya 

Sarog 

Vis,hanwada 

Talegaon 

Sir i 

Dharnowad 

Gajoura 

amua 

Aiochwara 

ararkh d 

iroja 
Attaheda 

Sunala 

hivaoi 

Pedmi 

Kalari 

Darji aradia 

I rlai 

Chitoda 

Jal diya 

uwasa 

Pirjhalar 

,una.1 

hapa heda 

Written Answer 240 
. ,. 

, , 

3 

4-4-87 

4-4 .. 87 

44 .. 87 

13-8 .. 87 

2-4-81 

6-5-87 . , .. 
27 .. 2-86 , . 
27~2 ... 8,7 

16-:4-87 
:r r· . ' 
10-4-87 

, • • I 

30-,5 ... 87 

14-3 .. 87 

0-5-87 

kod njana 30 ... '-87 

nw I • ..". 15 .. 9-87 

tl wadi 

rchha 

odau 

. u a d 

uzut'nr 

16 ... 2 ... 87 

. 1'1-2 .. 87 

17 ... 2- 7 

2 - 2- 6 

25 .. 2 ... 7 

1 -4-81 



Mabakau hal Gram'in Ban i 

Jhabua Dh_ t __ hetriy _ 

Gramin Bank 

t1 m Mana a, -r -h triy 

GrarniD B n " 

inora 

, tehabad 

Vi]' yat lan 

a'saudi 
ua 

Zinha Pipariya, 

Barba Bada 
anagar 

ori Lolri 

Belthari 

~rhata 

amti In1 lia 

Sur ari 

Gora hpu 

Jh mar 

Udnipiparia 

Vmariya Chin i 

Dasharama 
alwar IGalJan 

Deori T la 

Lamkana, 
Pola 

Dhangavan 

1 hadu 

Kala Duma't 

'Saha an 

mgaw 

Sajapur 

Ma ·edi 

eoria Ian 
Kari Talai 

" u ar t 

ac IY 

. ' 

, ' 

16"3",87 

29 .. I .. 6 

13·S 87 
l6 ... 5", 8,' 

2 .. 12 .. 86 

2 .. 12 .. , 6 

-

-
3 .. ,8: ... 87 

29-J2-86 

14-2 ... 87 

26-6-87 

-1 .. ' 1 
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Si 
. . n ew I ramlD 

triy 

ra n n 

. 
t iy 

. 
UJ mJ n 

e dol h tdya r mIn an 

, , 

, , 

.. 
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2 

anaba 
ajla 

emn 
hhepaner 

Schore 

rra 
ichhi 

ar a 
ndi ( a tua) 

imda 

Laripani 

aharai 

Parasmani 

otadol 

a sa arhi 

aod 

h.ulliri 

edia as 

ihi i 

Akharar 
. hri 

ilh aud 

rb pur 

r 

Amra 

an h npur 

th 
m 
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.. , .' . 
3 ... 9-85 

2-6 ... 86 

2 .. 6-86 

2-6-86 

2-6-86 

2-6-86 

2 .. 6-86 

2-6-86 

2-6 ... 86 

2 -86 

pro rty of 
and u d r 

ct; 

n n propo 
thi limit 
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b , noral c erenc ha v be n 
r ceiv~d fr n m ta e Government 
men ioning 'the difficulti fae d by peopl , 

pecially the farm 0 How v r, .no pc jfi 
',nstance f any hara sment ha en 
,men tioned in thes refe e'oc . 

.( Th qu tion of enhan ing 11 
pr s nt limit of . '50,000 is under t le 
active conside a ion of the Gove nment. 

mu lin 0 old 

1227. HRI ARSING SUR AVAN I : 
W ·11 tbe Mjni t r of FINA C e pI d 
to state : 

(a) wheth r t e Collectors of Cu tom 
nd ci ( nt'- m ggling) have be n a d 

to make a special targe of attack th 
m g l'ng f g ld rom Pakistan, Syntlt lic 

yarn' from Nepal and synthetic fabric from 
angladesh a r or in Dean raId 

of 21 Sept ber, 1987; and 

(b) if 0, how ar th e i structioD ha 
b en carri d out by the Coli ctor 0 far? 

TH MINIS1ER 
EP ™ NT OF 

TH ~ MINISTRY 0 -
K. GA- V) : (a) n ursuance of th d ei-
ions tak n in the Conf 

of Customs al d Central xcise on anti-
,mugglil1g h ld n 17th pt mb r, 1987, 

the COl c rn d 0 lecto have already b en 
in truct d uitably to int n ify and ar-up 
th anti-smuggling activHie . 

(b) h anti smuggling dc' through lit 
entry and anti .. smuggling machine y ha 
be gr ared up t a1 the . t rnational 
airports and vuln Tabl area of oa t ... line 

nd th and border t chec muggr og 
Onto th country_ 1 C .. ordinaf n j 

maintain d with all the conc 
in th _ prev tio and tection m 
grng into th country. 

MIni r 
tate: 

D 
b 

: Will th 
1 a t 

a) tIt pr nt po icy 0 

r j port f dry fruit ; and 

b) th qua tity r cy 
lity in ndia p annum 
p oducin them? 

I ISTE 0 S AT 
TR OF COMMER'CB (S 

MU SI): (a) A r th r nt p lie • 
impor f dry frui (e ludio ca h wnut 
and date) js aU . w d .ag inst Ii nc i II d 
to d a engag d in thi tead and th ir 
entitlement i calculated on th_ b J 0 

thei a t in} ort . 

b) Official e timat . of h qu it 
dry fruit roduced in Indi a not 
ava'l b . tate p oducin importan de 
fru it . such a walnut, almond, che tn 
etc. J K. .P., .P .. and Arun eMI 
Pr de h. . 

1229. · . T. I ALP 
the i tcr of C'OMM be 

(a) wh ther orne 
tak ' . place w·th th 

di eu ion h v 
to rai bil ,t ral 

trad . 

(b) if so, the d tail t er 

c th commo lti nd . 

. . 

to b cov d uod r th p vi W 0 

discu ions; 

d) wh ther th s d' cu ion c v d 
n w rm f coop ration in prod ction, 
joint v ntur s 1 ajn , n e vi 

nd 

) if 0, th- d tis th r 0 

th to b b n t d 
1 n . 

incl din 
dic 



CO pcrati between 
discu ion whicl 

bay b n in pur uanc 0 t e m,utually 
de ir d bj tive 0 e bancing ,th bilateral 
trad u n Yet by 2.5 tim,e th : n t 

S Y ar, cov r d ,arious a.~ uch 
div ificati n. and e_ pa _ ion of th 
tructure of bilateral trade ,a d c'e nomi 

co r ti n an encoura ing new forms f 
c p ration uch a pr uction coop ration, 
C op ration in tb rvice sec r, j int 
v nt re ,1 sin etc. 

g rds imports f r m t US R int, 
ndia, vario s c -mmoditi s. 'Uch as indu ,' 

trial -raw lal ri Is including Trou and 
n Ii-ferrou m 'Is, h mical and p tr ,., 
che~ical etc. nd machinery and qU!P­
m nt i ' f r vari u tor like oa1, , 
p w r tc 1, el ctronjc " railway, 

civil 'aviation wat -r 
r di eus od. 

r ga e p rt fr m ndia t the 
_agri ultur~J products, min faI ' -res, 

th rand' 1 ath rod f xt il _, 
ch n11 'als and a wide range i engir. ' rin ' 

ad w r di -- d. 

. 
I 

( Vj t : nterpri 
and mpani 

dir ct Ii ks b -tw n th 
and ' ndian corporations 
xchange of information 
of r loting roduction a Out ossibihtie 

-.qujpn1ent, metal .. 
quipm nt h avy -lectrical 
. t.. I t blishm, nt of joint 

in th . fi Ids of c'h mical , te til - , 
ri 'Hufa ' it -n1S, co erati n j s · rv~c 

ctor in , Iu ling n trllct.io of proj ct In 
1h USSR in th · fi ld " 1 t 1 indll r 

, f ' redit tra mot · f r 
f 

a aJ 

,wa d 
c n mi 

un ric in the 

-rt r dis u .. 
h Jd in th f tur 
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. i .. on of Di bility Pen I,on 

230. DR. T. KAL A A DEVI:, Will 
the Mini t r of DEFENC be plea d tp 

t te ·: 

a) whether Governnlent have recently 
re:vised di ability pellsion, war injury pay 
nd constan attendanc allowanc ; 

b) if 0 the details thereof; 

(c ,the date fr m which these revi ,d 
rat , hav been made ffective ' nd 

(d) th total number of .milit: ry 
per onnel rank-wi e t be benefited with 
t h . increase? 

, 

T E MINISTER OF STATE IN THE 
PARTMENT 0 DE , BNCB PRODUC-

TIO AND SUPPLIES IN THE 
MINIST Y OF DEFEN,CB (SHRl 
SHIVRAJ v. PA,TIL) : (a) to (c) 'Yes, Sir. 
Government ha e rev,i ed tIle Disability 
P,en ,ion., War njury Pen . ion and Constant 
Att ndanc,e Allowance in respect of servic 
personnel with eitect from 1-l··1986. The 
details are given in the Statement below . 

(d Such tatis,ties, are not being 
rnaintair:cd. Further the number of disabi ... , 
lity p _D. ioner keep varying from ti role to 
time as su ~h pen ,lioners a re sent for Inedical 
a sment/'review f their cases fr III time 
to tim. 

rvice pe o·nnel ar,e ,entitled to 
disability pe sion, war injury pension and 
constant a tt 'ndance all()wanc at the 
foU wing rate with ,eft~ct from 'l-1 ... !986) 
(both for personnel fletir d p:rior to and 
aft r 1- - 9 ): 

Th di ability p 11 ion i made up of' two 
el m nt n m ly th servic _· 1 ment (which 
d nds _ ]1 'C1k nd the qualifying 

ic ) and th · disabili'ty 1 ment hich 
on the p rc n tag of disability. Tb 
r . f di ability el ment fo 100$ 
di ability re au , d 
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m unt 

(i) 0 mi 1 & R. SO/ .. 
HOlY Co 
cer . 

mmi ioned 501 
and quiva nt 

an 

(iii Other ran non-c mba- R . 4S0{ .. 
tant (Enro d) and 
equival nt rank . 

Wh re th i ability f a p n i ncr i 
a e ed at le than 100% but not 1 s 
than 20%, th rat 0 di ab'lity elem nt 
will be prop rtionat ly educed. 

(b) WAR INJU Y SON: 

Pr 1-1-19 6 p tlSiOll rs: ith e ct ·rom 
1-1-1986, th cciIi g of disability 1 ment 
of war injury pay r 100% di ability in 
battle a u lly ca e ~ has b ~ n raLed froln 

s. 500/- p.m. to ,1 000/.. p.m, In n 
case, it l ' 11 e 1 ha th di ability 
element rates nlentioned in para (a) abov 
and applic ble in n n-ba tle casualty ca 
For low r percentage of disability t th 
disabi ity tern nt hall pro rH nat ly 

duced. 

Post 1-1-1986 pens'oner or thi at-
gory of p nsion rs, th w r .lnJury pay jll 
be Down r injury pension. Th wa 
injury p n i n f 100% di ability hall 

qual to t e eekonabl emolument Ia t 
drawn on h dat, in alidm nt. 0 

Conlmission d office s the C on able 
emolu ent mean pay plus non .. practi ing 
allo ance and r k pay and for p r nn 1 
below officer it i rank; pay includin 
lassifi ation pay, i any. W r di abirty' 

i less than 100 % , the amoun t of a 
injury pen ion hall b proporti nat 1y 
reduced. In no ea ,how v the am n 
o war injury n ion hal b Ie than 
60% of th ckonable ,cmolu nt I t 
dra in th ca 'e 0 offie r nd 80% in 
the ca of pe onnel be ow ffie ran. 

minimum am unt of wa iDJury 
pension shal mi 'ble in th 
d of di bility j a e d 
20 % at th tim 0 " validm n 

b nt age. 
a 

ha 
any 

on tant 
a 1 0 been r vi d 

ctiv 0 h 

eizur of 

AL .. 
TT 

nce ha 
.m. i e-

(a) wh th r hug qua ity of old ha 
been eized at B mb airp r dli in 

, 9 7-

b) is, it total wight nd v lu ; 

(c) f onl which country ~t w bein 
rou gled; 

(d) wheth ea li cc on 1 
quantity of gold ha een iezd 

om -ay airpo t ; 

( ) i 0 it d tail fro January 
pt mb r, 87 t 

. d 'f WI c a 

(f) wh t Go r men propos 
with the eized 111uggled go d . a d 

t 
Gov rnm _ n 

th urngglin of 

T 
VI) ; (a) and (b) 
C ob ,1987, th 

rities s jz d 117.812 

val 

t 

rgc 
a 

t 
, 
do 

gold va d at ahar 
Jf 

nth 

nuary 
br ry 

In ' ay-

m inly 
In apor . 

3 .1 7 

th nlca 

alu 

.7 
• J 



125.891 3 .. 29 

2.621 0 .. 0 

ay J7·.730 1.07 

Jun 5 .951 1. 7 

uly 69.30:5 1.94 

Augu t 46.711 1.36 

.272 L81 

(f) Tb iz d gold upon con·fiscation 
nd after completion of app at reVl Ion 

p . ceeding I te. i:s deposited in. the Oov ro­
m n of Indaa Min.t. 

g) 11. anti-sol gliog driv has b en 
in t nsifi d throu hou th countJ;Y and th 
anti-smu ling machin'ery ha been geared 
up particul rly at the international airp rt 
n ' vuln -rable ar a - of th · co st .. 1ine and 

th la d · rde;r t c _ C Inn ling i to th . 
country. ophi ticated equipmen.t such as. : 
m tId teet I and X .. ray 'Machin s are us d 
for detection of .old cone aled by pass n-

r n tlleir per on and. in tb it bagg",ge 
accam ani d and unaccompanied. Close 

.. r int ti n is - a'in a.in d with aU the 
one r cd ag DCI in th pr v:ention and 

d cti n smu, Ung int,a the country. 

. 
1 0 

r u 

c 

Gov r.nm nt ha r ai. -d 
of or i Q chan to 

r quir m -nt ' f import . 

of the addi .. 
cb ·n 

Hat d 
' . h n · c ·· ng :. 

T ATE I TH 
PARTMENT 0 p , NDITUR IN 

OF FINANCE (SHRI 
: (a) to (dj Additional aia 

tent of abou s. 700 crore has 
o been indicated by the foreign. 

,countrie · and international organisation 
to the Gov rllme t of India to finance the 
burd n of .imports neces Hated due to 
drougl t. The additional aid i.s .propo ed to 
b'e utilised for th.e import of essential 
camm diti like petroleum and p troleum 
products, edible oils~ industrial oils, non ... 
ferro'll metals, etc. 

one sio to Te tile In try for tb 
Benefit 0.£ Con ~mers 

1233. SHRI BA WAR L ,L PUROHIT : 
Will the I inist -r of T XTIL S be pleased 
to stat 

(a wb th r Government. have con due .. · 
ted any study to find out wl1ethcr the con ... 
cessions given to the textile industry have 
be n us -d for the ben fit of the consumer 
and for' the healthy growth of the indu try; 
and . 

(b) jf ' 0 ', full details thereof and the 
ufcome achieved thereon ? 

THE D PUTY INIS . ·ER IN T 
MINISTR 0 T XTILES (S R 

RISH IA KUM R): (a) - 0 Sir. 

(b) Doe not a ·ise. 

1234. 
MlnLt r 
tat -

lin in iogs of Fi a Iocome 
roup 

. KUNJAMB·U : Will the 
b ,lea d t 

a wheth r tIl rate of a ings of th 
fix -d, One me r,oup ar rogr sively 
c ming down; 

if the re~ onsl th r of" Ind 



Wrirten Aiuw rs 

(b) anb c) n t ari e. 

romotioo' I Act v'i_ie of piees Board 

123$. SHRI . KUNJAMBU : Will the 
of COMMERCE be pl c-a ed t 

tate . 

I(a) the detail . of th , promotional 
ctiviti _ u -d _ taken 'by the Spic s Board 

for p,roilloting th ' use of carda nlom within 
the country; and 

b) jf 0, the result ' hereof? 

THE MINI lOlA A D" 
INISTER 0 COMMERC (HRI 

N.ARAYAN DATT TIWARI) : (a) Th 
promotional activi ties underta en by th.e 

I Board include inter .. aUa partici ation. :in 
national fairs, pr l''J:lofonal ales of quality 
cardamom, publicity campai go through 
journals T. V. etc. for popularising 
the various end uses in food and non .. food 
consumer i terns etc. · 

<b) It i reported that c n umption of 
card~mom has gone up fr OJI 1 00 . " to 
2300 .T.s. 

Markets for ar' mom 

1236. HR : U JAMBU :: Will th 
Minister of CO MERC- b pleas d t 
state : 

a) whether any effort 1 a been made 
to e plor tbe mark!ets in outh .. Ea t la 
a ' well a .orth Africa f ca dam m; 

b • so, tb d :t,· jJ tJ er f· d 

c) th r suit th re 1 

, :" 

c) . h result of the 
een only in the ·comin year -. 

r ductJo ' b 

1237. HRI 
th Mini ter of CO 
tat _ : 

a) th p odu tion. and e 
f r each of the' pi s hicb 
exported durin, tbe _ov nth 

(b) th t - r ,chiev d f r ? 

MI IT 
INISTRY 0 ' COMM 'C ( 

in 
through 

c at 

ill 

ill 
d to 

D S MUNSI) :: (a) and (b) Cr p .. wj pr­
duction target for the spice, h ve n ,t 

een fixed for th '- venth lao . rg t 
for spices a's ,a, whole for the nth PIa I 

is 13.64 lakh tonn s. A 
achi vern nt, since rno t of th pi ' 
no orca t crOp -, th refore 
tatistics of 'cropwi ' ptoduc i n 

availabl -. The acnievem nt du in, 
for forecast crop L giv n 

r p rOlduction dLlrin 
,8S~ 

t ', nne 

-------~----------- --
Pepper 

. 
ID 

Turm ric 

Garl! 

illi 

o 'd nde 

i u ~ r 

, oducti 

0.39 

1 0 .03 

23. 

7. 

107.4 
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19 5 .. 6, 4000 4700 

1986-87 3500 3,800 

1987 ... 8 . 3500 2900 , . 
1988 .. , 9' 4500 

1989-90 5000 

\ 

xport tar, ets for tb Seventh Plan P riod and Achivement in respect of Cardmom 
(SmaJJ) are a bel w. 

Tar et 
...-.--_._------

1 ' 5-86 

19 6 .. .' 7 

1'987 .. 8 

1988 .. 89 

1989 .. 90 

ty. in 
M.T . 

.2500 

1500 

2000 

3000 

3500 

, Value 
( s. Crores) 

50.00 

20.00 

30.00 

45.00 

52.50 

Achievement 
-----.----~ _., 

Qty. in 
M.T. 

3271 

Value . 
Rs. Crores) 

53,46 

1447 18.S0 

144 1.78 
(April... ep't,ember, 1987) 

,xport target in resp ct f spices other than Cardamom (small) have n t been 
fin Uy fixed for th Seventh Plan Pedod a ' a whole. However yearwise targets and 

chieve:rnent's sin.ce the commenc 'm nt of th Seventh Pla.n are given in. the statement 
belo,w : 

a,r 

EPP 

1985-

19'86 .. 7 

'9' 7 .. 8 

.985-8 

98, 87 

19 7-8 

Target . 
--------~-

'ty. in 
M. 

2 

~ 

22,000 

30000 

30,000 

1 ,000 

7,500 

4, 

Value 
(Rs. crores,) 

70.00 

120.00 

165.00 

]1.00 

8.25 

5.00 

Achievenlent 

Qty . in 
M.T. 

38, 19 

36,879 

18,,860 
(Upto Sep. 

1 241 

4029 

2,300 

V'alue 
(Rs. crores) 

5 

172.4 

199.15 

115.48 
t 87) 

2.02 

4.49 

2.75 
(Up to, ' p.~ 1 87) 
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985·86 6,000 11.00 6,816 10.89 

1986-87 7,000 7.70 4,742 " 5.55 

19 7-88 6,000 7.00 2650 0.0 
(Upto ep .. , 1987) 

TURMERI 

985-86 . 2,000 12.00 ,561 12.09 

986- 7 11,000 -2.00 8,744 8.4 

1987-88 14000 14.00 5;550 5.15 

(Up to pt., 1987) 

1985-8 3000 3.60 2,527 3.66 

1986- 7 
. 

3,SOo 4.00 2,575 

1987 ... 8 2,S~ 3.00 1,274 2.00 
(Upto e t., 1 7) 

0 A D LEORE GO 

1985- 6 350 10. 40 14. 7 

1986-87 400 14.00 437 4.75 

1987-88 425 15.00 186 .77 

(Up 0 Sep., 1 7) 

SP 

SS-86 28,000 24.00 14,0 . 

1 86- 7 23, 00 ' 18.9 10,933 ' 12.45 

1987 ... 8 20,300 

r r ]987-88 are provi ional. 

12 S. D . .L. 
ini ter of NA 

tate: 

: W'} the 
pI ased t 

() hether t e wor d 
toe mar~et prices in tb . nit d ta 

and rno t part th world on the 19th 
Octo er, 19 7 re ulting in "anic lling" 

the 0 st . d on i Ie day jn 
00 d fin nci 1 h' orYj 

2 .00 3,746 4.9 

(Up o · t., 1987) 

) wh ther thi w r - vcr 
t ra h signalt d hat 

rece ion mu h w r tIt n 
de re ion 1229 a Ot nd t rn r' 

t a 

r 

d 



Written Answers 

THE MINI TER 0 TEl T 
DEPARTM NT OF EXPBNDJT'UR · I 
THE MI ISTRY 'OE IN NCE (5 RI 
B.K. GADHVI) : Ye 

(b) It i too ar1y to conclude that 
the stocki mar et crash abroad WQuld lead 
to a global recession much w,orse than the 
,reat depression of 1929. 

(c) nd (d) No ad ell' repercus ions, 
of th ' stock mar __ et crasb abroad have 
directly been f. It on Indian Stock x-' 
chan, e' . Th fe rs of ·a likely ' global 
recession voioed by sQlne ' observers have 
been noted. 

ebabilitation 0 , I'ck Unl s in Small 
Ie ector 

1239. S . RAMAM,UR'THY : Will 
the Minister of FA ' CE b pI as d to 
state : 

a) State .. wis, brea. · up of 16,41,748 
units in the small scale ector as at the end 
of Decemb r, 1985 alongwith the, State­
wise, break-up of s. 782,9.32 crores provi­
ded to them as ban;k credits; 

(b) tat .. wise, brea. ..up of 2189 sick 
units in the small scale sector with out .. 
st nding ba'~ credit amounting to s. 
176.33 cror s whi:cl are reported to ba ve 
been put under nursing prograrnm by the , 

doane,ing ban a at the nd of Dec mber, 
1985; 

(c) the steps bing take to nurse the 
remaining 5650 sic ' units in the sm,all 
cale sector which · er c.onsidered by bank 

as po't ntially viabl ; and 

(d) the steps bei ' taken to ehabilitate 
1,15,944 small scale sic units which have 
not been found potentially viable fo 
revival by the bank ? 

T E MINIS'T R OF STATE N THE 
M I TRY OF FI NCE (SHItI 
JANAR HANA POOJ RY): (a) State .. 
wise number of SSI units and amount 'out­
_ tanding of all schcdul d comercial banks 
as at the end of 'December, 198,S i stout 
in the Stat' ment below. 

(b) to (d) Reserve Bank of I ndia (RBI) 
ha reported that ,tate,-wise data r garding 
potential1y .viable 'sick units ' put under 
nursing programm was not b~ing coll ct,ed 
und r th_ earlier reporting system. R - I has 
is'sued guidelines in February, 19187 regard .. 
ing rehabilitation of potentially v.iable sick 
SSI units, with sp cific reference to d finition 
of sick SSI units, viability norms,. incipient 
jckness as at 0 relief Iconcessions from 

banks/financi'al institutions for implementa­
tion of rellabHitation packages in the case 
of such pot ntially viabl · sick ,SS units. 
REI has also advised the banks to look 
into few non ... viabl sic~_ unit on a s __ mple 
b i with a 'view to ehecking corr ctness 
of their cJas ification about the unit. 

'tateme.nt 

State-wi e '11umber of SSI units and amount outstanding 0/ all commercial banks as 
at the end of De ember, 1985. 

s. Name of State/, 
No. Union erritory ' 

2 

PI d sh 

Gujarat 

5. 

o. 

3 

29,512 

78561 

95825 

31984 

Amount 
( I s. ctor s) 

4 

538.78-

6 .02 

197.61 

12.08 

281.89 
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6. inlao _ 

7. Jammu & a hmir 

8. K.arnata a 

erala 

10. Madhya Pc d sh 

11. Mahara htra 

. 12. Orissa 

13. . unjab 

4. ajasthan 

15. amil a u 

16. Uttar Pra e h 

17. West Bengal 

18. G a, Daman & Diu 

19. Andaman Nicobar 

20. Arunachal Pradesh 

21. . Chandigar It 

22. Delhi 

23. Dadra & agar Haveli 

24. Manipur 

25. Meghalaya 

26. Mizo am 

27. Nagaland 

28. Po dOc ,erry 

29. Tri ura 

30. Sikkim 

.31. Lak hadweep 

All India 

em nd . nd Supply r oJd 

1240. SH I _.P. NIKRISH 
Will the Minister of FIN NC ,be plea d 
to state : 

(a) the annual d mand f standa d 
gold in India during the 1 t the financi 1 
year .' 

(b) th suppli s from dom stie produc­
tion and recyclin gold dud g the Same 
year; d 

15914 

18667 

°116996 

85335 

11165 

122236 

65907 

60396 

73816 

185167 

197180 

140581 

4265 

7394 

404 

3408 

,32674 

525 

2154 

2573 

667 

1471 

2460 

3909 

83 

17 

641748 

(c) ga 
weigh a d va u 
financial y ar ? 

the 

Written~" err 

41.34 

60.67 

520.62 

291.66 

265.02 ~ 

1384.06 

104.09 

495.15 

202 .. 13 

799.6 

708.79 

566.3 

37.65 

1.20 

LIS 

47.97 

576.13 

1.79 

2.28 

204 

0.68 

5.59 

10.80 

4.24 

0.87 

0.02 

7829.31 

nd up ply in 
th 1 t thre 

s g Id 
t e G yt. 

for tan dar 
Dot 

old in 



NO 

(b) Th dOlllestic producti of gold 
during tbe la t thr e financial year 

1984-85 

1985-86 

1 86- 7 

2036 

74 . 

810 Kg . 

standa d gold issued by tl e Mint 
a r CY' 1 d Id dur'in the I . t · thr 
financia.l year i : 

1984- 5 

1985-86 
, 

1986 ... 87 

17117 gs. 

18574' g . 

14557 K: s.. ~ 

(c) In vi w of the po "tion s at (a 
bov , ,1th qu lion d n t ad e. 

dJa inantin oUo in · 
D v Committ . por 

i 

124L Al H : . Will th 
Mini t - be plea d to state: 

av Conl-
olit t ort, wh.ich did not allow th 
carIy-fo wa d tral1sactjons~ Oov rnm nt hav 
nlad any a se . m nt 0 'badla t financing 
and th r 1e play d ' by h 'b dlawa laha ' 
in tIl pr c s , f ca .y f rward tr n action." 
by hIding.. th ir conlm.Hment for th m; , 
and 

(b if SO,, whether . overno'l nt PI P 
to br'in n and to' ,the 'b' dla· or cdntango 
y t Jll f nanCln t ck nl (et tr an ac .. 

tions? 

an w r to (a) labo,\' , the 
aris . 

a fn C rd mom in 

A : Win 
b "1 a -d 

264 

(b .if , the fall in the 
, during th year] 986~ and 

(c) the t, ps tak n to protect the crop? 

OF INA C. AND 
MMER (SHRI 

ATT TIW RI) : (a) Y " 
ir. 

(b) The fall in producti :n xclu ivel 
on accou,nt of thi, disease has not been 

tilnated. 

to prot ct the Cl"OP fr , tn 
include xtension Advisory 

rvice t r rnoval of' atte' affected plant 
and replantati '. th~,ough p yment of 
sub _ ldy etc. 

'1m rt of Cotton to Fabricate Banis," 
", 

1243. RI C . .-. KUPPUSWAM : 
Will the Mini ter of T XTILES be pleas~d 
t tale: 

(a) whether Gove nment. have taken 
.teps to in'lport, eo,tt n for spinnin.g yarn to 

fabri ate banians; 

(b) if so, th quantity thereof- and 

c) whether it is adequate to Ineet the 
'equir 11 ents ? 

THE D PU' 
MISTRY 0 , TILES (S ' Rl 
KR N KUMAR): (a) No, Sir. 

(b) and (c) 'Do not arise. 

on-Plan E penditore by States 

1244~ SHRI SUR_ SH KURUP : Will 
tbe Minist I of I I lANCE be: p,leased to 

tat : 

(a) wheth r' Gov nment a~e 
trac 0 , non· Ian exp nditu!: 

kecpin 
o I State 

Governm nts; and 

(b) if so, which State Government has 
spent the ma.xim~m arno nt as non"'plan 
e penditur ? 

dHuT 

1 I T E 
,P NDITUaE IN 
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while assessing the availability of re ource, 
for funding the a.nnual plan 0 the States 
during resources discus ion held by the 
Planning Commission every year. 

(b) According to budget estimat fo 
1987 .. 88 th Ina imum non ... plan exp ndi­
ture of ,a tate Government i , that 0 

Mabarashtra. 

lOB Loan to erala Government 
o pa~d 

1245. SH 
th.e Mini te 
st te : 

URUP Will 
C ' be plea ed to 

(a) whether the Industrial 'Develop" 
Dlent Bank of India ba ,given any loan to 
Government Companies of Kerala; and 

(a,) if SIO, the name of tho',~ conlpanl 
and, th amount ' provid d to these 
companie , ? 

THE MINIST R F STAT - 1 THE 
,M NIS R Y 0 I ANC.F (SHR 
JANARD A A PO'OJARY) : (a) and (b) 
The Industrial Development Bank of India 
has reported tbat as at the end of Jun , 
1917 it had sanctioned direct loan assistance , ,. 
aggr,eg;ating to R. 126.20 crure to . 25 
'Govern(uent Companies in Ketal. As per 
the tatute s governing pub He financial 
institutions and the praotices and usage 
ell' tomary among ba ker , infor.mation r -la­
tin to or ,to the affairs of thei individual 
oonstituents cannot qe divulged. 

ntcre t on For,eig Lo D 

1246. SHRI SURESH KURUP: Will 
the, inister of DEFENC be pI ased ,to 
state the lowest and highest percentag s 
of intere t paid by Union Oovernm,ent in 
1986 0 '0 for,eign loans received by it and 
to which agency of Government such 
·nteres'ts 'hav been paid? 

T' E MINISTER OF ST TE IN T 
DEPARTMENT OF EXPENDITURE IN 
THB MINISTRY O,F PI ANCB (S -~ I B. 
K. GAl>HVI): n respect of loan comnlit-
ted on Governm nt ccount in 
from DenmaIk were inter _ t 
the highest jnt rest . rat 
I RD borrowings which have 
inter st, rate that \Va 8.5<J~ 

r t half and 8.23%, during 
h If of 1986. 

1986, tho 
free witH 

was on 
a variable 

durin,g the 
the ,seco d 

1241. 
th Mini te 
state : 

(a) whether th trad pros ct b tween 
India and ,'s. have ,im r · ved:, 

(b) if so the.d tails th r f· 

(c) whe'tl r ny fresh trade a -r 
ha ve been signed; and, 

(d) if 0, the d ail th reof and t 
what ext nt the: \trade b twee ndia , and 
U.S.' will "mprov d ring 1 87-88 Y a '1 

T MIN STE 
M NIST Y 0 CO ME' C (SHRI P. ' . 

AS MUNSI) : (a) and (6) D taUs of' 
ndia' trade with SA during the la t 

three 'financial year arc given b 10 . : 

(Value: Rs. j 

'Year 
oil , xport 

1984-85 1765.83 1700.59 
1985 ... 86( ) 1994.25 2062.87 
986-87( 2357.56 1 63.01 

P' : Proyisi nal. 

It will be e n from the above tabl 
that ndia' non-oil - ports to US have 
been n th incr a _ during tIl la t w 
years .. 

() nd d) Th re ha be -- 0 ~ ~ rmal 
greernent betwee ndia a cl . U 

imp v bitat ral tr d . 
, the meting e,tw n tb 
and Pr - id n~ e, n of 
1 87' a ' mn1 n iew w or 
.fl1UC ouid b done 0 e p nd th pr, sent 
level of activity i the , eld of bi1a eral 
trad a d ,in e tmen. A th 
indi,ca.ti 11', trad between. 
i p ted t, imp ov 
1 7-88 

124 . DR O. 
W'U he Min· ' Lr 
pI a d. to st t : 
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(~) wh th ha be ' 
constituted in order to improve its work ... 

, in including p oduction and export as 
r ported in the Economio ime dated 27 

tober 1987; nd 

(b) if 0, the details (her,eof ? 

S .2 0 FINANe A 
OF COMME C (8 -_ I 
A,TT TIWARI) : (a) and (b) 

In accordanc with tb provision of tho 
Coffee Aot, the Coffee Board has b en re'" 
coo' titut d for tbe , riod of three year 
w.e,f. 2' th ugu t, 1987 for arry'ng ou't the 
v rio functions envisaged in the Act. The 

ard a resently , COD tituted pr,ovide 
ba anced re' .,ntation to th 'varian 
intere t connectod with tb 'coft e indu Itry. 

c id Chairman, m mb r of arHamoot. 
tatives of Govt' ., of the princip 1 

growin ' tates, other State , larger 
ge w '. mall growers, coffee curing 
e tabUshment, coit rade" labour, cofte 
c urner, in'stant co manufacturer I 

nd an min nt rsonality in the eld of 
re ~rchlmar eting/mana ment of col} e 
have been includ,ed in the Board, The 

ar~ h ucce ded in carrying out the 
un tion ent u ted to it by the Co ee Act . 

if g _ 200 h'craft era. 

1249. SR I MD D . MAHFOOZ ALI 
AN : Will th Minister of D FENCE 

be . 1 a d to :sta te : 

,h 'her i ,i' f ct tha,t an uItr 
r nch fighte M'irage 2000 crash,ed 

t mon,th of eptemb, 

b 'f 0, the d t Us thereof' and 

th 1. j C se ' for til lAP lane 
and w'hat _teps h ,ve b_ n takon 

nt ' h - att,er ? 

(c) Th majo.r causes of a.ir accident 
have b",cn identifi d to be hunlan error 
t chnica} defects and bird :strike. A 
number of st,cps have be n taken to 
reduce accidents ,due to these causes which 
ian, on-goin proces. Some of them 
are given below 

Human e ror 

The important re edial measure tak n 
to reduce human error ,accid nts are ~ 

0) The training pattern has been 
modified and a new syllabbi bas 
been introduoe:d with emphasis on 
advanced operational training 
exe'lcises. 

(ii) The, training syllabi have been 
reviewed in d-pth to ensur that , 
junior pilot are introduced to 
high workload/high risk ' exercises 
in a progressivelregulated man~er . 
Standards for ea.ch pb!_e of 
training have been set and are 
being monitored. . 

(iii) adio and Navigational aids are 
being given particular attention. 
Manda to ,y requil'ement of essential 
aid's a~ airfields bas been defined. 

(iv Appropriate in.structions have 
been issued to ensure that m di­
cal factors like aircrew fatigue 
and hypolyc mia do not cantri ... 
but to accidents. 

(v) n:strnment flying training and 
night flying training hav ,been 
r vi,ewed to m.eet ,ol'era.tioJ;lal 
requi em nts by day 'and night.. 

(vi) Setting: and quantifi,?ation of flylng 
training standards in flying train... ' 

' inS establi hments have been 
establish d . 

(viii) syst,enl f moni ocing training 
stand rd and, standards of' Quali­
fying Flying Instructors 1 a been 
introd d. 

d .. The Dlajor st,e ta. en/b iog » tak n to . 
r d: C Be id n t by technio 1 .defects are : 

.. 
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(i) ccidents due to design or manu-
facturin defici ncies are brought 
. to the notice of ~he manufacturer ' 
for introducing tnodificatioll ' in 
aircraft. Pendi such modj­
fications short t ral r medial 
meaSures On consultation with tnenJ 
ar expedit~ously implerrtented. 

(ii) Technical type Training , chools 
are being set up for vari. us types 

" .' 
of aircraft. Technicians will b ~ 
given ,extend d training on 'p~rti ... 
cu]ar air,craft types. 

(1"1")") Se . d ~ ttln:s: an ~ 
,standard in 
establishment 
taken. 

quanti.fication ,of 
technical training 

ha ' been und r .. 

(iv) The Crew Chi System f ir-
craft servicing has been in troduced 
on a trial basi . 

(v) The training ,period for Bran h 
'Commissioned Officers has been 
extended to include techni al and 
management education. ' 

. (vi) Wi'Dg .Maintenance h8rs been re .. 
tructured nd percentage of 
untrain d techni.cians reduced .. 

(vii) Experienc d Supervisors, have been 
plac d In ... charg of airer ft servi­
cing: repairs, and tea.m f t chni .. 
dans formed to service a ticular 
aircraft. 

Duo to the incre sed urbanisation and 
industrialisation bird haza d to aircraft i 
on. the increase, The ~tep taken to avoi d . 
bird str· e accidents are: ' 

(i) Airfield Environme ' t Management 
Committees hav ~ been set up 
tinder the Chairmansh'l) of th 
concerned Collc,ctor/Dis ,t. 
tra te t,o . t a e nece,_ sary s t p 
eep tbe nvironm n a ound 

airfields : fi ~or flYing. 

(ii) Bird hazard conlbat teams hay 
establish d on. an _x erim nt 1 
ba is, at 5 elect d airfi Ids. h e 

team report bird activity to 
pilot and Iso kill/scare awa.y 
1 e birds. 

(iii) U of bit watcher ' .at ai ,field 
to ep . pUo't i ~ rn co about 
bird activity 10 tb . aidi Id circuit 
at 'as. 

'(iv) ,Publicity driye by mean f radio 
TV newspape ~ and po ter ' i . 
bei.ng uDdertakel1 t educate in 
gene al public about bir haz rd 
to aircraft and necessity to main .. 
t in 'c eain lenvir om nt around 
ai eJd. 

(v) The State Go,vernn1ent and local 
bod i . are bing u arty co tac­
ted to ta t p for -an.itisation 
of a e outside th prim t r 0 

e£ nee airfie')'d . 

'Fran ,,lotion 

D marcatiOD of Cea 'fire Lin in i cbe 
rea 

1250.. SHR ALWA T 
. A MOOWA 

DR. C INTA OHA- ~ : 

Will th Mini ter of , D ' b 
pleased to ta 

(a) 'wlletber "n 1971 
war cea efire lin wa . 

10 
Sim1a,; 

(b) if so, wh tl er in iacne. are 
line wa nat demarcated b tween India an. 
Pakistan at that tim _ ; 

( ) .if 0, the fact 

d) w,hethe talk h ,ve aJ 0 b n h J 
with Pakistan official in tl j ' r ard· anld 

(e if 
. her f 1 

'when and lh 
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(b) nd (c) Th Lin · of Control a 
lineat d terminate at a p -int bort of 

th g1ad -r area. 

(d) and (e) Tw round of talk have 
been neJd last year betWeen th~ Defence 
Secretaries of ndl : and kistan to dis­
cus the iacben issue and both .ides, hav 
a reed find a neg ,tiated ettlenlent in 
accordan'ce with th im]a Agr em nt . 

[Eng.li It 

Cell ~ r 

125J. S Rl 
Win th Minister 0 

pl -ased to tat : 

J GOWDA: 
, OMM ReB 

( ) wheth r a I 11 ha' en t up to 
monitor th impae or co.nces ions given to 
the en' in erin indu tty for imp rt of 
apital ood; 

0, th main object of th Cell; 

(c) to what _ t, nt tting up the m nj· .. 
t ing ell h . h lped the en ineerinl 
indu ·try ? 

TH MINI T 0 STATE 1 T ' 
~ ISTRY 0 MMERCE (SHR P.R. 

AS, - UNSI) : a) 0, Sir. 

I b nd c) 0 n It ari e. 

" Jldo.. r n b rad 

252. - HR V. TU IRAM : 

I ,W MI PRA A . . 
Will the Minist l" of · OMMERCE be 

pIc sed 0 st t : 

) the ,e tent t which 
promi d to 11 .lp India to ha v 
t th G markets; 

d tail f incre trad 
t unt i and the items t 

c port d/im'porte . bilat ,rJy' nd . 

,THE MINIST R 0 ,STATE I THE 
MINISTR OF COMMERC , (~ RI P.R~ 
DAS MUNSI) : (a) The French. side indi­
ca.ted. that they ha~e been ' supporting the 
' ndian osition in respect of textiles and 
W Q ld do their b st. ~or increased access to 
th EEe market , in resp ct of some produ .. 
cts of in tere t to India. 

(b) and (c) . allowing are some of the 
major items of India' - e,xport to ,and 
imports from ranee " 

~ E port to Fran ci! 

- eadymade ~rm nt 

--Leather, eather product 

--Preciotl & emi .. preciou ton ,.; 

- ea, coffe pic s 

- Cotton 

b'IJporr s frotn Prance 

-Engineering item 

-- ron Steel 

- Optical and medical instrument 

- rgani linorgaoic chem·ical product 

- Tel communicatian equipment part. 

Th e port and import figure', of India's 
trade with France during 1985-8 and 1986 .. 

7 are a • foUow ; 

Year 

985-86* 
198&'87· 

.Provis· nal. 

lnlports 
f om France 

572.71 . 
668.76 ( 

1253. HRI SY 
Will th Min ter 
t 

~ 

(R . I rore) 

xport ( '0 

France 

95.19 
274.26 

AB DDI 
be pI a ed 
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(a) whether th World ank ha under­
a, en a r arch n p veTt in ndia' 

. b) if n t, wheth r the orld Bank j 

unding a tudy proj on th ubjec 
und rtu n by G v rnmen . 

(c th nam f h in titution 0 tl 
expert a sociat d wi lh th r ject .; 

d) the t and time-frame f th 
project . and 

(c) th bj ctiye of the pr jcct ? 

t ) pr 0 1 to llnderta e a 
t dy n p vcrty-rel t d I U and th ~ 

\ e tion f p rt t n aged, th st 
I 

f u h tudy an tim - arne etc. a are 
under on id rati n of 

alan men 

1254. HRI HAN! : WiH th 
r, f pl.. ~ 1 

,) h th r th 0 i Ion t11 b Ian e 
f paynlent h d teri rate during th 

p riod A ril t October, 1987 as c mp r d 
to th~ . ponding period I t yea ' · 

and 

b) if s th r son . he rc f ? 

(b) D 

1255. 
tIl Mini t 

. 
ar!sc. 

""tails r th Bala c 
I y ar 1 86-87 and 

e r. 

t1 
c mpar .d 

10 he r-

ill 
t 

stat • 

) whcth r the Incom T auth riti 
raid d ] ou 0 thi y.o cials in Calcutta 
a rep rted in th . 01 r p J utt ) of 

7 to' er 1 87 ·· 

. ) whethe 
ment have 

v r 1 incriminatin 
n eized' and 

c) if the d tai 1 thereo ? 

TH M 

™ 
STR 0 I A 

D VI)· (a) to ()Th c m - . 

docu-

ritie have not conda; c d any earch 
f fficial ·n th recent past at 

ale tta. . he Telegraph ( alcutt ) of 17th 
ctober, 1'9 7 arri d ort n h front 

pag regardin raid 0 th pr vi u day in 
th ca 0 hri ra mal Lodha~ ~ ar h 

paration ufs 132 of the nc m Ta Ac 
w r,e c rri d Oll~ on 5 .. 10- 7·n ca 

. Shri P .1 odb ali associate. 
29 earch w ran t were e cuted j n a] I. 

a h of ' . .79 1 . h j w Hery valu d t 
. 12.3 la hand ha valu d at R . 

94.7 lakh were ized during th ar h 
b id the iz re of ral iocrinlinating 
d ument. 

. t 

., ran lat~ on f ard 

in ind 

HRI SWA 
ini ter f 

D 
b 

(a) wh t er i . t y hq i it d 
application to ncourage i inal writin 
nd transla ion of boo n 

de£ nce subj C In indi . 

(b i ,th d tail s 
w rded, cat gory wi ; 

( h he 
epaTtmen t of 

, t 

Minis ry 
cia I n'u 

th don from th 

b p in h 

. 
n .... to 
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TH MI 
PARTM 

TO A 
1 I TR 

VRAJ V. AT ): (a) to (d) 
hay been invited partici ating 
prize hem r original ritin and 
tr nslatjon 0 stand rd boo s on ef n e 
ubject in indio he d taO] f tiz t 

be awarde r as under· 

-n I or in indi 

if t rize (1) 

c nd riz (I) 

Third prjze (1) 

rk i 

riz .. (1) 

1) 

. 7,500 

Rs . 5.000 

R .2500 

,000 

R . 2.500 

'j 

Th ini try 0 s n t v eparate 
par 0'1 nt r 0 chi! Lan uag . it ha 

in tead, 1i oth ini tr' ,a i d~ 

.,cti n for providing ranslation facilitie ' to 
ti n enabling them to comply wi th 
cial La u ges Act. Th st, in tbis 

section is r n ible f r tf nslation of the 
offi i 1 w r a d is not xp ct t write 
book in riginal r ranslate bo , which 
ant i By writ en. Th yeo h weve 

. rticipate 10 th tlZ ch me in th ir 
in . idual 

n . of 
d 

i tri t 

.., -
n f ndi 7 

f i an r ipur 7 

abad 7 

n 

or 

n 

r 
. 

ran h 

1257. R Y 
WiIJ th Minister of 
t tat : 

nunlb . 
a h pubJi se t r b n 

A UD N: 
be pleased 

all 

) t tal number bran h , ban -wi 
in h di trict in whi 1 it fun ti n a th 
1 a · ban . 

c) total nUlnb r f bran he in district 
in wI i 11 i doe n f 10 tion s the ead 
ban with the numb r f di trict i which 

h bran 11 r 1 at d ; , nd 

d) number f distri t 
f bran he 0 on-lead 

numb ... r of b an ell. of 
1 ad ban f r the di t i 

ioformati n j 

blow. 

I 

wh r nunlb 
d th 

rr S ondin 

1 T 
(SHR! 

(c) Th ~ 

tatellcnt 

d) In 407 distri t t1 b an h s of ban 
11 ving lead resp n ibility we , 1 ss than til 
bra_ che of all ther ban (includin 

ural anks) ta n tog th r, 

f . f '. of Distri t 
nc] s d b'ranche where branch 

in L ad In n n- f non- ad 
is ri Lead including 

i tri ts ) xceed 
r nch the branch s 

ead B"uk 

3 4 5 6 · 

13 5 34 5 44 65 

184 3 400 

2 2 4 294 7 

44 4 22 

44 336 2 

:l23 
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5 

tate Bank of . aura htr 7 224 23 5 

tate ankof ravane re 3 186 35 362 3 

, Allahab d ' ank 10 28 232 947 

Andhra ank 5 .' 2 1 8 44 

nk ·of aroda . • 3 .. 867 223 1 30 
, 

ank of India 36 768 220 5 36 

Bank of Maharashtra 304 107 5 6 

Canara an 4'61 21- 1172 9 

Central an f ndia 47 829 281 147 47 

Corp raiton ank 2 22 93 336 

D na an 10 2 8 127 60 

" I dian Ban 38 176 573 

Indian vers a an 9 236 ]65 711 9 

New an of India 2 22 13 462 2 

Ori ntal Ban of Comm fee 2 22 110 385 2 

Punjab and In Bank 2 77 . 130 492 2 

Punj b ational Bank 40 912 273 1334 40 

yndicate Bank 19 , 60 180 692 18 

DCD Bank 30 653 230 891 30 
. 

ndia 8 313 266 .1 ]77 8 Olon an 0 

United Bank of ndia 26 410 11 498 25 

Vijaya ank 2 51 149 574 2 

Jamnlu & Kasl1mir Bank Ltd. 4 56 211 19 4 

Total: 438 103 2 4388 2 .018 407 

*In one di trict viz. daipur in Rajasthan lead res n ibili ty is h red by tat an 
o an r nd Jaipur wi th Ban of Rajasthan td . 

low of Credit to inorit ommunif s 

1258. SHRI YED ARAB DDIN: 
Will the Minister of FI C be pI d 
to tate: 

(a) st ps taken by overnmen an by 
th banking system for facilitating th 
flow of credit to min rity commll itie ; 

(b) th bri f particular of the monit r .. 
ing sy tern e tablished to a es the flow; 

(c) the ttl out t nding d an to 
n inoritie b n a on· M r h 31, 
1986 and areh nd 

(d) the brea .. u 0 th ab \Ie by 
district ? 

THE Ml 
M ST 
JANAR 

to ta e step t 



Wr/It 11 An 'tt OV MB 

ow of credit to identified Ininority 
communitj 

r 

(i) Special 11 b set u i ;1 eacI 
ban . 

ade in t1 e f 
b 
g 

n er 
On11l,1itt 

(iii) d u Ii i ty a u1 ari u 
anti-pov rty progr nlm f the 

v rnm ~ nt b s'v wh ro h 
a larg n n' ti n f 

min rity mnluolti sand partj-
e lady i 40 i nffi d di t ic1 . 

(i) f I ad ba in ch th 40 
id nH d di tricls hould have an 

c clu iv ly r cr it fl W 

t minority onl111unl 1 

hould b re ponsibl t 

am n t] m t h v ri ou r. -
n1 s .f bank c· dit and al 0 

pr aT suita le s 11 me f r 
ibn fit in c 1labor ticn with 

ranch mana r. 

11 blic port d 
n c ssary 

ffi e f r 

l' 

Y thenl. 

125 . 
ini tc 

u try' 

dat 
. 
1 

111 the 
pI 

Wrilfen A" wer 

(b) if s the findings f th tudy 
mad and thee ben ~ fits th t may accrue 
from it; and 

(c) roximat co involv d 1 

w ver, 

n t r1 e. 

n Lo n for 'ri ary dr cati.o 

2 O. H I 
Will the Mini ter f pleas d 
t t te : 

(a) the amO\lnt of] n given by 
Bank for pr motion and an ion 0 I 

prim ry educa into ach country and the 
t rro and condition whic1 thi 1 a 
ha been given; 

(b) wh hter G ernrll nt of ndia l1a 
ught 1 ,n from W rId an f r tl1i 

purp e; 

( ) if 0, the detail th reof; and 

(d) th 
theret ? 

T MI 
EP TM 

r act' n f W rId Bank 

T E MINISTR 0 
. K. D VI : ( is t 0 f prj c t f r 

the last five fi cal y rs f the World ank, 
where World an as istance has been 

xt nded for pr je tine rporatin a co 1-

ponent lated to primary educati n j given 
in tb atement b Jow. Th a i tan has 
been xtend d 11. th tan ard term and 
c nditi ns for IBR 1 a and IDA credi t . 

DIan are l' payable over p riod 
e ·tending upto 20 years including a grace 

riod 0 e y ar. Th rate inte e 
j evi ed s mi-ann all in ace rdaT"ce ith 
tIle orld Ban c. t of bo r wing. 
commJtm nt chat I .75% . Ie ied on 
tI e undrawn bal n e of tIl loan. 
cred are inter t re ' but rvice char 
o 0.75 Yo is levi d on redit draw and 

ut t nding fr mime t ti ur h r a 
commitm nt ~ f 0.5% is hal'gcd n t 
undi bu d por i n th cr di . 

(b) 0 Sir. 

( ) and ) 



,--

S. arne f th 

o. ount y 

t 2 

ar 

1. urundi 

2. Colombia 

3. Guatemala 
4. Guine 

5. Haiti 

6. Liberia 

7. Malawi 

8. Sierra eone 

gand 

1. ·razil 

2~ J rdan 

3. Mali 

4. epa! 

• • 

5. Yemen Arab epubH 

, 

A 2 • 1 09 ( AKA 

( 

m unt of 

oan/Cr dit 

Milli n 

3 

15.8 

J . 

18.5 

11.0 

.0 
13.5 

3 .0 

20.0 

32,0 

40.0 

40.0 

9.5 
2.7 
10.0 

6. Yenlen P,~oples' emocratic Re ubJic ]0.4 

Fi. c I ' 198 : 

1. Banglade h 

2. Burk~na 

3. Djibouti 

4. thiopia 

5 . . Haiti 

6. e . th 

7, I ki 'tan 

Peru 

9. To 

i ca . ear 1 

1. Barbad 
2. ot W na 

3. mer n 

4. enya 

5. wa d 
6. oJoman I land 

78 .0 

21.6 

5,0 

70.0 

10.0 

10. 

52.5 

27.0 

12.4 

10.0 
2 .0 

30.1 

37.5 

.6 
S.O 

Wrillell All 'U ~rs 

4 

I , A 

I 

ID 

IB 

IBR' 

I A 

IDA 

I 

] 

I 
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1 

4. 

5. 

6,. 

7. 

iscal ear J 81: 

quat dan GUln a 

Mal "vi 

man 

Paki tan 

.' enegat 

Yemen rab _ public ' 

~ .. -.-...-

.1 

27 .. 0 

18.4 ID 

13.8 IB 

145.0 10 

12,0 IDA 
10.4 IDA 

. , 

IS AL AR : . h , World ank s j cal ear i fr· m 1st July to 30th June.~ 

The Bank i cal ear 1987 is from 1-7 ... 86 to 30-6-87. 

Public uctio of cindi hip of the sale proceed , in re peet of that 
particular ve se 1. 

]261 . AO Will the 
Minist · r b lea d to ta te : 

('a whethe'r i.ndia hip failed to g t 
any biddin at the public auction h td in 
B mh ,y re ently; 

b) if _ the 1', on therefor; 

) the' det i]8 of the: hip offi red f if 

·uetion· 

(d wh t1 r the Shipping Corp rati 1 

ndi which had d.ecid · d to pa.rticipat in 
the' bids wifh .. d aw from the auction; and 

rea on th ref r ? 

E 

1987 
CeRtain 

U n on tb se 
nd ttl indem­

a . ainst such 
II aunt 

rre t of cind·a Ves,sel. JaJ.a smUDa ., 

12 -2, 8HRI S.AMBHAJIRAO KA A E ; 
Will the Mini ter of PI AN'CE be pI ased 
to state: 

(a) wheth r Scindia Yes el " 'Jala " 
amuna was ' rrested. at - lushing R, ads 

Netherland by Indian eafarer; 

(b) if s ; the reason , therefor;, 

(c) wh the. a Court of Middelburg, in 
Ne herla'nds ha ordered to ell the, ship by 
public auction 11. 9 e t nlbe , 1987; 

Cd whethe the Ambassad 'r IConsul ' ill 
therland had any 'n ormation about 

thL sale alld sub equently informed" the 
Gov rnOlent of ndi"a; and 

(d) if s , the details thereof? 

THE MINIST. ,0 STAT ~ IN THE 
MI ISTRY· .. O IN NC (k , 
J ARDHANA POO] RY): (a) and ' (d) 
Scindia s vessel 'Ja1a Yamuna . wa got 
art sted "on 25 .. 2-1987 at lusbir~g Road, 
Netherland through th Court at Middle-

urg N, therla ds, by lne cr -di tors of 
Scindia St .anl avigatio C mpany Ltd., 
fa non-paym nt ,of their due in re pect of 

t t s, supplies, at. at r th n ,ernatio­
al' de,ration of Tr de Union, repre nt­

jng· the ship cr w al 0 g ,t itsel impleaded 
in th ur at ' idd1ebu'rg. 
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(c) to (e) The ndian 'mba y 'in 
etherlands has kept Gov,crnment inform'- d 

regarding d velopment {.bappenings rela~ing 
to the arre ,t and .auction 'f the v, 5s _1. The 
vesse'l in question has since been old by 
pubJic auction on, 9-9-1987. ' 

-......-~~...,_.--

: 2 .. 00 hr . 

[English] 

' S- I BA · UDEB A ARIA (Bankura) : 
Sir. 

@ 

M SP AK R . Have your got any 
Point of Order? 

Sli BASUD B A HARIA : N I 
have written a lett r to you to""day. 

MR. SP AK 
O'W do kn ,~ .... 

: I win] int 11at. 

SHR BASUD . AC A: Allow 
Ine to say. This is a very inlporta'nt matter. 

MR. SPEAK : I 'w:ill re d the letter 
fir, t and then you are welconle t 
discuss it. 

SHRI ASUD 
allow nle ' to ubnft. 

A ARI PJea e 

MR. ,SF AK ' R What is the ruk ? 

SHRI BA UD' B CHARlA: n fect 
the Prime Mini ster r pre _ nt th cO'-!lnt 'y 

, when. he visits a f reign country and not 
the pa ty , to which he belon's. While 
ddr ssing, ... 

.. 
MR. Sp AK R : ~ t a1low d ,. 

SHRI BA U I .B A I Why, 
not' ? Why are you 110 allowing me? 
This is a very imp,ortant In tt . 

, M " SPEAK R 
ing it. 

an) not ' Iltest-

(I.nferrlJpt'ioll )Ife. 

R: ,t all w'_ d. 
testin the criousn 

not know why 

y u falow thi irnple thing 
want to read the Jette . nder 
can allow you now l ' 

(Interruptions)' * 

( Infer f';uptioll.~ )** 

MR. P AR R : d 
have not read anytlliJl _l!. 
repJy' ? 

I have not all w d you. 

I 

I I 

, SHR . BA D . B A I IA . t me 
ubmit. ... 

MR. PAR ot 1 i e tl i . 
here is .o() rule und -r which you can sub­

Ini t like thi , 

HRI UO A HA IA~ ' It h 
been cir,culated to u , to all the Metn er . 

MR . $P AK R : I hi l • J n1ethjng 
1 have n t g ne through. irst I wanl 
lime ,to read it . 

1 ASU A AR 
y u bear n1e, hy 110t '] 

. 
M _. SP A wiJ1 n t b au 

there i. n rule under hid ou can ubmit 
like thi. bere i 110 rul " If y. u want t ' 
creat . your I wn rule then it i _ onlethin· 
Iso. 

lilt rraptian 

H A UD B A ARlA 'n 
tJ e Prime M ioist r _ ay .... 

MR. SP ... · ............. R : N thing d 'ing. ,. l1at 
. is n1Y decisi,o'n. 
- et me ' have the thne to r ad 
hav writt n 1 n1, Wh, 
tnet t l tal' through 111Y h 
. t You can come to m. irst no . 

to m . 
h' you 

, tim. . 'jmpl . it i. I w ' ;m tudy 
ha t you h ve w i Ue t m u t kn 

w'ha I am al ing , bout. 



I B S DBA HARIA = Within 
h t 1 want t 

MR. R :: 1 w.ill n ·t allow, 
.. Nen if y u want t pend halC ... an-h Uf' on 
this, 1 cannot aU w. i,n1pl it j. iTst, 
Y u orne to m . t' n1,e t dy it. ' I am 
ju t imply s ying a m n to nlan. I am 
not , nt tin it it portanc . 

( atwa) : 
tanc ' of it. 

M .' 

UDDIN HOWDHARY 
~m n t conte Ung the irn,por .. 

Tiller rup'lion. ,) 

f. nni ri han. 

R : 1 lHlve given tl)c floor 
to Mr. Unni Ii ltn n. 

I,zlei'rupt ion ) 

: O'ne mjnut have 
not allow d the h n. M mber. " irst must 

clear ' to wllat you have ;vritten, Mr. 
Acharia mu ,t 1 a 0 tin1e to r ad what 
y U: h v written to Ill. f rive s me 

rong ,an wer n th fl T 1 am to be held 
re -pol1si: le -or that . do not know what 
y u ha written. u av ' given n1e t -
day and you want t · raise it just now. 

ou mu t be f ir at 1e ' t. annot , How. 
' yol,.l orne to ·thj hair and let me kno'w 
und 'f hat uL · an all w it. , 

rrup/ions) 

MR. ,P A I , 
to b ltd e it ? 

you trying 

U Ar · bagh) 
a uhmi ion. 

M . ' R ubm j ion lik 
on e und r any rule. T 

, ubmi ion und r . ul 77 if it 
01'n i. IOU nlU t r ad til rule. , n t 

to bulldoze y ur y. 

N 

f . • l!l1n - rIm 

MR. P A. 
back to you. 
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R : ·1 have alr1eady given it 
• 

R~ K. ;, :UNN1 . RI H _ AN ,: ha e 
not received. 

M "SP' AK R Y 11 haven 't? 

HR-. 
I hay n. t. 

JKRISH ' AN : 
want to know what h 

.ot, 
ha 

got to say. t is a very erioll rna tter. 

(IllterruplionJ) 

MR. s.p A B. , :' 
informed about that ? 

u have not been 
'" 

SHR K.P. NNI Rl HNAN : No\ 1 
have nly bIJen told that it i di.sallowed. 

I(Interrupt iv",!') 

MR. .A R : r you want a pe -
ing rder, a pea ing rullin I can do tbat. 
I hav di all w d that nd I have in "ormed . 
you accordingly. 

'~HR K.P. UNNIKR S ,NA : want 
to kno how it is being disallow -d. 
Right from Mr. Su.ndarayy.a'_ a .e, there 
are 7 r _ preoedents in thi House and 
this case of privilege"'by the Prime Minister 
comes und ,r that. , what has he got to , 
ay? I illU' t know. 

(1111 el' rll.plions) 

M . P - A R: len give a ru]Hn 
als . 

S RI K.P. NiKR SHN N: You can. 
Bu I want to know whether y u l1ave ' .... 

MR. SP A R : I di allowed that and 
I inform d 
t ime when 
for privilege 

you accor'dj,ngl,y. Certain 
find that it is n t a fit case 

I di allow it. 

I 1 U -- RI RNA ' : .~ ha e 
p 'inted ut th preced nf in this T gard. 

R. _P A 

.P. 

: We 1 0 e that. 

_ IRIS NA N : It j 
I 

r be,twe n you and l11e. 

a privilege 

Jill rrllplions) 



K ~IK:A 22, 1909 (SAKA) Wf1itlen AnSwers , Writ I 611 A'IIswe,,. J' 

M . PE E · : r bere are so many 
c ses. Daily I have. Sir. 

(Interrl,pfi on~') 

_tlR Thi 
is Inot like many ther prl elege cases. I 

~l a v ry clear case. 

(ltuerrupJiolls) 

S· R J 'lJ;>AL REDD (Mahbub", 
nagar) : Sir, I would ·like to draw your 
a.ttentiol\ · to the double standards applied 
in t\igard to tIl ' admi'ssion of, q~estjons .... 

M , . SPEAK R 
double standards. 

0, no que tjon of 

SHRI S. JA .PAL .. D;Y : On the 
!ofors, one q estion, ha ' b en admitted to 

you but other que tions ,on Bofors, have 
been disallowed on the ground that it is 
pending before the Joint ,Parliamentary 

ommittee. 

MR . SPEA ER. : If there j , any 
difficulty which you find an,d if we are in 
llhe wrong, we wi.J1 admit i t. 

(In/(N'f'upOOlls) 

MR. SPEAKER : ou corne' to nle. 

(IJ,lerrupl iOtis) 

MR . SPEAK_ R : Not aU wed. You 
conl,e t me. 

( Tn t rrupfion.~)* 

-R.. -PEAK R : Mr. Jaipal eddy, 
You have 'pointed out this. I can t tal 
to your on th.is. from here. ou come to 
me. W:e can dis,cuss it. can't tell you 
now ffonl here. 

SHRI S. JAIFAL ' REDDY : I am not" 
opposed to admission Sir. But y u en ' 
.a]Jow a discllssion. So, I have tabled a 
notice for . disCll sions, ' . n Bo r '., 

R. P A 00 c me t m. 
now. 

R UR S URUP ya.m) 
t is not a p [ onal matter. 

(lJl.terrltpli Jl' 

R ' . J, JPA Jr ll th 
view"p,oint of the Gov rnment is wrongly 
broadcast from . thi august f. rum o f 
Bofo s .. ,.,. 

MR. SP -A . E Not allowed. 

(1 "t rruplio lS) 

MR SPEA R: vi ,ether ofors 
ofors j it does not matter for me. 

S_ R AIFUDDI 
(Katwa) : Sir, you kno ~ .. that 
banned or ani ation .. .. 

(J,,,erruptiolls) 

M . P AKE- : What j y U ,point 
. of order, Sir? 

SHRI SAIFUDDIN CHOWD' ARY : 
I ,am telling you,. Sir. 

MR. SPEAK R ,. f you hav lo,t 
·omething, YOll can ,come to, me an I will 

consider h. 

. (Interrupli,ous) 

SH I SAIFUDDIN CHOWDHARY 
anl t'elJing you, Sir,. 

MR. ' PEA I 'want no tcHin 
bere on the floor of the HOll e . 

(J nlerrup.ti ons) 

M - . SPEA E : No allowed. 

(Inl errupt ions ) 

MR. PEA : Nothin d ,ing., ['. 
Saifuddin, there are certa in things which re 
done according to the r Ie . 

. UDD , C 
What is ,according to' the, 
peop! are b",ing killed. 

MR. S 'BA · . : ou come to 
g've it to m~ in VIIritf'ng. wi! 
the fact 

(In'sterrupli l!" ) 

E Ole _O 

m _ . I will hav to fi d out. 

(lilt rfflpti01t ,) 

o 
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MR. M 1 AL (Jalpalguri) : 
itt I h ve . given a Calliog Attention 

Notice. 

(l~lter,.u.ption ) 

MR. SP' A : D e n't luatter. 
It i under my con id ration. 

(lnterruptioll ) 

MR. SP. A -E- : r. Achariya, y u 
get; involved beyond your Iil-nits . 

(Inter r,lIptions) 

'(Tyan Jatfon]t 

MR. 'p rAK R 
you? 

Wh has p 'reven ted 

[En ,ljsh] 

welcome ", There is no 

1 ....... 

'hat is your point 
of ord r ~ let me know ? 

S ' , SUR . SH KURUP : T am not n 
pint f order. 

. Mr. SPEA: ER ~ Then there is no 
que,sti n. You can come to m'e an see 
m. 

(Interruption .. 9) , 

. SP AKER: ou can con1 t m'c 
and tell me. I wi 11 cons,id T" \ 

(In! rruptions) 

L8 ....... .. "I M A You. have 
as U1" d ... .. 

. P AK R: clo no , u,r any­
thln · . If you r ·ad th ru] S,· you will know. 

t i ' 
ha e , i¥en 

th 

ov rnmen of I'ldia with the United 
States of America regarding the vaccine 
produced in that country for us in India. 

(Interrupt;ol,s) 

MR; SPEAKE ! It is aU right, we will ' 
just dis uss 'that. A.n,d if I find th time 
I will allow a discus ion. 'The>re I ' no 
problem. 

SHR BA U'D BACHA 'fA: ou are 
not allowing any aUi.ng ttenti,on m tion, 

ir. " I 

, 

M AKER : We are allowing an'd 
we ar _ having discU' 'sion all the time. 
t' find (ime~ I will allow that also. It is 

your time" n t mine. Thi is unnecessarily ,a, 

wastage of tinle. Without rhyme or ~,eason 

because w can accomnl0date anythi.ng. 
You con . lns,tead ,of wasting this time" if 
you had come to nlC, I w uld hay known 
these tIling,s and we would h3.ve sorted them 
out. Ther is no problem. ' 

I 

SHR I SOMNATH CHATTERJEE 
(Bolpur) ': We want a calm and smiling 
Jak ar, Sir,. 

MR. PEAK R: am. always snlili.ng. 
I am in your hand ,and want to. abide 
by wha · you say. 1 am ready to d it. Do 
J bar any discussion? There i no problem. 

(InterruptiolU) 

SHRI BASUDEB ACHARIA : You are 
tn indtous .. 

MR. . P AK R : 0, no. yo~' are 
unkind. ou have unnecessarily exercis d 
my throat too m~ch. I don t bar any discus'" 
ion. , t it 0 according to the 'rul s which 

YO,u have fram,ed not mc , and I will abide 
by it. 0 probl -In. 

2.21 hr • 

Engl'islr], . 
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Laid 

(J)" A copy of the ndi ra ,ika atra 
(Third mendmcnt) Rul Sf 1987 ( indi attd 

. English versions) published in Notification 
o. G.S"R. 73'9(E) in Gazette 0 ' India 

dated th 31 t . August 1987 under s b­
section (3) of section 12 of the GoV'c'rnmen.t 
Savings Certificates Act~ 1959. 

[Placed in Libl",ory . . ee ' o. LT .. 4969/87] . . . 

(2) A c py of the Life 'In . uranc or-
poratiou of I tldia ' Class III and Class V 
~mployces (Promo don) Rules, 1987 (Hindi 
and English ver ions) publish d in otifi­
cation No . . O.S.R. 824{E) in Gaz,ette of 
India dated the 25th September I 1987 under 
sub .. s cHon (3) of. section 48 of th Life 
Insurance Corporation Act, 1956. 

[Placed in Library. See o. LT .. 4970/87] 

(3,) A copy of the I 'oreign . xchange 
Regulation ( luendment) Rules, 1987 (Hindi 
and English versions) publish d in Notifica­
tion No. O.S.R. 84i (E) in Gazette of 
India dated th.el 9th October, 1987 under 
sub .. section (3) of secti 011 79 of the ,"oreign 
Fx:chang Regulation Act, 1973. 

:[P/a ced in Library. See No. LT ... 4971/87] 

. (4) A copy of Notification . o. G.S.R .. 
741 ( ) ( i,ndi and English versions) issued 
under sub .. section (2) of Section 98 of the 
Fin.ance Act, 1987, appointing the 15th 
October', 1987 ,as t11e d t _ on wich Chapter 
V of the said act shaH come into free. 

[Placed in Library . See No. LT-49'72/87] 
(5) A copy of each of the' following. 

Notifications ( indi and ngli h varsions) 
under section 105 f th I i.nance A t, 
1987 : 

{i) G.S.R. 742 (E) published in 
Oazett pf India dated the 2nd 
Sepetember, 1987 r garding 
exenlption t any release of f reign 
exehang t certain categories 
specified in the notification from 
the payment of the whole of the 
For ign xcha.nge .onservation 
(Travel) Tax. 

(ii) The Foreign c,hange 'C 'ns eva .. 
tion (Travol) Tax ule" 19&7 

published in otification o. G.S.'R. 
743(E) in Gazl;lUe of ndi.a dated 
the 2nd September, 1987. 

[Placed ,in Lib,.:ary .. S,e o. LT-4973/81 

(6)1 A copy of the Reg,ulation. relating 
to' Commo eal of the Indian Bank 1( indi 

Popers Laid 2 4 

and "' n.gli h vars,iotl ) under sub .. section (4) 
f etion 19 of th Banking Companici 

, ( cqui iti,on and Tran fer of U.nd -rtakings) 
Act, 1970. 

[Placed in Library. See - -0. 4974{87] 

(7~ A ,tateillent (Hindt and BUgli b 
versions) r garding Rusult . of the Sevente­
enth Valuation of the Life nsurance Cor .. 
poration of India as on 315 March" 1987. 

[Placed in Library. ee _ o. T497 /87] 

Notification und.c. Import. and E port 
(Control) Act" 947 

TH ·· MINISTER OF STATE IN T E 
MINlS,TR OF COMM CB (SHR{ P.R. 
nAS MU SI): I beg to lay on 1he Table a 
copy each of the following Notification l 

(Hindi and English versions) issued under 
section 3 of .the Imp,orts, and Xpof,ts 
(Control) Act, 1947 : 

(l) S.O. 922 (E) published in Gazette 
of India dated the J 5th October, 1 87 
making, c rtain amendments in the Open 
General icence No. 1/87 dated the 1st 
April, 1987 .. 

(2) ,S.D. '931 (E) published ill' Gazette of 
India dato,d 19th Octob f, 19'87 regarding 
general pernlissi n to import goods manu-
factured by the units located in re . rad 
Zones, ,xport Proc ss.ing Zones and 100 
per cent Export oriented Uni.t into the 
DOOlestic Tariff Area · subject to c rtain 
conditions, specifi d in tll notification. 

[Placed in Library. See o. L 4976/87] 

_ a y cave' (A·mendment) Re . ul tion, 
987 

T E MINISTER 0 T 
D PA 'TM 0 D .PRO'" 
DUCT10 ~ND SUPPLI .1 T -
MI 1ST Y 0 - D F ' C ('SH SH VRAJ 
V. p ·"IL): I beg to' lay on t , el ' abl a copy 
of the avy Leav m ndment) . eguJa .. 

tion, 19 _ 7 indi and n Ii 'Ver ion) 

published in ·otifica Ion o. S. . . 290 in 

Gaz tie f I dia da ted the 26th - pt mb r 

1987 under ccli n 185 . f the 

1957. 
'Pia e(. in Library. 
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UTY 
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CommOd ·'tie ) 
or in d 
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t lay 

I 

{ 

t 

copy of the ute Packaging 
( mpul ory Us in ckin 

mmodi tie ) ul, 1987 indo and 
ngli h v rsions) published in offication 

73 ( ) in of I~ dia 
d t d th 26th Au ust under ub-

t: ti n (2) 0 cion 17 of the Jut aka -
ing Mat rials ( mpul ory Use in 'P~cki g 

mmoditi ) Act, 1987. 
(PI ed ill Library. o. L - 78/ 7 

(2) (i) A opy f th Anllual port 
( , indi and Engli h v rsions) f 

12.1 

the A are x 0 t I r motion 
ew D lhi, for the y r 

ith Au it d Account . 

ii) co y of the evi w (Hindi and 
nglish ver i s) by th ave D-

rn t on th working .of the 
App 1 xp t promotion 

ouncil. lhi for the year 

A (Hin i and "ngli h 
owing r n for delay in 

pa ... fS m ntione at (2) abov . 

lac d in ibrary. e o. - 979/ 7] 

.. 

ngli h 

, U :. 

t 
In 

tnmenclo 
of : 

B,O.H. 2 6 

(1) Con'd r of ny f 

(2) 

Government Busin s 
friom t d -y Ord r 

ver 

( 

(b) 

tioa n pa 

C n tituti n ( . ty-Si t 

n1endm nt) BBI, 1987. 

TIle . High 
( onditions 

m ndnlen 

Curt Judge 
of S r 

j II, 1 87. 

() Consld r tion and pas ing of t 
followin ill pa ed by Rajya 

abha .: 

(a) e M r Railway ',( ons-
t ucti ' of k mend-
men Bill, 1987, 

(b T ranslatio .. 
Am ndment 

(c TIle ~ epresentation of the 
People (Third mendment) 
Bilt, 1987. 

. 
(d) Tho R pealing and An1cndin . 

ill 19 7. 

() The rsi Marriag and 
Divorce (Amendment) Bill, . 
1987. 

[Tran ·lation] 

SHRI VIJAY UMAR YADA 
(Nalanda) : M. peaker, Sir, the follow .. 
jn n1ay kindly be ' included in the next 
wee '~s agenda. 

n ihar tlv~r were unp cedented 
floods i to very heavy rainfall thi 
y a. Many ailw y line were bad y 
da a ed a d r i way traffic cam to a 
tandstill. Th B htyarpur- ajgir Hn.e wa 

also submerged and has b en closed ince 
long. a result ther f t e pHgrirns 
tourists and dai y passengers visitin ajgir 

alan »Padapuri and ar ~ harlff h vo 
to fae a I t f h dship. 

ref r , th _ matter regarding i.mme­
diate repair of all dama d r i1 y )ine 
in I ding the Bakhtya jgir lin SQuid 
be includ d for di C'U sion in ne t wee 
a end. 
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, [Engli~'h) 

HRI V. SOB AN R iE W , A RA 
(Vijayawada : 11 followin matter may 
b pIe! se be includ d in t gtinda f r th 
next week: 

(1) Cyclon~s arc occuring \ery fr-
uently along th coastal line f ndh 

Pradesh. Tidal wa.ves in v nlb 1977 
have cau ed col ssal d mage having n 
par lIel in Ii ing tnemory. This y ar during 
the last few days a third cyclone is n w 
threatening t le tate. The fr quent 
onslaught by the cyclones ar causing 
huge loss f cr ps~ houses and other 
a sets in addition to los . ~ of hUlnan life a d 
cattle population. S the Uniol1 Govern-

' rttent should undertake indcpth tudy of 
the cau e for frequ nt recurrence of 
cyclones in Bay of B ngai alon'g the coastal 
lines and wheth r there a'" any ways and 
means to reduce th\:i in tensj ty of these 
cyclones so that the damag is n inilnal, if 
necessary with th eollaboration of COLln­

tri s which p 58 ss better tochnica 1 know­
how and expertise. 

(2) SOlne of the farrners wI 0 lost paddy 
and other crops du to unpl'ecedent d 
ft d in Godavari River jn East Godavari 
and W st Godavari Dislricts have n t y t 
received th comp,..n a ion und ... r the c 111-

prehensive ero insur nee schelne. It i n1 t 
unfortunate that tI e c0111pcnsation to 

. . affected farn1ers is not paid ven after an 
y ar. hi made the farmers los confidence 

on th in'lpienlentat ion f the cr p insurance 
s henle. The Gov rnnle t hould al 
nlake Rev",nue village a uni t for the 
'defined ar a' und r the s erne, if tho 

really affected fa m rs in a village are to b .... 
helped because tl present norm f treat­
ing T luk/Panchayat Samithi/Ma dal is 
not adequately taking care of the real 

ufi'e,rers. 

SHRI S RIHARI 0 ( ajahn undry) : 
1 request that the f Howing n1ay be inclu­
ded in the next w ... vk ag nda : 

Rajahmundry i ne f t1 e ry 1m-
portant citie in Andhra rade t , I 
additi to it hi ri 1 'mporta c, 't ba. 
b en d v 1 ping jnto a major indu t ial 
centr in Andhra rad s . t 4 I kh 
p ople are esiding in the tow. owever, 
the rapid coloni ati n ue t industriali a­
lion f th town i re ulting tn pollutio 

22 1909 (SAKA) 

f th river Godavari. Th~ d aina w, ter 
ri ler. 1 being 'elea int tl i 

The p llution of the . river 
than 50% due 10 drainage water. n­
fo tunat ~ ly t t wn aqd villag of the 
Ea t rn nt al and West rn d I a 0 

tl d wn-",tream depend exclu ive]y on 
tbis p ]luted ~ te' for d in lng p If 0 

a.r ly 60 lakh f p pI con Urn t i 
poll ted wa tor ev ry day. call f the 
use of the polluted water, tIle eopl faU 
prey to variou dis ~se . The p lIuted water 
has b COIn a n1aj. r 1 aJth 11 za rd in this 
ar a. Several dr aded di ases lik jaun icc 

. and Ameobi si " re pr ... ading v ry 
fa t. once in rd r to check thes dreaded 
disea e , it is v ry dec ssary , to ave 
Godavari rive water I"On1 p l1ution. TIl 
cleaning ' of odavari hould be tak -n up 
at nee 0[1 tho lin s of Gang cl aning 
pr ject. Iso sui table c nnection seh 
hou1d b tak n up t carry the emu nt 

to tIt· near t rainag which i al ady 
onn cted to the sea. 

12.17 hrs. 

[MR. 'n UT SP AKER in lit hair. 

I requ st th Union G vernn1ent which 
i very n1uch concerned about prevention 
and nt '01 fall ts of pollutio to 
initiate action t save the opIc from 
poIlution of the water odavari. 

RI AZIZ QU 
] equc t th t i1 f lIowjn may 
in the next we k agen da : 

, . 
25th Nov nlbcr j b ing b. tV d as an 

Int .... rn t' nat Meatles Day' as a nlark ' of 
r spec to Sadhu Vaswani, wh wa a. 
s viour of the dun band d efencele s c ea­
tures and the v ice of yoi ele birds a d 
animals. e l,ad end's Imag 

1 ining in th n1 

adhu Va wani was a rophe 
pas ion and once e claimed wit 

k my he d u tray 

The day camp i 
1986 'in r p 

dhu Va 
1.2 million 

. 
J 

f m-
s do 

S op , 11 
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'takcl th soleilln pI dg to ren1ain lneat,le,s 
n 25th Nov fllber. 

On this day 1 st yea Municipal 
slaugher hue cities like Bonlbay, 
Sholapur, Kolhapur Rajkot 
Junagarll" aroda Jhas Naga,r and Canton ... 
m ·ot Boards of Pune and Kirk_ee etc., were 
ordered to b c'losed aneJ. 25th vern .... 
wa. dccleatcd t1 e UMeatless Day. ' 

Thi year n the occassion of ~08tb 
Birthday of Sadhu Va wani the Govern­
ment f ndia should initiat action and 
declar ovember 25th as Meatless Day 
and is ue 'il'ection to all the State 
Governl'nent and nion Territorj s to 

.0 de · ban ' n slaughter of all birds and 
animal on this day. It would be , real 
tribut.e to tl~e great saint Sadhu T " . 
V. w n'. 

[Trcll~slat ion 

S J ALWANT ,lNGH RAMOO­
W AL (San rur) : M . Deputy Sp aker, 
Sir, the conditio , f the farmers today is 
v ry critical he Rabi crop was destroyed 
becaus of uo.e pected rainfall and the 
khariff crop was damaged bl.,.cause of failure 
of ain n time, h f,arnler was rui ed in 
both the 'e ' situatioQ.s, but farmers of som 
State , bav m t tll huB. iOl'l succe sfuUy 
with th i hard w rk and commo'n-sense. 

I am proud that Punjab is the first and the 
fornlost m ng th eStates. Insphe f 
unp,re dented dt'ought ugarcan" cotton 
and. paddy r p were n.ot de troy d. 
' y Inoh-Ii 'ng ,additional ourees by 

buying . xpen i e tli 1 and by utilising 
ore pow r a ,d fertilizer ' , insecticides te_ 

th farm r were ab1 t save the crops. 
rc ult tIl rea, tl1 y had to 'pend 

mOI' for producing crop this year. 
ccording 0 tIl assessment af a high level 

committ the farnler , in . unjab had. t _ 
p nd s .. 100 er qUlntal nlo're this year. 

In spit of drou ht , 3.04 I kh tonn 5, f 
ertiHz I w re ut iliz d thi year in t ' ad 0 . 

he U' u '1 n umpti n 2.9 lakh tonne, 
Paddy could b cultivated only n 4 lakh 
beet I s f land on t 'd 0 ' 8 la h hecta e . 

aut tl r of roduction w nt down 
1)y 20 to 30 f) r cent. 'Tub w lIs ad to 

u p t hi h re ' ult d in an ddidonal 
p nditu f_,. 37'.50 by th 

farm . unjab. n view n thi 
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it b":'colnc hnperatiy. f f . the Goveinm nt 
to pr vide additional nancjal assi tance. 
Today tlle pl"ic_ of' cotton 'has . declined by · 

. It. 100 to s. 150 in the op n market. 
jest f all, I would request the Govern­

m nt to ' make arran eni nts by which the 
. farmers are a.ble to g t remunerative, price's 
for thetr produce, s .. condly aU outstanding 
1 ans should be waived" high yi~lding 
varieti s of seed- should b -, applied to them 

, to encourage b t ter c.rops i future and 
centres for storage of such quality 

ed should be established in differerit 
places f:ro'm where the farmers should be 
abl to get supply of ,seeds conveniently". 
I w'ant to urge upon tIl Government that in 
order to encouragv the farmers. of Punjab 
they should b granted a . special po it ion 
and Ptinj h Government's demand for 
Rs. 4655 crOl'es as Central assis~anc for 
combatin'g the draught situation should be 
met from the Central ex;.chequer and 
ne,ce sary announe {nent should b made 
ill this regard imnlidiately and various 
problems of the fa,rmers should be dis .. 

ussed in the ouse in the next week. 

SHRI MA KlTRAM SODI (Ba.star) 
Mr. D _puty S eak r, Sir" tl1ere are three 
towns in :Bastar districts of Madhya Pradesh 
and the dist.rict headquarters of Jagdalpur 
is the larges t among them and has, a 
population of about 80,000. I this district, 
'there i an urgent need for,a Fire Fighting 
Engine. Property worth !akhs of ~rupees 
is de,stroyed by fiI'e 'but th administration 
1 as not heen able to acquire a Fire Fight .. 
ing Engine so fa.r on account of resource 
const aints which is absolutely essential to 
extinguish fire. Besides, being di :s~rict 
h . adquarters, high officials, inlportant 
leaders and Ministers, frequently vi sit thi 

place_ At tIle time of such visits, it is 
es ential to kee a fire fight.ing engine 
ready to nl et any emergenpy at the Air 
tri I , lle Jagdalpur Municipality has 

been making CQDstant e orts for acquiring 
a ir~ ,xtingui her but all the vain because 
of paucity of funds. Requests to the State 
Government hav also b en mad in tbis 
r,egard but no actio has been ta e so far. . 
Whenever some V ... Ps visit this area, the 

r'e en,gine ba t b a ked f r from 
BaUJade ,I I Pr ject which i at a di tanc . 
of 1.22 kms and as s ch 244 krns have to 
be cover d for bringing the, ire _ ngine 
and th n endinr j t b The e penses 



incurr d for this purpose ti 11 now !l1ay. 
perhaps be equal to the cost of one engine. 
'We can just ban upon central ' assistanc 
now. 

encc, , this being Adivasi dominated 
district, Central overnment is requested 
to accord special grants which should b 
adequate for acqu~ring a Fire ighting 
Engine. 

I[Engl'ish] 

S RI MOHD. MAH OOZ ALl K A 
(Etah) : Sir, I reque t that the following 
{nay b jinc]uded in the next w k s agenda : 

The Tibbia Hospital in, Delhi today js 
plagued. with mismanagement, apathy and 
neglect. It lacks the basic facilities nd 
medicines are rar ly avail' hIe in its stores 
though it is tat,ed to b receiving ade,quat 
grant from the G vernment. S much s 
that the patients h va to buy even a 'syringe' 
fron1 outside and the staff and th resident' 
in ·th complex prefer to visit pl'ivate 
clinics for treatnlen t. In the ynaecology 
departments, no operations are handled. If 
any complication develops, the patien is 
referred to other h spitals. TI e urgical 
instruments are scarce. Sonl,etime back, a 
heart"'patient doctor , who wa peratcd for 
some bone trouble, is alleged to have died 
due to lack of pos - perativc facilities. 

here is no Intensive Care Unit or eIll r­
gency ward in the ' hospital. Alleg dly n 
doctors are available aft, r OPD duty hour' 
though a · oose Surgeon is put on duty. 

The students a're disillusioned and 
frustrated, The Post .. 'raduate Curse in 
Unani medicine i yet to be introduced 
and the student have to go to Aligarh f r 
further " dllcat tOll as most head of d ... parr .. 

. ment are thelnselves merely ' Graduates or 
Diploma ho lders. The e is n advaoce 
equipment and the profc sor u e tl'1:eir 40 
years-olel ncHes for teaching. Out of 120 

, lectures, only 20-,30 are said to b , take 
in a Session. 

The hostel building i il n cry b ' d 
condition. Dilapidated buildings ' inadequ­
a.te con ttuction and filth ar a comm 11 

sight in th ' co'mpl - . 

lIe CoIl ,ge wa ffiljat d witl 111i 
U,tlversity in ]977 but the stude ts emand 
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its taking oy,er for bett r administrati D. An 
agitation in 1983 foe this resuHed in th 
death of a student. ' I would request the 
Government to go into the entire W,Ot, ing 
of fhe hospHal and · to take' imm~dia( 
measuJ:'c to t it in prop l' I' d r. 

HRI ANOOPCHA D HAl (B mbay 
orth): ir, I r quest that the foll win,g 

n1~.y b included in th n xt' weeks agcnd : 

Bombay is an 
Number of peoplo a e 
everyday fr t:n vari u 
for their ' ivelihood. 

ov r-crowded ity. 
min t · the ity 

tate 0 the · uotry 
Thi, has '~ cr ated .. 

problen1 like housing~ s lums, tr n p rt, 
tele n1:fl1Unication and nvironnu~nt etc. 
H is beyond the _"a pacity f the tat 
Gov rnment to make availahle funds to 
solve aU tn,c e r bl nlS of n1ba.y II havin 
limited 'r s uvce. t is the duty r th~ 

ntral Gov rnnlent to give special aid t 
mbay to solve all the ab ve-nlen ioned 

pr bl. 1l1S in the' light of the fact, tha 
Metr,op titan city of Bombay i consid r d 
a nlini-India. 

here i an urgent need to discu thi 
Blatt -( in the ouse. 

Translat lOll] • 

SIIRI KAMMODILA JA,TAV 
(Morena) : Mr. D~puty Spe r 
following may be included In n xt w e 
a ;enda. 

It has b .... en ob~'erv -d that 
of villages in Madhy~ Pradesh 
been lectrifi, - , 0 far . D i rent Tea n 
haxe b .... en att ibuted to tIlt 1 tat _ 0 affi i, 
e'. • shortage f e'lectric pole ab 1 , 
etc., As regards the ' st f ndia. in many 
cas'es the entire State hay be n cover d. 
Sucl~ Sta' ' & are Punj b~ ya at cr 1a 
and two oth rs. want to r qu t t e 
Govern01en,t that ke ing in vi w the 
backwardne , of Madhya' Prade h _rrang­
m nts should b made fo th 1 c ci cati n . 
of v n the maHe t village in thi" t , o. 
I want t ugg t that these villages should 
be electrifie with ntral u. sistan, e n tl t! 
arIi st. 

[Bngli\'I1J 

D . I 0 
request 1h following may 

·ed in the nex we ' n 
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Ilis House m y di ell S 11 ne d 
o 01end tb Urban Land Ceilin r 

Act in the n xt w k. 

This Hou may di cU"S the ondi­
tioo. of ho' pitals in Delhi and 

th r parts 'of the cou~tl'Y nd 
the probl r f doCl 'fS and para-

ic 1 taff r giving pr - er 
treatm It t the p or nd th 
needy. 

OF STAT 
P RL 

M,AT 
u1:d Ji _e to as ure the hon. 

enlber wh,o have participated that e 
haU try t accomn1od t as n1" ny ltC1TI. 

a - we c· n. \ 

_ ........ .. _._10;_ - -

12. 0 hI' . 

CUSSION 
ISING OUT 0 

T ' AT D _'0 

tIgI; I 

MR. . PUT -SP'A _ . he He t 

j tem i : Furth r discussion on the s 'tnation 
i ing ut of th ' inci ~nt ti" at 

I orala viI!.. g it j sthan and the steps 
r p s ' by the U~i n rcrnnl nt to 

pr v nt sucl d plor ble incident in fu ure. ' 
Alrc" dy, hor nr olany nlcm ... rs yet to . 

Ther f re, ' reque t the h rn. 

ccommo 
parti 'jpate . 
t c ntinu . 

b very b -ief in order t 
rna y odt · member to 

hri RaIl Bha at Paswan 

j. y sterday wh'le 
thi ' ' ubject, wa 
v ted int re t f 
the 

I h 
oha 
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in 1 15 that' there is n r Jigjou fe ling 
bellind he practice of Sati. PeopJe follow 
this Icustom for their own elfish ends. In 
order t take over th ,property of the 
w.idow, that she is nladli:.1 to b 'come a s~ti 
by f-or c. If h is not willing, ' lalbis and 
spears are 1 ,d t f rc her to immolate 
1 er If. The wid wed nl ther is watched ' 
way frorn her children and her property ~ 
which rigl tfu1Jy b longs to her chHdre'D, j 

, lBurped 'by th relatives. ChiJdern have to 
lead lives of 'rphans and the d~ ughters ate 
fore d to bcconle prostit~tes. his is the 
typ~ , of elf-interest underlying · this 
practice. 

The main reas n bahan uRo p Kanwar's 
murder in Deorala was to wallow the 
enorn ous dowry which she had brought r.t 
tIl tim of .her nlarriage. When he came 
to .kn w about it she hid herself ]Il another 
hOll e but- ·it was pubJ icised that she was 
going t cOfllmi't Sati. AU the hypocrit 
murd -rer b egan to c l1cct therrc. Her 
husband died at 7.30 and it too 4 or S 
hours to publicis~ the event. When Roop 
Kanwar protested she was made to consun1e 
liquor and ' then beaten up and made un­
conscious b""forc bringing her to the funeral 

yr by free. Wh n 5h reg~iJled her 
con rciousnes and was unwHling to proceed 
to the pyrre he was forcibly made to 'sit on 
it. When sho regainc consciousness, she 
wa not willing to g toward the pyre .. She 
wa forcibly put on t}-,;.. pyre. She tried to 
escape fronl there also, but 8 to 10 mound 
.of W od was pllt on hor. When she started 

crying in prote'~t ghe'e' and. som cl th was 
f rdbly bUl into her mOlith to silence her 
and in this way he w burnt a1ive along 
with hor ] usba 'd. This is 110w that heinou 
_ rime wa conlmittcd ther or The practic 
f Sati has be n c ndemned in every r ligi .. 
us criptl1re and there i no 111enti,on of 

'Sati in any of these te ts. We caD neither 
find it in V das nd nor in the ibl~. The 
hypocrit shave tarted. thi practice and it 

11 uld b .. put to an . end at the arlie t. 

All our soci I reformer ' in luding 
3l tn ' lddha Maha vita, Chai tanya 

Guru Nanak and Mahatma andhi have 
cond nln d his pr' ,etite bu.t it j a matter 
of h me that it is still ' bein, 'racti ed. 
This CUS U1 of burnin th W Olen liv 
1 . ' t yet vanish d. I thou ht that this 
p achcc h s bee I ne aw Iy itl1 but thi 
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incident lla put the entire country to 
hamo. The relig~ ,ous t xt which sanction 

i , ' 

such practice should I burnt and the 
godmen who in,cite peopl~ on su h ' matter 
. hould also, be restri ted from doing so. 
'the position ,of women as m _ n tioned in our 
reHgious t xts ShOlll~ b duly edited and 

I • .1 

r defined to me,et the ne d of modern . . . 
times. A Tu)sidasji wrote: 

"I Dbol, nwar, shudra, pasbu, 

nari, y sub tarran e adhlkari." 

n anoth r pI ce it i w 'itt n : 

" 'yjiy1e vipra heel gun h _ena, 
r jiye sllud1r una ,gyan pr ._v _ena." 

, her n iou boo' bould burnt, 
do . which contain en ences that injur 
the feeHn -s of humanity. 

The'se boo h u1d be ,edit d de-novo 
the (i celings of : 

'''Sarve bhavantu ' ukhllla, 

Sarve' sant 1 niramaya. " 

No one houl~ be humi liated. The 
women are wea and Harijans are poor 
and wea , that is why they are t,ortured, 
I 

Lamb is alw' ys sacrificed becaus- he i' 
w a ; cub is not sacrificed. Sin,ilarly" 
wonlen are weak, Ha 'ijans are poor. That 
j ' why they are victinlised. 

Mr. D puty Speaker, S'l, Shankara ... 
cba'rya. also reates Ie tlessnres - in the 
ociety from time to tio1e by makin such 

comments. Sinlilady, one sa.int iby stating 
that " untOrucb.a'bllity i the fundan1ent 1 
right of the hut:nan bein , ' had e,re ted 
e tlessness in th oc,iety. That h ,d 

_r,eated _ lot of discontentment a010n the 
wea er section of -oci 'ty in arijan 
and, tribals. In this way certain p ople 
_ id to be the well i hers of th ,'ociety 

also o'metime,_ cau t nsion in the society,. 
ar charya ha a'id b t ti j,s a 

re igious cust.o. hi 1 a'-
cr ated les ne,ss in th lentil" country. 

, may s ,gges _ tf at such hypocrite should 
b arr, : t d immedj t ly by ,enacting 

I, j dli 'ard. Su). C 0 

ed und~r the sa 
the rf 
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8,0 into the hist ry, we will find that Sita 
did not burn 'herself with ama. During 
Malhabharata P Ii' d unti rau di~, 
'Subhadra, and Sat; Anusuya also did not 
burn them Iv s long with t ei r husba d . 
To commit atl'oc'ti<~ ' on w mOll in the 
name of religion is a sodal evil. I want 
to t ·1I the wamenf61 that gr ve injus,tice 
i being done to th m. am cou~d n t 
do ju tice with Sit and sent 1 er to for ts 

. even after 'Agni Pr,eeksb __ ' . Ultimately, 
Sita decided to end her life by ntering 
into t11. slit earth, Sin1iJarly, Draupadi 
wa lost in gambling. She too wa tb · 
victim of inju tice. Ahilya arned the 
wrath of Gautanl. he co,uld et rid of 
this a, a result of h r own penan e. Th.r '. 
fore, the w'Omen ,should g t 'w k n d. 
, 0 one should ent · r into marcia, in uch 
amities, wher daughters-in-law are b nt. 

and where 'Sati" Sy, t nl, i pracfs I . Tbe 

father in tha t family should b b ycotted 0 

that his famUy tree n1ay witber away with 
him and the earth may rid of such p opl . 
A special board should al be n titut d 
for this. Like the special judg, sp cia 
. rose:cute,[ should also be appo'inted and 
the ease should be decided withi I 1:5 days. 

very one knows that a w m"n who was 
alive was pJac'ed on the pyre. Til" fj r , 
the guilty persons should be arr sted nd 
Section 302. Under Arti Ie 2 I 0 t1 
Constituti 0, everyone has ql al rig} t to 
live. Therefor " why sh ul anyo Ie 
liOfllmit atrocity on onyone 1 e? In Older 
to eliminate uch · eople tIl re is need to 
oact a very strict Central Jaw. he U -

tou9habBity ct, the D wry rol ibitio 
,Act and the Slla'rada A,et have h .. cn pas d 
but ha, · they proved effective to ren10¥ 
the social viIs? It is d Ublfu that 
if a law j ' pas ed in thj r g rd, that 
prove efi'ecti '. That will not ilV 

tection to th wonlen, tlle poor an 
a' Uans in the s ciety. fo e, t 

'Should not b any 100 101 i .le 1 
which i en 'ted. t :s a ' , tte 
that thi inc' _ t too 
A.M', a d 1. P. 
ta '- n though poli e 
I agi irate w re 
action ouid b 
Widow ,£ T 

imU 
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job and proper arrangements sh uld b 
mad for Asharam nd cducati n 0 that 
they may be bI to liv lik human being " 
Wi th thes word I onclud. 

(&g/i h) 

SHI AA DO 
o th entral): Mr. Ir : 

inc y st rday D1any en 
m qe n 1hi subj ct. Most are 
emotional sp e he. Ace rdin to me, 
tile v nt w no d ubt v ry _ ruel. Th 
burning of a young gi 1 of hardly sixte n 
y s fo ibly u ' I th rUl f ti 
eu tom was very much 0 demnable. 

Tee ic lly pea in tl orala S li 
yan event. But it h1' aten 

t eeUf r f an cpid mic in th 
ty. 

h n1attor i of r at con ern 
u t·y ,j eon erned and p rti-

cularly th indu ociety i oncerncd. 
tin t m rely an i olated event yen 

though this cu t m wa ' a oli hed r 
b c mb r 8 .. 9 n · the ffo r s 

am h n oy wh n 
f his brother J gmohan's 

i w e w n1 11 t u h d th t h 
to k a v w to ab lish thi ustom in India 
and his e:ffi t bore fruit nd ult'm tely at 
that tim · th order was is u d by the 
G v r r n r 1. j nl M han ai 
had yen t ond n to fi ht out th 

ti ion d uncil 11 t 

the that order 
h d n nt. 

In vi w of thi wh Ie 
u t nl 

Gov rnment of aja"th n also did no act 
romptly in thi m tt r. h dates will 
h w that 0 ]y 11 day a ter this vent the 

Chi f Mi istet f tha Stat r act d. or 
11 day her wa n e ctio. ot only 
t t th b th r _f he fa the of the 
deceased's hu band wa' arre t daft r Mr. 

hid mbaram vi it d ipu n 9th 
ptemb r. Till that time he w not 

arr st d hough he wa th master-mind 
b hind thi who I in iden. Th n it js 0 

r ord that Shrimati Margar t Alva, 

nion Mini t f Stat for WOlDen 
W Ifar ha ad a public t t m t ay'n 
that sh w a 001 to b ]jeve the Chief 
Minist a er i n th t the hunri 
Mahautsav ' would be revent d. 
wa the delayed action a far a tha State 
j co cer cd. t on 'y that th Ordin nee 
wa issued as 1 te as 1st Octob r with 
th re u t that rinlinal 1 w cannot 
b r tr spe tiv -it will lway b 
p ecti - many of the e v nts whi h 
ha already ta n la e ul · n b 

rot ght under th , rOVJ J ns of this 
Ordinance which has already b en is ued. 

he r action f dire re t p pIe i 0 

gr v c ncern. I hay m ion d about 
the Rajasthan vcrnnlent. Yest day 

r day befor yesterday, when tl1e Sati ill 
wa pa d in Rajas han A clnb1y, am 

rry to n1cntion tl1at Dlany ftc MLAs 
f tl C l'uling p tty violated the hjp and 
bstaincd fr m v tin'g, That is also a 

111att gray co ern . TI que tion f 
th Janata hi f taking nly the pia 
Sati stand i alr~dy n th re ord. Th r -
for , may su missi n is that it is rally n 

'denli whi h ab ut to r ad. It must 
hId a arly as p sibL. 

ow a 1 w haIr ady been en ctod 
10 ajasth n. But nly su missi n is th t 

it wr 0 the part 0 the Union 
n1 nt tallow th 
ment p s a law on 

h Un' on Gov rnme hould llle 

for yard nd 1n1m iat Iy is urd 
thi t.'1 L 

. w 
tion 
the 

on .truct d _ .a 
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Ranchi-the bi th lace of tJla lady wh 
ha . been mad S ti. othing can be done 

c use anchi is outsid aja tan. 
Th refor, 0 many p opt will tak . action. 
The r ctio ari will take acti n out ide 

ajasthan and nothing can be don as far 
as thi one rn d. Ther for, n y 
ub that, a early as p ibl, 

now at ast a law should b pass d by 
tbls parliam nt. While -assing that law, 
w uta 1-0 ake car to e th t· me 
of the d ~ ts which are there in the 

ajasthan ordinanc -which ha now 
b ea · ct-should be rectified. 

n thi ordinan and the Act, ac d-
109 to e, the lady who a tt n1pts to 
commit ati j unn ces arily sought 
to b punished hars ly. The I die sh uld 
not be puni bed s harshly. Thi pr vides 
punishment for ttem t to commit S ti, ot 
Ie s than :n year nd nlay be puni hed 
up to five y ars and fin of Rs. 5,000. y 
submissi n i tha t n uch har h acti n 
should b tak n again t tho lady ho i 
fore d to c mnlit ati n if s e is fund 
to be guilty 0 attempting t comnlit SatL 
Harsh action hould b ta n against all 
tho e wh per uade her t do so, all those 
who b t, all th.ose wh glo ify and all th 
who also coll ct fund for ternples. So, 
these thing are t b ~ kept in view as far 
as our Jaw' concern d. Thi is the n1alady 
which cann t, four c, be remov d by 
lllaking laws. We ha.ve got ev ral social In 
also. Vole the public opini n i mobili d 
we will not be abl t find out the real 
rem dYe Public opinion will hay t 

rganis d and I will appeal fronl thi 
ouse to all ; he politi~al parti s to forget 

all th di r nc s as far a this is cone n d. 
t is a cruel thing a d a crime a ainst the 

dignity of women. It must b abolish d 
w·th all tr ng,th which all . p Utica] parti s 
poss SSe ith th word, c , nclud my 
speech. ' 

.R. S KI (N wg ng) : 
r. puty Speaker, Sir, we are discus in 

the b rber·c act conlmj t d i r la 
village of Rajasth n. It rna ' es us ang 
o rhea in ham. We h v to th·n 
whether the nation in marching forward 
towards t 21 t nt ry ur gOlog bac -
ward 200 y ars. 

t· really a matte of hame to aU of 
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u b USC we h v t be ablo of 
ancipate ourselve from t so-c' lled 

Jigi u supe stition , such as the barberic 
tr adition of S' ti. The greater t agedy i 
t at on th one hand w hay b n pr -
pagatin f, r i ing th tatu of W m n, 
t aduc te thenl, . to mak them trongcr 
nd to mak th m con mically indepen­

d nt, and on the other hand, ther i a 
tend ncy of "1 ki g down u on th m 
lass. 

ir, ati incident too place in or fa 
of Rajasthan on the 4th S pt n1b r. 
young widow had be n r sted alrve in tho 
pres DC f thous nd of pIe and n body 
came forward to ave the life of thi young 
wjdow. Not only tllis, afte 30 days of 1hi 
inc· dent, lakhs of p pIe gath d at the 
spot to glorify this barbaric trad·tion ,of 
ati 0 th criminal act. 

Th qu stion I want to rai e is why 
w"rc the G v rnment of aja tha lee in 
over this f r such a long time? Why could 
not th Governm nt of jasthan 
tho e in inals fr nl holdin uch n y 
meJas 1 a ' hs and lakhs of p ople partici­
pat d to glo ify this. erha, there are 
two rea on for this. ne i th t the 
Rajasthan Government did not ta e any 
action du the fear of annoying cert in 
p onJinent se tions of pe pI wI 0 w r 
giving support t thi incident f. r t ir 
national litical gain . A he new .. 
paper reports, a good nu b 0 egi los 
abs ntcd th nlS Ivcs at the tim of pa ing 

the ill in the gisl tiv A s mbly f 
banning uc tradi 'on Ii ti. What 
action w s taken by th ir resp ctiv p l'ti-

al ar(e agai st tho p ptc 1 orne 
politici ns and r ligious 1 ad rs plead fo 

ti, t barbari tradition be u they ay 
that canors of ·ndu r ligion pe mit u h 
tr iti n . May a t p opl whether 
any sancfon 1 a b n giv n f r the 
raditions 1 They want to exploIt' uch 
it ation u er fal e prct t f reli ion 

for their 0 n 16sh gains. ' it n t 
a inst the man lu . ? 

t ~ 

from the va iot 
bov 

t 
I 

m r 
h ve 

ith on 
ho 

t 
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1 er Uie i the pyr = of he 1 usb nd. (t is 
also a bappy sign that the Central Govern .. 
me t has C Ole forward with a in t b n 
thi ba ba ic tr 'dition of Sad. apt> at t() 

th Central Government 0 mak - elborat~ 
provision in he ill to sternly deal with 
d oS'e criminals, who jnvolve themselves, 
enc ura 'e a.nd a et in such cdminal action 
irre pective of their oUt' cal colour and 
or d. 

. sidees this, we shall have to take 
, teps to campaign fot Dla s education to 
c aL areness in th o1ind of the people. 
Mere law will not s'erv'o th purpos~ unIes , 
we creat that sort of aw en S8 in the society. 
We must educate the peopl in this respect 
o th t t1 p ,Ie, rise against this and 

,oth r nasty tradi ion. 

With th ,S W Ids, I conclude. 

S R JUJ IAR SING (lhalawar): Mr. 
peaker, Sir, th di eu ion on Sati incident 

t a b,-,,,,n going on for 2 days in the R jya 
ha as w 11 as the Lo k abba and almost 

all tl e Ion. Men1b -rs hay condemned 
thi custo, una irnolls y. also condenltt 
t'h1 custom.. I co sider the aU i cide:nt 
th t Ila , t'l en - luce in D rala very unfor-

Imost _II th _ lto . M t lber have 
spok n on this barbaric custonl. Ther fore, 
, will ot go into its d tail. ut there ar,e 
cert in f cts to 1Vc.rds wh'ch would Hk to 
dr w h , att tion f th hO'D. Minister. 

, me from ~aj _sthan an belong to 
th t 'e ,mnlunity in Wllich 'ati incident has 
tak n 'place. Th re ore, want t place 
,certain facts b for QU. 

""f ~ 1 49, In aja than th re w",r 
v ral prine- ly S · ate wh re form r rul -r 

h ' . ul d ind p n d tly f r hundred f 
y nt" . I to' nk t l a _ t ] nat SO year befo c 
th I.... \If of tbe Stat S, th" ~ ti cust In 

t s c mm as it 1 as borne 'f r 
11 r' r a.nd dUri g 40 yea ilf r the 

ind _ ndon f c lln~ y. 
m . t should min s 

nc h crea d : 
r '1 

u mit 
th te 

at Deol'ala ViU~ t 

u-ed to be no cial Welfaro D ... part -r t 
or Women 'Welfare D part 1;11 n s but t~cJay 
inspite of such partments a d restriction 
by the Oo,vernlnent, s~ch incidents are 
takin place. Wby? I w at to dr w y UC 
a ttentiou toward th'i thing tha t th\J . , 
institutions hay no done any effective 
ocial work durin the last 40 ye r ~ 

Gradually these social w . liar - jn titution 
ar being pOoli ticised,' I appe 1 to the mal 
,and f~l11ale taff membe rs in thes c i titu­
tio 5, that they sh uld do odal war and 
bring' it p,rovem 11 t in thc field wh r 
'it is needed most and efforts hould fb 
made to eradicate such e viis. I feel that 
sufficien wor has lot b en done in thi 
field. Tb~re is need to bring more awar ne 
in yo, r Departn ent and to activate it in 
this dh·,ec.t.io'o. 

, 
noth r thing towards which I wa.nt 0 

d-raw y ur at ention i t .e soH psychology 
.of the place. Y u yourself J ave reali d 
and alm,o t 11 the hon. M mber, who 'a ' 
spoken earlier, have referred to this fact 
that thou nd of p ople tad witnes cd til 
incid nt Sa.ti being comnlitted by oop 
Kanwar and subsequently, during tile 
'Chunri' function also lakhs of eople w ' 
pr sent. No one had eI couraged the 
p!eo e to do this, Now thi , i ue is n t 
reI t d only . to one particular community 
but to tl1e, soci~ty as a whol .' It is not that 
poople from Rajput cOI1IDunity only had 
come to wi n s th incident " memb rs of 
other commu ides I ad a!s joi ned them. 
It is very unfofltunat that the issue j 
being linked with a particula commu ity 
only. ere the 0 ar ertain p ople who 
'till beUev that girls are killed at the tim 

.of th ir birth and tIl wives hould be bu nt 
dow after thJr husbands' d ath. irst of 
all w _ should 'fa sueh rron -ou notion _ 
from thel mind of the people. 

I belong to the ajput community. I 
am also against the Sati custom. In 
Rajasthan, , comm·tting of Sad i ' not 
confin d to ,any p rticul community. I 
s v al 0 her co muniti _ _ a _ o~ th women 
ba committ d . ad and it i getting 
enc :rage ent from all oth r com unitie 
of th ociety. Th t j ! way Bali incident 
ha ' a n pJ c in De rat . I ant to arn 

t is ouse that this 's ue :sh,ould not b 
eommunalised and 00 particular ~ t 
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houl be h Id r pon 'bl f r .t. It will 
very unfortunate. I want to d aw y u 

i eciat atten ion tow rd his. 

EngJi h] 

M . D U 
like 0 continue? 

p E W uld you 

SHRI JUJ : Sir, I w uld 
Ike to sp ak f r 2 mOf nlinutcs, but i 

you w nt me to c ntinuc aft r lunch, 
c n continue aft r Lu c 1. 

MR. DE UTY SPEAKE : O.K., 'then 
you ca continu ,ft r 

The Lok Sabha adjourned for Lunch till 
Fourteen of til Clock. 

The Lok Sablza re-a sembled after Lunch at 
Seven lninut .)' past Fourte n of the Clock. 

14.07 r. 

[I SOMNA TI AT ill the Chair] 

DISCUSSIO R S U TIO 
A S GOT OF TH NCID NT 
o SAT!' A DEORALA VILL G I 
RAJA THA AND STEPS P 0 DSED 

THE UNION GaVE NM NT TO 
EV NT 1UC DEPLORABL 
l C DENT I UTUR - Contd. 

[Translat '011] . 

SHRI JUJH R SI G : Mr. Chairman;, 
Sir, was expr sing my views about the 
pracfc of Sati. I had plac d three point 
b fore the Mini ter up to now.. irst thi 
eus om of ti is v ry unfortunate , n it 
has been cond mned here a d I a Is 
as ociate mys If with this view. 

econd y, 1 had submitted that Social 
Welfare Organisations of Rajasthan or 
those wor illg in ther par s of the country 
have be n oliticis d. A 1a ge nu I b r f 
political worker have infiltrat d into th 
Socia Welfaro Organi ati ns and a a r su t 
the social w 1 are work ha gone in the 
bac gro nd. ot only th practice of ati 
but about othe social evils like child 
mar ia ,dowry y t m, th r social organi-
atioDs have do e negligible work. Th 

organisa ion hav . eco e i acti . 

at D ol'a/a iI/age ~14 

'fh third poi t wJlich I J ad put bl.for 
tll h 11. Mi ist r wa tha the D partm t 
f S ia 1 W If r hub mad mo 

activ an m nt Iity f p pIe about 
s cial vii Saf could b chan ed only 

oci I Orga ti ; b con1 
acti v an t1l yare n p IHici cd a 

p _ pIe having .int r t in soci 1 w ar 
ncourag to join ocial 

their fu ctioning wouJd b 
t js i 11 t don , yo may pa any ( lu­
tion r ho . so v tringent I ws· are p d, 
the pole will not have any r rp ctability 

~ r th a s nd th s J ws will not b 
p op ly implem nt da At _ r ...l1 tIl r 
a far c numb r of law which ar 

ry d yo of xa . J 11 r 
err ri t Act which i very tring Dt~ b 

ap ar to b h vin no ffi ct at all. ri 
thO way a 1 W J i clud d in tIl tatut 

0 _ , bu it i n t impl m ' t . h for. 
in my vi w it is v ry nt ' 1 tl1at ci 1 
w: fa 0 ga . io n r t 
brl g about chan it. the 

In dditi n t i. I had ubmitted 
the h no ioist r that . a i i cid n 
D\;orala is n t a qu sti n of any pa ticular 
ca e, but this i i nt i bing politici 
and a situa ti n j d v J pi in aja th n 
i w iell p ople f a part icular cast thin 
that tl y a1' being cond o1ned. M y 
speak r have s d such a la uag in th ir 
spe c 1 that femal hildren are u d red an 
the· r infan y- thin it i v ry unf rtunat 
and you should pay Httlc i m r aU ntion 

n it and this issue shou d o t be all w d 
t b 0 "tid d. 

(Interruption 

1 w uld lik to submit that it i ry 
ifve p jnt a d the hon. inister sh ul 

giv s ri u thou ht to it 0 tb t thi . i u 
is no made an i sue of any art· eu ar cas 

r eommun 'ty and it r ajns . an i su of 
ntire ocietYa A I submit d 0 yo 

peopl tal f lorificati of t . i cid nt 
o oral or a t n I 
j n i bu 80 r c n t . who cam 

ver there weI non-
is ial t chan 
the p opl . i 1 
a 0 t be con 

gag d to 
th re would b 

~d put qu io for y 
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whjch should be g t amined. 
form tion f 'Rajastban, a 1, a t SO y ar 
back, ther had n t b n s maoy incid ot 
of ati a hav been thcl'e after' formation 
of Raj, than. Earli no oci al WeI far 
Org,anisa ion w functioning i t" ........ ,,""' 
Princely Stat . be th n ruler wh could 
no lee , 11 d pr gr~ssive lik you and you 
c Il them antj ... dat d al 0 but th y w· r 
al t to th' , i ue and th y had k pt su h 
incidents . n clu:c_. The practic of ati ba 
bee abolished. N , b ody b H V ' s jn th 
pra tice of atl but tim and again uch 
unfo tuna _ inc1'den have b ta in -
p1ac . Such i cid nts hay taken pla,c_' ill 
all the commu ities and I think: it very 

entiat to top this practic - of Sati,. 

With ut taking nluch time of the Hou - ~ 
w uld lij.{ to say one thing her . 
aja ,than G v rnm ot i bing condemned 

from all corner her . . Mr . Chairman" iT, I 
would li e to ubn)it that when d spite aU 
your efto t, top a .c of funning of 

ehic on the road, deploymen t 
f Ii nd despit taking of all precau-

. tion J two lakhs or four la h p ople gather 
t a pIa on th ve of 'chunari' funct~on 

aft r c ming on foot w - it necessary for 
the ,ov roment t hoot the people and 

HI them. Could on call it pra tical tep ? 
I ould Uk subnlit ' that Rajasthan 

ov rnm nt ha worked with gr at re tr int 
and On a p actical manner and keeping in 
vi -w tIl ituatioD whatever the Government 
had don wa b -olutely co re,ct and proper. 
Y u m y c nd mn it while speaking, 
omotionally but I think that it would not 
h ve be n a practical ·step. It would not 
hav b en pro r 'that aft r committing of 
Satt by n w m D, a disturbed situation 
hould have b e created in a borde- tate , 

by HUn hundr ds of oth r ,erson .... 

(Int rruption 

[Eng'lish] 

I D.B. TIL '( olaba : They 
4$ 000 str n mob. 

M. 

(Trail lation] 

Interruptions 

M : Order, 1 a . 

- : Mr. Chair.man 
mb r had a~d in 

at Deorafa Village 

a v ry light hearted way that Gov rnnl t 
hould ha.v taken til action even if 50,000 

rson' had dll u. I woul'd lik to say · that 
the way til Member sp ak in light hearted 
way in this HOll is not prop r. 

. f interrupt Z~OIZS) 

[English] 

The Raja than Government was not in a . 
po ition to · 0 that. D you mean that 
the Rajastha Go" rnment: should have 
hot down innocent people, ladies, and ' 

childr n? Tbat would not be the prop'er 
thing to say. They have ta en the right 
step. (fnlerruptiolls)* ., 

MR. CHAIRMAN: Th se ide-r marks 
wHl not go on r ·c rd. 

(In' rruptiolls) $ 

[Translation .] 

, IRI JUJHAR SINGH: Mr. Chairman~ 
Sir, with ut taking much time of the 

ouse, I wou1d like to' submit that whatever 
th y have done was done with great r straint 
and in a practical manner. I do not think 
that i t is proper on the part of the pe pIe 

to c ndemn the attitud _ of the State Govern .. 
lTI.ent. I would also like to submit to the 
Government that more attention sl10uld be 
paid to deal with this problenl keep in view 
its social asp ct so that such unfortunate 
incidents do not take place again. 

I w u.ld a lso like to make one more 
subnlission that I cond mn the demonstra .. 
tion made by sword wilding Rajput youth. 
It was a ve.ry bad thin.g. Some people ha~e 
utter d c rtain thing in a very irre pon­
sibl mfl,nner without any knowledge and 
without any bac gro und and indulged in 
the character assassination of . oop Kunwar. 

also condemn it and it bas created tension . 
in the society. Gove nment 'Should pay 
attention to all these things so that tension 
does not increa e. 

With these ards. Me. bairman, · it ( 
e ,pre · my ra ti tude to you for giving 
me an. opportuni y to xpress my views. 

* _ ot reco d'ed. 
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[Engl.ish] 
, 

R.O. .0. _ NOA I<Guntut): Mr. 
Chairman, Sir. ' It is good that the whole 
HOllS is un -nin10tl I a we can ee from 
the tenor of the debate; in .con enlnillg 
thi hejn us practice. But, th 0, the who,]e 
'Qf India has faUed, a far' as OUf' w,om1en 
are concer1)ed. 

At the tim of ' olaking our COll -tit l" 

fon, we thought we were giving ,equal 
rights to me and wo.t:ncn. But both the 
Congress 0 the one 'sid, w ich then· 
represented the nationalist fe ling, and the 
advanced thinkers and the p ogressives in 
our country on the 0 her, and. the' G vern 
m nts that have come to u~, have all 
fail d. But the women S organizati()ns 
al 0 have failed to protect and promote 
worn n. All the politi al parties- wall 
-should h r in this ham that is being 
felt t day by the ountry, t at thousands 
of women should h vo come ~ rward, t 
hail that 'practice after this vag,edy had 
taken place. D es it do any credit to us ? 
We claim to be s cuI rist, advanc·ed peo Ie, 
progressiveso leftists, socialists and kisanites 
and all of u have failed ur w . men. Our 
women have failed fo thenlse,Jv. also. 

It 's a shameful thing to have t re d 
in paper, specially in Delhi, pven educat d 
wonlen after they are married- tl ey rc 
supposed t be adu1ts~they go on urin,g 
- ero _ ne oil on themselves and die bec l e 
th y cannot stand the terrert ation from 
their. Inoth rs-in .. law, nd husbands a d aU 
the other in laws. lnst -ad of comin 
out i. to the st ' e t, goin to the Govern­
nlent in a march to seek pr tee "en, thes 
w en imply conlmon uicide. Who i 
responsible fo all this s n c f depress' on 
hat Llf worn n ar suffering from ? AU 

of us. 

Ther fore, a rna ter of r p ntance 
it is for us to hasten and th Rajsthan 
'Government has hasten d their Legisl ture 
also, to 'take necessary t pc } urg n t ps , 
,ear 't teps, steps. a. a rna t r of 
re entanc - as a matter of tributi _ n. Th y 
pas ed an Ordinanc. And heir Le is] tu 
ha ass d a legi ,latiOll al' o. f. w 1'0 P 10 
had the t n'l rity to e ent f om I 

admire th ir S Dse Q fr d m but I caono 
admi.r ih ir n J duty. 

here are wamis here in our c un ry. 
One Jagatguru ha- ,quoted a navalky 

Manu. . e said.h wa n t ex. re ing 
hi views, but tho e gr at autboriti have 
jus,ifi d this practice ther for, be think -' 
that it is right. Bt t 'h ha ~ rgotte 1 that 
this legislature is "tself today xp cted 
to p fo~ .m, th function of an U 0-1 vIa ia 

or Manu and today' W ar 1 rgod wit 
that r sponsibility and it i u duty t 
pass th.e necessary ],egislation n 'n all 
India basi at 0 .. W hould n av 
thi:s to be done by the State ov nm · nt 
one after the other und r the' wrong 
in1pre si n th t it is nly n ab rratio 

f some one par ticular ca te f me 

particut r tribe i some part 0 - aja han" 
Thi·s di ase i to h... found pre lent 
all over India. When ' om body 
ays th t and so h, n1mit t d I icidc 

we are all horrified. But · I' n omebo y 
ays th t so and 0 h· con m,itted Sat.; 
e.opLe exclaim, " 'What a gl ri u wonla 1'., 
'What a noble ana 'stler d woman!' tha , 

i · the feeliDg that 0 many pe p ,le ex,pr 
aU over India b cause we have inb rit d 
certa in prejudices, certain wr ng n -tion 
and what is more, wrong rae'tice f 
uppr sing wo.men., encouraging, women 

to nurse their own inferi rity c n1ple and 
,exploiting w n .en a] 0 in every po. ibI 
manner. 

Tl efor, I would Ii e th 
of India t , ha ten t brin 
ne es ry Iegislati n f t the whole 0 

ndia 0 that over the whol I f _n i ,peop 
would o.me t , rea lis that they can no 
lon. er p lay mLc1 ief, th yen n 1 ng r 
take law into their own hand they can 
~orget with impunity what aj am 
Mohan Roy and I rd B ntinc, had dono 
during aU t 0 htl dr d nd dd y - rs,. 
what w, th ducated p ,pIe 
~ ' g an' ed, h It Sal i j i 11 . 
PI' hibitod .. 

Ye ; beyond ' hi ther n n cd f( r 
e 0 ' ttack one f ' he r par ie" t 

J ea y. e hay g J tb , t habit of 
excha gi ,e m liment an · 
frp ne t the other. 

n 
th 

tl1 t. May bl;i 
eng 1; o 

the day In 
11 p n II 

tit) 
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Our nlind is di e cd. W ,-ot 
apply th ne essary . TIla 
In dicin _ an c nle orward on]y fr m, the 
GQvernm nt f India nd I wo 1 , a a 
to the ov rnm ,.0 f India to take time 
by h for lock to bring a Ie, islafon. 
And I appr · ciate th sentinlent · XPl' ed 
ye tray by M . ndavate, th t all t e 
p litical partie i · r pe tive of the b...,nch 
wh r . e sit, wo ld b uni l d in hailing 
such a l~gi lati n. 

R MO D. MAH OrOZ ALI A 
( tall) : !vir. .hairnl' n, if, Today 
di eu i n is going on the issue f Sati. 

am, v ry roue 1 pained ·to say that when 
ad '0 the n w papers that in the nan1e 

f Sati au inn cent hI w is burnt aliv , 
it js a gr at blot on rO ,r so iety. .It W S I 

horripilating news. One cal n t understand 
a , to what rt of thi rule or rinciple 
• , why , hould a living human being b 
burnt ali v? hat j s this reHgion? Which 
o icty permits that a worn n be allow d 
o en _ her life in thi brutal 111anner ? 

Mr. Cha i rnUU1, Sir, I wo uld li,ke to 
now t) . t a woman burn her 'elf ali ,e 

i the gri f of h r husband, why d es a 
},lusb _ nd not burn him elf? hy do s 

not commit Sati? A woman in Ollr 

' ociety is a very weak-hearted person. 
\1ch typ f incidents have boon taking 

place con.tinuously. As thi · incidents ha 
t en. lace in e rala, this di cussion i 
goin on today in th Hou e. uch i ci-
-ents h v 11 nerally b~en taking place 
. hno t in e er~ State. 

w uld lik to tell y l.l about ne 
incid nt. liv in Uttar ' r dcsh. ive 
y, ars bac' wif of a L dha -jput ged 
80 y ar co .mitte S ti in a villa e. H r 
amily m mb rs w . r veg rbonds, good. 

d 'cQit. h n eople ,came t know 
that m ther of 0 a d s.o p [sons is oing 

commit. Sati, I s w that 1 undreds of 
01'1 lath rin . t that pIa. large 

. lowd coIl ct d ther t the 
"ncid . 't. 0 m h of 
th r til t th 

c'om ri h. 
tru t, d there. 
fter that t n p] .' 

years wa 
wa ab u 

"t 

(II D orala ilia , 
• \1 
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a lot of mOD y" I :have my I elf , witti ssed 
thi' inc,jden. The teIllpl is sf 1 there·. 
but nob rely goe ther. sons who 
used . to omm 'tt dacoity, indulge in. 
goondaism and who ere dru kard ar: 
w II off today .. 

fail to ndersta. d a . to whicl eligion 
allows it? Before Islam Icome t Arab, 
he girl - wh were born wer ~ killed. abi 

Gar'b Ra ul Uab Alutalam propagated 
TslalTI, ther he told the p ople th_ t girl. 
should not b killed. Only then this thing 
c me to n end. But it L v .ry unfortu­
nate that even today this old .. custo and 
pract' 1 preva] nt in our ocicty in our 
count y . 

I may . ndly e e cu ed, my earned 
frie nd fron1 ajast an ,vas saying that i 
w s :a right thing. I would like to submit 
to hin'l at ajput i a , matelriai race . 
They have be 11 fightin .hrol ghont. The 
women of thi race ha 'e b en w arin 
sine old rnl€~ that in case their hu bands 
are killed in. war, they auld sacrifice 
thier lives and they have been sacrificin _ 
thei r lives. Thi was the eu tonl in 
Rajasthan . t that time. As there are 
lar e numb r of. ajput in Rajasthan, 
maJority of pe pIe belong to this community 

nd therefore, this thing u ed to happen 
more i I Raja than. I would r c to submit : 
that , 0 religiOl) and. 110 society 'would 
perl aps allow that a.nybody should be 
aUowed to' bu n ·himself or berse f alive. 

S far tlS I have read. there is a custom 
in R jput tha if a widow is issueless" she 
has a righ t t take her good back to her 
par -n ls. As I have r ad thjs murder has 
been COIllfll ' tted t wall w her roperty. 

I aln n t d finite. It may be correct 
r it may not be corr,ect. I have not 
eel1, but I hav r,ead it. 

[Trot! lation] 

Tl is girl, oop Kunw f,1 wa a ll.ajput 
and thi custom is. not con ned t ajt>uts 
nty; it is pr valent i ert,ain ther Hi- du 
. mmunities as w It. The problem i not 
~' S _ nly. de' and thi ySltem. 
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wi(i' d ath. ' nly then hI 1 ve an , the 
im of thi ell tom can b comprehended. 

(lntrruptions) 

hi ineiden . to ' pI e n 
4, d' t i ein d 
,ell t m. It i roog. re i 

ptem r 
reli iou ' 

cate th t a woman should b burnt alive. 
ecently, ffor w r being made to get 

th ca ital uni 11m nt abolished f m the 
statute boo and ow and 18 y ar 0 d girl 
ha b en burnt alive. Such bsolut 
ustoms hould be don away with. W 

are terin the 21 t c ntury. 1t fronl 
his incid nt, it 100 s as if w r movin 

to an ar whi hit d 150 ars b k. 

W h ve hard t peech of Sh im ti 
Me·ra Kurt:lar and Pc f. Dandvate . Th y 
' av told u in detail th t uch an incid nt 
should not hav happened . Th aja thai' 
High urt had given th stay order but 
the Rajasthan overnment proved 0 be 

nutter f ilur there. I feel that th t 
Gov rnm nt honld b di mi ed. hey 
could not top the 'Chunri function in 
pite of the Stay Orde by th igh urt . 

Very T spectable ' sere pr nt 
there who ' w r witn s in ~ thi sordid 

ai . id not they an 18 year old 
girl being made to it on the pyre forcibly 
and burnt? ertain eople have nor e 
for mon y and he others have y on 

oth rs p operty. orne others are hungry 
of name and fanle w erea the e re peop 
who w nt to ee p oplc dj. t wa · not 
commitfng a ati" it w murder nd 
tri t 1 gal action h uld be ta en agai 

the p pIe who h v ab tt d this a r 
h v participated in thi t. 

(Int "rupfion ) 

Ke ping in vi w th nti 
°t c n b said th' t th aja tIla 
me t ha not b e able to ful II 't 
tituti nal r P OD ibility n 

has n rig to r main j pow r. 
in id nt ta en plac i 

a y na th n 
i ting 0 Id h v 

on ern d tate Government 
dismi d but a th j 

ment in h Stat, n 
it di 01 i a I. 0 n t w 

oliti 1 lou to hi issu. 

overn­
Con-

an 
all 

pI tf, n1 n 
about e "ncide t 

am tim ·t is 1 0 tru 
inci eot had happ n d in 
or rn a, ch a d m 
made. 

. aj '9th n Go v r m nth i e an 
Ordinance and imultane u ly Iven por- . 
mi sion t ta e out pr c SiD al o. Thi 
In a s that the Ordinanc h ot b n 
properly imp] mented. Unfortunately 
the Pr s too has rai ed lot of hu and 
cry and it i unfortunate that in h 
editorial of th 'Jan atta' th coolmittin of 

ati ha b n p a· ed. fa it edi :r 
h,a not apolo is d although h wa 
hera d.. ot i much tim 

con emn thi i cid nt on my b half a 
a on boh I f n1y pa ty. revent 
r currence f such incid nts n p rm n nt 
ba j , a 1 w. hould b nact d 0 that i 
fut r DO one m yeven bin of commi .. 
ling sue a act. pl wh may adv cat 
and abet this system : ho Id be 0 ide d 
crimina] in the ye of the I w. 
happy that v ryon ha c nd mn d t . 
c tom. ur upo th ov rnm t 
of ndi tha the widow who have n 
means r livelihood honld b provid d 
wi h finan L I assistanc hey h d t 

all ed to si t on py and burn th m .. 
Ive~. Th Cent a Go m nt w 11 

th houl 
forwar to . elp th widow hat th 
u tom is not practi d. I than 
ivi ~ mo tim to re my vOe 

SHA TI D ARI AL ( 0 ): 

f. Ch irm D, if, di u sion i ing 0 

e S j eu m. want to 0 into the be" 
thi h i h crim. hi 

h 'b n prevalent ' i. 
nledi v 1 pe i d n 1 1 gif 
t udal syst t. that tim 
h v 
girl t 
't d 
with 

d 

uc 
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hou1d commi t Sati 0 th t the matter may 
end then and ihere. hi: thinking has ee,D ' 
preval~nt inee then. When Raja Ram 
Mohan, Rai aw hi ish-,r .. jn-law burning 
then he oppos d this eu tom and, propagated 
widow mar i .ge. Late on, th '" East India 
Company fo ce,d 1he then princely States 
to enact some l~w in their 'domaiJl again t 
thi custom but ~ st ndia Company wa 
not (uling the whole of India and a , such 
its IDstructio ns could n01- be impl m nted 
i tb", en,tire country. I co'me f on1 aro'ti 
area and want to submit about that area . . 
The Britj hers haa f rced the rulers 'of 
, undi to agree to th fact that on his death 
bi wife will not cOlnmi t ati. In this way 
t e law preventing . ati cu tom wa nac cd l 
here in 1847. In 1944 in the then Jaipor 
State thi law enacted. i ar district wa 
u,:lder this tate. .imilarly Sati pre antioD 
}a; 1 were enact d in Dungarpuf, Pratap arh , . . 
Ban wara, ha atpur ~ Jai Imer " T nand 
Kota. In lhalawar State, in 1847, in spitel the 
enactment of this law n the <;ladl. of the 
r 1 r Rana Mada~ Singh . his wife o.m­
nutted S'ati. This cllstom has b en iq vogue 
fpl' q . e a lo.n time and : teps ave, b en 
ta ' en to prevent it by riti h rs as welJ as 
'bY. en ctmen t, f laws at di eren t time. 
, ft r independence" volunt ry or _ anisaHon 
bav al 0 propa at, d a ain t it. Bv n then 
Qm . isol t d incident does ta_ e p1ae,e. 

What happ _ ned in D orala was a heinou 
crim . There ar no two. pinions about 
this. The ntire ou has cond mned it. 
Th ent llig ntia and imJ)a tial pe pI of 
the country have criticjs d it. I .am sorry 
to say that ' ' ,ala, where tbi incide'nt 
happ nd j ' in i ar dis,trict, ** , 

And you pe Ie als~ did not go'" there. 
M Chairman, ir J conv y my f elings to 
bim that he ho Id 1 ad a movem .nt wbi h 
m y rai the j e agai st S Iti practice. 
There at pe pIe in t , country Ii e 
Shan r )l ya f uri who are call d the 

, , 
prot ct of religi n. Ii has aid that in the . 
Vedas and oth relig,i u b ok, in th.e, 
d finition 0 indu r Iigi n it h b n 

jd that t e t ' n root , of which 
co i on and ti it : ot era The:r_ at 

pte in ur r ligion who ' : , 1 like tbis. ' 
has aid that a · a result of m 

laun,th d by Raj _ m han R i 

th Ch; ir. 

'Sati' practice th ' number of wido'ws has 
unpr dictably been incr ased. He has gone 
to th xt nt that committing ()f 'Sati by 
any woman i , th d mocra ti 0 right of the 
Hindus. n such an atmosphere ~hen 
proces-ion - are tak n out in suppo'rt f 

a ti cu tonl and 1 kh of p opl _ take part 
in thelnJ how then djsr~sp~ct toward ' 
women' dig,nity can be ,stopped ? Ther -fore, 
t root out thi eviJ, intelligentia, journa .. 
Ji, ts and voluntary organi~ations should 

me forwa d. To ensure tha.t llch i,ncident , 
do not occu again, the Rajasthan Govern­
ment adjourned the Leg] lative Assembly 
immediately nd i sued an rdinance and 
subsequently, got it passed from the 

egi Iative A embly 1 . How urgently 
they took the action. 0 other Gov roment 
,could h~ve taken the ' action 0 ' 'Urgently. 
Our :friend ' in app sition have criticised. 
the Raja than ,0 v _ rnme:nt. 

I want to ive him reply point by point. 
Hi fir t poin,t was that - oop Kanwar could 
have been saved from committing Satt 
How was it pos.sible? He husband died 
at '6.45 A. M. His dead body was brought 
to D orala at 10 . .00 A.M. The funeral 
proce~ ion tarted a 2 0' Clock and 
cremation took p]aoe at 1.00 P.M. Nobody 

. 'Va , aware of it. First of all one 'Girdawar 
reported toO the polioe po'st situated at a. 
distance f 7 K. Ms {conl Deora]a. hen 
the Head Con table cam,e to know this 
thing, he at on e -tarted for De~rala, and 

reached there within hall an hour. e 
witnessed the incideut there a~d reported 
the fae s to the S.H.O. " at the police' 
ituated at a, distance of 18 K..M from 

orata. The polic reached th re at 5 P.M,. 
and t]1e IR was registered. No ther 
Go.vernment WOll d have ta en. mor 
prompt action than the pre ent Government 
o,f ja than . on such an important 
incident. The 'Gov rD,m nt of Rajasthan all 
along stu k to its principl ~nd took 

cti n a. ' rdingly. t did n yield. I 
thank the Gov rnm nt of R.ajasthan for 
their a " n. The ond 'harge e'¥elled 
agai ,t th 0 v rnn nt f aja than i 
tha i did no t . ffiply wi th the order.s of 
Rajast an i h ourt. Til aj than High 
Oourt 11 d aid th t 'Chunri~ funed 'n 
hould be _How d t n1at rjali . 4 Batt .. , 

Ii n 0 poli e ere d at l1ed th reo All 
r ads were b 1 _ d s 'tha p i le uld 
n t ther hunri' function. n 



pi te f that if lakh of 0 Ie gather • 
there, who could t p them? yen the 
Gov rnm nts of W t Ben al Andhra 
Pr d sh and ICarn tak uld h v 
been a Ie the t e ga hering'j The 
D vda i custom J .i ll prevalent In 
Karnatak and the Stat · v rnment 
cann t ay nythi gninst thi m. 
Ce tain p opi call it lac f p Iitical wiH 
and al 0 maintai that the v rnment 

f aja t n d cline to put a ban on 
religion fana ici ffi. n what way the State 
Gov rnm nt h d yi ld d ? Had tl e Gov rn­
Dlent.f j than yi Id dad not k n 
uch a 1 r ng t p this Ordina c~ would 

not hav b en pa ed. Th re .. 25 oth r 
tat in the cou t y. N on dared 

bring forw rd such a Bill. ut t e Govern­
m nt of aja than did how cour ge. he 
Gov rn.m ... nt of ajasthan hould be praised 
for taking timely action for thi . 

So far lhe 0 1 I n is 
cone rn d, a ting of the Dharma 
Rakh ha miti was h Id ther und r th 
Chai rna h ip of hri Kalyan Singh 

alvi, resident of the Raj than 
unit of J nata .arty. The e ting 
deci d that lh pro-sati moYcmen will b 
c rei d on -... ere ly. It wa decide to 
con titu te s cr t Sanghar h Samiti. Th Sati 
apporter announc d to art a jail bh ro? 

m vement against the step taken by the 
GOY Dment. 'A p r the decision ta n in 
the meeting Dhar a Rakhsha anlitis .. 
wi 11 b s t up at the district t wn and 
vill ge 1 vel in the tat . Tw 1 
volunt r will be enroll d for t1 e pur 0 

and th y will be gi en due training. They 
will be ked to go village to village and 
town to town and mak the p ople und r-

and t e igni ca co of Sati . in our 
country. Th platforms, canopie and 
t mples of ati ' i 11 b renova ted. 
Jag ran will be conducted on the ' kada hi' 
in th erno y f a i op anwa . 
Earthen lamps will b lighted in every honl . 
in the memory 0 Sati 0 anwar till a 

ati t mple j built the . 

h i Kalyan Singh Kalvi Pr id nt of 
th Janata Par y had also ai "n that 
meting that ti M vern nt will 
b laullch d by th Dharma a ha Sam'iti 

cretly and th utlin f th mov m n 
ha already be n p par . Thi mav men 

ill be e t d nd r code number. 

at Deorala ilia 

Information ab ut In v...,m",tlt will b 
through edified me a 0 sel ct d 
p [son. Mr. Kalvi call d upon about S 
thous nd worker att nding til metti g to 
take pledge that it is not the words but 
th action that wHI matt r~ e 1 0 threa-
t ned that if the word p ove to be 
. ere c iv, other m thod . will b · adopted~ 
They reprim nd d th r COfr . pond nt 
in no uncertain ternlS. They fu trail ,ed 
that anything can be got publi hed in 
ex hange of a bottI ;quor th pres 
corr pond nt. Th ir charg was tbat only 
thos corresp ndent cond mn th practice 
of Sati who believe i polygamy. They have 
wa ned th re s cor r ponden to refrain 
them elve rr m wri tin ch w, oth r-
wis they will be b t n. Wh tl sue thing 
ar h ppening evetl ft r pr muJgatip 0 

an ordinance, I do n t thi th t how th 
Ocdjnan will b implem nt d. 

The matter of gl rifieation ha m 
a d ain be n m ntion uring the 
cour e of discussion in thi H e. ut 
find that nobody in this ou e ha a poli-
tical wit t rai e voic a in t th 
gl ifieation, n t to pe k of aja than 
only. . rely naeting aws to pr v nt thi 
practice wiH n t d . The voluntary organ'­
sati n wi ' hay to c me r: rward r thi . 
Shri . anga ha rightly said h _ that m 
wom w nt t D ral' t s[ against 
th Sa i incid nt. Wh n har 

.h S miti peopl got annoyed with 
thenl, the w n ai th 'ogan ( at 
Kanwar i ai' and w n r und th platform 
also. he the i th p i i with th 
voluntary 0 g nisations, wh t w can xpec 
of them. Or ni ti n intere ted in g ttin 
pUblicity hou1d be bann d. 

[ ngli h] 

T 
DE A 
AN 

HILD 
TRY 0 

T ( 

positiv thi 

hi. 1 n fair 

the 
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[Translat 'on] 

have 

anw i n 
platform. You can ge 
into, i y t d i . 

11 
lould at 0 me 

no 1 
B.J.P. al acts 
t ey ini' duc d 
t tiv - A mbly 

A ha 
can ay wfini Iy that 

n h d go ne thCT . 
n v ·z. ti o.p 

:v t t und th 
thi thin nquir d 

f 0 0' ti 
Madhu 

in un -tin it m . 

ain t it. 
t both 

c rt in 

want to 
th i j 

hi 
iv-e 

ti- it - a. 

rulin at. 

n]y a propag nda 10 
and 1n m lig the 

ub it th t 

Y 
of 

n 

my 
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f ling a ain t the incidont 0 ti. i 
1 amefuI acti r r tl e wh Ie coun ry. It 

unlhin ble that p opl can njoy tbi typ 
cru lty. "Bef r I y anything, , I ju t 

would like t how er on who enj yed 
thi c uelty W llt e 1 it i they are put 
int th fire. They are quit willin t put 
t e omen into the 'fire. ut bo thenl" 

lve , th yare Quit feal' ul. On the 
ground f r ligi n group of p opl 
nowaday Ii to tortu worn nand i 
another way they like to rai e communal 
fe ling in the c untry, And. If feel 
tIl y also- om of th 1n; ay n t b all 0 
th m, have the motive to destabilis 

U ountry. Si , it i not n cessary or m 
to ay much about this ction b cause 
Inany of our colI ague have spoken gainit 
till. ut culd like to say that a tong 

ct is to be formulated ' as oon a po sible. 
this c nnection would Ii t y th 

the Gov rnm nt, kno, ' are formutal.ing 
, . e Act and the Bill is t b pas cd in the 
Parliament. ut feel 'that ... 

(Int rruptions) 

M . CHA RMAN : [dec pi as . 
Please continue, Madam. 

DR. PHULRENU GUHA : Sir, I would 
e to ay th t a trong Commi ttee may 
formed ro that the action of that 
mmittee will be -nown throughout the 

country, if p ope propaganda is made 
thro h the ress m dia the peop] will 
be orne co scious about this action . ir, I 
hay seen that thi is nothing but an act of 
murder. Why the pe pie who murdered th 

yo ng girl - whether she i young or .old, that 
i nO,t the point, but 't i a questio 0 
n1urd r- hould not be art sted according to 
the law deali g wi th mu der ? 

(Interrupt ions) 

What I have aid i that a Committee 
i t b form d. Wh nth high pow r d 

mm'tt i form d, it . re ommend fon ' 
wIll b ac ept d with .much value by the 
country. . 0, t conlmitte hould ' e 

rro d nd c h uld b ena ted. 

. ngal, prevlou ly 
t an 70 

Sati 
o d, t Ie a e 

yen in Calcutta 
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and near about. 'The inc dertt or 
ruined th V r,Y fundanlental prin iples 0 '. 

our c unt y. l' n'l very ure the peopl of 
W 8t B ngal will n t all w any propaganda 
fot' atj no 0 ly in . 'alcutta bu the whol ­
of , 11 tate. t' , not the qu ti , of 
Gov r mcnt alone. It is t.he question of the 
whole p ople aU politi t p,art' s wl1 
, hould join and act against that, partict;l­
lady W Ole n should c me forward for 
that. 

m st say that the, Rajastha overn-
ment did n t act in time. They should 
lave acted prombtly. I would lik to say 
in' this conne,ction that all the ·lected 
,gOY rnnlent should ' now their r spons.i ... 
blUty and the should act properly. l wou1d 
ay that the whole country has fail d to 

prey nt it. We have got equal ri,gbts in the 
Constituti n. But up till n w, we are not 
able to mobilise p ople on thi thinking, 
on the s _ cial thinking, which is, rceo ing. 
Whatev r ,the so~ial thin iog we had that 
wonlcn and men should have the equal 
rights J find that that rights i going 
down. would appeal to 8.11 the political 
parties, all worker:' and all , women organi­
sations that they should work together f r 
getting: their pOlitical rights and they mus,t 
make a nlOve in th . country nd make a 
strong movenl nt so that , people will not 
do that type of thing and this type of 
action should 110 t recur in (ndia any 
'more. 

SHRI AM ROYPRAD AN (Coach 
. B har) : At the very outset, would I'ke to 
condemn with all emphasis at my comman~ 
the incident of S ti at Deorala villag ,of 
Rajasthan .. Many hon. Me.mber particuarly 
my friend, Comrade aifuddin and Geetadi 

I 

have condenloed this as barbaric and savage 
Wi.th anger and angui h. W u,ld say that 

have no frlesh words to condemn it. 

What happened in D orala viIlagle is a 
ghastly mu der of teen ... aged girl. We 
strongly conde n , it. Wha t is Sati? Sat " 
system as the creation of the feudal 

, ysten)" Sati was nurtured by ~he r ligiou 
I fundamentali m nd ligious, anatici m. 

Sati wa developed by socio .. conimic 
problem .of the cou' try a d. mal ... domi , t d 
cultur . TIl ystem r Sati is nothing bu 
legitim.isillg th id w murder under 
th ga b of ligion and in, the name 
relision .. 
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I atn Jl10 ' t ail\ed whi,I di cu' Sing thi 
,in 1987, thi law which, wa pas cd long 
ago in 829 when aja Raln ,M ' han Ro', 
was the pioneer to aboli h th Sati system in 
th country. Whil 'W at' · sp aking so much 
about tIl 21st .century, sci nc .' tecI1nolo,gy, 
comtJuter I super ... conlpt t r, modernisation 
nd aU tl es thi g , w ar oing bac to 

tho 18: h century tie Medieval age. 

RI OMI AT CHAIT RJ . . 
as apoli h d in the 19th centu y., 

I lAMA ·,OYPRAD : ad 
is going on. There should be infornlation 
regardi'ng . ati wIleh i ' gain on ' till, in 
the country. What is the total nu ber of 

ati ins ance aft r ind :p -ndence ? , .ccord" 
ing t,o I figure, which i publi bed i 
diti rent n wspaper; there are 140 :Sati 
te'mple in the country and out of that. 80 
a e in Rajas1than and 4 in Dellli. n thi 
connection, I would like to ,say that 
new phenomenon i coming u vory fa ' 
with the rise of religious fundamentali ,m 
and revival of ob curanti m. We all should 
fi llt together against religious fllndamenta ... 

Ii m. Just now Dr. Phul enu Guha ba' 
referred to the inaction of the Rajasthan 
Government. in not abolishing ati in time. 
Only after hrimati Margaret Alva rais d 
proM tag. in t thi ghastly luurder". the 
Raja than overnment began to .act. What 
is the attitude of the aja th n 00 rn .. 
ment? aja than oov rnment's stand i 
clear from the Advocate-General T ... N. . 
Jain's arguolents in the i h Court. Mr. .L . 
Jain pleaded in the High Court that it wa 
basical1y "a function .of a family and that 

. hunari a o,ci -1 and religious function 
could n t be d clar d HI gal a , long a,s it 
was confin'ed to the falnily ." I not Mr. 
Jain epre entative f th ajas1tha 
Governm ot ? Is this the way of advocating 
Sati incident and chunari {i 'ivaI? he 
justified in advocatin in this c nnection 
that 0 ship i a civil right r nted ndcc 
t e titution ? 

, 1 t u ' : ee the Hit ud f .ome 
ajasthan ov rnm nt. Wh t h 

ini te ai? said. 

.' hould 
erIC oach 
oitiz n '1 . f 

. m nt 
of th · 



. 1 i. c, ,·C. ;IIcitlctll of at; 

umbrell shaft stone m m ial 
t th ati than c n n t 

con ider d obj cti nab Ie. U 

L tun t f rg t that tho onl ini ter 
f Raja tban Gov rnm nt, hri Gulab Singh 
hakh wat did not ndor the ord r of th 

court publicly, a d hi tal m t has b en 
publih d in ditl ren n w pap r and in . 
th 'w k' magazine. CI arly, t e tate 
G v roment has ndorsed ev rything that 
Shri Gulab ingh h h wat said. The court 
p d the order th the Gove nment 
hould conlply with the ord r. 

, thi the way for the Rajasthan 
ov rnm ot to functi n 1 Is this the way 

in hich t R jasthan GOY rnm n t houl~ 
act? Sh i Chaturvcdi who i th h n. 

ember 0 this ou 0 also said tha ha 
i pos ibl fOT entral MIni t r of t t 
M . Chida ba m t ay j no 0 ibl 
for the M As and Minist rs of aja than 
t ay ecau they ha to f c hundr ds 
and millio 0 peopl who are in fay ur 
of glorification of Sati. I do not lik to 
c mment. hi i th C ngre s cultur 

I A GA ALVA: ay 
ju t r ply to you questj n inc you 

hay u d from the newspa. r r port '1 

(Int rruplion ) 

o . M MB 
fr maMa azino. 

: t . 1 th rep rt 

b" rruption ) 

v d 
n t believ in in errupting you. But would 
li to q ot th ,om Mini t r sta-
ment. It is th reo ut, th i also th 

th part of it. It if' m th Tim of 
Indi. hi is n t r 
May ju t quot i t 

UWh n c nt Dcted M. Gula 
in 11 h ,t . t id: th Go ern-

mont will comply ith th 
direction and will t Ie any 
fun ti n t b h ld at th 
aid: ill t 
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e has mad a clear stat ment. It has been 
uot d in the Press. 

(Interruption ) 

. HRI AMAR ROYPRA A er 
i , i clear rom the Mini ter 
reply ... 

(.ll1t rrupllon ) 

S I OM ATH eHA: E J ~ 
(Bolpur): f fa] e n w h s come out, then 
what action tho v nm t ha ta e 
ag in t it 1 You have quoted fronl the 

imo of India. 

(Interruptions) 

M . C A RMA.N : 0 der pleas 

(Interruptions) 

S M I MA GA T LV 
is cI r from the Tim s of (ndia. 

(Int rruptions) 

. . t 

NA AVA C OU BY (Midna­
p r ) : PI as clarify as to what the 
Govern , ent h t , say? you a e saying 

omething e] e. (Interruptions) It i n t 
tru~ 

(Interruption) 

MR. C AIRftw1A : Mr. 
y u please addres he Chai r . 

oypradhan 

SHRI AMA ' ROYP AN: Sir, 
through you nly anl as g. I am not 
by pa in you. 13 Worne' Organisa i ' 
m t the Chi f Minister HRI Ha deo Joshi 
n '14th ptemb r 1987 and it is amazin 

t11a the Chi f Mini te has iv n time no 
more than two minute on thj issu.. H 
m t th lady-rep es ntativ s of the om ns 
Orgao·sation. They put some p rtinent 
qu stioo to 1m. w uld like to quote 
th m: () Was Roop anwa really 
'devoted to Mal Singh? (b) Did Roop 

anwar hay t suffer abu and condem-
nation ? (c) Was Roop anwar w held 
espons 'bI for th d ath of h r hu band ? 

ali 0 Kha gai" (d) Did , oop Kanwar 
die e i tentio of b c ming ati out 
of desperation? ( ) Did Roop Kanwar wish 
t retr ce he deci ion nd not allo ed 
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o ? (f) Did Roop Ka1l.war or am for help 
and her voice ,deJibe,rately drowned by throw .. 
ing her into the funeral pyre? (g) Why 
the Parents and family of oop Kanwar 
were ,not present in th Mal ingh funeral 
pyre? 'Whether th y had bo n informed 
properly b cau e their house is not . far 
away? What is the answet: or the Govern­
ment 1 There j ' no answer yet from the 
Rajasthan Gover'nment..\ Mr. Chairman, Si,r, 
through you,. I woq.ld like to put a qnest'ion 
i,o' the hon. Minister:' Have you go,ne 
through all these questions '1 I thjnk . the 
Rajasthan Government is a callous Govern ... 
men't. Their' intensions are well-known. 

(biter t uptions ) 

A the Central Gov,ernm nt, you have 
got some duty. What did you do 1. 

. eHA!' M : 1 a conclude . 

SI-IRI. AMAR RIQYPRAD AN : Mr. 
Chairman, thr ugh you, I would like to 
say that ret there be a -arliamentary 
Committee and let u go to . the spot and 
enquire prope rly ... 

(Interruptions) , , 

SH;tl1 SOMNATH CHATTE JE 
Please , et up a Com_mittee with proper 
t,erms of reference .. 

(I nterrllpt.it,'/u) 

HRI AMAR ROYP:RADliA . ! The 
aja than Go ernment has made a plea 

that so long as there i , no Ordinance on 
Sati, ,it i~ not pos.sible for them to stop Sati 
incident and 'Chunari Utsav .. He has rurthar 

aid. "We aI'e goin to have Ion Ordinan e, 
and without the Or,dhlanoe we cannot 
do anything.' -

Sir, I would li e to say in 1hl . nnec-
Hon that in our 'Consftution, 'there are 
provis,j,ons und r , Article S - and al 0' 

ArUcl, 21 and th Indian P nal Code. his 
can be pr V ot d. But t.he' , aja than Govt. 
has failed to 1ak ac'lio,n to s op this act. 
But they did not do so. Th y dId not car , 
about it. What has ha pened the day b for · 
y sterday in the Rajas h~n A embly? 
There was a ,cross-voting and '0 many 
Member from . the Congress and at 0 from 
tI opp sir n did not vot . e should aU 

be ashamed of th way ware ac in 
way we are functioning and the way 
working. 

The . !fl~in que tion is till in our 
uotry do ry burning j going on, rapin 

is rampant, mo Ie tation i most 1r q ' ent, 
physical sale of irIs j 't 'n pI ce nO· 
and then. Ta.laq syst m which h hoc e4 
every citizen of India i:- .s,till prey lent 
by this way or that w 'y. e,mal foetu once 
discov:ered is d str y . d even y th · 
'moth r. I this the Ie 01 of di nity cf 
women in our ,country'] Let th 
Oovernmc,o.t and th political- parti com 
unitedly and fight again t thj · eli i --­
fundamentalism and obscura ti m. W 
haH b Hh y u in rna ,s n1paign 

programm . 

[Translario1d 

SHR GIRD A I · A VYA 
( llilwara) : ' r . Chairnlan, Sati incid ,nt 
'bould be condemned in ' strongst po - ibl 

te ms, I myself strongly C ndemn thi 
incident. I e tend my 'support 0 th 
vie'ws . xpressed by the hon. M . be 

My seccmd -ubm.i si n is, rardin" 
implication of law. : n this c nn ction 
I d.raw th attention of th hon. Mini te 
and request that a . n.q iry should be 
ordered again t aU the poli tical patti 
involved in lorific ti of Sa j incident. 

A ON. M R : In luding t 
Congress Party. 

'GIRD 
including the Congr:e , arty. r peeti 
of any arty, wh ther ' it j J .P., Janata 
Party or ev n Con re Party. enquiry 
houtd border,· d again t al of them bo 

have tried to gl rify this a i inciden . 
I d maud f om the hon. Mini Lr to 0 d 
.a CJ,l.I. enquiifY again t th mad ,enSUf 
punishmen t , ' tho e who ar fund 
,guilty. 

( 
M A 

fter a Jon, 

I L , 
I 
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Advo ate, you f How thing v ry late . 
ul at 0 Ii 0 bmit . th t t1le lead r 

f B.J.P. from aja than indulg in 
doubt Wh n th y in th 
public, y nd mn Sali but wh th y 
pea ', In the A embl tatements 
1 wh r, the ay i un-

D ry vic imi a sally 
ond ron thi ttitud Th y try t av 

the cul rit. In fa thy hay managed 
to get th cut rit freed. Mr. Chairman 
Sir, yo n w t peopl co r d under 
the definition 0 glorificati n of Sati who 

, can be pro c t d und r th la w . Th y 
in Iud b lead rs f harfy J n ta 
Party nd J ata Party . 

N. S ri Jan a 

ID lAVA I 
e 0 th J naTa Party? do 

not now v n tbi n u ,h. All ] of 
aja than Un't f th n t 

cover d r it. h y hay 
1)r i n an: ' e addr s d t m tin . 
They h v gl rifi d the in1p rt n f S ti 
the w rld ov through n w ,a r. What 

an b d n to lorify ali? Th re­
r, I w ld rut tb h n. Minist r 

b in rd a C ntr t 1 gislati n 

und r hi th pe n up rtin uch 
an a tion \.lId b puni h d that BU h 
i id nt r 0 lorifi d and the people 
mi led in future. Arrangenle thou d be 
mad to h ' to e ctiv, J. Many hon, 
M mb r ha r r: rred to the n ws report 
f ar in tho Na bharat im 5' 

ccording hich half f th abin t 
Mini t r ja than w r th ho 
upp rt d the S ti pi ad and did no 

ti n , b t he 
1 uld r 

it aJ o. 
t rn 

t 

V rsi n i 
t1 t 

n a righ 

This have said in regard to th people 
who ar in political field. ow want t 

y m tbi g ab ut th . p opJe i th 
dnlini tration. The officer of the adminis­

tr ti D who re , 1 p ed to t ke action 
failed . perf rm thei'r duty. : t ri t acti n 
hould b taken again t th m a] o . 
eora a is not a small vi la . I ' ha 

p pulation r abo t 2000 t 2500. A 
Pa twari i po ted ther, a. arpa ch 1 

also th re and do a numb r f othe 
overnm ot officers and mploy es. Th 

P lice St tion i oeated a a dist nee of 
7 kn1s. from t er. The ~ead b dy reached 
ther at 10 a.m. a d wa consi n .d t 
fia es at j.O p.m. C u1d not the polie 
tationed at a di tance 7 ' m. h v b en 

'nf rm d in thrc hour? The re i n 
of S.D.M. Collect rand S.P. are ·lcca1 

t a di -tane f 22 km ·. Wa. it not 
pos ibI in an hour to reach there nd 

ring t~ coll ctor and S.P~ OD th pot so 
a to top this in ide t? 1 thi . there 
has b n laxi ty on the part f the adminis­
tr f on nd, th ref re he officer and 
en1pl yee who have hown n gli nc in . 
thi . ase hould be .. ev r ly d ,1t wi h 
that uch incidents do not r cur i futur. 

I do n t ay that orne fficial shou Id b 
f lsely implic ted in it. But would 

rtainJy ay that this sh uld be 
handed 0 r t the .B.I. f r inv sti a­
tion. ]f you do 0, i ould be fou d out 
durin the C llrs of t e in uiry h w n1uch 
tin1.e i required to over such a hort 
di t· nee and whether dministrative 
machinery uld have b en geared up or 
not once the Teport wa r eivcd. here­
fore he inv tigati ns· hould be ent U ted 
to the .B.I ~ and th n only tb guilty 

r. n n b nam d. By ta ing thi 
you n rem ve th inlp diments in 

the w' y of inv stigations. sid s, there 
ar om oth r la unae n 111 part of th 
dn ini trati 

.' 

t Y 0 'del' to th C) ullr i' 
bt in d fr m th i h 

ur rd r wa n:->t c m lied 
ith a hunt;' n"lony id tak pIa' 

in '\ ,hi h lakh f pc pI ath r d. Shri 
h nti Dhariwal ha aid th thad th 

it Id h V r suit d 
ch t11 tep 

1 thin 
ad th 

· t 
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di.stan of 50 kilo,m t(!:rs fro~ that ,p~ e 
• , • L-

on all approach ,roads to sio , the peopl , 
coming on foo t as wen a on. 'Vehi Ie t 

they would not have bee ' able to 1or~fy 

it . and th c , remony ould have been 
topped r i h then. There wa no need 

to report to firin . . Had here bee p liti ... 
cal will, it c uld hav- beet stopped t , tau h 
f 

oth~r ~eans by s eking Ico~opet'ation froDl 
. all politic] pa ti . (ItlterYl~ptions) In tcad 
of that, the 0 position art.i shelp d thenl 
in holding the oe enlony. t wa , )'ike 
adding fuel to fire. Therefore; the 1:)igg. st 
.cul rit is the Bh rtiya }anata Patty. 

,_ S Jl C. ·JA A REDDY : 
, 

here is 
mething wrong in y ur thinking, 

HRI -RDHAR AL y , A : h _r 
. nothing. wrong 'in m ,th'nkin I 

know you v ry well. You try to f tc , 
vot 5 n such gimmicks. _ woilld like to 

t n you that j t i not , po sibl toO g,et vote 
through th so n'lethods ,. Vot s an be 
fetcbe . only througl1 wor. Votes canno't 
be fetched by inciting comnlun~l ' fling ., 
I would go to the extent of ,s. ing the 

1 

Governmen t to ban such parties . Today 
such partie:s h ve com into bing in t~e 
country which want to divide tIl people 
in tIle nam of a t and religi n. 

want to subrnit that R . 251akh w re 
collc,cted ther, . What use these 25 ]ak 

" rupees which were coli cted as donation, 
. have 'been put to? Hon. Madam Minister, 
this mon y wiJl be used agai st you., Ther -

fore this money ,hQuld be confiscated as 
eartyas possible. The entire money is bein 
u ed to topple the Cagre~s Government in 
the Stat. 

I want to make one more submission. 
The lo~] admi . t ation Ila Ie t a big 
loophole in it. A1thou h . am not against 
the persons in the administral ion, yet 

ou d ' ay that w en worne wa g ,in t · 

comJ"nit Saa, th ' doctor dmini tered het' , 
morphia inj cHon and made her un .. 

consciou. She wa burn d ' on the funeral 

pyre in an unco cious t • h t'e i ' 
that doctor n wand hQ.t ac ion has b e 
1a en against him? . C ,rdin t t 

• 

aj~sth~n ,'ov rnmen,~, t 
'been ~lspended, Qut the fact i 
abo~ts of tha.t doctor 
Action a ain t that doctor ould b~~ ak n 
un~ r ction 302. Th C n ral Gov rn ... 
ment h0111d ' ta ' up thi matter wHh the 
Stat Gov rnment. The r a1 . ulprlt f 
tbis aU incid nt ' i that d · ctot who 
_ dminister d nl0rphia injection to that irl 
and made he unconscious. ' . h docto i 
: tiU 'mlssin . and no acti. n lla . b~en ken 
again t llinl . . 

011e thing: I want to say about th 
newspapers. Some newspap 1'S too hay 
play d a role in glorifying it tD ' om I 

e tent. An h n. Memb r bas also mention :d 
about j t. Action should b ta en again.st 
tile new pap- r , who have glo lfi d thi -
incldent by r,efer ing the matter to th 
Pre ,'. ouncil. would uggest h t t 

pubiicatio . of uch new pap should b . 
banned so ' that no new paper ,can d r. to 

. _lorify suc · an vent in ' utur. f yo -
t.ake '1 this," stop, you wHI be doin a lot of' 
g od , to the country and such incid ot 
wHJ not take ·plac in futur , 

In the end, I would ubmit 1 ate 
Government should br'ng forward a Iegi 
lation f, r this purposo. 'The law which 
the State , overnnlcnt of aj a tha h 
enacted does not llav any provision wi th 
rega d to the pr,esen t inci n. Thee ·' is 
.a provi ion t chec ccuranc of ali 
in idents ;s future. but it does no h ve ny 

r vision abOl} t th inci do n t . t at h s 
alteady take place. The R j 'lsth n 
administration and the pohce have con­
vert d the case from c i Oll 306 in to 
Sectio- ' 302 and the p rsons who w r,e in­
volved in coercing th t girl wi.ll l? puni led 
under that .law, but wh t about ho 
politicians wh _ blew it ou of pro orti n 
and, glorified it ? Under what 1 _w il 
th y be pros cuted ? law Ii ' thi pur-
po e: should also be n cted th t n 
p ·rson cO,uld da e 0 be in vol ,e in j t. 

Action s.hould a] 0 be taken g j t tho 
VII - try t gl ri y s c , j id nt . , ThcT 
hould be .a law to sttenly dea,l ith h 

n " I upp 'r d it. 

n .. m er 
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ommitte ' against u h 
womeD b cause th y do not have . any 
means of maintenance. Therefor, th re 
i an urge t nee . f T wid w-l'en ion. 
Pension j give ever now' but it l' payable 
only to ttlOS·' who d not have ny mean 
of mainte:nance and are old. ut the! 
should lobe a provision for the main­
tenance f th e y tllig girl who ecom 
widows at an early g f 18 years or. Q . 

1 would 1 que .t the hon. Minister to take 
some step f r avin th lives of the ~ 
young: gir Js, -0 that th y ar.e notforced to 
'commit SaU (; Jd are able t maintain 
them ,elY s prop r ly,. 

In the e,nd, w, uld one Igain re uest 
. that thi' cas should be han ed over to the 
C.B.I. , 0 find out 'whether th State 
Governnlent j a fault or the opposition 
parti . Whatsoev r i guilty should' be . 
punish d. · That is all I want to ay. 

* . RIMA T A A VA AJE W 1 
llary) : Mr. Chairnlan Sir, It pains me 

o s,pea _ about t le ghastly in ident t ok 
plac . oral in . aja than. OfcQurse, this 
i not an i oJat d i cident. In OUr S cjety 

,v ral su h incidents are tal ing plac ' 
e IY day. Thes ... ,incidents are nothing but 
oppre. 10 nd suppr~ i n of worn · n. 
W.ome are as ulat d. and th yare' look d 
d wn ' pon. The " l'iou. evil cust Ins 

hich degrad and destroy wonlen 
in our untry a c : ev ' dasi ' sy tern, 

ro' ituf on, 'Child-nlarria 'C et c. 'etc. 
D vadasi y t m is pr vailil1g even tod y 

. on t b OI' ct Tc:a ' of a-rnataka 
Mal1ara htra' d Andhra Prad h, ' bUd .. 

is e ually c.ru 1 '1i e Devadasi 
U nfort lna ly all 1b so cru 1 

bing' pr cti ed in the nam of 
Dh r01a, eligi,oQ and God. v n th 
r n i u '1 ad hnv gone to the tent of 

ad' -s iring such in hunla 
Sucll acts of ligiou . lead r 

tV' un q ivoc 1 condemnati n. 

th st 
W m n is 

sad 
If , he, m ,ins :a 
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widow th n she ha , to 1 ad a miSerable 
li~ . ,en e many widow cQmmit 9u.icid . 
and some times they kill th ~' .~ ,children also 
befor th y commit suicide. 

Th 'r ate laws gainst child matn ge, 
ntoucl1ability and other viI practic s., 
ut how, far these laws ,are beiog inlple ... 

men1 d '1 Generally p pIe, ,especially the 
rural pea Ie do not bother about the laws 
and they merrHy . ta e pleasuf'(~ ,in partici ... 
pating in uch jnhunlan practices. 

owry system i n ther p .actice . 
whj'ch is destroying women in our society. 
To escape froln the c] uches of dowry p 'ople 
in the rural area co duct child marria,ge 
and get rid .of thei.r· dau .,hters... Dowry 
y t'em is com . Bing many new1y wedd d 

young ladies to con1m,tt suicide. veral 
such incidents are brought 1.0 light through 
news papers every day. Infact f( males 
have beconle a. curse in o'Ur soci. ty. 

.1. e nl dern tecbnology has gone to the 
tent of identifying the sex of the foetus. 

Thi I process of 'se .. determiI1 ation is bein,g 
mi used by the unscrupu]us elements. 
Most of the people want to destroy th 
foetu if it i . female. This ' is the state ·of · 
affairs of femal s in our ' country. 

A per pr report,e ':8 sev ra~ bundr,eds 
of feolale babies have been killed in certai:n 
parts of Tamil Nadu. Th y do Dot want 
t'O take the r sponsibility of th ir daughter. 
marraiges. H'ence female babi,es are kiHed 
immediately after t~eir ~jrtn and befo~e 
they open there eyes. Such inhuman 
killings are taking place in ur society 
which puts, 11 ~f us in shame. 

Al MAN Madam pI ase 
co 

SH A. I ASAV AJ SWAR.I 
No Sir, I have, com.e to the main point 
j st n w. lease giv me sufficient time. 

have to slpe,ak on everal vital issues. 
leas d n t disturb e !n th mi.ddle. 

PI as e us me S.ir. 

ev r' 1 lub have d alt a t length 
about the hastly incident of Rajasthan . 

. Many f f em have e plained ,about th 
v nous oth _ r vii , _ ractic of ou socIety. 

U nc t _llg ti ns hay not b e gilv n 

.. 
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in thi ugu thou c f ""h 
of wo n. 

I anci ti 

A compr n iv 1 gi lati n ba to b 
pa by th ParHam ,,It ttl arli 
Oth r i omen f thi c u y will re 
The cau e of the vil practie lTIUSt 

found out at the first instanc - a d reI' 
mea ures nlUS b giv n t p p iorHy in that 
comprehen: LV legislatio . Financial 
u Hftment and radication f sup rs\.· ti 
ar the nly m sur to ~ olve the vario 
cruel ractiees which degrade the status 
worn n in our oci t 

Th rth' J11pared to .nl0thor. 
Mathrudevobhava 1S aid first a ,then 
Pithrudevobhava. n this way a holy 
tatus is given to women in our 0 i ty on 

one hand and 0 the other she i hnmilia-
ted and 100 ed dowb up n. hi d u I 
standard hould 'go and 'w men hould , et 
their pride pIa e in our ociety. It is 
women ho give birth to us. 't i w n 
who . nuri h and protect u. Mother 
saerific s her Ii fo1' the children. tr ngely 
and unfortunat ly ou~ clety blind to 
'ucb sacrifices of women. 

Sir, I want t confnue my peech n 

Monday. 

DR. T. KALPA D 
Mr. Cltairnlan, .. ir, Th 
sing the it a ion ad ing 
of Sati at orala ... 

MR. C AIRMA 
ntinue ne t tin'lc. 

1 .30 hrs. 

(Warangal : 
ouse is di eu -

ut f the incident 

U nlay pI a e 

COMMITTE ON PRIV A E MB R ' 
BILLS A RESOLU I 10 ,S 

[Tran (arion] 

RI 

orty.. econd epor , 

g 
the 

ill nd 

Tribal P op/e 

(Engli " 

MR. CHA 
"That thi ou 
cond . port of t]l 

M.emb r Bill and 

b tl 

to th u e v b C f, 

1987. 

Tit 11'0' iOIl ~ 'a. a opted 

,3 hr. 

RESOLUTION R : M SU 
U 'L F MENT 0 TRIBAL P 

English 

CAIMN:Thc 0 

n w t ke up further discussion on 
Re olution regarding In a r for uplift .. 
ment of t 'ib 1 peopl moved by hrt 

ileep Singh hI ria n ·t c 16 11 pdl. 

Shri A.C. as to continu hi sp ch. 

. Trait lation] 

*SH A [ A A S 
(Jai_pur) : Mr. Cha irnlan ir, the th day 

w s dealing w'th tribal cduc tion. Th 
Govt. have tak teps to pr d cati n 
all over tho count y. ut tt ntion ha 
no be n paid to diss minate d catio 
among the triba:ls. Th y h v 
n gl cted in the fi Id of educati . 
take t cas 0 t chnical education. 
lad that Gov nm nt are 1 ing ep 0 

pr ad voe tion 11 e c tion. But tribal 
tud nts shou1d also b giv th s faciHti . 
. . . scho 1 ould b op ned jn th t ibal 

r TI scho 1 · tbe 
the local t j 

in t ch 
o ning 

u nt a t 
For that yuh y to 

h s ch . 
nya. 



them ,tipend and 
1 bave t re erve ' eat 

Th n I would Uk to SU' g,e t t th 
Govt. t op D at l,cast on residential 
primary s hool i ev ry Gram anchayat in 
the tribal sub plan areas. he tribal 
tudent hould be rovided free food: . 

bo k , ho t 1 accol moda ti nd Ch901 
uniform frot'n Class I to Cia V. f you 
mak hi pro i' ion, th drop' out rat can 
\)e chec ed. 11 the S students can 
complete tb ir rimary ducation. 

. it the c' i , a d (nand . to inlport 
ducation to the tribal studc'nts in their 

moth r tongu . As, you now,' orne tribals 
sp t ejr own ' dialects. orne dialects 
hay ' script also. If th o\'t. lna e 
art ngenle t5 to imp · r educ ti in tribal 
dial t at th prinlary 1 vel, thl will 

nCO,ur gc the ST tudents t go to ,ch, 01 
nd continue their education. 

Th vol untary organi allons which al'e 
functi ning in. t1 trib 1 ar~as bonld b 

~ 

engag d in preading education among, the 
t ibals. Tb a.re many voluntary or ani-
atiotl in the tribal area . Th y should be 
tl "d t cllooJS. he chaols 

op 11 d y ·t l~m . hould be g,iven 50% 
a ist· ce by th Governn1 ~ nt and th 
bal' n _ 50% 'should b borne by the _ 
organi tions. Th.e e or nisati 'Os have 
ot th_ ir own funds. M cover ,they ar_ 
etting gtant from tll Central Gov rn", 

m n. 0 th y 1 uld s nd ·· onle m n y i 
the ducational institutions which are bing 
rlln by th m n the tribal ar a. ir, had 
draw th att ntil n ot th vt.., to th 

s hy 11 Y a sm I' numb r of 
tud nts ar, abl t pa s Matriculation 
x ' 1inat' on ompared to th general 
tud ·nts. Why only 34 'T h.. nts have so 
ar u t d in or ~ put di trict of 
ri . , ? Why th Y r s rou h ackw d in 

due ti n ? I h d _ ubmitt d a am to 
th Go t. t b in1pl ment d jn th tribJ 1 

. t ld h 1 d and mor Iibal 
nt i j 11 cdu , ti n. ut 

it. d th 
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ubmitted to the Oovcrnnlont, 1here w,a a 
suggestion that if a person or a voluntaty " 
organisation or a t acher takes cal," of a 

T student for th ee year and provides 
ducati n to him . from Class VIII to las, 

such a pet on, organisation o~ teacher 
hould be r ' w'ard d by th Go t . after 

that tudent passJ;)s th€f', Matriculation 
e amination. Financial aid of ,' 10 000 . 
,honld be giv n to that perso.n voluJ),tary 

organi ation . or that teacher. if such 
provisi n i mad ~ it will ·attract many 

eop1c:, organi ations a· d pa H ularly 
r,etired t · achers to take ca e of the tic'bal 
students and thu tbe poor ~T tudents ~ 
will be able to ge't higher education. Th 
Govt. are s,pending.·hug Ulllount of Inoney 
on the edu ation of tribal tlldents and still 

, 
t11ey discontinue . the.ir studi s and the 
nloney S e;nt by tl e Govt. goes wasL. This 
h~me sould be in1plenlented in the tribal 

axeas like Koraput and Kalahandi di tricts 
,of Orissa and also in the tribal areas of 
Madhya Prad 811 where only a :small 
nunlber of t.ribals arc educa ted, 

• 

As the aint of tllO G . vt. i ' to educate 
more and more trib~ls, this c ~C).eme should 
be impleniented on ex erimental basis at 
least. 

Sir J ,a word about the stip nd that i ~ 
being given to the taibal tudcnts. It i 
really very inadequai. I t should be , 

unhanced . This enl;lanced stipend shoud, be 
given t th s'tudents ' of prima.ry schools 
till they complete their post-Matri t 

llcation. The post Matrie stipend i 100%' 
fund d by the C ntral Govt but the ' pre-

Mat i , tipend whi. h j. b iIlg gi en to the 
tud nts of vulnerable groups is funded on 

50 : SO basis by the State Government and 
the Central Government . B s'ides, 50% 
grant is als beIng giv n to the State Govt. 

run th book ba in tribal school. 

ant ' ,are b -~ing gi n for coaching and 
Hi sch_ n1 sand f im 1, menting PC 

Act on 50 : SO basi . Th Central G vt. is 
givening 50% grant but th State ovt 

r ot p nding their 0%, share. They 
ar · qly · howln i n pap r. But actually 
I b-t mon y is bing div rt d to om 'ot~e 
d pa ,tnl nt .. Thi r,a.ctic mu t be c b d .. 

this nt x w uld lik to s\lggest to 
ovt. to b ~ ar 75% of th c ' t of these 
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ch Ole nd tat Govt. hould ~ ar 
25%. hi ge ti n hould e ace 

he C nt ral Gover nlent ha introdu d 
sonl sch n1 s Uk clu ter viI ag sand uplift-
m~nt of the p ople 0 d pr s ed elas e c. 
Special C tral a i tancc i being gi en t 
inl Ierne t eh In for t1 e upliitment 0 
tribal under lTD and M ut the 
mon y j b tng nli utili ed and bern s ar 
not imp ' mentcd effectively. 'G "t. hould 

ooit t] e impl nlent, ion of the e 
C Qtrally p r d scheme . and . nsur · 
that the funds ar pro e~ly utqi d nd . , 

c efits rea h th tri al . J e would 
Ii e to ay a f. w word about IRD loan. 
Th b cficiaries are given loan und r t1 i 
SChCLU • But th trio Is ar n t taught a 
t how t1 ey hould p nd he nloil y and 
dcr"ve b nefit. Th yare not apIa t utili 
the m n Y f the pur 0 e for which th y 
take th 1 an. As a result f that n itl 

they get any bwnefit out f the loan t1 y 
take not tIl y a e 'n a p iti n to repay 

Ie an. ow, the ~~J h'1. eI t n ticc 
t r pay loan. W en they a t ~bl 
to ~ r p y tel an y he stipulated rjod, 
the bank is p~tting ute on t em a . . 

r ther har sing theln,at ~~e 'ecovery ta e. 
S they ar ot in a iti n t rep y 

1 an the R P ' 1 an shquld be fully 
written if. 

The tribals hay b en xplo't d in 11 
thes 40 year . The eh nles are b jng 
jntr duced for th i w If a . A h m nt 
of money i eing pent 'n the nal e f 
t ibal u lifttncnt. But the be t la n 
r ached th m. They w r . b c wa d .and 
continue to r main bac rd till tod y. 

ow long will you c plit t ? Y u jl1 
su pris d to now hat th r r many 

tribaIs who d ge tw a] a · day. 
,would ii to say a word about . G 

under thi programm, the ov. i 

provide work to th ben fi i i for 100 
days in a y a. ut h re 100 days wor 
is bing rovid d. h rare ·ert in trib 1 
area like 1 h ndi a . ap in Orissa 
wh tribal he; day 
g t mise y. j not bing 
g n rat d h in. now t y ar 
goin to a d many 0 her far off 
plac for arnin th ir iveh d. h 
condi ion f the e migr nt very 

iUabl. Th y oul n t th · 

honlCS if enlploynl nt wa gjven to then. 
h question of tarvation ,de th woul 
o t ha Ii en. T h u d li 

rea ] tribal ar ctual1y bei 
by the non .. trib I and tl mi dl m n 

the tfl I e lading nli rabl 
h . r utt r ha led to great 

tribals. caus 
wing x n of h tribal. 
. ow v ry lUC egltat Th y 

be neg ected oy 
crea ting a epara te 
el rai d fo that 

ran only. Thi Jha '11 nda mov m nt i 
g ining IT nt m d pr ing ast fo 
that r ason. They 11 vc tIer t d fo.· 40 
1 ng ye r ut the pr s t , enerati 1 

n t pr par d to t Ie ate . t any lo.nger. In 
.j a al tJ tr 'bal a e v ry · mu h 
,tat d. bout 2 h p opic h d left 
a h n i and raput di tnct in 1 6 . 

ow alt gether Ia h pepol 11 y 1 ft 
thei~ y'lIages nd tl y arc earning th i 
liv lilt d by wor iog in om proj ct or 
the tper in far 0 lace. But th re ai, 0 

the working condit jon a e Y ry p r~ 0 

they af not able to arn their Ii", lihood. 
h ir iter a, d moth r th r fore takin 

nature 

r ow job ar 1 V n 

rder Dlana e 
wat h d 

a any b dy 
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irriga jon p oje t. ndustries ave come up 
n triba1 ]-nd. Th yare di placed due t 

til' t r a ut you d'd n t mployment 
th nl in t ' 'industries s t up . n th · i.r ar as 

. mila ly th GOVI . arned for ign exchang 
by exporting Dli eral which are locat ,d .in 
thei - 'ar as. . ut they are not ben'efitt . d. So 
h w can th y tIer 10 t · i · injustic ? You 
ould ,constitute a Stat wI ich cOIDpri e 
nly 5 akh 'opulali 1. 'Why cannot you 

catv out a Stat tor this population of SO 
lakh ' ? The tribal peopl,e who population 
i .501 ,kh e demanding separate lharkhand 

tat '. Why cannot you grant them State 
11 od ? uppo t the 1harkhand demand, 
There ar'e many tribes living On the c untry 
wh d u,ot know how to p a , '\lvho do 
n tract . 'nd who do not, know how to 
W ar clothe' . Th r arc many ts;ibcs who 
Ii - half .. na d , What have you don.e f r 
their welfar ? ave you every thought of 
th ir upHftmen1. ? If so how for have you 
b en able to 1" is their standard of liviog . 
T ' e i n Gonda tribe who Ii ve in 'Orissa 
and Madhya Praderh. They are v ry much 
illit rat and backward. What tbe Govern-. ' . 
11 nt don fOI" then ? Have th _ Go'Vernment 
e n abl to educate a single boy belonging 

t tlli trib 7 ave you mad.e any ttempt 
t refo nl t11cm ? I would Uke to suggest to 

the Govt. t · provide adequate financial 
si t n c to tlle volunta.ry organisation. 

a . d advise them to spr ad leducat.ion anlong 
th se prhnitive tribe, These, voluntary 

. organ~sation:s hould be actively 'ngaged. to 
bring r fo Ins among 'these tribes" The Govt 
bould try to bring tb m into the national 

D1ainsttean1. . t is regrettable that the 
programm s ~ikc R GP ar,c being impl ., 

t d in the n if-tribal at as. T.his thing, 
mu t t p., Mo' co er, . LEOP hould Dot 

b implemented in th develop¥,d ar,e.as. 

o waul like to men ion about the 
: ci . _ policy. om tribals prepar country 
Jjquer and the . al 0 ,drink it. Ev n they 
,0 __ f it to tl eir oddess. · When' their 
pt par, ique th y - r nted from 
doing that by th ',e ci e department officials. 

h y 1 ara s tbe tribals who make count y 
lique and. tV it t t eir fri nd ,nd 
r lat' , . On th o1h r band you ar 

.i in p rmi jl n to 0 en for 'i~'R liquer 
shop ' . the tribal r a. I would like t l 

t t t Governm n t t di a.lIo th 
nin of rej n li ner bop in 1h 

ri a1 ar a . 

, 

La tIy ~ Si r , wo uld Uk to .ugges t to 
the Government l provide jobs to. the tirbal 
in the ndu tries ]ocat d in their area., 
Adequate job opportunities should be 
r'cuted for each tribal befitting his quali ... 

fication. he displae, d persons should e 
given employment or helped adequately to 
tart their OWl1 vacation. The bond d 

labour should be identified and provid _d 
with suitable rehabilitation . .At 1 ast on 
mel'l1bor fr om c en displaced fa'mily should 
b giv n employment in the local indu ,tries. 
In anpur district of Orissa nl~ny Itlajor 
industri s has been established. TIle 

, displaced tribals can be provided emplo'y­
nl'l nt in t] ose ,major industrie. Th 
National Alumini,um Company ha ' t up 
its Aluminium plant in that di trict. Once 
I tried to help a b oy to ',et a job of 
weepe·r but r could not d so,. eeau e 

the concerned authority did not want that 
the tribal to get any cluploYlnent in that 
Alumioiunl plant . 

if, the tribals arc not well educated. 
They are not trained to do cultivation. So 
they remain unemployed. But Governn1ent 
should try to provide with job . 0 h 'wise 
how can they earn their livelihood. I have 
een that NALCO allotted houses to each 

.of th displaced . tribal families. When 
their children grow up they will work as 

. . I 

the workers in the factory. ,P' rhaps that 
i the inte ltion of the N, Leo auth rity. I 
would like to suggest to the Government to 
provide irrigated land, and house ' to the 
tribal!S who have been displaced due to the 
establishment of NALCO project. Their 
children should be provided educatio:n. 
and on completion of their educati,on they 
hould be absorbed ill tIle factory. .Ol1 

aI'e paying money to the displaced persons 
as comp,ensation. But they ar not able 
to utilise ~he nlon y . and ther fore it has 
gone to the money 1 nd rs, and the land.-
1 ards. 'The tribals are not benefitted. 

There is a provision that the tdba. 
land cann t be' purchased by non-tribal 1 
But it i: b . g doone in connivance with the 
handful of officials. Therefore, when v r 
an outsid rs goes to the tribal area, hi s 
'ctivity houId be watphed and he should 

not be aU w d to xploit the tribals. A pe ... 
mission card hou.1d b issued" to he nOD­

tribal Ol t ider whU he enters, thQ tribal 
are I . Th be~t thing is that the out ider$, 
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should not be allow d to ' ettle down in t1 c 
tribal ar a . ' If you do not d that th 
tribals will demand automou di 'tri t In 
different Stat . We have , Iso ere ted 
aut nomous districts in sam Stat s in th ­
past. Th -n what is he har~ in erea ing 
autonomous districts for th scheduled r a' 
now,. If :you give them autonomou 
dist icts, someb~dy fr . l ' amon tribals wi11 
take ca'(e of their problems. They will 
not be burdened on the Government. 
The tribals should be giv n contract works 
in th proj .. cts tpat are bing im lenlent d 
in ,the tribal ar as. This ~HI save the.lTI 
from being xploited by .the outsiders 'and 
a1 0 will help their upHftment . Th out-
iders g t rich by taking conttact of (ho 

, project '. On the other hand tho tribals 
continue: to re.main backw' rd. You cannot 
find a single fnbal building a ci~ rna. hall 
or setting up a big busines's.. How can 
they COOle at part with the non ... tribals ? 

The tribals are not etting e ntial 
commodities fronl the fair price shops 't,hat 
have be,en opened in their areas. Tl1is 
hould al 0 b looked into. I have giv n 
orne amendnlent to this r solution. They 

are m.eant for the 'welfare of the trl,l~ Is. 
I . , 

I hope the Governm nt will accept those 
amendments. With these words I conclude 
my spee,eh. 

- I 

H ATY NDR NARAYAN SIN A 
(Aurangabad) : Mr. D puty Sp ak r, ir, 
1 think you for giving me an .oPpor.tunity 

o early. he hon. Mcnlb. ... f who ' parti-
cipated in this discu sIon prior to , m , 

, de 'cribed in detail the situation in the 
o1,.lotry, particularly i the A~iva'Si re · 

and high-light'ed the discontentnl nt and 
' resentment that is spr,eadil1" there. They 

I aid that the Adivasis have not 1) en ben­
fitted through the schem launced' under 
Integrated Rural D volol'ment P,r ,gr;amnlC 
during th last 40 years a d I fuBy agree 
with them. This i no exaggerat'on. 

,_ 

In reply to my qu tion during ne of 
tpo essi o 's la t yoa.r tb · hon. Home 
Minister statf'd t at the Adiva is did not 
get the. ben fit I f thet scheme to th 
desn~ed ex.t~n. here ' a b en 1,ot of 
discrepencies and d fi,ciend -. 1 had. 
suggested then that there was need to go 
j 'to the root caus~ of the demand f91' 

. strict that were bcin 

mad f(equently~ Sh i .Da ha aid a 1 t 
about tW,s. There is no exaggeration i ii. 
W , hould di cu tb matt r with th ir 
leader and try to fipd au t the r a . D of 
the re ntment that i . br wjiu ' up in th m. 

om action wa ta en by th C nt I 
GOVlernnl' nt th r after and ome 6rder 
were also issued. In tbis on.nection, r 
would like to , rna e pepia1 In nti _ n ' _ 
Bihar. When i , wa decided that th · 
situation lin tribal bL k shaH be rcviewe 
to she whether the aUocated funds have 
b -n properly utilised an to th - xt nt 
to which the p oplc have been 'b n fit d, 
an order to tI is effect was issued and the 
c bluet meeting of Bihar Government wa 
held in Rancbi to mak th · p ople reaJiz 
that i i '~ their Oovernm ot and it i wi hin 
their rea ti, Ther wa : nothin, . n w 
in it. 

The , Cabinet eeting of th Hill 
"ov rnmen t ~re regula ]~ hel in anc i 

. during the Sumnlcrs :for th 1 t 20-22 ye 'r . 
One of the advantage wa - that he Mini ,ter 
cam · in close contact with the local pecple 
and 'the . former was also easily ccessi'1;>l , 
Besides, the peopl appo ed th IU of tb ir 
problems. But now the Cabinet nleefng . 
are not held there. yen the inist r 
do not go there for bri f s journ" dle:reby 
deprjving the people of an .opportunity to 
appri e them of th ir, problen']. Thi ha 
ell at d a ,gap between th ll1ass'o and the 
Gov rument, This is. a new phenomenon. 
The pe'ople feel ne,glected. . They ar 
being deprived of t ie enefit by h 
wh are implemen ing the sch Ines. 
'middl men ,are ta in undue advant , 
the situation. This h d 1 d' to I if; elio 0 , 

alienation and deprivation in them and 
they think that this i not their 0 n 
Government in pito of the fact that hey 
·have e! cted M A and have du e en-
tation in th cabin t. BI t they ar t 
ati . ed. 

M 

o_e 
the 

u ti 
ar:e 
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In 
to 
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level 
irst 

e p in vi w their 
uHur while formu1ate th e 

ha 0 to m ke e rt n t t 

d troy th ir tradi ional cult e while 
heir tandard r livi g nd whit 

inl r yin th iT quality of life. f tl e ir 
fli t b tw n th t hen the feeling 

j c nt ntment i bound 

h m. nl the 
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1 hey U i e the'r v ice gain t him 
becau e they know that t yare r - on ibl 
f r im lementin this s heIne and de ' elop­
in th if r a. Theref fe, I ugg st that 

, th y b uld be giv n an pp rt nity 
f rmulat t . pJan t tIl blo Ie 1. 

I 

e ond! the dnl i istr t i 
1 itt offie r g i ng 0 t 

h uld und rg ri ~ ntation trainln 
there is an n titute 
Raneri, and p rhap ther nlay 
uc n titute at h entre al 0 wh r 

th rientati n cours fOT offie r can b"" 
on ct d. Aft r a hrough sere ning 0 

therr attitud utlook an ideas, th 
ffi r , hould be ele ted, and th n af r 
ivi.n p r orient ti n tr inin a parat 
dr for su h ffieer s or I . bloJ main-

t jn d. t h uld the prim r pon i­
bilit)' of the ffie r to '0 ur dey lop-

01 of tri al bl k, or in tance u h 

should b pp inted jn hhota 
a pur who r, s nsitiv and ymp . the ti 

nd c n fully ass'nlil te th nlS 1 e wit ' 
th li~ of tribal be ides being 

f the ys a to h w t eras 
be d v lop d. ffieers ljke ur h Sin h 
who to ihar c dre sh uld b 
elect d and t~j se l tion sh uld start 
t th probationers . lev~1. Similar 

trainln hould be inlp rted to cer 
parat ly in Bengal Madhy . Prade h 
~har and A. m and th y hould be n)ade 

accountabl. They generally com f ~ r a 
year and do the w r and do Dot feel any 

,e ponsibiI'ty. Th y d n t hav any 
ympathy with th ] cal people. Th y do 

, not de e]op any ration hip. Th r fore 
there 1 n d to create a separate cadr a' 
h be n ugg t d , by th Gov rn r f 

ihar. Th cond ·way an be th t th 
officers are lced '!ld ar lat r inlpa ted 
orientation t~aining. AfL obs rving 
'h 'r attitud It hould ·be d cid d whether 
th y an do the job or no . her af r 
the hould b p sted 0 that they fe I 
a countable work for th d v 1 pn1ent 

the , ar . Only then will he tribaJs 
~ 1 t h t thy art hei r 
and they r accountabl. 

t houlCl xami thi 
a ti n t °mplem nt i . 

. t I h 

own p ople 
Th G v rn .. 

u g ti nand 

ill , m 
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the de,velopnlcnt wo k being done 
locks? The valua ion team ha n t 

been ,prove a of a.ny use. The hief 
Mini ter goe there and manit rs hims If, · 

. but that j not ' uflici,ent. A ' e,pa.ratc 
monitering sectioJ,l or cell should be set up. 
The work can g on smoothly 0 ly if , thi 
nionitering t am ensures that the dev . · p ... 
ment , wor i 'being oarried ut. tis .. 
factorily th r i no exp)oi tatioQ, no 
corruption and tbe p ople ar DO,t being 
deprived of the be efits. he efore, I , 

Ii e to ubmit that a separate m nitel ing 
celJ ho ld be set up, with a band of uch 
, ffie rs wh are aware f the problems of 
the. area and they should regularly ubmi t 
th ir report t tlle Go,va ament in thi' 
Tegatd. I f:eel that' unies ,th's j - don 
the woe I cann t progre s. You cannot 
restor confidence amon • the tribal that 
thi i their own Gov,ernment and it i 
working for their dev _Iopme t nd welfare . 
They should feel that the Ministe , th 
Go ernment and other ffice~ at ' equally 
c nee ned abou their development . There-
fore I subnlit th t the 'yO ernm nt hould 
eriou ly thin _ o¥er it. idc:_ ,. discussion 
honld b ... held wi th t hei r leaders" . If y u 

try to deal with thi problenl without 
taki 19 th minto confidenc I d r say 
that tilne will come when t'; probJenl 
win get out of your hands. I know the 
p opt f th area and fhe sentim .nt that 
are sur.gLng in their minds. When the 
Governnlent ffices used to be 'sIlift,ed to 
Ranchi during the , un1nler) people got 
an opportunity to apprise th Ministers of 
their problems but today tllis is not t e 
position .. ' ow there is a wide gap bctwee'o 
he tnas es and the Governm:ent a th 
at .c 'has been centr Ii ad in Patna. One 

dr ,two Minister vis it Ranchi but that do s 
not make any difference. Madam Minister, 
you belon to l3ih r and you would perhaps 
remember that Shri Jaipal " in, h was a 
promlDent leader of lharkhand movemon . 
Shri ino,dananda Jh won 'hin1 over to 
Congress and later he w " in _Iud d in th 
C ngres Cabin 't. He bro~\ ht other 
)eaders also in our fol _. uch influential 
per ons' came j the ngre s f ld and 
as a re~ult the reo th lharkhand movem nt, 
without' away. on now it. But now ... a .. 
day wha,t is happeo.ing? Why some voice 
are being ai cd ag2.in and why a ~. eling 
f discontentment i b in created. y 'ou 

. hould c'on ider thj , pint I ,had ask d 
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a qu stion and had aJ ~iven ' . gge tion. 
Ther after you held a meting in · 
_ymbo!ic nlanncr and tho, ght th ,t tbe 
problem has b en , Iv d. ,but it j not I , 

I agre, th t our Chief Minist 1 d n 
there and he had vi it d the vel pm n t 

. ock th re and had also incr a d lh 
alloca'ti n. I hjnk that ,im"Jar thin 
Dlight hay ha p ned in fh St t i S 

wen, but it h~ ,d no effe t. I would h ve 
effect only when overn men t officer wi II 
take the eopl into confidecce ' n cr a e 
feeling of 0 - n s . " They h uld be 
sensitive and hould m, e efforts to' under­
tak.c' th , dev -]opn]ental wo k with full 
j'ntegri'ty. y u ha e p ned many . ch J 
fo edu.cation nd cholarsbip i a]s bing 

,iven. . do not agre tIl t ev I PJnenta.l 
work ha n ,t b n do p ci 11y 
where Mi si ,n ri,e hay don.c the Waf. ;, 

. you will find that there' has 'b en d unit : 
chan e in tb quality of life of tIl tribal. 
Ther,e . have b ' n many Engi e r a.nd 
Doctor' among the tribals n d tod y D('. 

Munda h been pointed th - Vic 
Chancellor of anchi University c. nd enrli 

hri Dhan was a p i- ted th Vice Chan ... 
. oellor. 0 we are rna · g effe t i - thi 
direction;. but ono ' p 'Oblem ari es hefO' .c ' 
ll' . h fe ling of alicnati ha inc a ed 
to sllch an ext ot that th yare not pre­
pared to ive due f ' peet to a h other. 
We should lay emphasis · n this point that · 
there should be arn10ni u d veloproent. 
I would lik to urge that you hou1d c n ... 
, 'id r th suggestiorlls iven y y tlp thetj .. 
cally.. . 

Ther i ' Koel K aro Proje t which i 
very big p ·eject. It is pendins for om 
y ars . and no . work i qing on that 

roject, ecau e t ibals ar Ii '"ely I to e 
displaced. Th G v rilm n t ha not be n 
abl to all t them Jand. Unl ' w ta 
t enl into con d nee and ' show them 
alter afve it, no work i ~oing to b 
complet d., Ju t .now Shri .. C. shad 

. said · bat whate r , r you d , memb 
cael family aul b s ciat I wHh 

it and th-y should b yiv n fl1 job so 
h t they may f 1 t.h t de ' ] me t wor 

has been d ne ~ m, nly tb n t.hey 
would hav a feelin of confid it i erat 
attitude I re ui ed to e nd 
they :should be tn· to 
Tbe sep ral' t f, Ii g hi h, . 
s read i ve y danger 
sbouia be vi itan f e i '. 
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words~ e press my than 
you fo giving roe __ rt 01' ortunity to 

~, k ! and l" que 't th h n , M i i: t r t 
consid .... r suggestiQ - gi en y me. 

AMBI: on. Dy . 
tremely glad to p rti .. 

MK. i th 
Private Member's 

d ve 10 ment moved 
hri Dhilip Singh 

tribal a e the peopl in ndia 
h r the sllppres ed I t, uncared an,d 

im r v_rLhed. hay not so · for paid 
du ... att n j n t th or probl ms. I am 
hapl)Y th t ' a lea t, after 40 .year of 
ind ... nd nC ~ we have ju t be un paying 
att don to th ir probl m. The tribal ' 
a.re livi belo' th poverty line. Th ir 
lot 1 ',th r for , to b - improV' d. 

c me' to kn w fron1 T and new-
tl t th rim M'ni ter and 

i ited m y f the tribal area. 
w _ v r t thi ba uot brou ht th neces ... 

s ry r lief to th pe pl. If you as , 
wh - h r th it condi ti ha v _ improved 

vcr th years nd whet he they have 
t th it du in th ciety, do not think 

th ' wor w,ould b _ y ~ . 

" nd 
th 

. 
r gr mn e 

VTU1U"1i(i u l ' • 

fu.rth r 
i c, fi 
11 uld at 

ibal are , ,in one wa,y, IOU ancestor. 
After all these tribals arc !lot demanding 
that job hould be reserved in Govt. , 
comm n urat - with their numbe,r ·n the. 
to al population . They are not demanding 
a seplarate State. They are voicing tbeir 
demands for fundam ntal n,eeds like food, 
clothe and houses,. on., Minister should 
r alis this. These de'mand ar genuine, ' 
and, therefore,. de . rve to be m t. 

urtbel', in ord . r to improve their 
cial and ec,onomic li£, small industrial 

centres mu t be sta.rted in the tribal ar as. 
asic training in th ~ 'industri ' should al 0 

be provided to the e tribals. 

Th se tribal remain uneducated f:or 
long. They live :in hillside wh rea we 
liv in plains, in urban are~i. We are 
p 0 -res·sin economical1y, educational1y 
and ocially. Whereas -hese tribal ar 
till back ard. Many of their families 

are till tarvin without food. Central 
Govt. must, ther~rore, plan for the econo­
mic developm n t of the tribal by ·opening 
small indu trial contr~s in tl e tribal 
area. 

Besides, with a view to motivating the 
children in tribal areas to take to . educa­
tion , cevtral 'Govt. must provide free 
uniform t , these c~\ildr n every year. 

We are livin in the plains. in the 
urban areas. We have alI the facLitie 
ihc]uding the ben fits of modern techno-
J gy. herea , th se tribals who remain, 
cut ff fr m the entire society ar 
backward. Their ,children do not ,8 t 
du ation. hile our children g:et healthy 

~ food, t tribal children do no,t. WhH -
our childr,en hav 11 tr n port faciliti s 
the tribal: childr -n do, n - t have uc'h 
faci1iti '. Our childr n hay prop r 
h · Iter to stay and, , tudy \vh rea the 
ibal hildr n do nth v . he tJ,"ibal 

hUllt animals, birds, crows and arc ' and 
ti ed n the . Their c nditions are almos 
n m di. ob dy in thi augu t ou can 
deny thi " nless y u duca e the tribal" 
y u n -ot _ -abilitate, them. Th i , 

ildr n rou t re i edu ation .. , School 
u t d in tribal areas. Tribal 

childr admitted to hoo) in 
a a t st I clu ively for 
' rib J ebHdr ~ mn,'t be con ,truct ' 
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in urban chool. ut itiou nleal shoul 
be provid d to the hildrcn in th 
h stel. Pc e uni , rm u t also b' pro .. 
vided. A ~ peopJ (}'lay ay t t · 
ay' g 11 the e wid orne ' inter t. 0 e 

m y even mock at what I ay. ut th 
p r on must clearly , und rstand th t t 
world and ind ed, t , tribal th n1 ely 
laugh at our in bility to r 1 bilitat the 
tribal 11 ov r the country. 

The tribal cl "ldren who a , tar i g 
and who hay s far not been initiat ., d 
t receiving any kind f education nut 
get 'ducation on cieri y ba i. Schools 

clu iv ly for the e childr n must be 
e tablished. in urban area nearby. 0 t 1 
f ci itie must also b provided with that. 

ot only thi; their parent must b 
allowed to . e their children in urb n 
schools whenever they wish and for t is 
purpo e they rou t be provided with ree 
rail and bu pa e. 

Despite tn fact th t w ar 
ing on all fronts, W Ie not able to wip 
our adult iliiteracy even in urban area. 
r thi i the cas in urban ar as; what to 

talk 0 tribal area. Adult education 
c ntr s must be tarted in tribal areas. 
Teacher a d teachre es nlU t b despat­
ched to trial area$ on attractive remunera­
tion to rve in these adult education 
centres. Res.idential pr mis s for th 
t aching taff must al 0 be provided in 
the e sch 1 in tribal area. Then nly 
we will be able to r habilitate the tribal­
folk in real and m ningful t m ~ . All 
oth ~ r sundry talk and p 'rogramm without 
commitment or upliftment of the trIbal 
only be an yewash. he p 0 ramm w 
chalk out fa tn ir we 1 far mt t be 

ccompanied by r uisite will and commit­
ment without which, . . wheth r it i thl 
Govt. 0 any other . 00 t. you cann 
awak n the t ibal from their lumber, 
you cannot simply improv t eir tanda ds 
of life. Thei · improvem n twill th n y 
be ta I claim on paper. 

gric~ltural la d, ee and fertifz r 
mu t also b ovjde to he e trib fr 
o,f cost 0 , to ·mprov th ir eeo 0 'c con­
dition. Tbi only w I Ip th m t 

climb he ladder tep b ' step from th Ja t 

IKA) , ribal People 

pc du e nd t e 
mut b 
v. dir c y t 

mmunerativ ic s t t h · e p r 
peo 1 ant e ploit d by c pi Ii t • 

ulnanity as : whole wi! b in b 
thi n tion nd tb ovt. if ' the 

re abilit t d quickly nd m 
citiz this count y. 

f th at. i keen ly in r in 
t oi d v,elopLnent, if it want ! r habi Ii~ 
tate them. p dily, th G v . mu t e tabli 
a eparate oard for th.-ir w If T 10r 

is now a conlbined Sand T 0 

T' welfare m t b 10 k d ft r 
tel),. MPs, MLAs and 

ntative mu t mad 
rd. 

- on. Dy. par, ir, now 1 t m 
ex.p es certain of my gri vance in thi 
matter. I would confine my g ie ~ nc 
to m tte affecti g my tat of TamiJ 
Nadu. 

jtll a view to improv .' the condi i, s 
of the trjbal in Tamil adu th n. 
Chief Mini ter Dr. MG ha . t w rd 
a eco n e datio apl' ov I of til 
Central G vt. I ha ft rred to i - th 
W t rn Ghat Tribal . V 1 pm nt 11 m . 
One of th p opo 1 lat t 'c n tructi 
of road i many Ie trib 1 r I in' 
W t rn Ghat. Fund hay b en ar ' r 
but tbe ntral cle ran hav t 
be n granted. on. MinL er m y 
ta e no of thi . 

Th r wa a p op 1 to con t u 
road in ollim lai 
dist iet. s. 40 la h 
allocated by th 
th po · l' en:in 

ovt. for a Ion time fo 



for tribal 
Tnnlil Nadtl 
ntral ovt. 

I. t cr f re t r ~ ue t the .' i ni t l' 

the 'ug1 Y U
" 

Mr., uty Sp ak r, t 
. cc d jOlmedi t· san tion 0 tho estern 
Ghat Tr'hal evolopment Scheme and 
tl or by help t f tribal in Ta lj) 

adu. 

Wi lh th w rd. tIl n k y u f r t1 
I ortunity giv nand conclud '. 

Sll R M PY R-1 PANIK . 
obert J'anj) : Mr. D puty p ak r . ir f 

aOl v ry grateful to you for iving: me an 
p tunity t xpre my views on 111i , 

Ro otution. I would at '0 lil e tQ expr s 
I1Y than . t , ur friend Shri huria for 

bri.ngin 1hi Rc ' lution n he probl m of 
hcdul d ' ribe and -eh vied Cast s, and 

providing an opportunity to h ve a di -
cu i not 1cm. he que ti 11 of uplift-
11 nt 'and de I lopm _ot of Tdbals j 

;n1p -ta ' f 'om tip int of view al 0 
t 1 wh t v r dey 1 In nt ' work w re 
und rta , n r whatever nlount wa sp nt 

n ,th h n t provided any dir c t 
ben ,~ ~o. th .Ol. hat i'5; why ur on .. 

Prilll Mini tcr '1 ri Rajiv Gandhi und r­
,ook xt n iv our of all th, . ribal area . 
f th c \lnt y and i ited the . .l luts . of th 

Trib t . n t only pe p d in tTl ir huts, 
but al aw s, t what d001 stj ~ a ticle 
w ' th ~ i th ir huts. T is it 1f how 
. I • t what t nt our Pri ~1e Mini t r has 

In Ii ~ tIl m. There:is not doubt tll' t 
1 backwar ness am 'h Tribals nd 

ntial that we u, der devi lopnlent 
ork or them. Tribal q,b-plans have 

formula cq :or th . trib l~ an I th se 
ar yi ldin , go d e uUs, b 1: C t110s 
ub .. Pl n 11 ,e en fo fllUl t 'd k ping 

in view the r qu.i cment f the Tribals. 
and r I.R. .. v rmment has mad 
trang m nts to r vid a i 'tanc to tl1 

n tb is ric, . It th t a i fane 
_ " chin ribaL Ii ing in the 

site 

3, 1987 . Tribal P ople 

o is a, Bihar, Rajasthan, Gujarat and 
Uttar Pradc.h. Th Ttibal of these area 

have 11 t b en benefit d by the rogramm,c of 
1, .D.P. under whi~h loan i~s provide.d to 
the 'Tribal. What happ n ' is that th' 

i trict Magi trate sets tb target ' und r 
10 oint Prog ammo ' and on paper it i 
hown that 75 p r eent \vor has ben , 

completed. Nobody 'bother to ee wheth ' r 
,1'L upliflment f Tribal I Hving in fat 
~ung, 'I ~ as has been done or not. If we 
want to uplift the T -ibals then unit of 
their 4eve] . pment hould . be village 

anchayat and is should be seen ' as t 
what anl0unt is d] tributed among tbem., 
It hould not )lappen tbat more a si t.an . 
i plovided to 1 _ non .. tribal vHJages ' and 
it is recorded in the papers that. develop .. . 
ment works for tribaIs have been completed . . 
T.here j need to 'monitor ' the rogramn1e 
and m ke an a s ssnlcnt of it. Sir, so fa 
us edu ation i concerned we w re going 
tit otlgh the .p~fornlance of variou epart .. 
nlent and yo'u will be snrpri cd to kn w 
that the! are many such Department in 
which Tribals ha.v not g t pro , tion in 

rvices and e pecial1y in higher , posts : 
We ' W re exaluinillg' the working of. Coal 
India Ltd. There are se,ven Directors, 
but none of then1 belongs to Sch -duled 
en ts or ch duled Tribes. I was g hlg 
thr ugh the structur'e of . T. P .C. there i 
1 0 son1 wnat simHar situation. The 

PubUc Understanding have been et up on 
th land of Tribals. The {>oor Girjjan is 
d pr iv d of hi Ia~d, but he i not provided 
with any job. Th re ar 100 En&ineers in 
N.T.P".C., when it was, exao1in d as to how 
n'lan 0 ' D.G.Ms.; O.Ms. and -;xecutiv 
Director belong t Scheduled Castes nd 
. ch dul d Trih I" it was found that tJtei 
.number i n 'ligiblc. Th yare not given , 
promotion ,honestly" . Tl1eir colleagu 
who ha _ same qualifications . but th y 
d not b lon.g 1 .' cheduled Castes and 

ch dul ~ d Tribes have been I romoted as 
G.M. alJd .G.M. ome · f 1hem hav~ 
low r educati nat qu lification than tho 
of the Tribal. What is required today i 
tllat the aw COl1cernin l' it lfare of tribal 
P E' d by th Union ov rnm -nt for th 

pli tment of 'TribaJ should be impl In ted 
-trictly . t is lik going f om frying pan 

fire. . What 11 p os t d y j that la 
are fr m d by h ntral ov rnment JJ 

but th ar not ilnpl m nted by 'the 
.Public Und rta' in ,and Stat G vernment • 
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Th refor, w'th a VlC I to en U 

the de vel lnent of Tribal, th C ntr 1 
Governme t houl c to it that th re i 
p 0 r moni oring of tIl impl _ me tation 

f th laws. hat er 
were t up 0 ar, tb ir p 
ing dust in the cret ja. 
body ha paid any attention 
nor ne ha ever ried t 0 

ad hese rep rt b en tudied and· -
I ment d th r' w uld hay be -n dafinit 

d' v lopm n. Th D tral Gov rnme t 
hould t this thing at di t iet level 

Bloc 1 v and at villag Pancbayat 1 v I, 
because th ducational dey iopment 
cl eduled Ca te and cheduled rib r 

the res 0 the ent I 0 'er -
m nt . 

On the other jde f the au. 
mb r f C.P .. (M) an T ]ugu Dasaro 

re itting. Wh nev , such . su an, 
they ma e it an issues bet n th entre 
and t e t t , What ver a ount is given 
by the Cent to the States, t ey shoul,d 
u iH i rop rly and th C nteal Gov~rn­

m nt hould mon'ter their ending. t 
ha oft n been ob e v d that tlle 8t t . 
Gov rnments do not utili the funds p1;'O-

ly and th Inoney lies u utilised. I 
100 towards educati find tha 

ev n today educational faciliti have t 
yet b en Inad vailabI in the iIIage in 
far flung a ease on. Minister has now 
om. She ' he elf belongs to the Tribal 

a ea. She wa M.L. . in 62 a d I wa 
al 0 M.L,A. t that tim . 

. he is v ry synlpath tic t ard r'bals. 
Sh . had done a lot of wor for their u 
liftm t. is a coinci en that j 
tod y incharg the Uni n Mini try 
relating to t upliftment of Sch duled 
Ca t and Sch d led i e . w uld 
ike t · subro't to h that lany ca te 

h e not been i eluded i List 0 

ched led Ca te nd c eduled T ib 
yen aft r 40 years of ode endenc. Sh 

has made effort this di ection and 
co pr h nsive ill wou d p rha b 

cnt d in h next ·ou h uld 
r cogni the nam of th cast s which ' 
hay been left 0 t 0 the list of cheduled 

a e and ch d led Trib ", h number 
f per ODS b longing t .. uch caste and 

tri re and you hOll d tak initi-
ativ th M f ciliti s. h roe" 

22, 909 (SAKA) rribal p~op/~ :1 2 

hould ward omp~ .. 

r c gniti to 
j small areas 
country who 
c rtain a on . 
included i iIJ . 

Ju t n I a talkin f 
Th ib 1 p opI ar p 

nd gr nt 
living 

r a of th 
ut du to 

h ul be 

r n t ,abl t nd th i hildren t 

chools, bc.cau t ei chilo n h them 
in earnin livelihood and j grazin 0 

caUl et. h incoTJ) f ar nt i t 
u ci nt en ugh to main in t1 family. A 

a r u,lt, the p cent 0 d 'op out amon 
them in b 'g , . Wit diffiulty the 
erson a . e able t 11 i children 
d cated hardly pt rin1 ry ag ° 1S 
pent ft · m d p ou up 0 nior ig 
choo! ta . Th r for , what i . requir c.1 

today is that sh am ty chooJs hould 
b 0 ened in Trob I ar a h rod, 
cl th and oth r acilitie 0 ld b p -
vided to t tud nt. Though m ueb 

hool hay been p n d and the ent 
overnment p vide as i tan aI o. Y t 

k pi g in vi w th ir p pul tion nd thci 
m·pl problem thi a oun 

lance j V Y meagre ° 

would al Ii t UblUi tIl t til 
allocati n de for adult d c tion 
inf rrna education j totalJy U ' s . 
allocation of . 200 OT . ,. 25 cr ron] 
can b d aw y ~th bu 1 ram typ 
chool should b p n d in tr'ba r 

that ibal children c uJd g t ducati n 
in them. Such typ of chool hi h h 
be non d 0 f have yi 1 d . ati f 
r ult. 

ob dy In t i ou try uJd 
. hat t rvatj n nd 0 h r 
, rovid d t peop} ' h u d ntin 
for v r hint ntion b hind 
provi ion nlad in th 
pro ide qual right 
that apr ons 

po tuni ti in 11 the Ids. 
childr n tudy in prim ry c _ 0 

n on ent hool t h w c 
mpetition betwe th s 

childr n for A 
Aft r all wisdom 

. particular ca t or 
q ti noma in 



ir 

e "I. ,. . Upli ,,,,ellt 0 

g. iog b use 
opp rtunitie . 

com 
y ar. 

end a u to ak 
ual ting in 

nvi aged by 
onstitutioD" 

r OD , iv U 1 .facilif , 
will consi r h t i.tuation 
n vi ag d i Con ti-

qual op rtuniti - not mean 
en nay tudy i tit 

t e ubhc chool and 
di triot co neil 

to ure that ther 
em ducation in t e 

.very 011 g t equ 1 pportu .. 
t g t ducatio '. Only t en t 

y t m will t 

far 
wa 

t wa pa d, 
t ibals ha com 

any r 

w cann t 
. igati n . 

area et" 
int ntion ' 
p pI ar 

Th 
ntr'bution in thi i from th 

me 

nd n v rnm nt cia! 

d 

t 

Th 
d v .. 

an" u 
onduct d about thi. 

hen we will 

t. 

1 n ~ 

13, J977 rlhal op/~ 

fund sh uld b mad available fro 
diffi r nt ' Mini ters Jl cation also. 

rtain Mini tri dhered t , it but 
¥ al Mini tri did n do thi, wid 

th e olt that t1 trib 1 did n t g th i 
du. In this way their just .demand a 
not bein cceded t. It is alJ on th 
p pe that i ' b jng d n, whe h 'f it 

lates to re rvation in s rvice or d v .. 
lopm nt. By publi i ing all th e thing 
in t pr ss t1 e tribal a d arlJan are 

ing ubjected t two-way inj tice. On 
on and th acilife 1:> ing sh wn in 

th . pa r a not being provid d th m 
nd on th 0 her hand a lin 1 being 

drawn b twe n the tribal and ch dul d 
ca tes in t oc· ty. The p ople of t e 
ot r communiti s say that th yare geUin 
aU the faciliti ut actually th yare not 

etti t e conces n. Certain tout . 
nd me offie r p ted there are swa low .. 

ing all the facilities . T e efore, I agre 
ith th sugge ti n gi yen by Shri Si g 

wh p b fore m that a sp c·al ty 
. f t .ai i g ou d b gi v n to the p ople 

th ministrative t up in the 
til ar a and those p ' pie hould b 

lect d for the j b who have sympathy 
t w rd th tribal Ha ijan and the ex.ploited 

nes. Oth rwis the tribal and the 0 r 
hould b elect d 'o uch jobs. f th 

P opt rom alhi ho hav no sympathy 
or them ( nd wh hay never thought of 

th m ar nt, what type of developmen 
can take plac ther for the e ploited, th 
poor etc '1 They can nev -r work for th 

evel pnlent. Th Tefore if you want their 
cial, olitical and cultural u Iif ment 

yo wi 1 av to d have suggested. 

h qu tioD before a ijans today i 
t t of th·r indentification. The tribal 
~ 1 that after some im they win no 
r main t ibal . Th y c e n anuary 26 
t pa ticipat - in the R public Day eel bera-
don and r s n fol dane and fol D 

b t 0 action ha b n tak n for 
tb "r cult r. thank th 

tha h has paid 
nd a ray of hop 

rj n wit tting up th 7 
rIc n that our c Itural I ga y 

r r d~ u 11 thi d p nd on 
th 0 nt 0 com a sion an y athy 
th t th offic rs hay f r th ibal h 

r po t d her. 
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They hav three or f ur problem '. -irs 
is that of fore t's. Fore ts can be protected 

. by the tribals . n]y. The new depa tme t' 
being set up by you cann do 'thl job. 
The peop] who are re pon ihie foOr protect­
ing the fore t they 1h .018 Iv a~ telling 
th tl"ee~ and sellin them and ar puttin 
blS!'IJle on th trfbals. The tribal' cannot live 
without the f re t .. They ha att cbment 
with the forests. How can they '~11 and 
$ell them? They want that the fote, ts 
should remain. The taff post d in th 
forests is cont inPQusly reducing: th ir right 
and, concessions in th nam of poJ1ution,. 
They need wood t r cdnstru , 'ing th ir 
hQ.ts, manufacturing plough, and for 

. repair of the,ir houses daolaged during the 
. r aIns but .fOf st: taff in the name ' f 

, pollution do s not allow them to take . wood 
whereas, they them eJv feU and sell the 
trees .. It is totally wrong. It should not 
be done . In this way the forests staff nd 
o - eers are ex.ploiting ur tribal a.nd 
Harijans on .R large care. I would there­
fore, submit that if the tribals are to n'la e 
progress then tee 'chemes, relating to them 
w.ill have t,o be con idered de;.move",. It will 
have to be seen as to how the fund 
allocated for them are to be spent and how 
they are to be educated? or .this a time 
bound pfogram~e wil1 have to be Cormu ... 
lated. The Central Government an the 
different department will ,also have to 

ensure wnether the reservation. quot . In 
the differ nt ervio s has b en filled o'r 
not? In Coal India, the reS c-Ivation qu.ota 
in cIa s IV, I II and II jobs has not been 
filled completely. Tllis quota will have to 
b completed. f the tribals are fle luctan 
to given dleir land ~ it i · Dot ecause t ey 

r do not w.l.nt to give their land; it is beeau 
the: officers ar xploiting them on a la'r 
scale. The officers of the public under­
takings that ar · : 'et up th r , e plait them. 
That is, why th y do n t want to siv;e land. 
n the b ginning the e ofti, rs protlli, - that 

one r 0 from · ach family will be given 
job ill the undertaking bu' after the land 
; acquir, d they f rgct tbeir promi e. 

Mr. Deput Sp a, er ir YIO . ar 
ringin the bell. 1 wanted to peak a little 
more becau e the subje t IS very Xhau ," 
tiv . 

ot only that. TJ . 
t . ing p] ,e in 

1 w or minimum wase law o~ ny 
law, which may att ct the oor, no 
macJ'iinery has b . n et up to imp Ie1'Jlcn t 
th Dl. central Gov nment and th tat 
Governm nt hav - formu]at d th laws and 
the otification hav' also b n , i su d by 
the 'Stat Go vern men . tbat :0 nluca ag ~ 
will be gived in 0 and ~ 0 e tor but th 
wo~ker ar'e n t g tting tho and 
no .machi er ha' b t up t _ e tha · 
they get the minimum' wa s,. Wb will 
arrange for tha t m -,chinery ? t i th 
reo pon ibHity of the Oovernm nt t 
that when the law h been n ted the 
arne j being imp) ment d r n t? Af 

pre ent, it is not' boin impl InC.nt d. In aU 
h '00 ernment und rta ing" nd tl1 

Gov nment . partment th · fix d 
by th O'ov rnm nt are not in 
full . 

. n d e r t Departm,en t I 

work rs ar not b in paid th ~ minim 
wa . Who wilt look into it? Th, 
Gov rnm ot should tak a deci ion in thi~ 
regard. ~ J hould - - dudn th cu ,ent 
, ive Year Plan a to wh:ich r th a ,e 
and theStates in which the labour r ar 
not b - ing paid the minimum wa :,e. than 
Shri ajiv Gandhi' t1 at h 1ta aid aU n.tion 
tow Ids this a p,ett. e has con titut -,,d th 

ational - abour Commi ion which i 
,exp cted to · a, t'o wh r th wa . n . 
bing paid, whe , th a b -in paid J " , 
and where dues have no been paid. . nci .. 
d~ntaIly, I am a em' r of that '0 mi 
'- i -D. T day wha n ded most i , that St t 

Oovernm nt - . 'hould take str'et action. 
W 1 ave to ,go through th , WO'f ' in f 
indu.strial unit and en ur,e that f ie rvati 11 
i made in the r·vat ' ct,o u it al 
Tb money a aUab with 
institutions, 'b : th y in th· pri ate 

cooperative ector 0 joint 
r in any ther ' ,l th 

e c'h -quer but tb ' 
to . he Ma . rL ; they 
h poo'r. t 
o~tu ately-

industri f 
'. Ii y th local p ,pIe 
job and they 
Ii, e to tell th 
b hould , t 

ju tic 
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t up in hi Mipistry 
hich hould a k (t the report fro ev ry 

Ministry very nlonth or after evety two 
m nth , in which it hould e in.1imat,ed ~a 
o h w nlany P r 'ons belonging to the 

hedule Ca tes, and . chedul d Trib _' s 
h v b -n r ited and if 1H') p~rson ha 

-en re ruited th r ' n 1he eof. The 
overnmen t had i ned order f r 

Dlaintaining to t r b1.Jt T ha not 
accept d ,that I rder and r ter i not bing 
maintain d fh ref vier m nt sho Id se 

to why tltat r~ani ation is not ace ptin_ 
tb t ord r ? w can it b i ngl d out . 

"ith tbe fe wor I han ', Shri 
Dilip Sin h Bhuria that ~ ha ' given an 
opt, uni ty t S 0 pre l,.lf view -on 
th sub ' ct throU' h t i H u . 

[En lish] 

R. EPO Y 'SP.- A R : ' ow, am 
oin t c 11 the next ' peake. u , only 5 

minute at e'f f r this subject.. Now, it 
i f r th ouse to d cid : 

M 

P TY 'p , A 
d th tim ?' 

o you 

O. _ MB R : We ant 
ntinu . Thi is a v ry 

111£' r rupt iQlJs) 

U 'SP It IS 1 f 
If y u ] I d ide, 

, (1111 rrUpllQn. 

S : his di cu--
n should b c ntinued . . 

(Int rrupliotl.) 

(InterTUPfiollJ 

1 th e 
h ur w an 

. 
, . o 

Tr:ibal opJe 368 

. V. V K.AT S (Kolar): Sir 
ou have to protect us. 

MR. D PUTY PEA _ER ~ If the 
on e d cldes, I will e tend the time. 

(Int rrUpUOT:1S) 

MR. UTY .. SP A , R: or the 
time being we extend for two hour-. 

R 
you know? 
thi' . 

. (Inler'rupt iOlls) 

A __ AO: What · do 
an t ,question me like 

, IUerruptiolls) 

PUT -SP A Mr. 

HR P _ US ,TI RAJ;{. (A lipurduar ) : 
r. D puty ... spe I, Sir ' much has be n 

poken on thi a d the Government, in it 
own way, ha lways been trying to bring 
the tribal people to the nlain tream. But 
there is something wron somewhere . Lot 

money ha b en spent -inee Indepen­
d noe'. ut the Government had 0 '0 time 
or did not car about where the money ha 

nco The condition of the tribal people 
f'cinain the arne, rather the condition ha 
det -riorated aft th.e Independenc ' . 

,ir, we are a lways speaking that t11 
tribal people should be brou -ht to the 
mainstr~anl of the society in the c untry. 
B~t wo hay not thought of any policy in 
thl' regard. Many a time w~ have poken 
about it. t is not that we are pea iog 
t day it ,If. or what purpose, did we 
want freedom? India people wanted 
political right. Without pOlitical right n 
nation no ociety no communi ty can march 
for ard .. But the Iod.i 'n Government think 
t~at tribals are still ,t ibals., They try to 
tr at th -m 8' poon fed child and give 
~me money to, the tribals so that their 

interest j pl'otect d. n that way W have 
pen t ur m noy time and energy. 

14 .. 6 hI' • 

rS R ~ _OM PU_ S 

in l'he Chair1 
AMA 

today in 
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to protect th ir own interest. ' Why don t 
,you take the tribal people into c0nfidence . , 

whenev r any' d velopmcnt work is done 
. in the tribal area ? 

Even, Sir. I 11 vc: e ' n that the,r is, 
,reservation of 7% or so for the t(iba . You 
wIll find that in th tribal areas, in the 
cbeduled area, 7% reservation has b en 

applied and tribal have b en giv n 
employment. But what about 9'3'% ? You 
are getting 93,% from outside the tri bal 
area. If asked, the say "'we are following 
the Government rule. We hay already 
giv:en 7%." n 11 the job,s, even in Cla,£s­
IV jobs, you win find that in the 'scheduled 
areas major.ity of the people rc from out .. 

ide 'w'ho have no regard for the tribal. 
'They don't know the culture and they don t 

have any intention to serve those peo 1 . 
First of all, the local peopl " the son of 

, the soil hey may be iindus of any caste 
Mu lim , Christhn ,tc. must be provid d 
enlployment. They at least know the tribal' 
cultur and the have the intention to 
develop that area becaus'e they are the 
inhabilants of that area. . They . may Dot be 
necessar.ily tribal people, but they live th re 
and their 'home and h arth is there. They 
have a love for the country; they have a 
love for the oil. I urge the Hon. Minister 
tO ' see that the son of the oil must b ­
olnployed in that area, hUl1dr d per cent 
becau e that part of the country nlu, t be 
developed on par with the other Sta es 
other regions. This mista e mll t be 
corrected. If this mistake is corr -cted, you 
will _ee that lots of corruption and 
deficiency which have become the pheno ... 
nlenon can be stopped because they lov ­
that area, that region and they want to 
develo the tribal area on par with other. 

,In tribal areas people have ~heir own 
Padhapanch. They have their own way of 
doing justice. There ar,e Mun~imundas and 
their lown . ancha.yat . . But when the n w 
sys ~tem of Panchayat w s i troduced, som. 
new people have co c. Th y have e,xploited 
the tribals by u in money a d a lot of 
other things to 8'e~ seats f: '( themselv . 
Exploiters have entered in the Panchayat 
system, also. ' hy d n"t you ensu.r that 
,the Pa.d lapanch and the Mun.kimu da 
ystems are rcv·v dad 'enco raged 0 that 
he tribal have tb...,ir O'W kjnd of j 'sti,co 
vi th regard to ma. l di pu . f " nd 0 -

A 22, 1909 (SAKA) Tribal Peopl 

f: mily affairs? Odlerwise they can be 
banded over to the poIict? 'very easily e" n 

ithout any fault of theirs. Any nlan can 
file an F I and t en the poHc come ,and 
attest them. This kind of fi at psychosi ha 
lready ent'ered in the mi ds of thorn. You 

can find a lot of fals c ses in C lota agpur 
and other areas and t e tribals are wast in ­
money for fighting their cas fo 12 to 30 
years nd nothing will come out 0" it 
finaHy. 

Whenev r tbere' lS any e¥ lopment, 
nobody ,care f IF i't. n tribal areas t er~ 
is non-tribal land. ' n you h ve t 
acquire land for indu trial pu pos,. hy 
don't y u try and ac uire the land \V ·ch 
doe not b long to tribals Ki dly fir t 
acquire the land ' hat i needed fr m nOD­

tribals and when the tribals had t et 
di placed, put them (the dj placed triba.l) 
in ' the acqui d]a of tho nOfl"'tri als', 
o that tli y n ed not have to go to As ro" 

Bhutan or Punjab. s eking job. Yo 11 
already be n displacing thc,m from th. ir 
land. For that yuh ve no difficulty t 
all. 

There is a speciality with th'" trib J • 
They don't know trade an 'C(Jmm tee. 
They , re very much attac ed to the jungle 
and the land. If a tribal is detache from 
t1 e jung],e and the land, he b com ,s a 
be. gar not knowing what to do a all. You 
hould un erstand this ' itnation .. 

. I ag ee that d vIm t sho ld 
there; but ~efore you acquire hi land 
ta e n1Y point i t lO consideration. ~m T'e e­
ating this point becau e it is v,ery i,nport t 
Tbere are non-trib I land' nearby. I' ase 
acquire them fir t and if n ed be tribal 
land should b cquir d and the', displac d 
tr·bals 'shoud b - put in., the land acquir d 
f om the non ... trib'als. 

a In 
If you 

probl -m 
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also ttl on of the mother India who ar 
very much iotere ted in their d 'Velopment.. 
Let th m spea' that thi bould be d n , 
thL is not the right engineer r that rna 
shQutd go a d t ings like th t. ut they 
bonld not ~ the , impr s ion that other 

ar rule and h y hould have to . ,b y 
whatev, T th Y say. If thi;s kind of things 
ere pin; th n n body would b 11 -- in th 
adminis trat'iD.n. 

Wh never so·m body comes to the ' 
tribal areas, fir of all a tribal thinks that 
this man is. -xploiting. 'e 1 as em · for 
e ploit ation~ e will make some nl0ne 
within a few days and ~o back. hat L why, 
at th v ry b .. ginnin the ' admini trator 
should rna e hi ide clear th t i.t i n t 
for th~ m ney als that h 11 s come. or 
tours ,mo,ney 1 need d b cau e he i in 
e vice. JUt h should show that , ho ha 

,come f0f th d velopm .... n th t at Q. He 
lov s that rea entir ly. Orily tho: e who 
])av g, t r -a.l int r at a , d 10V" fo the ar , 
must be k I;H th -ir and they should nlot.be 
tran retred be it an 0 er or a Class"lV 
employ · 10' 

t them · remajn ther. nch p -rsons 
should not be ' brought the e w do not 
hay ' love for that area. If an officer ha . 
lov , or tbat ar a th n it is possible to 

• I 

b "ng about development wher a ' 'f, n 
officer feel that he ha b · [1. po;st d j h 
tha.t area a a punishment and aft -r few 
m ths. he win eak tran fer then it wHl be 
of 110 U e. Alth u h y u will be p nding 
m y y t ,the d lr d velopm nt - ill n t 

'be ther. n that way e will ]OSililg 

national mone and inspite f your od 
wish t d el p the ar·ea the ar a wHl not 
get d v 1 prnent. 

• 

'W 1 would lik anoth r 
thin. r poli ical 

but 

They remain there. They learn their 
ag , c' lture and try to ' mi itb 
o . whatev,er the missjonarie . s y tb '" 

people' beli ve them wnereas ' it '" t ., e 
Minister ' , man say , something they do not 
beJiev him ~ Th y think he .has come ~ there 
t~ h'- at th _ffi. f yo ,ani onte ' a d 
submissive it will arouse more suspicion. ' 
I1ntil and unle- y u how your work di y 

HI nqt ha~e 'faith in yon. . ' 
r ' • 

pw 1 come to t~3de agq co' ~ rc.t1. 
p'!f. take, fur ~ ampie, th li~ no' - for 'Q' . 

• ,"" • i 

'pI t . It i very difJjcplt t:o![,' a t~i1t1al , to 
t such licencc. M·oney, O1lJSi ge . -id y 

• I j 1 

hip) t9 et a Ii . ell Even hi _ f;lP"li¢ t'OD 
II' ! ~ (l' " . , J. fI 

i Dot f ·rwarcJed. hey, e p<fct fome 'eat,D'e t 
l11<;lney r~Ol,n . him. T ib~l mQpl , aK,. j -- Ie. 
and i ' ror~nt. T~e~ do ot 'know th' tric, S 

a~d so , J~ey f~il. Since td~~ s .W·~ si~c· ~ .. ~, 
fa~thful an.9 good people ther IS a common 
understandin · f that tribals. a're 'j;tupig "aid. 
c~n be ex JOlt d. ' .,.,,~ 

I ' f I >I " 

17. 0 hr . 

Ware ere f l) sp ~any' . tat. .. . ~ lthe 
tribals ar n .t capa l~, then India j ., 0 

• I!> "~. ,I. 

n,ot 'c pable for elf rul -. At the · e of 
• I 

lnde nd nee, 'when alldit Nehru · s 
"" Ii- , .. I • 

i'len the, ri h* to r . le In(;lia:, th,e . n$ ish 
o Ie thought that he wou1d not be abl 

to deliver the goods, b cause of fiS.ht among 
fl indus and th ~u Ii ' and also due 
t m . ltipJi,city of ' castes .. ~nd la.ngu'ag;r in 
India., o~ y -u find in o,ur country that 
we h e the be t ... run t~te I. If't e tribal 

iven p Utica) ow £, they ' wilf be 
t 1'u] th msel es. Th r ' and 

m ement j , not a ece ioni t movement, 
It will irn r " bro h chaod and . tr ngthen 
the un ty and inte rlty of ndia. . ou 
I • oul~ no al ys . xp · t th tribal to ! lag 
b hind. Th y must ' not b allow d to iag 
b hin in ny re ect vis-a- .j - the oth r 
pl. 
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: 1 t i 

. 
wa 0 V J 

a 
t 

akumari, uniab Oujar t or any oth r 
a a. hy hould ot a tribal k p hi 
i,e!! , ft wher ve 11 n v~ ? All cilities, 
a - i hIe ;to the ot er p .ople, ou d b 
e.'.ttended to him. 

Ju t ow you h ve br ught f rward one 
shalaya tribal. Bu what 

out th trib Is .from other areas lik 
in and. ~ dhya Prad h? They should 

J .o 'be ken care of. . You are c atin 
r pro,b ms in gtvLng piecemeal facilitic 

t the t_cibals. 

. he tribal want a Stat of their o\vn to 
develop in th~ir own way. Th y must a] 
b.e reco~nis d on an all-India ba -i n t 

s atewise. The Gov rnm ot hould C In for-
a d with inc~rity to recrain tb ' faith 

the tribal. am re, the on ble Mini ter 
will look into my ugg _ fon a d th Y 
would be implement d fully" With the 
wo ds, I conclude. Thank you, 

ran lati,on] 

dba/ P opJ 

p 40 y ar , d y tho tri al have litt 
f. itJ in 11 n .. tr~ , 1 d non .. trib J 
i ew th trjbal Hb uspi i n. ar i , it 

u d to be cl impd th t G verD l1 nt sp nd 
ub tantiaI m unt for th w lfar ' of the 
riba and wllat m re h y want. Th t uth 
itt though Gov rOlnont ha 'nt large , 
sums but th Tribals hay ot Iy 
r c iv d its ben(fit. as en 20 p rc nt of· 
t c all catio s b n utili d f thei 
welfa - ? it ha t been s nt for that 
purpo e and the ' t ibals h no reC' iv -d 
any· b n fit, the wh . re onsibl f r it ? 
Let al ne punishing u h p rsons t1 oy h v 
not e -n be n condemned . 

W will have t Onto th root of the 
robi m. t j e rr et that the ffie rs 

post d in the t iba area are roluctant to 
o th reo Th y tak such posti as 

punishnl nt and try to kill time some now 
or the other. w ca they t ke int ro 
In he work for the elfare f th tribal 
under such ci cu t c ? T y have 0 

feeling of' com~itment nd "are not interes­
ted in the upliftm nt of th tribals. hey 
think them to be downtrodden and inee 
they b long to the npp r strata they don t 
thin~ it necessa(y to w rk for thet 
welfa , 

he r t tep in the di ectio 0 

alleviating the mis ri s of he trib pIe 
ould be to nsur that nch snobbish 

officers are n t post d in the t ibal a a. 
It inhibits the 0 cers from functioning 
properly and cr at s difficulti fo th 
tribals a w 11. Such willing er h u d 
b sent t er wh~ a e c mmitt d to t ibal 
W Irare nd tho e who thin tha t th ir wn 
good " i til ir we 1, a ,e. hey lould 
edic t d enD gh to £ e1 that i is send 1 
to educ t th ri al p pI t fo 
their u lift ent and a1 provi 
m dical id, when necessary. 
houtd al 0 thin 't th i duty t m 

a ra ge _.( r r viding hOUSIng clothin 
Dod and ern loy men t th ibal ople. 
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tell you a - to wbat typ of 
b 11 sent to tl tse tribal area I ' 

Instanc wbere such offie r hav 
inclt d the divasis hich i a nlatter of 
sh' me for u . TIl y did not w,ork for th 
w lfare of he tribal p ople tb reo Inst ad 
they 'ncit d tl em. This not nly har'ms 
tll m but als tl society a whole. 

w 'bout an offie r who was p sted 
tribal b It. I e bel ngs to Bihar. 

i pos ing was ot to his lit lng because 
wife was v ry f shionablc and did not 
t s are . Sh ould 0 stantly nag 

i ab tit. Re C, t ,e meer b _san 
i citing t t ibal ople. · When he asked 
them w~ ther th y ar getti.ng nlinimum 
wage and in cas their answer was in tIl 
oe ativ, he w uld in ite t] enl t revolt . 
In l.hi way h masterminded :a tribal 

itatio[ t e · . h 11 th _ Oovernffi ot 
o Ie t l~now 1ha t he had , hand in the 

tribal agitation it issued rders for hi 
tra far. Thus, Governnlent was chcckma­
t d y tIl offic r. Therefore, want to ay 

that only de icated er ns should be 
sted in ttl ar a . TJ e discontent \vhich 

i spr ading and dem nds whi~h are bing 
a.d fo Jhar hand and which . we are 

and mning bat how can it really help 
wh n. probl n1S Ii at he oats? You can 
apPl'ccjat th extent of tll it d' cont n.t 
only when you actu lly go th r. There i 
, trib in lJ e Santhal Pa gana, ( adanl 

1 hails fronl ' ~ h t ar a) Wllich is caned 
the · IQ • a Trib\or nd th 'Y Ii vo in t e hiBs. 

h y re a raid of co ling down to plain 
a - th -y fear th t th Y might b ' robbed. 

ou will b rpri d t know that to ay 
tha trib i' ttin tinct wi h only 50 t~ 

U VIVI at PI e It. imilarl, 
many 0 he trib s ar ec.oni1ing c tinct 

ent ha t k rna y g, ad m a ure 
'clfar but their b ~ nefit ,ar ot 
enl, 

t ' ill 1 
f 1 pors. 

. 
~m IS 

how to cur tIl · I ptosy patients'j get rid of 
thi disea end' cont 1, i so that it may 
not spread. The tribal people are not. 
afflicted by, 1 rosy al · e bu also by 

. various other diseases. Th ir greatest pro':" 
blem ,Is that 0 . communication a.nd lack of 
communication is ,creating · Dormous diffi­
cuItL:s for them. We ar not abl to convey 
to thenl what 'we want to and are also not 
ab e to s,hare their problems with us. The : 
officers and 1 aders are busy minting money 
while the t ibals are b ... ing ex,ploi ted, . . 
want to inform you that there are many 
uch adivasis who ar not abl to get two 

square meals a day. When the lead rs are 
inforll1ed about such state of affairs, they 

are surprised. The tribals are deprived of 
ev ry good thing of life. ' Educational (aeili ... 
ties are no Pl'ovided t them. In the 
Santhal Paraganas, I have seen that drink­
ing water is not avaihibl there' even after 
40 year of , our Independence. Whateve 
water collects in' small pits and shallow 
ponds forms the only SQurce of' the,ir water 
supply. As they us 'this water also for 
drinking purpos -s so they fall ill. Whe 
Government installed a tubewell in our 
village, tl e villager became dolirious wid 
joy. I am referring to Bihar where the 
wa ter cdsis , is more acute and you can 
easily undorstand the critical conditions 
xisting there.. I want to ask that when 

'Government cannot provide this 'baSIC 

ecessity of life tb n what have they reaUy 
done for the w lfare of tribals. Wllatever 
nleasure Gov,ernment have taken, th ir 
bel1~fits have: not reached then1. 

I :t is e ential · to find out as to wh re 
has the m.on y gone which was allocat d for 
the welfare f the tribals 'I Who is responsi­
bl for mi' approp iati n. of these funds and 
the culprits should be brought tb book: We 
he. ve to enlighten the tribals, make tlleln 
a,nscious of their rightg ' only th n win 

welfar measur S be truly . ffectivc. Again, 
a £ eli g which is fas,t spreading in' the 

untry today i's that the tl'ibals are res'" 
ponsibl · for the depl tion of our forest 
wealth. Thi should be heked. We have 

t 'ed eat - the tribal . about its harmful 
e6_ ts 0 ov,cr It i not the triba,ls who 

-e des Ioying lour fo , at b It th conttac~ 
tors who are ding it i th i nam. 1h 
t ib 1 at 0 simple. that ev_n if Rs. 1 1a h 
i pt in front of the , they will ,Dot touch 
th m ju t, becau f t eir c Itu e. Tb 
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contractors are exploiting their innocence. 
n Blhar a law has 'ee _ pas ed under w.bicb 

land b longing to tll tribal cannot be , 
purchased. But tIl se non-trib 1 quit · 
th ir land' by using law to .their adl?antag,e, 
and, by dec it and u e of nlon y. Govern­
ment sh uld pay attenfon in thi direction. 
As 110n. Shri Satyondr Narain Sinha ha 
tated tb there are nlany in1portant per .. 

sons in th tribal comtnunity a well. Sh i 
Jaipal 8i gh" Shri S.K. agh, Shri Soren 
and others hould be called for discussing 
and identifying their problcnls. there 
a:re tribal l'eaders in Bihar so there ar sucb 
leaders, , in Orissa, Madhya Pradesh nd 
othor State a w 11. Oovernm nt should 

discuss with thenl the problems which they 
are facing at: d then make efforts to alleviat 
them .. The most inlportant is to in ter Illix 
the Tribals and the non .. tribals. Tho tribal 
childr n and the cl ildren of t] e non-frib ls 
should have the right to attend same ' 

chool. If such l'ights are ot available 
,then it is usel,css to say that huinBo ights 
ar,e available here. Have we ever th ught 

. wheth r we have provided them the status 
that they deserve 1 It is hun1an nature that 
when a certain t1 in is not availabJ,c by , 
demanding it he will rise in revolt in order 
to get it. People will COIne out into t11e 
streets and d stroy the peaoeful atmospher,e 
of ,the country. 

We should get to know tl e problems of 
the tdbals and r-tr ive' , 0 slove them before 
they destroy the, environment and impair 
our economy. With these words, I con­
clude. 

S MOTIL LING (Sidhi):, ... Ioo. 
D puty Speaker, i, ' forty years ha v 
passed siIlce India got Independenc" But 
to what extent Adivasi have been. be,nefited 
by the d v , lopment as compared to general 
development elsewher,e in tbe country? A 
:Jar e numbe of t~ibal live, in all r gio 
a.n.d in all States. The constitution vests . 
them with a righ to have educatio aI, 
political, social and economic equalitjy in 
ord r to rna ch forwa d. ut they hav 
. ot b e,n able to g ,t it van after 40 ' y ars 
of ad pende c " Althou h e G vern e t 

tries to pro ide them all facilite_, but the 
fact i til t ,thes aci' ties a e 0 , lyon 
paper. Th y d no re ch th m. ho j I 

;responsible to ens r that di a is g h m 
in til real ns ? If th, ,ir economic" ' oic 1" 
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cultural a d, political ex 1 itatiqn continu 
a before, for how long will they 101erat 
it ? If thert is a cheme to cons ract a road, 
in an Adiva i village and t11 un are 
als aU 0 ~llocated tor that urp so' . 
by tho Gov 1m nt th n it will no 
be ' cQIlstructed th re in toad i.t will bo 
c n tructed in Born th r village. can 
say fo'[ ce I . n that the fund llocated 
by the _' .. ntral Gov: rnnlent to 'It 

tate Oo\'""r.lm nt f()lr the tribals, an~ 
, dive,Ited to oth .r 11: ads instead f spendin J 

the same n thenl. Has the Central 
Gov roment ever seriously , xamined 
whether the all Ued fund ar s nt in 
tribal , area or not? This i the r a on-

. why they llav not achiev1ed the lev 1 of 
1 

deve lopmen t which they should ha vo n 
the field of education, al '0, they are Q.uito 

backward _ ve 'afte 40 y ars of ndepen-
dence. The schools have be n 11 din' 
tribal areas but ther are no ch ol 
building and teach r. The C' 'n tral 
Government should look into it. Tbey a c 
~agging behind in th field of _ ducation 
because no facility is available to them. 
There are, oth r welfare scheme for the 
tribal , , ucll as allotlnent of land, but not 
a ing! Advia i is given land. Ths land 1 , 

given onJy to those who aIr ady pos e _ 
land. There is a provision to allot them 
land under the 20 POlin t Pr -gramme, b t 
j n fact they are not given land, only th it 

names ar ,howJ} in the pap -[. Through 
you, Sir" I 'would like to submit that the 

overnm nt hould pay special atte t,on 
to it and should find out the r ason why 
all r,Qund develo- m~nt of tribals is 0 
taking place. here j, "a rangem ut f 
d(ki g wat r in their areas although ther 
is a provisi D for it a] o. The sch me a 
divert -d fram t ibal a eas to othe area and 
the chemes. Whllch are sanctioned for th 
tribals are Dot properly inlplem n , d. 
main r ason behind i j that th Y' 
educational1y backward. horefo, th -
Governm n should pay p -cia atten io 
towards thei' educatio . The need t 
provide boarding hue ~ 1 . th 
wh re h ,ir student g _ t ,cduc io .. ' h re . 
. any dis,tri t In M' dhy rade h vi I 

, t f bo rdi h u 
, t d nt tay the _ . 

· fund hich ar 
for providin as i tancc to them 

-nt under at r head 10 r 
,h re ,0 ,th of de 10 .......... _ .. 
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difficultie frOfll a Ii I ide . bodY·s pr:.. 
pa d to listen to his woe. his matter 
n d to b given a eriou consldera;U,oo. f 
hi ,g nuine demand are not atte' ded to 

, ar avoided' by saying that they · will . b 
looked int later an explosive situation 
may develop one day. 

oday, v ry cast,e and c mmunity 
wan s that they should Inarch forward 
alo'n with th · country_ Her l want to 
peak about M dhya rad sh.. 0 oft\ce 

b lo,nging to arijan or Adi,vasi ,community 
, been plron oted by the admi istration in 

th tate. AU promotions to th se officer 
ha'Ye been ecured through the court. In 
their Confidential eport J it is written 

tare incomp t llt and incapabl ', 
charact r is not good 0 

r , not utiable f r t'h po. 
a 1, for -how Ion thi' ex.pl,oitation 

- j I, contin e and for how long such a 
itu tio will r' t ? Alt ou h on ape s 
nd f m ,ev . y r rm it is said that th 
. .,;,,"",,,,.". om -n t wi 1 end a vour to a,chieve a 1 

u d development of he COll try, , ut in 
fo . and what xtent? h ref: 'f , 

should pay attontio' to it 
51V ittlstio deve!,op,e .. 

- th end, on more I ubmission ttl 
I 

a t to mak bout educa tio I is tllat t . 
. atral Government should ' n nlost of 

the avodaya Vjdyal~yas in Adivasi areas , 
a vod,aya Vidyalaya are pen d for the 
i tric and not f ' a. parti.cuI r place or 

particular person. I want that Adivasis 
bould , t th befit of avodaya 

Vidya1aya '. do think tb · ,t 
ther · 'hould be 
th i - ~l - ya I at 

I ' t . Th_ r _ 
t 

ri - dram)! 
CuI to 



R~sl. r .. Up}.1tment 0/ 

is~ continued backwardn .. 8, of t 
d ~ people in the countrY""'_I tnll t is 

that in the la t forty yea.r.s, a lot of w~lf r . , 

measures were taken ,ul? for he up iftment 
of th Scheduled Ca tes and otl er eople . 

I Qave been. closely liste ing to s9me 
o th sp'e~cbes of my friends on b9t.h 

I 

~ides. The g _ nerat ~rend of the di 'ell sjQn 
i . that, so far nothing bas be n dOl)e. I , i 
ttu that tlle condition of th se p opl still 
- 1 I 

oor. A ot 0 - thin s have to ' do e for 
tqe' up,]jftm nt of the e eople. II 

or example in my State-K ra1a- 1 am 
, F,o'Q~' to s~y that, the tribals and haTi,j.an 
w~re given top priority a compat:ed 'f 
other people. So I would suggest th~t in. 't~~d 
o~}.:avin thi. very impo tant as~ect of, th 
Jif~ o~ the people simpJy to tllJe Stat -, tber 
must be' a . ational Policy and th Centre 

OJ ' , .., ~ r 

hould take more initiafve. The monitorin 
" . 

, hould. also be done by the Centr . We giv 
h?t o~ QloQey to the States but , in many 
. ta e~, they are not co ce,rned ab ut t 'e 
Rs.:t.9f cop}. That . the In in dj .'GU!y 
~~lC;:h; ,e experjen~e. . 

So my fir t suggestion is th~t th,e 
.Gover,nrnent of Indi" should come forwa" d 

'Ii" , , 

ith a National Policy for enforcing t .s 
. lfare mea ure and they hQu 4 ta e 

I • 

inltiativ,e and see that a11 the -
l 

, ch mes are j nlplemen ted wlli bever party 
, I I _ .. .. \ 

i in pow .r there. 

P OF. N.G. RA OA (Ountur): And 
ma - 1t the special re'sJ? n ibHity 'f the 

i . 

~ OV~ rpor. 

SRI .A C S : I a r'e itb illY 
hon. friend for ,wI om we, have gr a 
respect. The Governor can b ' give~ mor 
~0w.e ,s at l~a t i sp :ct of prot,ection of 
minorities" 'viz. Sched, fed Caste ' ,and 

. hedule Tribe p ople. I m ea in on 
the bas~s o,f my 'e pe,rience in K t , la t" 

, bout 



th r w r n t ven a 
ch -duled Trib officer 

sp. cialrec uitnlent w nl de; I m proud 
to say that ther an G in our Stat from 
tho arija COmn11.1nity. That wa the 
1 ar:e mad in th ' ]'a t five years i our 

, tate. I ' " }O% arle tb,e e 
rom these 0 ·witl e a , d t 

th thIrd am n b, ppy 
becau e it· tated t at p i r~ ty hould be 

th m in onst u tion and ther 
¥lor undorta en from the Department 
f Irr·gation. Publ'c .W l1k " .. ore ts et '. 

W y ? fe r tl1at thl r solution might 
I 

inf ri rit omplex.. PeopJlo 
ari} n ommunity and T 
n equal opportunity . n every ' 
a d i c' ery post. hat 

h ·,ov fl1nlcnt 
ndia w ite eery tat,e 

v rnm nt a a uid line, king 
th m to ·mplem -nt thi is a nlodel ' ch me 

that in over offie, i ev y d partmen t , 
in V''Y . 1 r life the e shall b 

nt ti n from thi po r c mmunity. am 
q,""",.u,~ing thi from my xperi nee in our 

t t. I n every departJn nt there is a 
m nit ring ,cell. he Chief Minister wi)] 
pr side ov r ' th~ Inonthly conference and 

. v y 11 ~ c d of the d partmeht will attend 
. d, tatistic re looke,d into. , Thi has 

e_ don , ther and f, el this will go 
n way i,n in1pr vin th ir . ' ndition. 

h la t II ge tin j s bo u t the r 0 r t 
duo. In the I t session while 1alkin 

ug estcd t],is v ry 

: D n t you know, 
t in r, la aft r ten y ars 

departm nt in ino t f the 
rlI"" ..... ·-"rtm nt ' will arijan 'I 

Th 
the 

i r: 
h_ 

, , 
arijan. tr proud to say that .. 

ur Party pur Governtnent ha dono 
much for that community. 

Purcha e . f ~he for st produce i very 
jlnportant. OW' loans are given. here 
r hiU tribe people ,livin ' in high pIa es" 

the hins. hey are v ry I '. to th, forest. 
They are alway in danger. hey are giv:cn ' . 
loans from the banks for cultivation. And 
when the whole produce is ripe, the wild 
animals come and d -stroy the whole thin,g. 
They are in ove ty. What have we to do 1 
We have t ,ensure that whatev r is ultivated 
th r,e is protected what v r is produced 
there is purchased from them, 0 that they 
:\'ill be able to r p y th loan by instalment , 
and al 0 improve' tbeir condition. That will 
~ a very important welfare m,ea ur nd 
fe,et the hon. Mini ter will certainly giv the 
necessary di. ecHo to aU the States to 
enSllr thiR. 

o also indllstrj ,connect with agri-
culture, i.e. agro-based iildustries shall be 

taTted.. The products are to be purcbased 
that the people can be helped. One 

of the very important aspects to be pO-inted 
out i the staff deput,ed for thi work. You 
know' in Government many things ate 
{ake~ very casually. IOfficers conlmitted ·t 
this wo should be taken. The guidelines 
given shall be w,ith f'ofer nee to the condi­
tions prevailing in ~he local situation. 
For example, . en in Kerala we give loans 
upto, Rs. 6,001 t Rs. ],0,000 for the con­
tructi n of houses and a number of condi­
tions are laid down f r it. The founda­
tion shall be with the tones, the wall 
. hall be of burnt bricks and the roo I" shall 
be tiled and SQ on. Nobody will be able 
t om· II te the 

wo n a h . lf years ba ,after my 
el cUon I happened to go lO one of tho 
tribal colonie in. my constituency. There 
ar £, w trib 1 colonies. ne is e r 

hom la near . yya.r dam. . ron} the 
dam si te one has to trav 1 for abo _ t tw 
llotlr in a s,maU boat t reach hat small 
tribal village . e condi ion is laid down 
i I that the bricks us should be II nt 
b 'c s, for the c IDstructio of tb hous 
1 c 1 bric s a av Hable 

it! tho - 0 y b autiful 
,uld t 

b 



u d. they have to be ~ro'qht from a , 
distance of 25 kilometres. Fortunately, 
while a,ttending the first Ision of Parlia ... 
ment duritlg the Que tiOD Hour I got an 
0pportunity to put a 8upple~ntary que,s .. 
don. I p~t a '1ue:stion whether . the 

inister would loo,k into thi and give 
guideline toat the . locality ~vailable · mate­
rial can ba used wbcr,ev~r thi money i 
iven to poor people for' the cOD,struction 

of house. I remombe .• the I then Minister' 
IShri 'Abdul Ghafoor said that the ,Gover -
ment is only too hapP'Y . to do that., Then I 
requested him to giv the necessary i M , 

tructions for that. was fighti~g for th· 

in th Committee thor. The officers aid, 
'~We have looked into it aD,d bCJ;'e pre the 
nOI'm and resolu,tions" and we are: no 
gain to change them." You may also no I 

that about 10,000 houses which wer in 
different stage ' of co'mpletion wer'e complete · 
only by using the locally m~de unburnt 
bricks. Now" a clear instruction i. given 
that whatever 10callyavaUable matedal i. , . 

there, it could be qsed for the C,O,D -'true . on 
of ' safe houses. Only the safety is, to be 
ensured. I am just citing thi s ~ 
ex amp] . When all these 'chemes are 

implem.ented, we should have a concetD 
f01" weifa e 'of the people. whioh must b 

\ 

uppermost in our mind and not mere rules 
and regulations, guidelines, which are bein ­
issued by people who have no idea of "the 
itua'tion and who have no .idca of the lot 

of these poor people.: So" we, have to s,tudy 
the local situation alld lay do'wn th rules 
for th ir develop.m~nt. 

Recently there was a ~port. The 
. number of incident of lepro y j yen 

now very large in , the tribal are . 
have to app,oint a Medical Commi sion 

• Dot lonly to look into thi bu at 0 to 
tudy and report the whole heal1h asp ct 

of the e tribal peopl.. I ugge t tha t 
,some mobile m dlcal units could be ked 
to gO' to every habitat to loa into the 
welfare and giv re,port to the Centra) 
Office 0 that we may follow it up d 
th . t in. a phased manner. tb~ whol h . Itb 

the t ibaJ people co ·Jd b 
on of my friend ha 

aid, they arel the mo hone t 
t ey are al 0 'Yery 'committe 
~ al. TIl y a c th innocco't 

bel to co 

. .' 

up. Special chool! 
. for their cdu ation. 

My main t _quest to th _ ' ho . 
is that a tIt Gov rnment 0 " ndia j 
spendin$ ~ lot of rno ey 0 h _ ware 
of the tribal peopl,e and Harijan mm .. 

~ nit,y. the G~vernment of I dia li uld take 
the inihativ q,nd ~e that ev ry heme is 
implemepted and th middlem n w'U not in 
an~ way mi u_e what v n -t given 10 
these 'poor people. Everywher th 
fraud ,and corruption. can quote 
number 0 in tan ,bu,t for wa tot' Dl 

am not g,oing to discus tlli I n t . 
Th government of ~ ndia should have 
machinery to .ee that I tate re un ti 1-

in,g wen and 11 thes . chem at imp 10 ... 
mcnt,ed tra ght f(oD) th Ce t ~ 

- than you tor the tim i yen to 
and plc'ad that my recomm nd don 
the .hOD. Mini t _I r - con ,id red ad· 
plemented a ear y as pos ible. 

Than you Sir. 

[Translation] . 

*SHRI C. SAM U (B pat a) : M '. 
Chairman • Sir, s pport th . 
moved by. Shri Dileep Singh huri on 
measure for upliftment 0 -trib I _ opl . 
Even after 40 fetar . of ind p nd nc' , it j 

r Ily regr ttable of ~iscus abou the 
plaQs and fund, that a e ' ce ry f, r 
trjb~d development. It mea - that 
have utter]y f. "led to do anything for h 
tribal brother ' of ou · . We have pen 
crore of rupee, on tribal v-lo men ~ 
We have formulat -d m oy pr rarnnlC 
and chemes for thei · bet "erme'n · -t , 

. in spite of all thi, h I j no vi ible p ... 
gres amon th tribal c opte , h ir 
tatu- i low e than tha of t low t . 

the ociety. OUf co titution _ _ of 
- cialistic Ii ttern of , ocie _y.. ' uld 
chi ve it ? tribal in tb entry 
till rema D the mo t r , d _ 0 1 

our ciety. no abl t r vi 
th basic n S J .Ii , ood h t r 
t:1otbin to th 0 J Ii in ' 
ar a like own and ci tie 
'itu tiOD in old 



-re - . 

. ll:i 
the ociety in h · n in' v ry 
al r main tIl snnle a I they 

ar I' e,r. ow the time has com,e to 
an han st attempt to uplift .thelffi 

t ~ brin on par with others." lot 
emai s to b , none for t1 eir weI ar. It 

ot if we j cO.S .. b ut them 
d urio ~ tea u s of debat s, Such as 
thi in th's au ust body or in ot l _r f r . 

, rd · , d s w r lip , ympathy 
,t hel in lif in thorn u, hat w. 

nd incer-e a d 
UnL we rna e'.6 inc re 

. c nditions f the e 
-10 my. In fa t th ' 

being , xt nded 'from time · to~ time. ow 
is 'it · th t we are still ar thinking inters , of 
e]t~e in thi facility again ·' ~d again.' 

.hi itsel.- show that we cpqld), at achiev d 
u i trib 1 devel pment. Th ir condi ... 

tio ,remai unchan d sin4; th - . d'o~ n ' of 
" ~ . . 

;1 d 0 eqcc'. , ir~ ome ' o~ . the jo'b 
r S IV d ~ r Sand ST$ re.tnained unfilled 
",t ·placea like Vij-ayawada 1 f . r tb - ,· la t 15 
y' arsl fOf want f t i able candidat s 
am,dn )' , hem. -he}! are too ' p 'or ~o pur ue 
-dllca:ti:on. I 'They q alify for , the job's 

0 , Jy ,whe they are'! ,educat d. 'R PQst 
'wbere highly quaIiti -d people holding MSc 

r et~ .. . ar not at all available can , " 

ardJy . imagi\1e ,'th position... Wh n the 
trlb(~.ls do not h v been even th~ primary 
. ducatio how can Qne ex.pect a doctor 0 

,an ngineer omin fr m them.. Renee 
• I 

~an ef(ort ,sho.uld be 'made first t ,£> make 
then) quo Hfy and later seek the ~~~dv,antaOP " ,... 'J' 0 ..... 

o( ,re , ration. ' , 
" 

, \ 

, ' 
Si ~ there a ertain nomdic . tIi' - .18 . in 

.,,1 .... . ,~ ! 1(. 

Andh d Hke Y Inadi and Yerukala e~tc. I 
1 ~ ~ I 

" ey qlOV . {r m .one plac to . another. 
They sHB colt ct the lCijves i order, 'to . g~ t 

, I 

~he left , ·,v r food . in, tI1em. It is r a11y 
shnmeful to ee ,tbem in such condition 
even' after 40 years of independence. There , 
is n improven1ent 10 their cODoitions in 

, . 
' all these year. Tlley admired and war-

hipped late Sn1t. Indira Gandhi as a 
, . I , 

· Goddes . if, . the e tribes 10 our area. 
~till depen on the left overs in a marriage 
'for their food . . They s'tHI do t , e Incst dirty 
jobs like carrying 'the ni ~ ht oil tc. They 
eat rats and frog. This is 1h ir condition 

cv n thi · day . e must all feel sorry for 
11 \tin . done n thing to ' han e': -t h~ir ' iivin 

· onditi Ther ,is yet another tribe 
-which liv s und r the shadow f ro ' ~. and 
tr ' s. 'They ha • not ee ' any develop-

t. AJ 1 th welfar measur 's 
. sche cs ad , programmes to uplift 

th tri.bals hav not - i ld d Qny resUlt S'Q 

· ' f. 'Th y a c yet to get the f uits of 
ben fi. Now the 'time, ha orne t nl 

c nc rted e !Jet to bring them qn par 
ith e r t · .f ' th c', . Y . ir, certain 

p t ha I onl 
tribal in' tcad 

ar 
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through v dou n ha on) I 

worsened 'heir osition. hey have in 
fact, 0 t thei livehood,, hey' re . 
allow d to cultiv t,e the f . res ' land whkb 
th y we,r d on thro'llg ,centudes. ' hey ar · 
no allowed to collect hon y.' or feu, t. J e 
TestIjc ion h ve mad'e th ir ltves m r,e 
lP,'i ;lr,·, Ie. v ... n th~ for st officials. ar ~ 
lying t ex ·~, l <)it thes", p 'Oot 1J111li~t girijan. 
. hey and other middle m n purc~a e f ,re -t 
It" • 

. roduc s fr n1 gi ' ija.n .and make a lpt o.f 
lIloney by selling them to, oth rs. her 
/'s no ·pr tectiotl to the tribals when the f, - l1li t' 

Naxaliti s attack them and 10 t their 
prop .... L~tY. Middl men continue ' to ,' ploi t 
i~e tribal. . . he,se 'n,idcUemen . pu~cl1a's 
,pr c~o . s f ~e t products Uk \ honey clov ~ 
and othe pices from th~ ' ~ribal at thro 
~way prices an earn huge profits by vx­
~ .. ~rting th se prodllcts to othe~ co~nt i . 
This exploi taHon of tribal has to come t _ 

. Ian end if we inc rely wa ' that they 
'... " 

~Jhould progt'ff . , 

J . Sir" we quite oft n see, th' t do,ctor, 
engineers, teacners are" · quite reJuctant to 
work i tri b 1 area . One of tbe r a on why 
these offi ... ors TcfusIJ to work in those a cas is 

;the lac of V¢ll he basic facUiti . Even 
hospitals d not have suitable buildings. 

! 

The facilities to live in a decent way are not 
,avaihlbl to them. TI is i the rea' on why., quit 
, often professionals ljke doctors and eo ioe rs 
refuse. to work in tribal areas. They try 

. to' . transfer to om 'other a ea where 
I I 

, (here are mo. e f ci lities th m.om nt they 
o ar,e p t d in tribal regions. - enc ' the e 
,i. a need to 0 e s 'me incenti es like QU'ic 
promoti nand morc emoluRlcnt for 

. them. Thi - way w" c n attrae good 
o doct rs" engin elf and t achcrs 'etc. t 

• 
. w r' in the t ibal areas. , W S (J'uld a]~so 

. ~ to it that morle fad liti s are pravid d 
to th _ITI. In t se areas s that they can 
w. rk wHhot: t any worry. ducati'onaI, 
medical and other basic nece sitie have t 
be provid d to th -m. Thi ' way Ow c 

. Iu.r them to wor i.n tribal ar as. 

Sir, the trib~l are pbys,ical1y w 11 builL 
t i ·the poll -y of .the Gpvcrnmc t t 

encou ,age port_ in th cou try. h 
tribal can become out tandfO sP9rts me 
sb uld ther b ,Ii t t e courage,-

I m nt for th · c 

'. ° 

i no u ranLe th t they 
once they t out into the e 
They do n -t ha it'll 
educational . aci Utiel . Th re j' not , 
pr pe sh Iter ver h ir bead. 
haVlc' \(10 cl ctri. ity. Wh ve: t , 

' ny y,clo'o " many fi her~ n do 
r turn hom ~ i e. ' he -amilie 
fishe men a e 1 ading miser 'ble lit . 
There j a ropa a] ~~: nce a very 10 im ' to 
include the hermen in. I c edule Tri 
li t. S far th y h ve n b · includ d in 
,the list. ~ req · est th .· Gove,cnm nt to inel de 
fisherm 'n C i mmu ity in th ST 1i t ' 

rly a p IS ibl , 

Sir, wash rm n ,. 
J 

n tber 'comn1unity bleh d setv 
includ d in the heduled "c 't Ii t. 
A:n.dhra Pta' :sh Gover m n t a. 

I 

. ecomme ddt - th C otr to incl d 
. tbi' .~ommunit)1 "n the Ii t. 1 
,of, t1 e . ajc. k mmunit 
-u h inc)u ion in,ce a J n - tin1 . 
had reJjr sented tile matt r t t e 
Prim M.ini. teT with mOf, , t n ndr d 

. Member, of Pa.rliam pt b longing b th 
to Con re an 'Telu u D sam 'i in th 
repr~ entati D. In any t te in th 
country, til ' aja. a .colnmunity ha b · n in- . 
eluded. in; th C C 'Jnmunity. ta 
thi opportuni ty to r 'U .5 

ment to tate ,t p to inelu e 
-,e Ii t. 

ir. . have 1 0 doub ha,(s 
the friba s w'jll d J, p r· d c ntri 

tl C ,I ry f th ountry jf' n ' -
faciJiti, s are , pr vid to th_ rn. 
Gove ent h uld ma n ' 11 
effort 0 bring, thenl u.. Th n 
the p -]icy f rc IV ti w ld 
orne m aning. . it 0 

cducatj 'n 
ablo t achiev · 

o uage industri I b ,e 't 
j . tdbal ar th o 
mat ri 1 i vailabl 
th cott ge ind t 
in th • 



AM, (Kanpur) : 
the, csolu-, 
and , aJ 0 

nd 

TI''iIHI1 

Sa.tyendra Babu til t may it tate 
Government or th Central Gov rnment, 
tbey are tryin to cen tr,a!i the pla nins. 
If you will impl ment the plans in tribal 
area which are formulated while itting t 
Delhi om lacuna is bound. to remain 
the,re and they cannot b . implemented 
properly. 

I ould J i to cite tw,o e,xamp i 
t -i re,ga d. Firstly under ndira ,Awa 

ojana, the Hou ing Mini try ar the Rural 
Development Ministry has i De~ guid, lin~ 
to imprlement the _cherne. If thl- ~lan 1 

implement d in tribal area on the issued 
guideline , l can say ,that ' 0 per cent of 
the, house C,OD tructed under th chem 

ill be' of no use to the people beca s yo 
r constructing' the111 of yg,ur QWn chQic 

an~ _ot apr their requirement. Secondly 
. you ar con t ucting pucca hou in, 'tribal 

~ . as but froM climate point of view~ pucoa 
hou - are hot in ummer and col d in 
wj~te and th · house ; cODstroct4'd by th 
tribal peopl are just. contrary to the out~ 
' id climate. Th 'Mudwal' haus ar cool 
in summer and warm in winter~ 

Secondly, there i .a cherne!· 'or provjd .. 
ing bullock-carts 'Und,er . . ,D.P. The 
'cherne was formulated at Delhi and sent to 

·State ' capitals aDd tben further to District 
eadquart lS. -twas instr'ucted that the 

bullae -cart will be purchased from certain 
business men. Mr. Chairman, Sir. fortuna, 

" . 
t .I'y th.ere is no imported bullock-cart 10 

our count.ry otherwis th D istrict A uthori-­
ties would ltav recommended the am. 
Bullae -carts are made a-pe'r the requiifi "': 
ment of local land cape. As a t suIt 
ther of the tdbal p oplc . purch . d th ' 
bullae ·carts but the!y could not make their 
u e. I have oit d these two ex~mp)e . 'file 
Go'v rnment IS trying to centralis the 
planning as ,a ,result of Wll · ch tl e plannin -
process i not 0 ' ound as it should be .. 

Eng/; .h 

M . . I MA . : Mr. Ar- ind ctam, 
y , . C D con inu · your peech n xt tim 

Til Lok abha til n adjourl,zed till 
of th~ Clock on Monday" Nen' nl~er' .16." 

arnk/l 2 1909 (Sak,a • 




